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1881 (Saka) 

The Lok Sabha met at Blellen of the 
Clock. 

[MIl. SPEAKER in the Cllair J 

ORAL ANSWERS TO QUESTIONS 

Ordnuce Faetory, KballW'la 

+ 
S Shrl Ram KrishaD Gupta: 

"'1125. Shrl S. M. Banerjee: l Shrl D. C. Sharma: 
L Shrl Hem Raj: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No, 1100 on the 3rd 
September, 1959 and state: 

(a) whether Government have 
examined the various aspects of the 
cas" regarding the losses and defi-
ciencies found in the stores of Ord-
nance Factory. Khamaria; and 

'( b) if so, the result thereof? 

The Deputy MlDlster of Defl!Dee 
(Shri Raghuramalah): (a) and (b). 
A statement is laid on the Table of 
the House. r See Appendix III, an-
nexure No. 92J. 

Shrl Ram Krlshan Gupta: From the 
slatemenl, I find thai in regard to the 
rcgularisation of these losses, a time 
,chedule has been laid down. May I 
know what this time schedule is and 
by which time thes.. losses will be 
rt'gularised? 

Shri Raa:huraJllaiall: It i. only an 
accounting procedure. It will depend 
on the amount of work involved. 

329 (Ai) L.S.D.--;-1. 

6452 
Shri Ram KriabaD Gupta: From the 

statement, I find that in two ea.es 
these are attributed to misconduct on 
the part of some officers. In view of 
thi., may I know whether any action 
has been taken against these officers? 

Shrl Raa:huramalah: In some c ..... , 
charge-sheets have been served and 
in some others the matter is still un-
der examination in consultation with 
the SPE. 

Shrl Ram KriabaD Gupta: May I 
know wheth.... they are still in ser-
vice, as the main allegation against 
them is of misconduct? 

Shrl Raghuramalah: Except one, 
the rest are in service, as tar as m1 
information goes. In the case of the 
one, he has resigned 

Shrl S. M. Banerjee: The statement 
says that investigations into five 
cases of losses at. the Ordnance Fac-
tory, Khamaria, undertaken by the 
SPE have been compleled. I want to 
know what the SPE havp .aid in theil' 
report. What departmental action has 
been taken against these officers! Has 
any action al all finally bPen taken? 

Shrl Rarhuramalah: Departmental 
action has commenced in certain cases. 
We are considering the matter in other 
cases. It would not be proper to dil' 
close the .... port of the SPE until the 
investigatfon.." are completed, 

Mr. S-"er: Has the Public Ac-
counts Committee or thr Estimates 
Committee looked into thi' matter? 

The Kluter 01 DeI_ (Shrl 
Krishna Menon): If I Illay lit, allowed 
to intervene. this is a Jonl-standinl' 
matter. It has been bro",ht up in 
Parliament and before thp public as 
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ahol1ih these losses have OCCUlTed in 
the sense that stores have been pil-
tered and taken away. Now on in-
vestigauon, it is found that the word 
'Iosses' has been used in a way rather 
dilferent from what is popularly 
known by that term. They are not 
losses in the lIense that somebody has 
taken them away; they arc losses In 
the sense that those goods have not 
\he same value that they had at that 
time, they have become obsolete and 
things of that character. Then it waa 
also known that these stocks w .... e ac-
cumulating in this particular place 
soon after the war. In the conditions 
obtainIng at that time, it is doubtful 
whether any proper accounting was 
maintained by the people who took 
them over. In the course of the 
tDvestigations, there were three 
cases mentioned. which were due to 
the miscounduct of these olllcers. So 
tar they are the more negligible 
items. Now, we have something like 
Rs. 25 lakhs worth of goods to be 
Investigated-that investigation has 
not been completed. While doing this, 
it comes to light that there are some 
Rs. 54 lakhs worth of surplus stores 
in that. That is to our advantage be-
cause the surplus has not been ac-
counted for. That means there has 
'been wrong procedure, even though 
we have more goods. I thought I 
would inform the House about this. 
If it is a question of Rs. I crore worth 
of goods coming under physical loss, 
it is a very big ·thing. But when we 
lIet down to il, this is the position. 

Mr. Speaker: I only wanted to know 
if the Public Accounts Committee or 
the E..timates Committee has looked 
into the matter with particular re-
ference to these losses. 

Shri. Krishna Menon: No, Sir. 

Mr. Speaker: Has the hon. Minister 
any objection to my referring this to 
the Public Account.. Committee or 
E!.timates Committee and directing it 
to look into this matter, because again 
_d again this is coming up? 

Shri KrIsIma Menon: No, the investi-
ea tion is still in these people's hand •. 
I do not know the procedure in this 
matter, but we would nO.t stand in 
the way of any investigation. 

Shri Vlelya CharaD Sh ..... la: Th" 
matter came to the notice of the Minis-
try in 1952. May I know why this 
matter has been allowed to pend tor 
these seven years? Still it is said 
in the statement that reported losses 
to the extent of Rs. 62'81 lakhs have 
yet to be established. Even if 2000 
items are involved, may I know why 
these seven years have not been 
sufficient to make any progress with 
.. egard to the completion of the in-
vestigation? 

Shrl KrtshDa Menon: I am not pre-
pared to accept this position that the 
investigations have been going on 
for seven years. The Minister takes 
responsibility for his predecessors and 
Government stand as one. Still I am 
not prepared to accept that statement. 
And when the House speaks about 
investigation, this involves thousands 
of items covering acres of space. Each 
of them has to be re-mustered. This 
has been going on from 1957 onwards. 
There has been a general public senti-
ment in this matter and some people 
who are entirely innocent have also 
got into troubl,e. All these thing. 
come in the way. 

Shrl D. C. Sharma: From lhe state-
ment, I find that in rega'rd to the re-
gulari.ation of the losses, a time she-
dule has been laid down. May I know 
what is that time schedule? What is 
the last date by which this schedule 
will be completed? 

Shri Raghnramalah: I have already 
stated that it is an accounting pro-
cedure. It will depend on thr amount 
of work involved. 

Mr. Speaker: The hon. Member re-
rers to the statement and says that a 
time schedule has been prescribed. Has 
any such schedule been prescribed? 



OTO! AnsweTs PAUSA 1, 1881 (SAKAl Oral AnsweTl 

Sbri KrIshna Muon: The time 
ochedule is not in the sense of a tar,et 
date; it c~nnot be taken in that way. 

Shrl S. M. Banerjee: A one-man 
Committee-with Dr. Kasbekar-was 
appointed to go into this matter. I 
want to know whether the report of 
that Committee has also been consider-
ed by Government. If so. what are its 
Andings? 

Sbri Krishna Menon: Yes. It is not 
an original committee as such. It is a 
departmental inquiry by an oftlcer, 
and when an officer writes a note, he 
does not do it for Parliament. When 
he writes about these losses, he does 
not mean physical losses; he means 
losses from his point of view. He is 
the user and trom his point ot view 
they are losses. That is why all the 
trouble arose. 

Shrl Hem Barua: .On a previous 
occasion, it was said by the Deputy 
Defence Minister that these losses 
.... ere due to the compl~te breakdown 
of the accounting system from 1949 
to 1952. May I know what steps 
Government have so far taken against 
those people who were responsible fot' 
this complete breakdown? 

Shrl Raghuramalah: I have already 
said that departmental action is pro-
ceeding against some, and it is being 
cortsidered against others. 

Shri Krishna Menon: I do not think 
we said that there was a complete 
breakdown of accounting. 

Shri Hem Barna: It was said like 
that on a previous occasion. I am 
quoting verbatim. 

Shrl Vidya Charan Shukia: May I 
Imow th~ specific reasons why it has 
not been possible for Government to 
establish the losses amounting to 
Rs. 82 lakhs in the seven preceding 
years? 

Mr. Speaker: He says there are no 
losses. He has ans\tered it already. 

I know even after the hon. Defence 
Minister took charge this has appear-
ed 5 or 6 times here in this House. 

Sbri Krishna Menon: I have no 
doubt it will appear for 60 years after-
wards because we are still answering 
questions about blankets of IM5. 

Mr. Speaker: Therefore, I think the 
hon. Minister would advise me that I 
may refer the matter to the Public 
Accounts Committee. 

Sbri Krlsbn.a Menon: We shall do 
it as speedily after this parU""lar 
S.P.E. procedure is over. 

Delhi Teachers 

+ 
( Shrl Shree Narayan Das: 

·1126. ~ Shri Ram Krlshan Gupta 
L Shri Prakash Vir Shutrl. 

Will the Minist .. of Education be 
pleased to refer to the reply given to 
Starred Question No. 992 on the lUst 
August, 1959 and state the extent tl> 
which the demands of Delhi teachers, 
for which there was some agitation 
during August, 1959 and which was 
unconditionally called off, have been 
considered and met'? 

The Mlftist~r of Education (Dr. 
K. L. Shrimalll: A statement .how-
ing the demands of Delhi School 
Teachers' Association which they 
placed before the Government after 
the withdrawal ot the hunger strike 
which was organised by them in Aug-
ust 1959, together with the decisions 
of the Goyernment thereon is pia red 
on th., Table of the Lok Sabha. I See 
Appendix 111. annexure No. 93]. 

Shrl Shree Narayan Os..: It appea .. 
that some of the demands that have 
been accepted by Government are to 
be implemented by the Corporation. 
J would like to know whether Gov-
ernment has enquired of the Corpo-
ration as to what extent the Corpora-
tion has bpen ablt, to impJ(~mpnt the 
decision? 
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Dr. K. L. Shrlmal\: Government 'R II; f~1f ~~ f.rIl'''1 'I''I"'I'Iia- on:-

have asked the Corporation to imple-
ment them as quickly as possible. t~ <tna- \<~ ;rof Vq t, f~ ij; 

~ ~ l!;mffiir~rof if; ~~I'll" ~ 
i!ifmil Sbrl Shree Narayan Du: With re-

gard to item No. 31, it is said that 
·'their re-absorption in Government 
schools in future cannot, however, be 
guaranteed'. I would like to know 
what are the reasons that stand in 
the way of such re-absorption. 

Mr. Speaker: It is said that re-ab-
sorption cannot be guaranteed; it 
does not mean that re-absorption 
would not take place. 

-t\'~~: ;m~ 

~'I\T'3I'f"I'Iti"mlf~ H'I1~n 
~ ..., mn-~ ~1i ;{ 
l!;F~~'fi"/::~if;~ 

~ if; ~-ll'lml"" ~ ~ f"'" wr.ft 
Q;~if;~i!ifmt, ~, 
1If~ fifo '3'm .q: ~ n If <IT ;ffl~ 
f~T'I"lT~,~T ~if;~ 
~flrt; tml'F *" if;, <IT fifo l!;'F 
~'IT-lI'RI of'!' ~, 'W'l' ~r ~T ~~ 
(? Ii' ~;;rr;J'IT 'fl1fflT ~ f'F ~m q';m: 

'fIif f~ '1''" ~ I 
-.To ...,.0 ,"0 ~: Ii";f <I-r 

~~ ~#'11~~, 'l1! ~al 

"" """'" ~ : Ii' 1:I'i\: 
;;r[if;rT ~r ~ fifo iflI'T ll'll ~~ t f'F ~ ~ 
fuf~~ 'F) fmTHf'fr.t''F~· l!;'F 'fR-
<f'JI" f.rt;r.r 'fi"/:: I:I'i\:T ij; on:.mt 
~r.ii if; t.oJ~T '!it (l'T ~r ~ 

<<<T ~ f~ " q"l'TT l!;~T~If~ 
>t1 i'{~ i!if m i, ¥'F-l on:!FrU 
~.n if; ql.1l'T'f'!it 'l': 1:1',", ~fu"'''1' 
'flTfll'r 'I'!l'T ~ f~ ~ f~~<'Tr f~m; n 
~ ~~ i!(r i!if mil 

-.To ""'0 ,"0 ~: 4' ~~'I' 
Ii' ~'I{Tf.r"t'T'fi"/::~.fi'T~fifo .,.~1f1t; 
'6'\lIiTfr ~'I):9't it; q'~ 'FT lT~ ~, 

Sbri s. M. Banerjee: The han. 
Minister said that rules 4(a) and 4(b) 
of the Government Servants Conduct 
Rules were made applicable to the 
teachers. It was one of the demands 
that these should be repealed. Under 
what circumstances are they depriv-
ing the teachers of the membership of 
the association? I would like to know 
the reasons '" ~'V they have imple-
mented these I'uics 4(a) and 4(b) for 
the teachers. 

Dr. K. L. ShrlmaIl: The House is 
aware that the Teachers Association 
on several occasions had advised the 
teachers to go ·on strike a"d they 
actually went on strike. It is not pos-
sible for Government to allow thei .. 
teachers to become members of an 
association which induces its rnem~ 

bers to go on strike or actually goes 
on strike. The government servants 
are governed by the Government Ser-
vants Conduct Rules. 

Mr. Speaker: Does the han. Member 
want to convert it into a trade union? 

Shrl S. M. Banerjee: No, Sir. My 
submission is that for the la"~ 17 or 
18 years it has been working. Did the 
Government of India ask thb as.o-
ciation to change its constitution"? 

Mr. Speaker: Is that the grievance 
of the teachers that a change in the 
constitution of this association which 
has been in existence for the last 17 
or 18 years has been ordered? 

Dr. K. L. Shrlmall: The question 
was very simple. In the past it ill 
true that the teachers of Government 
schools were also members of this as-
sociation. Government say that the 
activities of the association were not 
in the best interests of the teachers. 
The teachers were not following the 
Government Se,rvants Conduct Rules; 
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and, therefore, Government reminded 
them of their responsibilities in this 
matter and asked them to withdraw 
their membership kom this associa-
tion. It is obvious that povernment 
cannot allow the teachers to go on 
strike. 

-n ~ f«( : Il'g.rt tmr 
~~ ~, ~ 'IiIf ~ ~ 
'Itf ~-~ <I1f; .q. ~1I";;rr t, Il'~ 
~ mr 'Itf ~, crt AK if!fT ~ 
~.~<Ilf;rliT it; 'lisrm ~ it; ~ 
'Itf ~ f'" ~ mrr ~ ;tt fm 
mr If ~ ft "1:1it> ? 

WTo !liTo ,"0 ~:"1:f.r;;f 

1f;T ~ i!tT ~ I >T1li!;rnr.rr ~ 
; fit; 1Tlf'flfe it; or) '!>lim) @' \VI it; f;;nf 
f.rzr'f ;A ~Ii ~. ~ ~ ~ It~~ 
it; ~ 'Itf ~T ~~,.rt~~lf>'T 
~ 1f"l1I'T i:t I 'OlJfulJ ''If'fiie-
~ it; tmr ;tt >m f~M 'Tl!T f'!> 
if f.t<r>iT it; fq~:i[ "*'rr( ~ ~ @ I 

."ploration of Oil in .lanaurl and 
Bathllla 

+ r Shri Ram Krishan Gupta: 
Sardar Iqbal Singh: 

.112' J Shri Ajit Singh Sarhadi: . I Shri Hem Raj: 
I Sbri D. C. Sharma: 
l Shri Chunllal: 

Will the Ministe.. of Steel, Mines 
and Fuel be pleased to reter to the 
reply given to Starred Question No. 
1365 on the 11th September, 1959 and 
state: 

(a) the further progress made in 
the exploration of oil in Janauri and 
Bathula, in Hoshial'pur District; 

(b) whether it is commercially feas-
ible to exploit oil there; and 

(c) if so, the detailed proposals 
tloereot? 

The MiDlster of Mines and Oil (ShrI 
K. D. Malavlya): (a) Janauri: The 
data obtained from ceological and 
seismic surveys have now been com .. 
puted and studied and a new location 
for a deep well will be pin-pointed 
shortly. 

Bathu!a: Testing of the last SWl-
pected horizon of the well is in pro-
gress. Soon after, this well will be 
abandoned and we will move to 
Janauri. 

(b) It is too early to say. 

(c) Does not arise. 

Shri Ram Krishan Gupta: May I 
know the total number of wells dril-
led so far in both theae areas? 

Shrl K. D. Malavl,a: There is onlY 
one area in Bathula. One deep well 
has so far been drilled to about more 
than 11,000 ft; after this we will 
move to Janauri where the second 
well is undertaken. 

Shrl D. C. Sharma: May I know it 
Bathula in Hoshial'pur district ha. 
been given up altogether as a bad 
proRosition or efforts are still going 

. on to explore oil there"? 

Shri K. D. Malavl,a: This area of 
South East Punjab from Hoshiarpur 
and near about is geologically consi-
dered to be of good prospects. We 
do not propose to give up this area. 
Even though w" have to face a few 
failures as dry wells, we propose to 
continue our search for oil in that re-
gion. 

Shrt D. C. Sharma: The exploration 
for oil was going on in 3 places in 
Hoshiarpur, one was Janauri, the se-
cond was Bathula and the tbird was 
Dasua. May I know what bas hap-
pened to the third place? 

Shri K. D. Malavl,.: It is not 3 
separate places. We have got one 
whole programme tor the entire re-
gion. Somewhere geology is going on. 
somewhere geophysics and some-
where gravimetry. When we get 
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8OII\e IOOd results we take finally to 
drillin,. We proceed in tIUs way. 
An integrated procranune is caine on 
in the entire recion a.nd we can onlJ' 
lay somethin, about it after a num-
ber of holes have been drilled. 

Shrl Hem 1IIIna: May I know whe-
ther the entire oil recion from 
Hoshiarpur to the Himalayan foothills 
in the Kangra valley has been mapped 
out so far and if so whether Govem-
ment propose to carry on seismic in-
vestigation in this particular area? 

Shrl Il. D. Malavlya: It is being 
done; systematic aU prospectin, ana 
oil exploration is in pro,ress. 

Shrl Hem Baraa: Has it been map-
ped out? 

Bbrl It. D. Malan~: It has not 
been completely mapped out; It IS 
being mapped. A part of it has been 
done and the rest is being done quickly 
and the subsequent programme is also 
under way. We hope to take It very 
systematically. 

-n ~ ~ 1Il'!;ft1f 1I''lI1" 
<It.f ~ if ifflTlfl 'ff fil>" ~ ~ 
~ ~ 'If\" ~ ~ lfl"U lI'~ff"iR:T "Rift 
ii;;r Ii ~ ~ 'J!1i <ill ~ I .r ~~ 
;.;rr.r;n<m!:"'" ~ fil>"""," ~~~ 
~ 'lfTlilfr ~ 1f;Cf "lfrrr ~ "ill 
'if'fr <i!lljljT? 

-n '110 ~o ~: I{;l <r) 
lfil. <r.irf 'IT f<r. or.nU Ii ;;ri!i"' q;: f1f; 
:rrii 'iI'l~ 1f;1 ,,>IT., f.wo f"","1 q!ff ~, 

';W ~ ~1 if'!" WfiT ~, ti'fforf 
~ ~r,~ ~ I i;ffifi<r ~ iiIR m<: 
~ ;;rm ~ m<: ~Cf ~ 0A1ft Ii 
~~ "'"'~ iI>"~ if'rt ,~ @" W. 
~<r ~~~"Ift<r4 ~;;rrq'1f' 
~ q;: f'li ~ fq: 1lI'la:ii" I ~f<1q ",'Ii 'lIT 'lilt: Ijf~ ~t {frq;{ 
~(T t I 

Shrl H_ Baraa: May I 1m,", 
whether it is a fact that oil prospee;-
in, in the Janauri all belt is not as 
encouraging as in Cambay and if so, 
whether it • would not be advisable 
for the Government to concentrate 
and consolidate rather than dilfule 
the efforts? 

Shrl It. D. Malavlya: Firstly, we 
cannot say that there is oil belt in 
Janauri. All these are sedimentary 
basins where search for oil should be 
undertaken. Secondly it is not consi-
dered advisable to concentrate the 
activities of oil search at one place. 
The law of averages must apply and 
we must try to search in as many 
places, so that if failure is met with 
at one place. the succesl might 
compensate the 1011. 

Manufacture of Milltary Vehiclell 

+ 
{ 

Shrl S.C. Samanta: 
·11Z1. Shrl Subodh Bansda: 

Shrl R. C. Majhl: 

Will the Minister of DefenCe be 
pleased to state: . 

(a) whether the militaf"y vehicles 
produced at Gun Carriage Factory, 
Jabalpur have any advantages ave.-
the conventional vehicles driven by 
diesel or petrol engine; 

(b) if so, the nature of the advant-
age; 

(c) what is the cost of producuon 
of such vehicles; and 

(d) how it compares with the con-
ventional vehicles? 

Tbe Deputy Minister of Defeaee 
(Shrl Ra,huramalah): (a) to (d). A 
statement is laid on the Table of the 
Lok Sabha. 

STATEMENT 

(8) If by 'conventional' Hon'ble 
Member means other military trucks 
driven by diesel or petrol, the answer 
is 'yes'. 
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(") 'l'tIe Shl\ktiman Truck now 
beine p~~ lit the Gun Carriage 
Pactory has the following advantages: 

(i) a ·multituel engine which o~­
rates On diesel oil, petrol, kero 
seDe oil, crude oi), or other 
klnds of liquid fuel, etc; 

(ii) more robust construction for 
cross-country performance; 

(iii) higher ground c1earl\nce; 

(iv) greater horse-power; and 

(v) better increased payload by 
30 per cent. 

(c) At present with a minimum of 
about 30 per cent indigenous com-
ponents, the production cost of a 
Shaktiman truck is approximately Rs. 
36,000. 

(d) In addition to the operational 
advantages of Shakiman truck over 
the type of Army truck hitherto in 
use, there is a saving of cost amount .. 
ing to Rs. 7,500 per truck. 

Shri S. C. Samanta: What attempts 
are being made to manufacture the 
remaining seventy per cent. of the 
components? 

ShrI Raghuramalah: On a number 
of occasions that has been explained 
in the House. We are trying to do it 
by progressive stages and where 
necessary machines complementary to 
what we have are being arranged and 
every step is being taken to keep up 
to the schedule and perhaps, com-
plete the process even much earlier. 

Shrl S. C. Samanta: May I know 
whether We are buying these conven-
tional trucks at present and if so, 
when we expect it to be self-sufficient? 

The MinIster 01 Defence (Shri 
Krishna Menon): We are buying no 
trucks from outside, either in India 
or abroad, of this particular category. 

Shri N. N_ Patel: What will be the 
capacity of such vehicles? 

Mr. Speaker: He wants the tonn~. 

Slid Krllllma M_: They are, for 
our regulation purposes, marked as 
three toD vehicles but in the tests at 
Ahmednagar in fact they carry •. , 
tons. 

Sbrl Vldya CbaraD Shukla: Thll 
statement says that the cost of pro-
duction of a ShBlktlman \fUck is ap-
proximately Rs. 36,000. May I know 
th\! break-down in the COSt of pro-
duction and also whether the over-
head costs are also included in !hie 
figure of cost of production? 

Shri KrIsIma Menon: Without in-
cluding the overhead costs, the cost 
of production cannot legitimately be 
calculated; that is inclllded. There 
Is a procedure laid down satisfactory 
to ftnance and audit in these matter.. 

Shri Vidya Charan Sbukla: The 
break-down or the cost? 

Mr. Speaker: I am not loing to 
allow the break-down. I think the 
Parliament itself will -break doWD. 

Seth Govlud Das: What are our re-
quirements of these vehicles? Will 
they all be available from the Jabal-
pur factory? 

Shri KrIshna Menon: No, Sir. On 
account of the desire of the Govern-
ment not to expend immediately un-
necessary amount of money in puttin, 
huge factories, these vehicles are 
assembled at Jabalpur. The different 
parts are made in different places ac-
cording to the facilities available. 
For instance, some of these parts are 
made in Ambarnath others arc made 
in Calcutta. But the factory is In 
Jabalpur because that is where the 
assembly line is. 

IIfl" mf ~ lfIf 1fIIf: JJ1r'rr~, 
Ii' ..,-;r;;r~~fl!;ifIff ~'IiT':'tirlf~ 
m<r ~ fl!; ~ 'Im:\!I"f.f ij; 'IR"': <r.f~1 
it; ~ m q'y; mt IATIf .mt ~ I 
~'R m ri~ it; f,fIl ~ 



o,.a! Answe~s DECEMBER 22, 195. o,.a! Amwer. 

it; 3i~ cmflA;m ~ ,llI' ~ 
(' ~ llifR>.T ~ 'q"f'fi ~~ 

'"im qm ~ ? 
SM! Ragburamalab: It has already 

been stated that we have indigenous 
components to the extent of 30 per 
cent. 

New UDiversitles 

·1129. SM! Barish CblUldra Mathur: 
Will the Minister of Education be 
pleased to state: 

<al whether any new Universities 
are contemplated to be opened; and 

(bl whether Central Government 
have been consulted in the matter? 

The MiDiBter of EdueatlOD (Dr. K. 
L. ShrImaU): <al Yes, Sir. 

<b) No, Sir. The University Grants 
Commission is usually consulted in 
IIUCb cases. 

Shri Barlsll Chandra Mathur: What 
are the places where new universities 
are contemplated and may I know 
whether the Central Government or 
the University Grants Commission had 
~v"n any guidance in the matter? 

Dr. K. L. ShrImaIl: As far as the 
Commission is aware. there are pro-
posals for opening universities in 
Kanpur. Meerut and three universities 
In West Bengal-Kalyani, Darjeeling 
and Burdwan-Durgapur area. The 
Commission has generally approV\ed 
the proposals as far as the West 
Bengal Universities are concerned. It 
has asked for some more information 
about the universities in U.P. and it 
has not so far received that informa-
tion from the State Government. 

Shri D. C. Shanna: In view of the 
fact that the universities in U.P. are 
not giving a very good account of 
themselves, why is it that the Gov-
ernment is opening more universIties 
there and not in the other States of 
India? . • . . (lntet'ruptiom) . 

Mr. Speaker: It is no good c ... tin~ 
aspersion on autonomous bodies. 

Sbri Raghunath Singb: It should be 
expunged. 

Mr. Speaker: The han. Member will 
withdraw that portion. 

Sbri D. C. Sbarma: I withdraw. I 
shall put it in a different way. Why 
are so many universities being open-
ed in Uttar Pradesh and not in the 
other States of India? 

Dr. K. L. SbrlmaU: It is reany a 
matter for the State Government to 
decide. The Commission deals with 
some development programmes a:t the 
post graduate level and the ultimate 
responsibility is that of the State 
Governments in this matter. 

~~~:'IllT~'Ii't 
~'f ~ f.!; 'ffl"': lf~ '1'"1" ml" <;J[ff 
'l;I"N'I'" ~ ~ ~"cr"'ni ~~ 'I>"T ~ 
,,'" lf~ # ~I" m~, ~ii" 'ltt1 
~ cmr 'I>"T I!flI'I<'f <IlfT ;;rJl(1, T f.!; 'f\l.T 
If': t~if ~I" fq'l''1fqiJl.,q <;JifTii" "IT 

ri, iI"'ITzf "fTlf ? 

Mr. Speaker: Next question. Ther. 
are fourteen States. Han. Members 
want to make a suggestion as to why 
universities should not be opened or 
strengthened. 

Shri Barish Chandra Mathur: I shall 
ask a general question. While speak-
ing in the last session, the han. 
Minister stated categorically that he 
was opposed to the opening of any 
new universities. May I know whe-
ther he is taking any steps to pursue 
that policy or he is leaving it abso-
lutely to the discretion of the State 
Governments to open universities? 

Dr. K. L. Shrimali: As I have al-
ready said, in this matter the ultima te 
responsibility is with the State Gov-
ernment. When this proposal was 
made by the U.P. Government, the 
Commission told them that they must 
depend upon their own rdlources. 
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The Commission was only concerned 
with the development of studies at 
the post graduate level and when tt e 
universities have come into existence, 
then only the Commission will come 
into the picture. It is true that the 
General policy which has been laid 
down by the Commission is not to en-
courage the development or setting 
up of new universities. But no hard 
and fast line can be drawn in this 
matter because the universities will 
have to develop in accordance with 
the needs and the requirements of our 
national economy. 

Sbrl Tyagl: I wanted to know as 
to who toots the bill for the unf-
versities. Is it for the Central Gov-
ernment to give grants or is it the 
responsibility of the State Govern-
ment as far as finances go? 

Dr. K. L. Shrlmall: Well, Sir, as 
far as the central universities are con ... 
cerned it is entirely the responsibility 
of the Central Government. As far 
as the State universities are concern-
ed the House is aware that we had 
ereated a University Grants CommIs-
sion and the University Grants Com-
mission is concerned with the main-
tenance and determination of stand-
ards. With that end in view it has 
been giving grants to the State uni-
versities for developmental purposes, 
particularly at the post-graduate 
level. Therefore. it is sharing flnan· 
ces with th~ State Governments as 
far as post-graduatc studies arc con-
cerned. 

Shri A. C. Guha Tose-
Mr. Speaker: We will go to the 

next question now. There are three 
universities in Bengal; why does he 
worry? 

Shri A. C. Guha: I am not eager to 
have more universities in West 
Bengal. 

IDdiaD Cricket Team ill England 

+ r Shri S. M. Banerjee: 
0U30. -( Shri PaDIgrahI: 

L Shri D. C. Sharma: 
Will the Minister of Ed.catloll be 

Jlleased to state: • 

(a) whether correct reasons have· 
since been ascertained for the failure 
of Indian Cricket Team in England in 
recent test matches; and 

(b) if so, what those reasons arc? 

The MiDlster of Education (Dr. It •. 
L. Shrimall): (a) and (.b). A state-
ment is laid on the Table of th~ 
House. 

STATEMENT 

The Board of Control for Cricket 
in India, who sponsored the visit of 
the Indian Cricket team to England 
have informed the Government that 
the tour was not a failure. The· 
Board has, of late, been concentrating 
in building up a younger team so 
that the future of Cricket in India is 
assured. With this end in view, the 
team to England was composed of 
youngsters and their main object was 
to gain experience in competitive 
Cricket. Taking the above facts into· 
consideration the Board is of the 
opinion that the team had done quite· 
.... ell. 

Shri S. M. llaDerJee: In the state-
ment it is said that the Board has, of 
late, been concentrating in building 
up a younger team so that the future 
of cricket in India is assured, and 
with this end in view, the team to 
England was composed of youngsters 
and their main object was to gain ex-
perience in competitivC' cricket. I 
want to know whether we tried ac-
tually to gain this experience at the 
cost of the name and fame of the 
country? 

Mr. Speaker: The hon. Member is 
arguing the point. He has said that 
the Board is ('oncentrating 011 young 
men being a5Sociated. He himsclf is 
a young man. 

-Shrl S. M. Banerjee: Sir, our ques-
tion was whether India is short of fast 
bowlers and whether positive steps 
are being taken to improve the 
standard of cricket in Ind·ia. 

Dr. It. L. ShrImaU: As far as the-
selection ot teams is concerned, it ilt 
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entirely !be responsibility of the 
Board of Control. The Government 

·of India have taken various measures 
to improve sports aion, with cricket. 
We have reconstituted the Sports 
Council. We are proposing to set up 

. a coachina institution in the near 
fIlture anel uneler the Raj kumllri 
. Coachin, Scheme various coaches bave 
been engaged to coach young piayera. 
It is true that we have not done well 
in cricket in the various test match ... 
and other matches. Our standarchl in 
this matter have not been very hi'h 
and we will have to make continuous 
efforts to improve our standards. In 
that direction, as far as the Govern-
ment of India are concerned, I hope 
the measures that we are adopting 
will bear fruit in course of time. 

Sllri TancamaDl: May I know whe-
ther the Government will consider 
the question of mIXing some ex-
perienced players also with young 
players when teams are sent abroad, 
.and may I also know the steps taken 
to remedy the various weaknesses 
which have been pointed out, namely, 
the lack of fast bowlers and also 
lack of experience in facing fast 
bowlera? 

Dr. K. L. Shrlmali: As tar as the 
question of selection of players is 
·concerned the Government do not pro-
pose to interfere in the work of the 
Board of Cont<ol. It is theil' res· 
ponsibility ('ntirely. The Govern-
ment will assist them in training 
players, coaching players and also by 
giving fina",cial <l.",istance, but the 
Government do not propose to inter-
fere in the day to day administration 
of this sports organisation. 

Shrl D. C. Sharma: May I know it 
the Government has any proposal to 
reorganise the Cricket Board of Con-
trol w that it can also have a num-
ber of YoL..ng men in it? 

Dr. K. L. Shrlmali: As I have al-
ready said, this is an autonomous 
organisation and the Government has 
no intention to interfere in its affairs. 

Some Bon. Melllben TOse-

Mr. s~: Order, order. We 
will an to !be next question. 

<\. lloa. 1II_~ This is an im-
porta.t questioQ, 

Mr. Speaker: Hon. Membera will 
have a discu!llSion. We will 110 to the 
next question . 

A_atlq 8yatem Ia Rind ...... 
Steel lAd. 

°11.. Sbri Morarka: Will 1:I1e 
Minister of Steel, IIIIaea ap4 l'IIet be 
pleesed to state: 

(a) whether it is a fact that the. 
Auditors of Hindustan Sleel Ltd. 
warned the directors last year about 
the unsatisfactory state of their ac-
counts and urged them to build up a 
company system of accounts; 

(b) it so. what steps have been taka 
so fllr; and 

(c) by what time a company system 
of accounts is expected to be built up! 

The Mlaister of ·Steel, Miaes aDII 
Fuel (Sardar Swazan Sinrh): (a) Last 
year the Auditors had drawn atten-
tion to inadequacy of the accountinll 
system followed by the Company and 
they had emphasised the necessity tor 
maintaining accounts on commercial 
basis. 

(b) Steps have been taken by Com-
pany tor introduction of commercial 
accounting proc('dures. 

(c) Company system of accounts is 
expected to be built up during the 
current financial year. 

Shri Morarka: May I know whe-
ther this company has appointed an-
other set of auditors; if so, what are 
the reasons for the ::;~mc? 

Sardar Swaran Siagh: I am afraid, 
I do not know if they have appointed 
another set of auditors. 

Shrl Narasimhan: Who are the pre 
sent auditors? 

Sardar Swarap Sinah: I do not knoW' 
the name of the present auditors nor 
do I know whether new auditors hav. 
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been appointed; at any rate, that does 
not arise out or this question. 

Shrl Horarb: Who is the person in 
charge ot building ~p commercial ac-
-counting system in this company? 

Hr. Speaker: These are details. 

Sardar Swanm S~h: The directors 
-of Hindustan Steel Ltd., have got the 
responsibility to ensure that the &C-
.counts are built up according to indi-
cations given by the auditors. 

Shrl Morarka: Is it a tact that year 
atter year the auditors have been 
odrawing the attention of the directors 
of the Hindwtan Steel Ltd., and the 
dinectors have not taken adequate 
.steps so tar? It that is so, we would 
like to know to whom this responsi-
bility has now been given to build ~p 
.a satisfactory system of acC'ounting. 

Mr. Speaker: Once or twice the hon. 
Member tabled a motion for discus-
sion on this report of Hindustan Steel 
Ltd. Why did he not press all these 
matters then? During the Question 
Hour how can all these suggestions 
be allowed? 

Shri Morarb: Unfortunately, Sir, 
time has not been found for my 
motion and my motion has not been 
accepted so tar. 

Mr. Speaker: Very well, we will 
haVe it next time. 

Shri Narasimhan: The question, Sir, 
is about the accounting system in 
Hindustan Steel Ltd., and the re-
marks of auditors. I wanted to know 
the name of the present auditors and 
the han. Minister said that he was 
not aware of it. Is it fair, Sir, that 
even the name of the auditors ought 
not to be disclosed? I think this 
minimum information must be given 
to the House. 

Mr. Speaker: The manner in which 
audit takes place, proper arrange-
ments for audit etc. do not depend 
On the name of the auditors. 

Sardar Swaran SiD&"h: I may add, 
Sir, there is nothing. secret about it. 

If the hon. Member Is so anxious I 
shall give the information to him 
after the QU8Oltion Hour. 

Hr. Speaker: There are thoullallU 
or names of God. The auditors call 
have any name; what does it matter? 

Shft A. C. Ouhe: The hon. Minis-
ter has stated that he does not know 
whether the old auditors have been 
changed and new auditors appointed . 
But, what is the practice? Is it not 
that these public sector corporatiollll 
should appoint their auditors with the 
approval of the Government, or is it 
that they can do it themselves? 

Sardar Swanm SiII&"h: I think the 
hon. Member has experience in the 
Finance Ministry and he knows how 
the auditors are appointed. 

lteraJa IIducalm Act ~ 

+ r Shri Naray8DllllkuUy M_: 
I Shri PIIIlIl_: 
I Shrl Prakash Vir Sha8trI: 

°1132. i Shri Warior: 
I Shri T, B. Vlttal Bao: I Shrl. Kodlyu: 

ShrI A. K. GopaJag: 
L Shri V. P. Nayar: 

Will the Minister of Home Main 
be pleased to state: 

(a) whether the Oovernor of Keral. 
had convened a conference to consider 
modifications to the Kerala Education 
Act and Rules; 

(b) if so, whether any decisions 
have been taken; and 

(c) what are the decisions taken? 

The Minister or Home Alralrs (Sbri 
G, B. Pant): (a) Yes. 

(b) and (c). It was decided at the 
conference to constitute a small Com-
mittee to go into all aspeets of the 
question in detail. 'l'his Committee i. 
reported to have met twice in the 
months of October and November, 
1959, and has made certain recom-
mendations which are under the con-
sideration ot the State Government. 

'I:.-
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Shri Narayanankutty Menon: May I 
know whether it is a fact that the 
discussion was centered round sec-
tion 11 of the Act which provides that 
teachers shall be recruited through the 
Public Service Commission, and when 
the teachers are paid entirely from 
the State coffers may I know why the 
matter was left open as a subject 
matter of discussion while the Act 
was in force? 

Shri G. B. Pant: I understand that 
Jt was the intention of the previous 
Ministry to cal! a conference of the 
representatives of the managements 
of schools and ,also of the teachers 
and to place these matters before such 
a oonference. When the Governor 
took over he followed that line. 

Shri Narayanankutty Menon: May I 
know whether in the conference all 
the teachers organisations opposed 
any further reconsideration of the 
recruitment of teachers; if so, whe-
ther that objection was considered by 
the conference? 

Shri G. B. Pant: Well, I am not ac· 
quainted with the details of the work-
ing of the conference, but the con-
ference was asked to consider matters 
pertaining to the Act and the rules. 

Shri Kodiyan: May I know what 
are the specific recommendations that 
have been forwarded by this commit-
tee sct up by this confcrence to the 
Kerala Government? 

Shri G. B. Pant: I wonder whether 
it would be proper for me to state 
in detail thc recommendations that 
have been made by a body appointed 
by the Kerala Government to that 
Government. They will be consider-
ed by that Government. 

Shri Maniyangadan: May know 
whether it is a fact that the previous 
Government in fact sent out invita-
tions to various people in the State 
representing educational matters for 
a conference wherein this section 11 
.,f the Act could be discussed for pur-
poses of modift.cation? 

Shrl G. B. Pant: Well, I have al-
ready .aid that the previous Govern-
ment had the intention of calling a 
conference. They did call one, per-
haps, but many of the managers did 
not respond to that invitation and, 
therefore, this conference had to be 
called. 

Shrl Narayanankutty Menon: May I 
know whether pending discussions in 
this conference and the consideration 
of the recommendations of the com-
mittee, any provisions of the Educa-
tion Act and also the rules ha ve 
been suspended in respect of their 
implementation? 

Shri G. B. Pant: So far as I am 
aware this Government has not taken 
any step so far. 

Shrl Tyagl: Is it true that there are 
some schools in the State where the 
total finances are met by the Govern-
ment there and, if so, what objection 
should there be if they are forced to 
have their teachers through the Public 
Service Commission? 

Shri G. B. Pant: There is no ques-
tion of our having any objection to 
anything. A certain Act has been 
passed by the legislature there and 
rules have been framed thereunder; 
and those became subject of som~ 
controversy, and in order to resolve! 
that controversy, representatives of 
the management and teachers wer(" 
asked to meet !ogether 

Shri Tyagi: I wanted to know only 
this. If there are schools where the 
total expenditure is met by the State 
and the management is in th,> hands 
of other agencie<;, and if the Govern· 
ment forces them to have teacher~ 
through the Public Service Commis-
sion, what objection shml1d there b~~ 
in that case? 

Mr. Speaker: The han. Member is 
only repeating the previous question. 
The hon. Minister has iust stated that 
they have absolutely nothing to say 
in this matter. They have left it to 
the conference and are awaiting the 
results of the conference and the re-
commendations. 
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Sian Tyagi: U there are schools 
where cent per cent expenditure is 
met by Government .... 

Mr. Speaker: That is another matter. 
That will be considered. 

Shrt G. B. Pant: All that will be 
taken into consideration-whether we 
could make any change or not. 

A Directory of Mu ..... ms In India 

+ 
01133. {Shrt D. C. Bar..: 

Shrt Acbar: 
Will the Minister of Sclentiflc Re-

search and Cultural Allalrs be pleased 
to refer to the reply given to Starred 
Que,tion No. 388 on the 13th August, 
] 959 and state the further progress 
madp in the publication of 'A Direc-
tory of Museums in India'? 

The Minister of Scientific Research 
and Cultural Affairs (Shrl Rumayun 
Kabir): The Dirc'Ctory is in the last 
stages of printing and will be publish-
ed within a 'ew days. With your 
permission I would like to add this. 
It is being released this morning, and 
I propose to pl.ace the first copy in 
the Library of Parliament. . 

Shri D. C. Sharma: May I know 
whether this directory will be in 
English or in other Indian languages 
also? 

Shri Rumayun Kablr: I answered 
this question on a previous occasion. 
The directory is now heing released 
in English but we are also trying to 
bring it out in all Indian languages. 

Mr. Speaker: It may be given to the 
Library. 

Shrl Rumayun Kablr: Yes, Sir. 

~ 'f~ ~ : 'flIT ,",,~'hi 

tf.ft ~ ~ ;mr lI'T'!'i ~ f'f.' m 'Ifl\mIl 
it 'fiTIf if ~.r ~ ~ ~ ;;lq f.r. ~ 
'fofil" ~ it '1ft ifl ~T ~, ~ on: ~ ~ 
~ 'f.'T >n>n;;lT ~ f~ f'f.' >m"T 
;;fr;fi ~ om '.!f~ iti'fT ~ ~ ~ f.r. 
'lii!;;,.r if ~ f.!'f.'<'ft ",. ~ l'fl'f 
f~r 1fT 'q'"'.-ll ~ ~1 ,f' if f.r;!;<'I';f 
i'j:T 'flIT 'f.'Tl:'" ~ ? 

Mr. Speaker: Next question. 

.t\'·~I~ : ri;;IT if ~ 
~ 'fiTIflm ~ ~cif ifl'irr ~ ? q;1f 

~~ 'Ifl\mIl it ~ ~ ~(fT ~ ? 

'f'W~ :~~~(fT~ 

LaDdless Labour In Kerala 

°llSt. Shrl Kocilyan: Will the Minlll-
ter of Rome Allairs be pleased t. 

.state: 

(a) the steps that have been t.aken 
by the Kerala Government to speed 
up the distribution of Government-
owned land among the landless labour 
in the State; and 

(b) the total acreage of lam! so far 
distributed? 

The Minister of Dome Allalrs (Shri 
G. B. Pant): (a) The Government had 
appointed special staff in the Districts 
to expedite land assignment work, 
Additional staft' has also b~en sanc-
tionl'd accord·ing to requirements. 
The District Collectors nave been 
directed to pay attention to the land 
assignment scheme and to take neceR-
sary steps to expedite it. Proposal. 
for simplifying the procedure for 
assignment of Gover/lilTlent land and 
further expediting the implementation 
of the scheme are under the examina-
tion of the Government of Kerala. 

(b) 5646 acres and 4:756 cents. 

Shri Kodiyan: May I know whether 
it is a fact that the land distribution 
committees which have been tormed 
in almost all the taluks in the Stat" 
have not met for the last five month. 
and, if so, what nrc the reasons there-
for? 

Shri G. B. Pant: The committees 
have been formed in the taluks, an' 
if they have not met, I think ther" 
may be some reasons for it which I 
am· not in a position to explain. 

Shri Narayanankutty Menon: Since 
the President has taken over the ad-
ministration of the Kerala Stale, may 
I know how many persons have been 
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liven Government laad and what is 
the total acreage? 

Shri G. B. Pant: I cannot say exact-
ly but I notice that this scheme was 
introduced in September, 1957, and 
the President has had to deal with 
this matter only during the last few 
months of weeks. This scheme has 
been in operation for about two years 
before the President took the Statp. 
over. So, he could not work miracles 
during the few weeks. 

Shr; Narayanankutty Menoa: Sir, 
the question has not been answered. 
This scheme was started in Septem-
ber, 1957 and the distribution of land 
was going on almost every month. I 
want to know how much land has 
been given and to how many persons 
since 31st July, 1959, because it is a 
~ontinuing proces. •. 

Sbri G. B. Paal: If the question had 
been framed in that form then I 
would have been able to obtain pre-
cise information to that effect. 

Shri V. Eaeharan: May know 
whether it is a filct that these com-
mittees were formed only for distri-
buting Government land available in 
each tal uk and not for the assignment 
of land to the Harijans? 

Shri G. B. Pant: Some sort of taluk 
committe"s have been formed and 
they are also entrusted with the task 
of ~ignment or submitting proposals 
or considering proposals for the dis-
tribution of Government land, but 
what else we have to do, r cannol 
exactly say. 

Shrl Manlyanpdan: Some Harijans 
were evicted by the previous <>evem-
ment, from Government lands at 
Kattampalli and other places. May 
I know whether they have been re-
instated subsequently? 

Shrl G. B. Pant: Could the hon. 
Member repeat the question? 

Shrl Manlyanpdan: Some Harijans 
were evicted from the Government 
land. I wanted to know whether 
they have been reinstated subsequent-
11". 

Shri Q. B, Pant: If they have been 
reinstated, I think a good deal has 
been done. 

Mr. Speaker: He wanted to know if 
the Harijan. who had been evicted by 
the previous Government have since-
been reinstated. 

Shri G. B. Pant: I cannot say exact-
ly, but I said that if they have been 
reinstated, then a good deal has been 
done. 

Shtl Natayanankutty Menoil: A 
very relevant supplementary is n<>t 
answered. It arises directly out of 
this question. 

Mr. Speaker: Order, order. He 
cannot monopolise. Shri N. N. Patel. 

Shri N. N. Patel: May I know whe-
ther any top priority will be given 
to landless labour amone the Sche-
duled Castes and Scheduled Tribes? 

Shri G. B. Pant: Presumably, ·be-
cause most of the landless labourers 
come from that class, but again I 
have no precise information before 
me. 

Shri B. K. Ga.\kwad: May I know 
the number of landless labourers in 
Kerala and how much land i.· being 
given to each family? 

Shri G. B. Pant: I can neither give 
the exact number of landless labour-
ers nor can 1 say how much land is 
being given. Afler all, it is an 
affair concerning a State _ with which 
we have come in contact only recently 
and we have not got 01\ the informa-
tion on these petty matters of detail. 

Shri Narayanankutty Menon: In 
answer to part (b) of the question. an 
answer has been given to the effect 
that SO much land has been given. I 
want to know what is the total acre-
age of land given, after the President 
took over, or, if it has not been speci-
fically done, why it has been stopped 
now. 

Shri G. B. Pant: I said that I can-
not give the exact area that has been 
given. but I gave a general answer 
which indicates .hat efforts are being 
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made, in fact, to expedite the procel. 
and not in anyway to stop or delay 
tfte distribu tion. morts are·· being 
made, and the answer to part <a) 
indicates that everything is be1ng 
done to carry out this process of dis-
tribution expeditiously and not . to 
delay it. 

Shrl TJaci: One question. 

IIr. Speaker: I am sorry. Next 
question. 

Dl't'el'!llon of Jama.... la DeIh; 

+ 
ollJL {Shri D. C. Sharma: 

Shri Radha RamaD: 

Will the Minister of Rome AJraln 
be pleased to state: 

Ca) whether it is a fact that Gov-
ernment have succeeded in diverting 
~he ftow of Jamuna near Ni,gambod 
&ad Qudsia Ghats towards the city 
bank 01 old Delhi: 

(b) if 50,1 whether this diversion 
will remain nermanent· 

(c) if not, whether any attempt to 
make it permanent is contemnlated: 
and 

(d) if so, what if its nature, ap-
proximate cost involved and the 
allency which is proDosed to be em-
ployed to imDlement it? 

The MInister of Rome Affairs (Shrl 
G. B. PaDt): (a) During summer, 1909. 
the Delhi Municipal Corporation suc-
ceeded in temporarily diverting the 
ftow of the river Jamuna towards the 
J1rhats. 

(b) No. 

(e) Yes. 

(d) Permanent works will be re-
quired to make the river hug its right 
bank near the ghats. Detailed experi-
ments on river molLels are being 
conducted at the Central Water and 
Power Station, Poona. The works 
will be undertaken after the results 
of these experiments become known. 
At the present stage. it is not possi-

ble to give any indication as to the 
approximate cost of the worils or of 
the alency which will boo employed 
to carry them out. 

Shr.I D. C. Sharma: May I know 
by what time the results of the ex-
periments which are being conducted 
at the Central Water and Power Re-
search Station, Poona, are going to 
be known and when they are known,. 
whether action will be taken by the 
Home Ministry or by 10m" other body, 
in the matter? 

Shrl G. B. Pant: Experiments are 
being carried out, as I just now said,. 
bY the research station at Poona. It 
is not possible to say how long it will 
take, but We have been asked to let 
the authorities here know the results 
of the experiments as soon as may 
.e feasible. When the results are 
obtained, the work will be carried 
out either by the Corporation or by 
some Ministry in the Government 
here. 

Shri D. C. Sharma: May I know 
whether the expenditure involved in 
this project will be met entirely by 
the Government of India or will be 
shared between the Government ot 
India And the Corporation? 

Sari G. B. PaDt: That will be decid-
ed after the r~port has been received 
and esti·mates have been prepared. 

Shrl C. K. BhattaAlharya: May I 
know whether the diversion of the 
river to the right bank will in any 
way be detrimental to the interests 
of the places on the other bank? 

Shrl G. B. Pant: I think the re-
search station will take every rele-
vant factor into account. 

Scbolarshlps to ChlJdren or PoUtlcal 
Sufferers 

+ r Dr. Ram Subhag Singb: 
0U38. ~ Pandlt D. N. Tiwari: 

L Shrl Ramam: 

Will th~ Minister of EducatioD be 
pleased to state: 
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(a) whether any ftnancial assistance 
has been given this year to the child-
ren of political sulferers who are 
studying in the educational institu-
tions of the Union Tcrritories; and 

(b) if so, how much and to how 
many children? 

The Minister of Education (Dr. K. 
L. Shrimall): (aj ana (·b). No direct 
financial assistance has been given so 
far by any of the Union Territories; 
in Delhi, however, fee concessions 
have been granted upto the Higher 
Secondary stage to 408 children. 
Annual cash grants for books and 
stationery to almost the same number 
of children will be paid before the 
close of the financial year. 

I mIght add further that Himachal 
Pradesh have decided to adopt the 
scheme as proposed by the Govern-
ment of India. The details are being 
worked out and are awaited. The 
Manipur Administration have decided 
to adopt the scheme as proposed by 
the Go\'~rbment of India from the 
c"rrent financial year. The Tripura 
Adm;nistration also have decided to 
adopt the scheme as proposed by the 
Govprnment of India from the current 
financial y(~ar. There are no naIitical 
sufferers in Andaman and Nieobar 
Islands. 

Dr. Ram Snbbag Singb: The han. 
Minister .aid that no direct grant has 
been given to any of the children of 
political sufferers in the Union Terri-
tories. May I know in what. way this 
indirect grant is being given, because 
he sBid that about 400 children have 
been given grants? May I know whe-
ther all the educational institutions 
have bc~n intimated by the Govern-
mpnt to forward the names of such 

-children" 

Dr. K. L. Sbrlmali: The Adminis-
tration flrst of all invites the appli-
cations from children of political 
sufferers. The institutions charge the 
fees, but the Administration reimbur-
ses the fees to all those students. As 
"far as direct grants are concerned, 
from Class I to Class V, an allowance 

of Rs. 12 per annum for books will be 
paid; from Class VI to Class VIII, 
Rs. 25 per annum and from Class IX 
to Class XI Rs. 40 per annum will be 
paid. The Administration is also con-
sidlll"ing the Question of extendin" the 
benefits of cash grant to university 
students also. 

-t\"~~:""~~ 
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Mr. Speaker: That is all hypothet1--.... MalleIUlra Platap: Can tllll 

(lentl'lll OoYemment eonalder the 1m 
that these political sufferer. di4 not 
work for any province. but they work-
ed for a.lI India aDd therefore the ques-
tion of political sufferen and their 
famil;e3 mould be taken up as a 
_tnl q.ueetlon? Can the Govem-
ment take it up? 

319 (Ai) L.S.D.-2. 

Dr. K. L. 8hr1ma1l: one question 
waa with relard to cohcession to 
people who are well-off. I may Inform 
the hOn. Member that only if the 
ilwome does not exeeed RI. 300 per 
month the concession could be liven. 
As for the: other question, it ill true 
that the political workers did Dot 
work for any particular area or pro-
vince, but they worked for the whole 
cOun try. 11 Is with that end in view 
thet the Government of India have 
prepared a scheme in which both the 
central Government and the State 
Governments will collaborate. 

8hrt B. I[. Oalllwad: May I know 
the number of political suffererS' and 
whether the Government have main-
tained any leparate list of them? 

Dr. K. L. ShrIIIIaII: We have no lial. 
The State Governments may have iI, 
because It Is really the State Govern-
ments which are Implementing the 
scheme. 

_-Weat BeD,.. Borde.. 0IIIIBte 

+ r Rhrl SadhaD Gupta: 
'~1lI'. ~ Sltri Shree Nara),1Ul Ou: 

L ghrlmatl IJa Pa1ehOllc1hurl: 

Will the Minister of Home Affairs 
be pleased to state: 

(Ai whether a dispute exists bet-
ween tile Governments of We.t 
Bellgal and Bihar on the question, 
whether the village of Govindpur on 
the border of the districts of Maida In 
West Benllal aud l'umea in Bihar i. 
part of West Bengal or Bihar; 

(b) whether any reference has been 
made to the Central Government in 
this connection; and 

(c) I he steps taken 110 far. to setU', 
the dispute? 

TIl. MID .... of Home 
(&lid G. B. PaM): (a) Yas. 

(b) Y ••. 

(c) This matter was raised at the 
Ncent meetin, at the Eastem Zonal 
Counell held In BhubaDeswar and " 
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was decided that the Chief Secretari .... 
of the two Governments should make 
an on-the· spot enquiry with a view to 
find out thE' factual position and that 
till then, status quo should be main-
tained. 

Shri Sadban Gupta: May I know 
when the dispute arose for the first 
time between the two States! 

Shrl G. B. Pant: We received the 
communiration from the Government 
of West r ,.,.~al h November. 1958. 

Shlmatl Da Palchoudburl: Is it not 
a fact that the Government of We.t 
B£ngal have been realising tax from 
those pl&ceR since 1847? 

Shrl G. B. Pant: I do not exactly 
remember. The two Governments 
have been making conflicting claims 

Dr. Ram Sabhac SlD.cb: There were 
no two Governments. The whole of 
Bihar was in Bengal in 1847. 

Shrl Sadban Gapta: The hon. Home 
Minister has stated that the status quo 
is b~illg maintained. May I know 
what the status quo is? 

Shrl G. B. Pant: The stalus quo is 
the state of things as it exists today. 

Shrlmati lIa Palchoadhurl: May I 
know whEther the Government Is 
aware that some constablea came Into 
this district and used very rough 
language and violence a,alnst . the 
people? What right or authority have 
the constables of Bihar to come there? 

Shrl G. B. Pant: H anything like 
that happened, that wu very wrong. 

WRITI'EN ANSWERS TO 
QUESTIONS 

bllllselpiine In Educational JDstIt1ltlaa 

{ Shrl N R MIIIIiswUI7: 
°llS8. 8hrl P~U* Vir Sbutrl: 

Will the Minister of EdacatloD be 
pleased to state: 

(a) whether there Is any scheme or 
prolramme before Government to pIlt 

down the growin, tendency of 
ponsibmty and Indiscipline 
students; and 

irrea-
Bmane 

(b) what intenm measures have beea 
suggested to the manalement of 
schools and colleges to curb this ten-
dency! 

The Minister of Education (Dr. K. 
L. Shrlma1l): (a) Apart from the var-
ious steps taken for the all round im-
provrment of the conditions of edu-
cat:on In school. and colleges and in-
creased weHare of teacher. and stu-
dents, some of the measures specially 
deviled to unprove student discipliDe 
are as follows:-

(1) National Discipline Scheme; 

(lI) Auxiliary Cadet Corps; 

(iii) National Cadet Corps; BDd 

(iv) Labour and Social Servi<:e 
Schemes. 

It is proposed to extend pro,re5siv&-
ly the scope of the National Discipline 
Scheme and the National Cadet Corps 
with a view to bringing larger nwn-
ben of schools and college students 
within their purview. It is also pro-
po.:ed to introduce national service by 
students to inculcate in them a sense 
·of discipline, a spirit of social service 
and dignity of manual labour and a 
Committee has been appointed by the 
Government to work out a suitable 
programme. Besides, the University 
Grants Commission have appointed a 
Committee to study the problem vl 
student indicipline and to recommend 
appropriate remedial measures. 

In addition, the whole question oi 
improving the pattern of education 
has a vital bearing on the impravemea.t 
of discipline. 

(b) None, Sir. The authorltietl of 
schools and colle,es are competent to 
take Buch disciplinary and other 
measures as may be considered ~ 
I8ry by them.· ' 
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01139. Shri DamaDl: Will the Minil-
ler of Finance be pleased to state: 

(al whether it is a fact that there 
bas been a noticeable change in the 
pattern of smugg.ing operations across 
the country'. land border; 

(b) if so, the nature thereof; and 

(e) bow far tbe smuggling operations 
have affected the internal price of 
gold during ,the previous twelve 
months? 

The Deput,. Minister of . FiDaDce 
(SlttimaU Tarkeshwari SIDha): (a) and 
(b). There is no set pattern of smug-
gling activities across the country's 
land borders. The smugglers change 
their modus opeTandi and the na ture 
of smuggled articles according to cir-
cumstances. 

(c) The decrease in the smuggling 
of gold into the country is, it is be-
lieved, one of the important factors 
responsible for the rise in internal 
prices of gold since October, 1958. 

Commissioner for Scheduled Cutes 
and Scheduled TrlbeII 

J Shri V3S1Idevan Nair: 
Shrl Warlor: 

0114. Shrl PUDDOOH: .' . l Shri Ramam: lShri Na,l Reddy: 
Shri V. P. Na,.ar: 

Will the Minister of Bome Mairs 
be pleased to state: 

(a) whether the Commissioner of 
Scbeduled Castes and Scheduled 
Tribes has visited Kerala State very 
recently; 

(b) wbether the Government of 
India have come across certain state-
ments criticizing the previous Kerala 
Government that the Commissioner 
issued while be was in Kerala; and 

. (e) whether the Commissioner has 
submitted any reports to the Govern-
ment of India on bIj vUit to Kerala? 

The MlDlater of Bome Mairs 
(Shrl G. B. Pant): (a) The Commis-
sioner last visited Kerala State from 
16th to 23rd October, 1959. 

(b) The Government of India have 
seen some press reports regarding the 
administration of welfare schemes for 
backward classes in Kerala, but bave 
not se~n any statement Issued by the 
Commissioner. In fact the Commis-
sioner has reported that he did noL 
Issue allY such statement. 

(c) He has submitted his usual tour 
notes for visits to several States in-
cluding Kerala. 

Working of SuppreElOD of IIamoral 
Tralllc In Women and Glrla Ae& 

S Shrlmatl lIa 
0lltl. Palchoudhurl: l Shrimati Renu 

Chakravarllt,.: 

Will the Minister of BODIe AJIaJrs 
be pleased to state: 

(a) the progress made In the work-
ing of the Suppression of Immoral 
t:r a1l\e. in Women and Girls Act, 1956, 
slIlee It was enforced on the lst Ma~ 
1958; , 

(b) whether any suggestions have 
been received from the Stale Govern-
ments and Union Territories for mak-
ing the workln, of the Act more 
effective; 

(c) if so, the suggestions received in 
brief; and . 

(d) the reaction of the Government 
of Ind ia thereto? 

The Deputy MlDlater of B_ 
Main (ShrlmatJ Alva): (a) Rules for 
carrying out the purposes of the Act 
have been made by eleven State Gov-
ernments and all Union territories. 72 
Protective Homes are reported to have 
been started 80 far, and Special Pollee 
Officers for dealing with oftences 
under the Act have been appointed by 
the Governments 01 Andhra Pradesh, 
Assam, Bihar, Bombay, Kerala, Mad-
ras, Mysore, Rajasthan, Uttar Pradesh 
and West Bengal and the Adminis-
trations of Delhi and Himachal Pra. 
desh. 



I'" and (e). The foumrtn, import-
II'ftt suggestions have been made: 

(i) It mould be permiasible \& 
appoint Inspeetor of Police 
.Iso as Speeial Police OlIleer 
tmder the Act. 

(ii) Tbe mandatory pt"ovision lor 
the preaenee of a WOIJUlll w.t-
n_ of \he locality for _reh 
withCNt warrant under .... 
seetiem (1) of Seetion 15. !MY 
be removed. 

(d) The sUIIelll.ions an umier eon-
sideration. 

BiIwI4 Daa Project 

.yt4!. Shrl Vld,.. CharaD Shukla: 
Will the Minister of B_ Affairs be 
pleased to state: 

(a) what is the result of the con-
sideration by the Central Zonal 
CcMme.i1 of the question t1I. dilllribution 
of power generated from the Riband 
ProjP.Ct between Uttar Pradesh and 
lIladhya Pradesh; and 

(b) by what time this matter is ex-
pected to be resolved? 

The Minister of Bome Affairs 
(SIrrI G. B. Pant): (a) and (b). The 
matte!' has been included as an item 
in the agenda of the next meeting of 
the Central Zonal Council which is 
expeeted to be held in the near future. 
Tripara Territorial CODDcD ~_ 

'l1G. Shri DuaratIIa Deb: Will the 
Minister of Bome Affaln be pleased 
to state: 

(a) whether the aceounb t1I. the TrI-
pura TerriWriat Counell ltaft .. 
aaditl!d: and 

(b) if so, whether the audit report 
woulcl be pllbllshecl? 

TIle MiSter of B_ AtraJrs 
(Ibrt G. B. Pac): (a' Tbe' Tripura 
'.l'ftrIforial Coufteil Is a bod:r eorporate 
"'"' its accounts are auditl!d by the 
AecGuntant General, Assam. It has 
1Ieeft ascertained tram the Council 
tIlat it. aeeounts for the period from 
the 18tb September, 1957, to the 31st 

May. 1058, were aucti'!ed last year and. 
the accoe" fo~ the period frMft the 
1st June, 11158, to the 30th N"ember, 
1050, are at present under audit. 

(b) It is for the Council to deciAIa 
whether the audit reports shOilld toe 
published or 1lOt. 

.. oreJpkc ....... 

"11M. 1Ihr1 ....... wv TaatIa: Will 
the lIlinifier ." ~ be pleased to 
lllate: 

(a) whether it is a fact that Gov-
enurwnt are CGIUIderIng the question 
of relaxin, foreip aeluUlge restric-
tion. to eDCOIUBge tnYel by Indiall 
tourmw; and 

(b) if so, what is the decision of the 
Govermnent in this reprd? 

The Minister of FInancII (8IIfI 
Morarjl Desal): (a) No, Sir. 

(b) The question does not arise. 

I*eae Ia PHd,. l'lelda of AD' 

·U4s. Sardar A. S. Salpl: Will the 
Minister of Bome Affairs be pleased 
to lllate: 

(a) whether Government are aware 
thst in the Andamans stem borer had 
attacked a lar,e llrea in the best 
paddy prod\ICin. relion In the Pori 
Blair area during the last year and 
this year; 

(b) if so, the estintated amount ol 
damage tc paddy croll; and 

(c) the action taken by Govem-
ment to control the spread of the 
cl:lseIul'? 

'l'he Depot,. MiDIBter.. _ 
Affairs (Shrlmatt Alva): (a) All _ 
of 93 acres during the last year and 
108 seres this year wlls attaekE!d by 
stem !Dorer. 

O~) It ia not possible to make .... 
mate of damage at. pr_Rt 88 padtI,y 
crop is still growing. 

(c) A plant profection 8C!l'Ieme Ilr al-
ready in operation under the secolld 
five :rear plan to ~ont1'ol info!Station 01. 
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agriculture! crops by pesta. Under 
this scheme pesticides are supplied to 
eultiv.tors at 50 per cent. Df the 
east price and equiPment such as 
sprayers and dusters are made avail-
able to them on loan. Technical ad-
vice i. a Iso rendered free of charje 
to the cultivators. The services of 
plant protection workers for spraying 
and dusting of crops are a!so avail-
able to cultivators free of charge. 

Pinto 8IId Rotary 011 MIlls 

'1146. Shrl Taagama.nl: Will the 
Minister of Finance be pleased to 
!ltate: 

(a) whether Government have con· 
sidered thl' revising of the compound-
ing rate for the pinto and rotary oil 
mills; 

(b) if so, in what fonn; 

(c) if not, the rcasons therefor; and 

(d) whether representations have 
been received from organisations (\f 
oil mill-owners for revising the com-
pounded levy scheme? 

The Depnty Minister 01 FilwIee 
(Shrlmati Tarkeshwari Sinha): (a), 
(b) and (d). Yes, Sir. Several repre-
sentations have been received from 
organisations of oil mill-owners for 
revising the compounded levy scheme, 
and t.he whole question, therefore, i. 
under active examination of the Gov-
ernment. As soon as a lInal decision 
is taken, the revised scheme will ~ 
duly notified. 

(e) Does not arise. 

Manufacture of Precillicm IDstI'UllleDU 

'1141_ Sbri N. III. Delt: Will the Min-
ister of Defeace be pleased to state 
whether Government have any plan 
for .manufacturint( precision iDStnI-
Dl8IU$ for eneuring self~ufticiency fOl" 
defence needs? 

Tbe Depat1 MillilIter of Deleuee 
(Sbri Itarb1ll'lUll8lah): The Ordnance 
Factori.es are already nwwfacturing 
or cl.evaloping tbe IDllDUfact.ure or a 
large number a!. precision instruments, 
ServIce requirement\ a!. which 8re at-

gnUI""llt. Pu.rther plana tor 1!IIPIIDd-
Ing the capacity in Ordnance Factories 
lor instrument manufacture are under 
consideration. 

Mineral EzplenU8a in On... 

*lU8. Shri SaDpJIIIa: Will the Min-
ister of Steel, MIDea 8IId Fuel be 
pleased to state: 

(a) whether the Government of 
Orissa have approached the Govem-
ment of India for any financial assist-
ance to explore the mining prospects 
in the State; 

(b) iI so, whether any scbeme has 
been forwarded by the Orissa Gov-
ernment; and 

(c) the action taken thereon? 
'l'be MiDlster ol MIDea and on 

(Sbrl K. D. Malavlya): (a) No, Sir 

(b) and (c). Do not arise. 

Eli:port of Serap 

{ Shrl Nagl Reddy: 
·Ute. Sbrimati Panatlll KrIeImaD: 

Will the Minister of Steel. MID_ 
and Fuel be pleased to state: 

(a) what has been the effect in 
terms of export of barter export 
policy in relation to scrap; and 

(b) whlrther Government propose 
to regula rise the export of scrap Oft 
barter basis? 

Tbe MJaIster 01 Steel, MiDea aIId 
Fuel (Sardar Swaran Slach): (a) The 
export of scrap has considerably in-
areaMd. 

(b) There is no proposal to export 
scrap only OIl barter balla. 

{:::~: • H ~o. ~ I1J'ft"T WI' 
~ wm Ifh: mf!ft 

'PIT ",G ll"'Ir ~" f~. 
n ~'3 iI; wmnlf'f !I"'f "qr ~ f, h 
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it;~it;~it~~'IIt!m 
..mr fiI; : 

(~) om >iTnm.lf1"<f ~ 
mm:~~~ ; 

(l!I') ~ ~, <rT om ~ q;pf 
fum; ~r 'q'~ ~T~ ~ 
~m~'R:~T~~'If~~ 
'!if 'R: fif'l"'f ~ mr ~ ~ ; 

('l') om 4"1"'1<1I>l1'"d ~ 
~if 'liT '1fT ~ ~<I'f.~1j" mr "fTlI'TT 
'IT ~ 'R"I'tt, HXIS ~ ~ df fiI;~ 
1fli ft-tT ~r ~) fW ~ 'IT ; 

~ 

"8:""""' ~ if ~~ (lit 
.-.m:) : (~) ;;ft ~ 1 till/' .rr;r, ~ 
'lT1I'T'l' mT ",;r, H X t it oft' iii ~ 
mllTrft 'ffmr it 't, ~ ~ 
'I'Imr fil;ii 'l'ii ~ 1 

(l!I') '!'ftan1f Il/')f"", ~ it; m 
~ 't, ~ <rRfI"wU it ~ ~ it 
~~fW!IIh: H 'IiT~~ 
'R: IJT tt~ ~ 1fT m ~ 
1ft 1Rff mr ~ "'" f~ ~ 
it;f~'R:<'I1TTmr~t~ 
'ffmr <mi;rtf\' 'IIt!llh: f~ ~-t-xt 
...=t ~ '!if 'R: <fT'f m<'I' ~ ~ F 1 
it 'Ih" ~ ~ 'ffmr 'liT '!'ftan1f 
,.)~<r~~~~~~ 
it;~'R:q;pf~~.r 1 

('I') !IIh: (!i). ~ 'q'f~ it; 
~ ~~ I!Tit ~ t, ;nt "'" 'R: 
~ ~ ~ q;pf 'flit ;r q;pf ~ 
~~·I ~~;;nfrrou'IiTm 
~ fT.ft;;r.r 'I\'Ii 1fT ~ ~ 
~it;mit;~ ~o ~'fIf~ 
firo'l m mr "fTlI'TT 1 

!ft;f~~~ .. 

n~t. lit ~ m : om fillll" 
1P-ft ~ 0 WI'f<r, ~ txt iF 'q'<fm f'f.<r 
~ ~~1fT )('to; it; ~, iF ~ it 
q: iI'<!A' 'liT !m ~ IT f.!; : 

('Ii) fir~ ~l!I' «f1lf<r 'fT 
~1 it; "11~ ~, "'~ iF f;m-. 
~ it <fT,,~;w ~ ~."PI" 
;mr m it; ill'{ it UC;lI' m>r.r\ iF ~N 
;;it fll"'m:-flpN o;r.r ~" m ill'{ 
it ~ ~ om 'ffIt ~ fifa\1l' 'f,' 
r.m~t ; 

(l!I') ~~, aT ~ ;rn ~ 'Iii 
iIl'tu iI'<!A' mIT ~~ ~ ~IJT'­

'ID'I' 'R: '"'" ~ ; 

('I') ;rn ~ 'liT ~Tlrif","" rn 
it; fOllf om ~ ;t't orr W t. ; 

(!i) lI'R ~ 'IJTIT (...-) 'liT 
~ ~ ~, 1ft ~ it; om 
'!iT{'Ui'f; ~ 

(I') 'R """ qf.<I1f f.fvtlI' ~ 
'lit !II"mT t ? 

m.r~ (Wfo"o ,"0 """'.0): 
(~) ;;ft, ~ 1 

(l!I') !IIh: ('1'). ~ ~im u;Rf 

~ it J:~ fiI;IJT 'l'r fiI; ~ 
~ fum 'l"4fu it '!iTt ~..;mr 
;r ~ff Wlf 'U'i'lI' it; '"' fq~"fq'iiI'lq) 
'f'I'I"U, ~, ~!IIh: orw;ra; 
it <fT;r "" 'liT ~ ~ .;mr 
~~,~,~~itit~ 
<'!'TTitiFmit~~!!;cit 
~~!llh:w~'IiT!lI'If'<'l'it 
0TTff F ~ m ~ fl iF r.rq 
'if) lI'fumr iIirift'II" ~ fll<'l"fr ~ I 
lim\" ~ it fCj'q'Cj'f ... i!.iT<'flI' q'Iiff'f 
mIi\tr iF ~~, ~ srim ~: 
it; lffiIT1f 'liT ~ ~ fom t. qlT. . . 
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~~~lrTtf;rr'tf\'tfit;IfW 
~ ~ ~ .ij I'!f.t ii; r.N m 
~~~t I 

('I) ~ (:fo) ~ '11ft ~ 
£Zcllle Dat7 011. Khandsarl 

*U52. Shri Ram Saran: Will the 
lrIinister of Finance be pleased to 
state: 

(a) whether Government propose 
., levy D compound exeise duty on 
lOumdsari sugar as announced in the 
aarly part of this year; and 

(b) how much money has been re-
alised as excise duty on Khandsarl 
mgar durine 19591 

The Depat, Minister of I'iDaDce 
(Shrimati Tarkeshwarl SIDba): (a) 
The proposal of introducing a com-
pounded levy scheme on the Khand-
arl sUllar is still under Government's 
aamlnation; 

(b) the total excise duty (eross) col-
lected on Khandsari suear durine the 
JeaJ' 1959 upto November, 1959 Is 
... '1,38,000. 

.... from U.S.A. 

*1151. Shri P. O. Deb: Will the Mln-
.iBter of Finance be pleased to state: 

(a) whether India has requested 
U.s.A. for a loan of 190 million from 
current yea~ appropriation of 550 
million dollars; 

(b) if so, the reasons for the same; 
and 

(c) the results of that request! 

The Minister of FiIwIee (SIIrI 
lIonrJI DesIIl): (a) Even before the 
United States Congress appropriated 
• 550 million to the Development Loan 
Pund, certain proerammes IlI1d pro-
jecls to be linanced out of the current 
year's appropriation have been under 
discussion. The proerammes and 
projects and the estimated costs are 
beine modifted during discussions and 
it is not ·practicable to name any lleure 
as a deftnite request. 

Cb) To secure foreign exchanee for 
the implementation of the schemes in 
the Five Year Plan. 

(c) Negotiations are still continuing. 

Nap BostIlea 

{ 
Shrlmatl Maftda Ahmed: 

*l1SC. Shrl Panl,rahi: 
Shrl P. C. BoroNh: 

Will the Minister of Defence 
pleased to atate: 

be 

(a) whether Government are aware 
that 17 members of Army Ambulance 
Unit were ambushed recently by naga 
hostiles near Tuensang; and 

(b) if so, details thereof? 

The Minister of Defeace (SIIrI 
Krishna MsOll): (a) No such inci-
dent took piace. 

Cb) Does not arise. 

Oll £><ploratloa at Sibsapr 

*1155. Shrl P. C. BoroNh: Will the 
Minister of Steel, MIaea and Fael be 
pleased to state: 

(a) the up-to-date proeress made so 
far in the explora,ion of Oil in Longsai 
at Sibsagar in Assam; and 

(b) the amount spent so far and 
how long the work will continue! 

The IIinkter of Mines and on 
(Shrl K. D. Malan,a): (a> Seismic 
exploration in the Lonasai area, Sibsa-
,ar, was completed by April, lU58. 
A deep test well at Dasanemukh has 
been drilled down to a depth of 3811 
metres, at which depth crystalline 
rocka were struck. The entire depth 
of the well has been electrologged, and 
certain intervals have been selected 
for testing. The testing work will be 
carried out in the near future. 

(b) As the accounts are not main-
tained project-wise, only approximate 
ligures can be given. These are being 
collected and will be laid on the Table 
of the Babha. Exploration work is 
likely to continue during the Third 

. Five Year Plan period. 
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Resldeatlal Permits for FoNilp 
NaU"" 

'1156 {Shrlmatl Muj'" Dm: 
. Shri Khusbwaqt BaI: 

Will the Minister of Home Alralrs 
be pleased to & tate: 

(a) whether it is a fset that the 
Government of India have decided that 
all foreigners in India except nationals 
of the Commonwealth countries. Dip-
Iamats and Embassy OIIIcials I1lI1st iet 
themselves reg.istered and secure resi-
deatial permits; and 

(b) if 80, the reasons for this new 
decision? 

The Mlm.ter of Home Alrain 
(Shrl G. B. Pant): (a) Yes; if they 
are not already in possession of these 
documents. 

(b) It was reported that a large 
number of foreigneT8 were without 
valid passports or other travel docu-
ments. 

"'/"~Ifif~ 

*nv.". ~ nm ~ ~ 
ffi lI(oIIIri 4'fllf8: ~ lII'T fi'lT ","til 
fit,: 

(Ifo) 'm ~ ~ ~ ~ 
'lit fiMf.r<r rn ~ m if ..nt ~ 
lIRI" pr t ; 

('If) lift ijj, a1 Q"m"{ -.:~ ~ 
if IQ i'f~ ~ f.\"ai1J ~; 

('f) 'm ~ ~ m it '4t 
'II'tt ~ 3ffiITII" lIRI" gm t ~ lift 
if. (f) 'lin ~ n Ii< '4t flm1: 
'"""" ; m 

(q) 'm~mlf'IiT~ 
mR".nIlR~~m 
.~~? 

~ ~ (~wft. Ifo ""') : 
" (~) ~ (If) ~~ ,.;t iflOI' ~ if 

... ~ m it m~ m'f ~ a-m lIN 
f.i;q 'TIl lffiI'A' ~r Iffir ~ t I ~ 

~ Ii< 'fIT f~1If OfT "(fT t I 

SeparatioD of Judiciai")' from 
BxeeuUve 

{ 
Shri Bam JlrIahu. QapIa: 

'1158. Shri S. III. Banerjee: 
Shri Pauigrahl: 

Will the Mini.ter of HOlDe AIraIn 
be pleaaed to 'refer to the reply liven 
to Starred Question No. 546 on the 
19th August, 19511 and .tate the further 
progress made in different Stat"s with 
regard to separation of Judiciary from 
Executive? 

The Minister of State In tile MIaia-
trJ of Home Alraln (Shri B. N. 
Dater): Since the last reply was given 
there has been such separation in the 
entire States of Bombay and Mysore. 
In West Bengal elfect hal been given 
to ti)e scheme in all the districts by 
executive orders. The Government of 
Assam have set up a Committee W 
consider this matter and its recolll-
mendations are still awaited by them. 
The Government of Uttar Pradesh 
propose to extend the scheme to 
another 14 districts from the next 
financial year. 

"ertlu.er Plaat at Ne7veU 

r Shrl Subodh 1IaIIIIda: 
I Shrl S. C. Samaata: j Shri R. C. MaJll1: 

"lUll Shri Ram Kri&haD Gupta: 
. SIu1 N. R. MUDIswam,.: 

Sbri Ajlt SInrh SarbcU: l Shri Hem Barna: 
Sbri Acbar: 

Will the Minister of 8teel, MID.-
and Fuel be pleased to refer to tile 
reply liven to Starred Question 
No. 1163 on the 31st August, 1.5. and 
8tatc:; 

(a) wbether the teRd~l"II received ia 
1 .... JljNlJe to UI.e ,hll.l enqu.ily qed 
by the Neyveli Lignite C .. .,.....tiOil 
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1~ a fertiliser Plant have Bin.,., been 
examined; 

(b) if so, the final decision taken; 
:and 

(e) the nature of steps taken 80 far 
in setting up this plant? 

The Minister of Steel, MInes IUld 
17_1 (Sanlar SWarIUl Slagh): (a) 
Yea. 

I b) The offers of Messrs. Pintach 
Bamag-Linde (West Germany) nnd 
Messrs. Ansaldo (Italy) for the supply 
and erection of plant, machinery and 
equipment for the fertiliser scheme 
have been accepted and orders placed 
on these firms by the Corporation. 

(e) Thc land required for this 
,cheme has been acquired. Prelimi-
nary steps have also been taken to 
design the civil works. Arrangements 
are being made to receive the plant, 
machinery and equipment at the site 
and also for their erection. 

Department of AJ'ehaeoIOI'J 
"1160. Silri Slane Nam,lUl Da: 

Will the Minister of ScientUic Be-
~rch aDd Cultural Allalrs be pleased 
10 state: 

(a) whether any assessment as to 
the number 01 persons of various 
qualiftcations that will be required by 
the Central Government to man the 
expanding Department of ArcbaeoJoIY 
has been made; 

(b) if ao, the results of assessment; 
and 

(c) the steps taken to meet the 
requirement at di1ferent levela? 

The MiDIII&er aI lIideatlAe a.earcJa 
and Cultural AKun (SJut BamaJ1Ul 
Kabir): (a) and (b). It has been esti-
mated that sixteen gazetted IIJld eleven 
non-gazetted oftIcers with tec:hDical 
qualiftcations may be required annual. 
Iy for the next two J..... to meet 
tbe requ~1is aI the Union 
Department of An:haeoJogy. 

(e) A school of Archaeology has 
been opened. on Iilth of Oetober, 19511 
to give training in Areba!olon. 

1Il4Ia'. ContrlblltlOl1 towar4s U.N. 
Special 11'1100 

{ 

Shrl N. R. MuniBwam7: 
Shn Ram KrIMan 011": 

"lUll Shri Ram Garlll: 
. Qazl Matln: 

Shri Kanll SlDghJl: 
Sbrl Manabendra Shah: 

Will the the Minister of FlDaDce be 
pleased to state the amount of Gov-
ernment of Ind'ia's contributioD 
towards the United Nation's Special 
Fund which has been recentlJ 
constituted? 

The Deputy MlnIBter of PiIUllUOe 
(Shrlmatl Tarbehwarl SlIIJua): 
Rupee equivalent of $600,000 for the 
year 11159. 

SpeciU TJpe of Stul 

°1163. Shrl VldJa Chann Shllkla: 
Will the Minister of Defence be 
pleased to refer to the reply given 
to Starred Question No. 1466 on the 
23rd March, 11159 and state: 

(a) the present cost of productioD 
of special typel of steel in Ordnance 
Factories; and 

(b) whether the 12 ton electric Arc 
Furnace MS gone into operation? 

The DeputJ Minister 01 Defence 
(Shri Ragburamalah): (a) The cost 
of production of special and alloy 
steels is competitive. 113 varieties of 
different qualities are produced. Some 
are of security nature required for 
defence purposes. 

(b) Yes, Sir, it was commilsioned 
on the 23rd Septembw, 19511 before 
the target date whkh was October. 

Durppur Steel PlIUlt 

01141'. {Dr. &am Sub ..... SiD&'b: 
S.IIrl 8l1bbDan GIlaIIe: 

Will the Minister of Steel, MInes 
aad Fllel be plea..,d to IItBte: 

(a) wbether it is a fact that some 
new defect. have been noticed in the 
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Power Plant ot the Durgapur Steel 
Plant on the 2nd November, 1959; 

(b) it so, the details ot the same; 

< c) the steps taken by Government 
to remedy it; and 

< d) whetlier any penalty has been 
imposed therefor on Indian Steel 
Works Company Limited? 

The Minuter of Steel, Mines and 
Fuel (Sardar Swaran SIngh): <a) to 
(d). No new detects were noticed on 
2nd November, 1959 in the power 
plant ot Durgapur Steel Plant. On 
22nd October, 1959 it was noticed 
that R.C. Water duct ot the Power 
Plant had developed some cracks. 
After investigating the matter the con-
tractors took immediate remedial 
measures by insertion ot welded steel 
pipes within the R.C. Duct and by 
reinforcing and pressure grouting the 
.pace in between the steel and con-
crete ducts. 

Under the contract all detects in 
the plant have to be rectifted by 
Indian Steel Works Construction Co. 
Ltd. at their own cost. 
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American Aid to India 

01184-8. Shrl P. C. Borooah: Will 
the Minister of Finance be pleased 
to state: 

<a) whether the attention of the 
Government of India has been drawn 
to a United States Government report 
alleging shortcomings in the handling 
of aid to India; and 

(b) if so, the details thereot? 

The Mlnlster 01 Finance (Shri 
Morarjl Desai): (a) Yes, Sir. Certain 
reports on this subject have appeared 
in the Press. 

(b) According to Press Reports the 
results of audit of the U.S. aid pro-
gramme in India trom July 1954 to 
June, 1958 have recently been pub-
lished in U.S.A. The audit report i. 
said to contain some observations re-
garding inadequate reporting by Gov-
ernment of India to the International 
Co-operation Administration of U.S.A., 
inadequate staffing of the I.C.A. Mis-
sion in India, some instances of 
ineffective utilisation of aid goods and 
eertain problems in administration of 
local currency funds accruing to the 
U.S. account. The report is also said 
to accept on the whole that the prC)o 
ject objectives in the different aid 
programmes in India have been met 
and that administrative and aceount-
ing arrangements in India hav. 
improved considerably. 

Poreip National8 without p ....... 

r Shrl Rameshwar Taat1a: 
011851 Shrl Antradh Sinha: 

• Shri S. A. Mehdt: 
Shrlmatl Manjala DevI: 

Will the Minister ot Rome Afr .... 
be pleased to state; 

(a) whether it is a tact that a large 
number ot toreign nationals have been 
detected to be living in Durgapur. 
Asansol, Burnpur and other places 
without valid travel document.. and 
passports; 
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. (b) it so, to which country these' 
nationals belong; 

(c) how they managed to come in 
the country without passports; and 

(d) what further action has been 
taken against them? 

The Minister of Home Mairs (Shri 
G. B. Pant): (a) to (d). The infor-
mation is being collected and will be 
laid on the Table of the House as 
lOOn as available. 

Indo-Pall FiDanclal Talks 

{
Shri P. G. Deb: 

. -1188 Shrl Ram Krlsban Gupta: 
. Shrl Hem Barua: 

ShrimaU Da Paichoudhurl: 

Will the Minister of FInance be 
pleased to state: 

(a) whether a meeting of the 
officials ot India and Pakistan took 
place on the 8th December, 1959 In 
New Delhi; 

(b) it so, the topics discussed; and 

(c) the results ot the conference? 

The Minister of FlJUUU:e (Shri 
lIorarJI Desai): (a) to (c). Attention 
is Invited to the statement I made In 
the House on 18th December, 1959. 

Seb1ue of KIlives In Delhi 

"1117. {Shri Mohan Swarup: 
Shri P. C. BoroNh: 

Will the Minister of Home MaInI 
be pleased to state: 

(a) whether it is a fact that over 
1,000 knives have been seized by Delhi 
Police in the month of November, 
1959; and 

(b) whether the Police authorities 
have been able to find out the pur-
pose tor which knives in such large 
numbers were being stored? 

The Minister of Home Mairs (Shri 
G. B. Pant): (a) Yes. 

(b) It appears that most of the 
knives were kept tor sale. 

MUltary TraIDiDc for Youths 

{ 
Shrlmatl D. Paichoudhurl: 

"1161. Shrl Ram Krl.han Gupta: 
Shrl Prakash V ir Shastri: 

Will the Minister of Defence be 
pleased to state: 

(a) whether it is a tact that a 
scheme has been drawn up by the 
Government ot India to bring under 
arms more than two lakh youths of 
the country In the age-groups ot 15 
and 19; 

(b) it so, the details thereot; and 

(c) when it will be enforced? 

The Minister of Defeace (Shri 
KrIshna Menoa): (a) to (c). The 
details of a scheme tor a large increase 
in the N.C.C. have been considered and 
progressively worked out. It is plan-
ned to initiate the necessary steps 
shortly. The age group we have at 
present under consideration is 18 to 
111. 

Smurrl1D&' of Gold 

"l1SB-A. ShrimaU MalIda Ahmed, 
Will the Minister of FInance be 
pleased to state: 

(a) whether Government are aware 
that the Bombay Custom. have 
recently detected smuggling of gold In 
powdered form through postal 
envelopes; and 

(b) if so, the broad details thereof? 

The Deputy Minister of FIDauee 
(Shrlmatl Tarkeshwarl Sinha): (a) 
and (b). Yes, Sir. In pursu-
ance of prior Information that 
Shri Vrijlal Vasanji Lalji, Bomba,. 
was receiving gold in powdered 
form from Aden through the 
medium oT the post. On 2nd Decem-
ber, 1959, the Bombay Customs autho-
rities searched his premises and re-
covered three envelopes, which had 
just been delivered, containing about 
one tola of gold each In powdered 
form. Immediately on the recovery of 
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these envelopes containing gold, the 
Foreign Post was checked UP and 21 
more envelopes containing approxi-
mately one tola of gold each in 
powdered form were also recovered. 
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Steel Plant at BoIIaro 

[ Shri Ram Krishan Gupta: 
Shrlmatl ReIlu Chakrava.rtty: 

.'11611 J Dr. Ram 51ubhar SlDgh: '1 Shri Ramakrishna Reddy: 
Shrimati lIa Palchoudharl: 

L Shri D. C. Sharma: 

Will the Minister of Steel, MlDes 
and Fuel be pleased to refer to the 
~Iy given to Un.tarred Question 
No. 725 QD tile 13th AUlLust, II1~iI and 
~tate the nature of progl'ells since 
made iu setting uP a fourth steel plant 
at Dokaro? 

'l'he ..-..cer of steel. lODes aDd 
........ (8.,..., 8w_ IlDgII': Pft-
Jiminary investigations regarding soil 
ronditions and the fteld work tor a 
""ntour 8uI"Yey bave been completed. 
Over 1110 holes have been drilled into 
hard rock and more than 150 pits dug 
to determine the sub-soil woter level 

and the uWre and quality of soil 
and water. 

The constructioo of tempOlW'Y 
offices and bachelor.' quarters at the 
site camp is nearing completion. The 
Indian firm of Consultants appointed 
to prepare a preliminary project repGrt 
has submitted an interim report on 
the market survey. 

Gold Smuggling 

°1170. Shri N. R. Mun)swamy: Will 
the Minister of Finance be pleased to 
state: 

(II) whether the objects and aims 
contemplated in introducing special 
nIpee notes for circulation in West 
Asia by the Reserve Bank of India 
were achieved in inhibiting the lIow 
of smuggled gold from traditional 
o..;ources; and 

(b) whether the smugglers have 
switched on to a change in pattern of 
smuggling operation to circumvent the 
currency regulations and exchange 
controls by reviving their busine .. , 
links snapped by these restrictive 
measures? 

The Deputy MlDlst!!r of Ji'IDaIIee 
(Shrlmatl Tarkeshwart Sinha): (a) 
Yes. 

(b) Smuggling of gold into India is 
also financed through other means 
than the export of Indian notes to the 
areas in which special Indian currency 
has been issued. Such smugg1ing is. 
however, very difficult, and there is 
ne reason to believe that it hll. 
increased recently to any signlf\cr.Jt 
extent. 

HariJan Welfare DepartmeJIt ID Kenla 

*1171. J Shri NaraYllDllJl.kalt7 M_, 
lShri V. Eadulran: 

Will the Minister of Home Mairs 
b" pleased to state: 

(a) whether the Kerala GQvernment 
have decided to conduct Bny iDq.mi.u 
into the working of the Co-operativp 
Societies and tile Harijan WeI6lre 
Departm"nt in t~ K.eraiB Slate; aDd. 
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(b) if 10, what are the reasons for 
the same! 

fte l\Ibtl!!ter of Home Mal1'II (8l1l'i 
6. II. Pmt): (a) The Stat@ GoYem-
ment haye instituted an inquiry into 
tb@ WMlriftll of the Coil' Co-operative 
Soe!@ties in Kerala. As r~gards the 
Karl!an Welfare Department, evalua-
tion of the work done by the Depart-
ment was undertaken to assess how 
far 'he measures taken by the Depart-
ment had resulted in the achievement 
of the objectives. 

(b) These measures were taken to 
And ways and to see It any changes 
were neces .. ry to improve the work-
Ib, of the Societiea and the Harijan 
Welfare Department. 

Ex-Member!l of Income-to: 
~ti... Culamllllloa 

°1111. IJhrI Vldya Chana Sbaillat: 
Will the Minister of FilWlce be 
pleased to reter to the l't'ply given to 
Starred Question No. 2270 on the 7th 
May, 1959 and lay a statement soowin,: 

(a) the dates on which the two 
IenIIer members of the lncome-ta:x 
Investiptlon Commission had retired 
from Governmem .ervier; 

(b) the da~ on which they ftrst 
appeared before the Directors of 
Income-tax (Special Inve.tigation) on 
behalf of the party concerned; 

(e) whether any prior permission 
was applied for and given in respect 
of their appearance; and 

(d) if not, the reasons therefor? 

The Deputy MInister of PI-. 
(8hrlmati Tarkeshwar1 Slaha): (a) 
The twd Members of Income-tax 
JDvestigation Commission mentioned 
in reply to Starred Que.t:on No. 2278. 
retired from Government service on 
19f1l ,Aptll. 1952 and 1st May, 1998. 

(b) They first appeared before the 
Director of Inapectien ,Special 
Inveatiption) as income-tax Pra ..... 
IIonel'5 On 17th Decembar. 11166 and 
10th October, 1957 respectively. 

(c) and (d). Government', prior 
pertni.sion for their appeal'anee before 
the Directon of lnspec:tiOt'r (Speelal 
Investigation) Willi not np.eeasary. A 
retired Class I Officer hilS to obtain 
prior permission of Government only 
few aeeeptinil "Commerel&1 employ-
ment", within 2 years of retirement. 
Professional service like Income-tax 
ptactice is not, howeve~, ~onsldered 
as "Commercial employment". 

Pradactloll of OJI 
01173. Dr. Bam Suhbalf SID,b: Will 

the Minister of Steel, Mill ... uuI Fael 
!III! pl.sed to state: 

(a) whether the productIon ot oil 
in tile Indian 011 ftelds Is capable of 
being stepped up; 

(b) it so, by what percentage; and 

(e) what efforts arl! beinr made to 
step up production? 

The Mlnlstl!r of Mllles auel on (Shrl 
K. D. Malavl,a): (a) Yes, Sir. 

(b) By about 20 per cent in the 
Assam Oil Company areo.s. Commer-
cial production In the Oil Ir.dia area. 
has not started yet. 

(c) No efforts are bel"g made just 
now to step up eommerci~1 produc-
tion, till additional refining capacity 
at Gauhati and then BaMiuni becomes 
available, to process the increased 
output of crude oil. 

JPne BdUeatlOD I. the IIaIlIIIcapped 

Oil"" { SIIr1 SIIbadII ....... : Ski S. C. 8amanta: 
Will the Minister of t!ducatiOD be 

pll!llH'd to Ita"': 

(a) whether it is a tact that Gov-
ernment propose to glVI! free educa-
tion to the handieapp!!tf; 

/b) If 10, whether the telle.ne has 
helM wtlrll:ed out; and 

Ie) when tIIis iJObeme wiH be· 
implemented' 
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The Minister of Education (Dr. K. L. 
Shrlmall): (a) to (cj. No special 
scheme for providing free education 
for the handicapped ha.; been drawn 
up. 

Applications for Naturall~atlon by 
Chinese Natillnals 

·1175. Shri P. G. Deb: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) whether many Chinese nationals 
in Calcutta have applied for natura-
lisation certificates; 

(b) if so, how many h3vP uppJied 
lor the same since October, 1959; and 

(c) how many have becn granted 
Ihe said certificates? 

The Minister of Home Alrairs (Shri 
'G. B. Pant): (a) Information is bemg 
collected from the Stat .. Government; 

(b) Government of India have 
received only thr~e applicatIons; 

(c) Tho. applications ar~ under con-
sideration. 

Raid by Nap Hostiles 

r Shrl P. C. Borooah: 
Shrl P. G. Deb: 

·11'1/i-A. ~ Shrl Hem Barua: l Shrlmati Mallda Ahmed 
Shri S. A. Mehdl: 

Will the Minister of Home Mairs 
be pleaspd to state: 

(a) whether it is a fact that NIlIlll 
hostiles raided Bazalkata, Nanginijuri 
.and Raidangathengalagaon villages on 
the night of 9th December. 1959, 30 
miles from Jorhat; 

(b) if so, the full details thereof; 
and 

(c) the steps taken to prevent such 
occurrences in future? 

The Minister of Home Main (Shri 
·G. B. Panl): (a) to (c). On the night 
of 9th December, 1959 about 20 hos-
tile Naga. wearing olive green unl-

forms and armed with riftes and guns 
raided BajaJcata, Nagunijurithangala-
gaon and Naga Bastethangalgaon In 
the jurisdiction of Titahar Police 
Station in the Sibsagar District of 
Assam and took away 2 S.B.B.L. guns, 
45 cartridges, clothes, ornaments and 
cash amounting to as. 6,130. Village 
defence parties are being organised 
and patrolling has been intensifted. 

State Bank of India Branehe8 

1899. Shrl Ram Krishan Gnpta: 
l Shri D. C. Sharma: 

Wil! the Minister of Finance be 
pleased to state the total number 01 
branches of the State Bank of India 
opened so far in Punjab, Himachal 
Pradesh and Rajasthan, separately? 

The M1nIster 01 FInance (Shrl 
MorarJI Desai): Since its inception on 
the 1st July, 1955, the State Bank of 
India has opened 22 branches in 
Punjab and 2 each in Himachal 
Pradesh and Rajasthan upto the end 
of November, 1959. 

Visit of Commi!lsloner for Scheduled 
Castes and Scheduled TrIbes to 

Bombay 

1900. Shrl Panprkar: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) how many times the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes visited Bombay durinl 
1959 so far; and 

(b) the places visited by him in the 
State? 

The Deputy M1Dlster 
Mairs (Shrlmatl Alva): 
Times. 

01 R_ 
(a) Eight 

(b) Dohad, Jhalod, Kushalgarh. 
Badwas Loharia, Sajjangarh, Godhra, 
Karoli, Vajalpur, Rameshra, Baroda, 
Surat, Bombay, Nagpur, Dahanu Road, 
Mokhacia, Washale, Kortad, Jawabar, 
Talwacia, Kainad, Bordi, Gholvad, 
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Billimora, Borkhadi, Bulsar, Dharam-
pur, Vadkhambha, Nanapondha, Mota 
Pundha, Ameti, Nanivahial Kaprada 
Mandwa, Narel, Karjat, Gaur-Kamal, 
Chawk Khalapur, Chive, Vavloli, Pali, 
Roba, Khargaon, Kolad, Pen, Kalyan, 
Nasik Road, Malegaon, Sattana, Nasik 
Road, Orale, (B,,· in) Kosbad, Dehanu 
Road, Kasa, Sarvodya, Kendra Tala-
.ari, Kasa, Tel Wada, Murbad, Pawan, 
Theronda, Ashagad. 

Pol:rtechDlcs In PaDjab 

1901. { Shrl Hem Raj: 
, Shrl D. C. Sharma: 

Will the Minister of Selentillc Be-
_reh and Cultural Mall'll be pleased 
to refer to the reply given to Un-
.tarred Question No. 212 on the 5th 
;\ugust, 1959 and state: 

(a) whether Government have 
received proposals from the Punjab 
State Government for the location of 
three Centrally sponsored polytechnic. 
and one additional State-sponaored 
polytechnic; and 

(b) if so, the details thereof? 

'!be Deputy Minister of Selentl8c 
Research and Cultural Mal... (Dr. 
M. M. Das): (a) and (b). The State 
Government have proposed to locate 
the three Centrally-Sponsored poly-
technics at Sirsa, Hamirpur and 
Batala. No proposal has yet been 
received regarding the location of the 
State-sponsored polytechnic. 

Allahabad HIgh Court 

1902. Shrl KaUka Singh: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) the number of Writ petitions of 
the years 1955·56, 1956-57, 1957-58 and 
1958-59 in Allahabad High Court, 
pending for disposal till 30th Septem-
bPr, 1959; and 

(bl the measures adopted to clear 
011 the arrears? 

TIle MInlster of state In the M1nIa. 
&r7 of Home MaIqI (Shrl Datar): (al 

and (b). The infonnation is being 
collected and will be laid on the Table 
of the Lok Sabha. 

BemIss10n of Sentences of Pr~en 

1903. Shrl D. C. Sharma: Will the 
Minister of Home Mall'll be pleased 
to state the number of (i) murder 
cases and (ii) other cases in which 
pardons or remissions of sentences 
have been granted by the Central 
Government or the President during 
July-November, 1959? 

'!be Minister of state In the Mau. 
try of Home Mall'll (Shrl Datar): 
Death sentence was commuted to 
imprisonment for life in the case of 28 
prisoners and remission of sentence 
was granted in one case, during the 
period from 1st July to 30th Novem-
ber, 1959. 

Collection of Tnes In Delhi 

19M. Shrl D. C. Sharma: Will the 
Minister of Finance be pleased to 
state: 

(a) whether there was any fall In 
the collection of Central taxes in 
Delhi during 1958-59; and 

(b) if so, the reasons therefor? 

'!be MInister of FInanee (Shri 
Morarjl Desai): The required informa-
tion is being collected and a statement 
will be laid on the Table of the House. 

Ball-clllD·Audltorlums In On-
1905. Shrl Panlrrahl: Will the Minis-

ter of Education be pleased to state: 

(a) whether under the campus work 
projects, applications have been 
received from educational Institutiona 
In Orissa for grants to conatruct hall-
cum-auditoriums; 

(b) if so, what amount has been 
allotted to Orissa for this purpose; 

(c) the names of the institutiona 
which have applied for such granta; 
and . 

(d) when they are going to receive 
these grants? 
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~ MIaIIIter '" Bdacatlea (Dr. 
•• L. BIlr1mali): (a) Tel, Sir. 

(b) No State-wise allotment Is 
mac\e tor this purpose. 

(c) 1. Bhadrak Collep, Bbadrak. 
2. University College of Ealli-

neerin,. Barla. 
3. P.M. Academy, Cuttad<. 
4. SaUpur High School, Salipur, 

Cuttack. 
5. Alnahat High School, Cuttaek. 
8. Sundergram High School, 

Sundergram. 
7. Khalikote Collegiate High 

School, Berhampur. 
8. B.M. Bagrai High School, 

Bhadrak. 

(d) The matter is under considera-
tion. 

S.C. IIIItl S.T. C~r'Ir Visit to 
l'1IDjab 

1918. Shri D. C. SInmna: Will the 
14.inister of Home Aftalrs be please! 
to state: 

<a) how many times the Cmnmls-
sioner for Scheduled Castes and Scbe-
duled Tribes visited the Punjab Stal~ 
during the year 1958-59; and 

(b) the places visited by him in the 
State? 

TIle DeIhl*1 Milllster of R_ Aft..,. 
(SJarImaU Alva): <a) Five times. 

(b) Pathankot, Chakarpur, Gurgaon, 
Rewari, Rohtak, Jbajjar, Rohat, Sone-
pat, Nangal, Asron, Ambala, Anloh, 
Dorahs, Ludhiana, BBrawal, Bhaure, 
Phacwara. Jullundur, Jallowal. MaJ.-
IiIm, Amritsar, Pokha, Jaura, Chand!-
garb and Di1lanagar. 

Education of Girls In Puujab 

1907. Sbri D. C. Sharma: Will the 
lrIin.ister of Education be pleased to 
state: 

(a) the amount allocated by Central 
Government for 1959-80 to the Gov-
IItnJIIent of Plm.iab far the education 
of girls; and 

(bJ whether the Government of 
Punjab had sought any amount for 
Ihls purpose? 

The Minister et Muealioa (Dr.1L L. 
Sbrimall): (a) A sum of Rs. 3.00 Iaklb 
has been allocated under the Centnlly 
sponsored scheme for expansion '" 
girls education and \raininl of wmnl!fl 
teachers at the elementary ltage. 

(b) Yes, tor Rs. 3.00 lakhs, for 
which administrative approval has 
been issued. 

Welfare Ez&emloa Projeet8 In PIUljaIt 

1918. l!Ibri D. C. ShIrma: Will the 
Minister of EdaeaUoa be pleased to 
state: 

(a) the kind of welfare extension 
projects established in Punjab by the 
Central Social Welfare Board with 
Central assistance durinl 1958-59; and 

(b) the location of these projects! 

The Minister of Edaeatlon (Dr. K. L. 
Sbrimall): (a) Welfare Extension Pro-

. jects of the Co-ordinated Pattern. 

(b) I. Machhiwara, District 
LucUIiaDL 

2. Samana. District Patiala. 
3. Dasuya, District Hoshlarpur. 
4. Pundri, District Karna!. 
5. Bohana, District Gurpon. 
6. Fatehabad, District HI.sar. 
7. Phulwest, District Bhatinda. 

Tri .. 1 DeYelo)RBtDt bI Puujab 

I.... Shri D. C. Sharma: Will the 
Minister of Home Affalrs be pleased 
to ~tate: 

(a) the actual expenditure incurred 
daring the last three years for tribal 
development ill Punjab (year-wise);. 

(b) whether the entire amount al-
kleated during the Second Five Year 
Plan will be tully utilised; and 

(el') the ptOgreIIII of tribal welfare 
.meMes elrrtled ~ In 1919 10 1ft? 
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The MlDIster of State In the MIDIstry 
of Bome Affainl (Shrl Datu): (a) 

Year 

'956-57 
1957-5K 
1958-59 

The required information Y liven be-
low:-

State Central Tot.1 
Sector Sector 

(Rs. in lakhs) 
I· KK ]·68 
4.31 6·78 
5·~5 8·S3 

TOTAL 12'04 19·:9 

(b) No, Sir. 
(c) During the current financial year 

upto 30th September, 1959, a sum of 
Rs. 1·985 lakhs under the State 
Sector and Rs. 7 ·036 lakhs under the 
Central Sector has been spent for 
tribal welfare. 

WeUat'e of S.C., S.T. and other Back· 
ward Classes In Pnnjab 

1910. Sbrl D. C. Sharma: Will the 
Minister of Borne AlIalrs be pleased to 
state: 

(a) the share of the Central Gov-
ernment in 1959-60 for welfare of 

Category of Ihckw.lrd Classes 

(I) Schdulcd Tribes 
(2) Sc!leuuled Castes 

& 
(3) Olller Blckward Cla~t;cs . . . 

(Br":lk up of al1ocaLior.s belwC'en (2) and 
(3) hJi yet to be 3sc.,,!ctaincd). 

TOTAL 

The shara of the Central Govern-
ment will be 50 per cent. of the 
actual expenditure incurred on State 
Sector Schemes and the entire actual 
expenditure incurred on Central 
Sector Schemes. 

(b) Nil; because at present there is 
no special multipurpose tribal block 
in the Punjab. 

Children Kidnapped In Delhi 
J Shrl D. C. Sharma: 

1911. L Bhrl Pangarkar: 
Will he Minister of Home Affairs be 

pleased to state: 
329 (Ai) L.S.D.~ . . 

Scheduled Tribes, Scheduled Castes 
and otber Backward classes (separate-
ly) in Punjab; and 

(b) the share of the Central ~. 
emment in 1959-60 for setting up of 
special multi-purpose blocks in 
Punjab? 

The Minister of State In the Minis-
try of Home Affairs (Shrl Datar): (a) 
The allocation made for the welfare 
of Scheduled Tribes, Scheduled Castes 
and Other Backward Classes in Punjab 
during 1959-60 is as follows: 

Statr Central Total 
St'ctor Sector 

(R,. in lakhs) 
6· 95 12'°4 18· 99 

~ 34"98 7· 56 42· 54 
J 

41.93 19· 60 61· 53 

(a) the number of children kid-
napped in Delhi during 1959 (upto the 
30th November, 1959); 

(b) the number of children 
recovered; Bnd 

(c) the number of persons convict-
ed for this offence? 

The Minister of Home Affairs (Sui 
G. B. Pant): (a) 116. 

(b) 91. 
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(c) 8. Cases against 95 persons are 
pending in court. 

Visit 01 Comml!isloDer for S.C. &lid 
S.T. to U.P. 

1912. Shrl D. C. Sharma: Will the 
Minister of Bome Affairs be pleased 
to state: 

<a) how many times the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes visited Uttar Pradesh 
during 1959 so far; and 

<b) the places visited by him in the 
State? 

The Deputy MlDlster 01 Bome Affain 
(Shrlmatl Alva): <a) TWice. 

(b) Allahabad, Luclmow and Morad-
abad. 

General Education Scbemes of Delhi 

1913. Sbrl D. C. Sbarma: Will the 
Minister of Education be pleased to 
state the amount of grants allotted by 
the Centre to the Delhi State during 
1959-60 for different projects under 
general educational schemes only? 

The MlDIster 01 Education (Dr. K. L. 
Sbrlmall): The funds required by the 
Delhi Administration for the imple-
mentation of various educational 
schemes are provided in the Adminis-
tration's budget itself and no separate 
crants as such are given by the 
Centre to the Administration. A pro-
vision of Rs. 113 lakhs was made for 
the various educational schemes of 
the Delhi Administration under the 
Second Five Year Plan in the current 
year's budget estimates. 

Amount Sanctioned. 

Amount spent uptO 30-9-59 

Unauthorised EDtry IIlto india' 

1914. Sbri D. C. Sharma: Will the 
Minister of Home Aftairs be pleased 
to state the number of persons 
arrested in Punjab and West Rajas-
than for crossing the West Pakistan 
border into Pakistan and coming 
back to India without passport dur-
ing 1959-60 so far? 

The MiD1ster 01 Bome Aftalrs (Sbrl 
G. B. Pant): The information i. being 
collected and will be laid on the Table 
of the House as soon as it is avaflable. 

Cases ander UDtouchablUty (OfteDces) 
Act ID Delhi 

1915. Sbri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state the number of persons who 
had been prosecuted in Delhi during 
1959 so far under the Untouchability 
(Offences) Act, 1955 and have been 
acquitted? 

The MiD1ster of Home Affairs (Shrl 
G. B. PaDt): Four persons were pro-
secuted and all were acquitted. 

Scbeduled Castes &lid Scbeduled 
Tribes III PUDjab 

1916. Sbrl D. C. Sharma: Will the 
Minister of Home Aftalrs be pleased 
to state: 

(a) the amount sanctioned so far 
under the Second Five Year Plan for 
the welfare of Scheduled Castes and 
Scheduled Tribes in Punjab; and 

(b) thp amount spent so far out of 
these allocations? 

The Minister of State In the MiDls-
try of Home Affalrs (Sbri Datar): (a) 
and (b). The information is given 
beloW':-

Scheduled Scheduled TotAl 
Tribes Castes 

(R,. in lakhs) 
61'19 127'72 188'91@ 

101' 72.· 130' 03 

°llu:ludes some additional expendi ture which was incurred by the State 
Government out of their own funds. 

@Includes provision for the year 111118-eo. 
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Allprh Muslim UDiversil, 

1917. Shrl D. C. Sharma: Will the 
Minister of Education be pleased to 
atate: 

(a) the amount of grant or loan 
made to the Aligarh Muslim Uni-
versity in connection with its scheme 
tor the Second Five Year Plan; and 

(b) the nature and amount of such 
Irants and loans for each scheme? 

The MlDiBter of Education (Dr. K. L. 
IShrimall): (a) and (b). Information 
Is being collected and will be laid on 
the Table of the House in due course. 

Pakistani Books Banned In IndJa 

1918. Shri D. C. Sharma: Will the 
Minister of Home Mairs be pleased 
10 state:' 

(a) the number of books written 
by Pakistani authors which have been 
banned by the Government of India 
during the last five years; and 

(b) whether the question was taken 
up at any time by Pakistan with the 
Government of India during the above 
period? 

The Minister of Home Atralrs (Shrl 
O. B. Pant): (a) During the last five 
:rears, the Central Government prohi-
bited the entry into India of the fol-
lowing three books which were print-
ed and publish~d in Pakistan: 

(I) "Bhupatsinh" written by 
Kaluwank Rawatwank and 
printed and published in 
Pakistan, 

(ii) "American Military Aid to 
Pakistan (Its full implica-
tions) "written by Salahuddin 
Ahmed and 'published by 
AbdUs Salam and printed by 
G. A, Chowdhury at Para-
mount Press Ltd., Dacca, 

(iii) "Captive Kashmir" written 
by Aziz Beg, published by 
Allied Business Corporation, 
Lahore and printed by the 
Pakistan Herald Press, 
Karachl. 

(b) No. 

Impori of C.I. Sheets 

'1919. Shrl Daljlt Singh: Will the 
Minister of Steel, MInes and Fuel be 
pleased to statc: 

(a) the quantity of C.I. sheets 
imported from abroad in 1959-60 so 
tar; and 

(b) the imported price per bundle? 

The MlDister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 
There have been no imports of cor-
rugated iron sheets in 1959-60 so far. 

(b) Does not arise. 

(JorrapUon Cases In Finanee MlnIstr7 
1920. Shrl D. C. Sharma: Will the 

Minister ot FInanee be pleased 10 
state: 

(a) the number of corruption cases 
detected by the vigilance staff against 
the personnel of the Finance Ministry 
and its subordinate offices in New 
Delhi and Delhi area in 1958·59; and 

(b) how they have been dealt with? 

The Minister of Finance (Shri 
Morarjl Desai): (a) Thirty-five. 

(b) In one case, which related to 
wrong particulars given for employ-
men t purposes, the services of the 
person concerned were terminated. 

20 cases were dropped after enquiry. 
In the remaining 14 cases enquirie. 
are continuing. 

[~;ote.-The above information does 
not include cases of the Indian Audit 
Department.] 

Arrest of Pakistanis In Indla 

1921. Shrl D. C. Sharma: Will the 
Minister of Home Mairs be pleased 
to state the total number of Pakistanis 
arrested since 1st September, 1959 for 
unauthorised entry into India? 

The Minister of Slate In the MlDiB-
try of Home Atralrs (Shri Datu): The 
information is being collected and will 
be laid on the Table of the House u 
BOOn as it i. available. 
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Api.1ultaral Colonies for S.ule4 
Castes IUld Scheduled Tribes In PaIIjaII 

192%. Shrl D. C. Sharma: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) the names of places where 
agricultural colonies were started for 
Scheduled Castes and Scheduled Tribes 
in the State of Punjab in the year 
1958-59 under the Centrally spon-
sored schemes; 

(b) the names of places where they 
are proposed to be started in the year 
1959-60; 

(c) the amount of grant sanctioned 
by the Central Government for the 
years 1958-59 and 1959-60 for the pur-
pose; and 

(d) the amount actually spent in 
the year 1958-59? 

The Minister of State In the MInis-
try of Home Affairs (Shrl Datar): (a) 
and (b). The places where land is 
to be purchased for the Settlement of 
Scheduled Castes have not yet been 
finalised. 

(c) 1958-59-Rs. 6'40 lakhs (as 
grants to beneficiaries),' Provision for 
1959-60-Rs. 7'64 lakhs. 

(d) Rs. 6'40 lakhs. 

TraiDing of Defence Personnel In 
Forelp Countries 

1923. ShrI D. C. Sharma: Will the 
Minister of Defence be pleased to 
state: 

(a) how many olllcers of Army, 
Navy and Air Force were sent to 
foreign countries for higher training 

(1) Agriculrural and CommuJ1iry Development 
(II) Irrigation & Power 
(III) Industry & Mi~irg . 
(IV) Transport & CommunicOliorr. 
(V) Social Services . 
(VI) MisceUaneous 
(VII) Developmen( of Minor Ports 

during 19se' (upto 30U!. November, 
1959); and 

(b) the names of the countries other 
\!han the U.K. to which they were sent? 

The Minister of Defence (ShrI 
KrIsIma Menon): (a) 38 olllcers were . 
sent during 1959 upto the 30th Novem-
ber 1959 for higher training abroad 
i.e., on courses other than in UJ,e 
maintenance of equipments etc.; 

(b) Australia, Canada and U.S.A. 

Gandhi Bhawaas In Universities 

1924. ShrI D. C. Sharma: Will the 
Minister of Education be pleased to 
refer to the reply given to Un. tarred 
Question No. 2639 on the 11th Septem-
ber, 1959 and state the names of 
Universities where Gandhi Bhawans 
have been established so far' 

The MInister of Education (Dr. K. L. 
Shrlmall): Gandhi Bhawans have not 
been established in any of the Univer-
sities so far. The foundation-stone of 
the Gandhi Bhawan at the Delhi Uni-
versity was laid by the Prime Minis-
ter on the 17th December, 1959 and 
tlhe cemstruction work is expected to 
start shortly. 
Development Works In the Andamaas 

1925. Shrl D. C. Sharma: Will the 
Minister of Bome Allairs be pleased 
to state the amount proposed to be 
spent on development works under 
dil!erent heads in the Andaman Is-
lands during the year 1959-60? 

The Deputy Minister of Bome 
Mairs (Shrlmatl Alva): The amount 
proposed to be spent on the various. 
heads of development in the Andaman 
and Nicobar Islands during the year 
1959-60 Is u foUowa:-

TOTAL 

Rupees in l.kh. 
42' 237 
0'350 
1·862 

21'°34 
19'781 
0'2.34 
5'000 
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San,.,et Natal< Akademl 

1918. Sbri D. C. Sharma: Will the 
Minister of Seleatule Researeh aDd 
Cultural Affairs be pleased to state: 

(a) the names of organisations In 
Punjab which received grants from tile 
Sangeet Natak Akademi in 1958-59 and 
the amount thereof; 

(b) whether the Sangeet Natal< 
Akademi has decided to give grant. 
for promotion of music during 1959-
60; and 

(c) if so, the amount thereof? 

The Deputy Minister of Sclentuie 
a-&fth and CaJ&uraJ Uairs (Dr. M. 
M. Das): (a) The Sangeet Natal< 
Akademi sanctioned a grant of 
Rs. 2,000 during 1958-59 to the Haribal-
1abh Sangeet Maha Sabha, Jullundur. 

(b) The question of sanctioning 
grants to cultural organisations during 
1959-60 is under consideration of the 
Akademi. 

,c) Does not arise. 

Delhi SehooJa lit Tents 

1927. Sbri D. C. Silarma: Will the 
Minister of Education be pleased to 
state the number of Government 
schools in Delhi still running in tents? 

The Minister of Education (Dr. K. L. 
ShrlmaU): (i) Schools running 
wholly in tents. .. 38. 

(ii) Scho01s housed parUy in 
buildings and partly in tents. 37. 

Hindi In Deihl AdmIidstration 

Shri Ram Krlshan Gnpta: 
I Shri Padam Dev: 

1928. i Shrl Bhakt Darshan: 
Shrl Naval Prabhakar: 

L Sh~ D. C. Sharma: 

Will the Minister of Home Affairs 
be pleased to refer t'D the reply given 
to Unstarred Question No. 2356 on 
the 8th September, 1959 and state: 

(a) whether Government have con-
sidered the report! of the Committee 
appointed to draw up a time schedule 
tor the progressive adoption of Hindi 
as the language of Delhi Administra-
tion; and 

(b) it so, the result thereot? 

The Minister of Home Ualrs (Shit 
G. B. Pant): <a) and (b). The report 
of fue Committee is still under con-
sideration. 

~mnw~.~ 

""'" ~ 1M if ~ 

tt~t. f -n- ~o \lifo ~: 
-- ~.\.. fr To lITo ~: 

IRr ftP Ii'fr ~ lfflFf '1ft t:'IT 
~fiIi'; 

('Ii') 1I'n'~~mr~ 
~ ~~~Ifti";'Ii'T!f­

'"" if ~ orR it; ftfIl ~ 'li'Tffiifl' 
1I>'t;rr~~ ; 

(I!f) lIf~~,aT ~~~ 
tj~ 

(If) ~ Iir.AT it; ~ 
if~i1f ~~aftiit; 'li'flfl'IiT 

~rnmlr.fit;f~~m­
"",;ron:;,m~'Ift 'lfi; 
H~~~it;~ 

~ 1Ifh: ~ '!i't qfum: ~ IIfl'PT 
~ ~ '1ft ;ftftr if '!fu<f;r 'IIi"~­
",,",~qh:qfum:'!i't~ ~IIR~ 0 

~ ~ ~ 'I\'t Iffi'IIT on: 'IiTIi 
'Ii'W~i: I" 

fm1Tli'Jft' (WTo 'li'ro ,,",o~) : 
('Ii') qh: (I!f): ~ mt" if ~ ~r 
~ '1ft lIlT ,.:t t 1 rio,!" znl!> 
if it;;i\1r ~ ~ afti or '1r;f.q;r 
t1f '1ft ~ ~ fimm" lIT:j''ror-mrr 
'I\'t It'Ii' Iir.AT ~ '1ft 'IT 1 ,'1 :j"r;r.". it 
~ aft8 ~, ft:oJn<r .m: ~ 



DEcEMgl!ltt ,22, 'ie59 " Writt .... Answn". 

~~~it;~it;r.rq 

~~~~ 
fH;~ ffl;"tli'n: f'ff<'\'li ~~r!mliof; 
Fr'li'f-T;i" i<fii! 'r;'.1T ~ I 

(IT) f~li ,~.T ",'fa ~m: of> 
t-.f<frpj;if 

Extensions for Superannuated Stair 

1930. Shri N. Keshava: Will the 
Minister of Defence be 'pleased' to 
state: .' 

(a) whether it is a fact ti!at exten-
sions beyond tile age oj superannuation 
are granted only in cases of technical 
personna1 in the !.M.!. and A.O.C. 
Establishments; and 

(b) how many civilians clerks have 
been grail ted extensions beyond the 
age of superannuation in E,M.E. and 
AO.C. establishments in 1959 so far? 

The M1DiIIter or Delenee (Shd 
KrIaIuIa MeDCID): (a) Non-technical 
personnel are granted extensiOlt or 
service beyond tile age of supenlnitua-
tion either in cases where such exten-
sion is in the public interest or where 
they are entitled to continue upto the 
age of 60 years under their terms of 
appoin1ment. In either case, physical 
fitness and the capacity to maintain 
standards of efficiency based on the 
recommendations of the appropriate 
Departmental Promotion Committee, is 
taken into consideration. 

(b) 35, out. of whom 22 belong to 
the AOC while 13 belong to the EME. 

State Museums 

1931. {Shri Panlgrahl: 
Shrl D. C. Sharma: 

Will the Minister of SclentUie Be-
lleareh and Cultural Mairs be pleased 
to refer to the reply given to Starred 
Question No. 688 on the 22nd August, 
19~9 and state: 

(a) the various State Museuma 
which asked for financia1 help trona 
the Government of India during 195 .. 
80; 

(b) the amounb of help asked for 
by them; and 

(c) how the sanctioned amount ot II 
lakhs of rupees has been allotted to 
the various State museums? 

The Deputy Minister of Sclentifte 
Research and Cultural Atralrs (Dr. M. 
M. Das): (a), (b) and (c). A sbatement 
Is laid on the Table of the Sabha. 
[See Appendix III, annexure No. 94]. 

Grants to Akhil Bharat Sarva Sen 
Sugh 

1932. Shri Panlgrahl: Will the Minis-
ter of Bome AIraIrs be pleased to state: 

(a) whether Government have made 
,any further grants to Akhil Bharat 
Sarva Beva Sangh for development of 
Gramdan villages in Orissa during 
1958-59 and 1959-60 to date; and 

(b) it so, the amount thereot? 

The Mbd8ter or Slate III the aom.-
b7 of B_ Mairs (Shri Datar): (a) 
No, sir. 

(b) Does not arile. 

ExperuUture on Steel Plants 

1933. Shrl Ram Krishan Gupta: Win 
the Minister of Steel, MInes and Pael 
be pleased to refer to the reply given 
to Starred Question No. 1249 on the 
8th September, 1959 and state: 

,,,) Wllether the estimates of various 
items of expenditure connected with 
the three .teel projects have been 
received from the Hindustan Steel 
Ltd; Bill' 

( D) It so, the result thereof? 
I 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b). The estimates are at present being 
reviewed by the Hinrlmtalll Steel 
Limited. • 
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RIse bl Land Prices In Deihl 

1934. Shrl Ram Krishan Gupta: Will 
the Minister of Home Allain be pleas-
ed to refer to the reply given to 
bnstarred Question No. 1059 on the 
19th August, 1959 and state: 

. (a) whether Government have COIl-
sidered the report regarding rising 
prices of land for house-building in 
Delhi; apd 

(b) if so, the action taken in the 
matf!er? 

The Minister of Home AJralrs (ShrI 
G. B. Pant): (a) and (b). The report 
is still under consideration. 

P8DD8 Diamond MIlle. 

1935. ShrI Ram Krlshan Gupta: Will 
(be Minister of Steel, Mineo 8IIId Fuel 
be pleased to refer to the reply given 
to Unstarred Question No. 480 on the 
lOth August, 1959 and state at what 
.tage is the question of setting up an 
autonomous statutory corporation or 
company for the Panna Diamond 
Mines! 

The MIIIIster of MIneo an4 on (ShrI 
K. D. MaIa ... 1ya): Large amount of 
prospecting work is to be undertaken 
before commercia.l exploitation can be 
predicted. Prospecting is proposed to 
be undertaken through the National 
Mineral Development Corporation 
Limited. 

White Cement 

1936. Sbrl Ram Krlshan Gupta: Will 
the Minister of SclentUlc Research and 
Cultural AJraln be pleased to refer to 
the reply given to Unstarred Question 
No. 209 on the 5th August, 1959 and 
state: 

(a) whether the suitability from 
commercial point of view of the pro-
cess developed for production of white 
cement has been ascertained; and 

(b) it so, with what results? 

The Deputy Minister of Scientific 
Researcb and Cul11fral AJralrs (Dr. M. 
M. Das): (a) Not yet, Sir. 

(b) Does not arise. 

Salary Structure In Enc\neerInr 1DstI-
tutes 

{ 
Shrl Ram Krlshan Gupta: 

1937. Shrl S. M. Banerjee: 
Shrl PanigrabI: 

Will the Minister of ScleutUlc Be· 
search and Cultural Allain be pleased 
to refer to the reply given to Starred 
Question No. 817 on the 27th August, 
1959 and state the progress made so 
far in the implementation of the 
scheme ot ralionalising and improving 
the stall' and salary structure in 
Engineering institutions? 

The Deputy MInIster of SctentUlc 
Re*arch and Cultural AJraln (Dr. M. 
M. Das): The State Governments of 
Assam, Andhra Pradesh, Uttar Pra-
desh, Rajasthan and Jammu and Kash-
mir have accepted the scheme finally. 
Detailed procedures concernilll the 
implementation of the scheme have 
been formulated and communicated too 
them. 

r Bbrl Ram Krlshau Gupta· 
Inl. ~ Sbrl Padam Dev: 

L ShrI D. C. Sharma: 

Will the Minister of Finance be 
pleased to refer to the reply given t·, 
Un starred Question No. 2346 on the 
8th September, 1959 and state: 

(a) whether Memorandum and Art;· 
c1es of Association of the Film Financp. 
Corporation have been prepared; anB 

(b) if so, when the Corporation WI!! 
be set up? 

The Minister of FInance (Shri 
MorarJI Desai): (a) Yes, Sir 

(b) The necessary formalities for re-
gistering the Corporation art under-
way. '1 
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LleeDcs foro Busme. iD Nleonr 
IsIaDda 

1939 {Slut S. C. Samaata: 
• Shrl Subodh DIUISda: 

Will the Minister of Dome MUni 
be pleased to state: 

(a) whether any licensing system 
is followed. for carrying on general 
business with the Nicobar lslancla 
and Port Blair; 

(b) if so, when it was introduced; 

(c) whether any condition is im-
posed before a perSGn is granted 
11cence; 

(d) whether licences are renew-
able; and 

(e) how many persons were grant. 
ed licence since 1952 (year by year)? 

The Deputy MiDlster of Dome 
Mairs (SIu1maU Alva): (a) Yes. 

(b) 1st July, 1956. 

(c) Yes. The conditions to be ful-
filled by the licencees are indicated in 
the application form and the> form 
of licence. 

(d) Yes. 

(e) Licences were issued from the 
year 1957, under the provision of the 
Andaman and Nicobar Islands (Pro· 
tection of Aboriginal Tribes) Regula· 
tion, 1956. 

The number of licences given from 
year to year is given below:-

1957 
1958 
1959 

No. of licences. 
4 

PDRt·Matrle Scholarships 

1940 {Shri S. M. Banerjee: 
. Shrl Panigrahl: 

4 
3 

Will the Minister of Education be 
pleased to state the amount released 
towards payment of post·Matric 

scholarships. to students belonging to 
Scheduled Castes and Scheduled 
Tribes in U.P. during 1959-60? 

The Minister of EducaUon <Dr. 1[. L. 
ShrImaIl): Uptilnow i.e., during 1_ 
60 a sum of Rs. 26,82,000 has been 
released towards the payment of post-
Matric scholarships to Scheduled 
Castes students belonging to Uttar 
Pradesh. There are no Scheduled 
Tribes in the State. 

Show Rooms for Articles Prodnced. Ia 
O~ Faetorles 

1941. Shrl S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state whether show rooms for display 
of articles manufactured in Ordnance 
Factories which were shown in 'lndia-
1958' Exhibition have been arranged 
in important places? 

The MInIster of Defence (Slut 
KrIsIma Menon): No, Sir. 

~ 
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Educational Granls to institUtiODll 

1943 { Sllri Ajlt SiDlh Sarhadl: 
. Slut Ram Krishan Gupta: 

Will the Minister of Education be 
pleased to refer ttl the reply given to 
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Unstarred Question No. 425 on the 
lOth August, 1959 and state: 

(a) the names of 75 institutions that 
applied for non-recurring grants; and 

(b) the' criterion applied for giving 
such grants? 

The Minister of Education (Dr. K. L. 
Shrlmall): (a) and (b). A statement 
is laid on tho Table of the Sabha. 
[See Appendix III, annexure No. 95) 

Indian Botanical Garden, Slbpnr 
(Howrah) 

11144. Shri Shfte Narayan Das: Will 
the Minister of Sclentillc Researeh and 
Cnltural AJra.ll's be pleased to state: 

(a) the terms and conditions on 
which the herbarium attached to the 
Indian Botanical Garden at Sibpur has 
been taken over by the Central Gov-
ernment to be transferred into 
National Herbarium; 

(b) whether since the take over any 
plan of its expansion and development 
has been drawn up; and 

(e) if so, its important features? 

The Deputy Minister of Sclentlfic 
Research and Colturai AJralrs (Dr. 
M. M. Das): (a) to (c). A statement 
giving the required information is laid 
on the Table of the Sabha. [See Ap-
pendix III, annexure No. 96). 

Houses in Kasaull 

1945. Shrl D. C. Sharma: Will the 
Minister of Defence be pleased to state: 

(a) whether it is a fact that a 
scheme has bcen framed to utilise the 
houses lying vacant in Kasauli; 

(b) if so, the details thereof; and 

(c) when all those houses are likely 
to be occupied? 

The Minister of Defence (Shrl 
Krishna Menon): (a) to (c). No De-
fence Services accommodation at 
Kasauli is lying vacant at present. 
Civil accommodation is hired, as and 
when necessary_ No specific scheme 
for utilising civil accommodation that 
may be vacant is ur.der consideration. 

Expenditure on Higher Education 

1946. {Shrl D. C. Sharma: 
Shrl S. M. Banerjee: 

Will the Minister of Education be 
pleased to refer to the reply given 
to Starred Question No. 1381 on j"e 

11 th September, 1959 and state: 

(a) what is the average expenditure 
which a student has to incur to take 
a degree in (i) minina, (lil agricul-
ture, (iii) medicine, (iv) engineering 
and (v) three years Degree course; and 

(b) what steps, if any, are being 
taken to make such education cheaper 
and within the means of average 
Indian student? 

The Minister of Education (Dr. K. L. 
Shrimall): (a) Information will be col-
lected and laid on the Table of the 
House in due course. 

(b) Government has already insti-
tued schemes of scholarships for Sche-
duled Castes, Scheduled Tribes and 
Other Backward Classes and scholar-
ships and loan scholarships for other 
deserving but poor st.udents. These 
schemes are proposed to be enlarged 
as far as possible in the Third Five 
Year Plan period. 

Antimony Ore in Nagpur 

1947. Shrl Vldya Charan Shukla: 
Will the Minister of Steel, Mines and 
Fuel be pleascd to state the action 
taken by Government on the Tariff 
Commission's recommendaUons relat-
in to Geological Survey of India giving 
highest priority to the further work 
to be done at Kolari in Nagpur district 
of Bombay State to prove the pos-
sibility of commercial exploitation of 
deposits of antimony are located there? 

The MInister of Mines and Oil (Shrl 
K. D. Malavlya): In accordance with 
the Tariff Commission's recomrnr.nda·· 
tions large scale mapping for anti-
mony ar0und Kolari in the Nagpur 
district of Bombay was carried out by 
the Geological Survey of India durin&: 
1958-59 in continuation of the mapping 
carried out in this area by Geologica! 
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Survey of India in 1955 when some 
indication of the possibility of min-
emlisation WQ6 there. However the 
detailed mapping during 1958-59 has 
not yielded any promising result,. 
Numerous quartz veins were plotted 
·between north west of Kolari and west 
of Saigaon. None of them showed any 
mineralisati.on. 

Government Rubber Factory. Kerala 

1948. Shri Warior: Will the Minister 
·of lIome Aftairs be pleased to state: 

that the 
Rubber 

State, 

(a) whether it is a fact 
ex-manager of Government 
Factory, Trivandrum, Kerala 
was reinstated in the old post; 

(b) if so, for what reason; and 

(c) whether Government is aware 
that he was formerly removed as a 
result of the recommendations of the 

. Estimate. Committee of the Kerala 
Legislature? 

The MInilIter of Home Affaln (Slid 
-G. B. Pant): (a) to (c). In 1951 the 
Rubber Expert of the Travancore 
Rubber Works Trivandrum was also 
made responsible for the administra-
tion of the factory and was given the 
designation of General Manager. In 
its 5th report submitted to Govern-
ment in March 1958 the Estimates 
Committee for Government commer-
cial concerns recommended that a full 
time General Manager should be 
appointed for administrative functions. 
In pursuance of these recommenda-
tions separate posts of technical expert 
and General Manager were created 
by Government in January 1959. 
Experience however showed that the 
revised arrar;gf'ment had resulted in 
detcriora tion in the factory's work 
and that the,'" was no justification for 
separate posts of technical expert and 
General Manager. Orders were there-
fore issued combining the two posts 
and appointing the technical expert 
to function as the General Manager 
also. 

Red Fort, Delhi 

1949. Shri P. C. Borooab: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to slale: 

(a) whether the Red Fort in Delhi 
has any cellars; 

(b) whether the portion of the Red 
Fort under military occupation con-
tains important historic monuments or 
sites; and 

(c) if so, whether Government will 
consider throwing open the cellars 
and the historic monuments and sites 
to the visitors? 

The Deputy M1n1ster ot Scientific 
Rese8l"Ch and Cultural Affairll <Dr. 
M. M. Das): (a) Yes, Sir. The Ran, 
Mahal has a cellar. 

(b) The monuments in the area 
under occupation of the military are 
relatively unimportant and are not 
centrally protected 

(c) It is not considered safe to 
throw the cellar open to the public 
due to inadequate light and ventila-
tion. The protected monuments and 
sites' under the Union Department ot 
Archaeology are open to the visitors. 

industrial Projects 

1950. Shri Morarka: Will the Minis-
ter of Finance be pleased to state: 

(a) the total amount invested in all 
the industrial projects in the public 
sectors during the First and the 
Second Five Year Plan periods; 

(b) how much of it is by way of 
loan and how much by way of capi-
tal; 

(c) the dates on which interest was 
paid and the amount outstanding at 
that time; and 

(d) when will the amount of loans 
be repaid? 

The Minister ot FiDance (Shri 
Morarjl Desai):" (8) Th'" total amount 
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;,inves~ by the Central Government 
, in the Industrial Projects in the Pub-
, lic Sector during the First Five Year 
: Plan is Rs. 52 '20 crores. As regards 
. the Second Five Year Plan period, the 

Information is being collected and will 
be laid on the table of the House as 
early as possible. 

(b) to (d). The information is 
being collected and will be laid on 

" the, table of the House as early as 
possible. 

, mwt '"f( RrnI' I'm fiImIllIn' 11"'"" 

{ .rt '"'" P1II\'t : 
H,lI.t· .rt 'If"" • : 

'flIT 'It~ <i'l{\' ~ ;rnr;f ~ 'f'lT 
~ilf1r;: 

(~) IflfT ~ ~ ~ f1r; fuo.tt ~ 
filtrlf;l ~ ~~;ft ij'1fr 1!'iIiTo'ft ~ 
fiIruqr~fW~, ;;it~~lff; 

(I!I') m-~, <it WI' filtrlf i 1IT~ 
if ~ ~~" If ...=tt srrt{;rr ..:t 
tom 

('1' ) lff~ ~, ffr ;0 ,fif;f iflfI 'l'furrf"lf 
f1IT t ? 

'I(~ '"'" (.rt lito .0 ""') 
(~) "1'1 ~ I 

(lif) ~ ('1'). ihr<mTif~;oi5~ I 

Strike in Kerala 

1952 { Sh,? Narayanankutt,. Menon: 
. Shr. Punnose: 

Will the Minister ot Home Affalrs 
be pleased to state: 

(a) whether INTUC, H.M.S., and 
U.T.U.C. had served a strike notice On 
the Government ot Kerala on 10 
demands; 

(b) it so, wna:· were the demands; 

(c) whether the demands were 
withdrawn; and 

,(d) what actioll Government hal 
t,aken on the demands? 

The Minister of Home AffaIrs (Shri 
,G. B. Pant): (a) No such notice has 
been received by the Government of 
Kerala in recent months. 

(b) to (d). Do not arise. 

Mineral Oil In aom.,. 
1953. Shrl Panprkar: Will the 

Minister of Steel, Mines IlIId Fuel be 
pleased to state: 

(a) whether it is a tact that mineral 
oil is found in Ratnagiri district of 
Bombay State; 

(b) whether any tests have been 
carried out; and 

(c) it so, the results thereot? 

The Minister of Mines and OU (Shri 
,K. D. Malavi,.a): <a) No Sir, not to 
our knowledge. 

(b) and (c). Do not ariae. 

Sliver 

1954. Shri Pangarkar: Will the 
Minister ot Steel. Mines Uld FneI be 
pleased to state whether any new 
fields or mines containing silver have 
been discovered in Rajasthan and 
Bihar? 

The Minister of M"nes and 011 
(Shri K. D. Malavlya): No new fields 
or mines containing silver have been 
discovered in either Rajasthan or 
Bihar. 

R.T.E. List of Assistants 

1955. Shrl A. M. Tariq: Will the 
Minister of Home Mairs be pleased 
to slate: 

(a) whether it is a fact that perma-
nent government servants are consi-
dered senior to all temporary govern-
ment servants and whether selection 
for higher posts is made from amongst 
eligible confirmed persons' 
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(b) whether as a rule, the interest 
of permanent Government servants is 
safeguarded by Government by ensur-
ing that permanent government ser-
vants are not superseded by tempo-
rary persons; and 

(c) if so, the reasons for giving pre-
ference in the Third R. T.E. list to 
temporary Assistants and Assistants 
confirmed in the lower grade over 
Assistants confirmed in the Initial 
constitution of Grade I? 

The Minister of State in the MlnIa-
try of Home Affairs (Shri Datu): 
(a) and (b). Normally permanent 
government servants are considered 
senior to all temporary government 
servants in the same grade but there 
is no absolute rule that promotions to 
higher posts or grades should be con-
fined only to permanent government 
servants. 

(c) In the Third RTE of Assistants 
25 per cent of the vacancies have been 
reserved for the inclusion of perma-
nent Grade I Clerks of the C.S.C.S. 
The remaining 75 per cent of the 
vacancies have been allotted for the 
inclusion of quasi-permanent Assis-
tants, Second Test qualified Assistants 
and other temporary Assistants 
appointed as such before thc coming 
into being of the Central Secretariat 
Clerical Service with effect from 1st 
May, 1954. The reasons for the inclu-

businc~;sm(;'n 
, 

Studt-nts 

sion of such temporary Assistants in 
the Third R.T.E. of Assistants have 
been' explained in the reply to part 
(d) of Unstarred Question No. 976 
answered on the 4th December, 1959 

ForelcD Exchange 

1956. Shri Khlmjl: Will the Minister 
of FilUUlce be pleased to state the 
amount of foreign exchange sanctioned 
during each of the last three years for 
travel to the following categories of 
persons:-

(i) Officials of Central and State 
Governments and statutory 
Corporations; 

(li) Businessmen; 
(iii) Students; and 
(iv) Others? 

The Mblister of FinaDCe (Shri 
Morarji Desai): The information asked 
for is of a very voluminous nature and 
is being collected from various sour-
ces. The bulk of the foreign exchange 
release to official delegations is made 
throulih the Missions in the shape of 
daily allowance and part of salary 
drawn abroad. An estimate giVing 
the figures would be laid on the Table 
of the House in due course. 

The following amounts of foreiill 
exchangE' were released to business-
men, students and others during 1957, 
1958 and January to September, 
1959:-

(Rs. in lakh,) 
-----

Jan.-Sept., 
J957-5H 1950 1959 

H7 9 1 96' 55 

110 149 311- '., 
0111:..';; (eXd\hlillL~ pf!icial TranI. ]-\ll';incss and (·du-

cation) 

Steel Plant at Neyveli 
1!57. Shri 'fangaman1: Will the 

Minister of Sleel. Mines and Fuel be 
pleased to state: 

265 274 29H' R2 

(a) whether there is a proposal to 
set up a small Steel Plant in Neyveli 
during the Third Five Year Plan; and 
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(ll) if so, the details of the same? 

The Minister of Steel, Mines and 
Fuel (Sarclar Swann Singh): (a) In 
the studies which are now going on 
on the development of the iron and 
steel industry in the Third Five Year 
Plan an iron and steel plant based on 
the ores of Salem and lignite of 
Neyveli is under consideration. 

(b) Does not arise at present. 

infirmaries 

1958. Shri Chunl Lal: Will the 
Minister of Home Alfalrs be pleased 
to state: 

(a) whether it is a fact that Gov-
ernment are running centres for the 
vocational training of inmates of the 
infirmaries and Homes in Punjab; 

(b) if so, the number of inmates in 
each Home and Infirmary; 

(c) how many of them are attend-
ing the training centres in each Home 
and infirmary; 

(d) for what period they receive 
training' and what standard of 
efficiency is atta'ned by them before 
they are dispersed; 

(e) how many of them have become 
self-supporting so far; and 

(f) the amount that has been spent 
On this training in every Home and 
Infirmary during last five years? 

The Deputy Minister 
Alralrs (Shrimati Alva): 

of Home 
(a) Yes. 

(b) to (f). The information is being 
collected from the State Government 
and will be laid on the Table of the 
House in due course. 

Transfer 01 Teachers In Kerala 

r Shri Warior: 
1959. ~ Shri Kodlyan: 

L S"rI V. P. Naya.: 

Will the Minister of Rome Mairs 
be pleased to state the total number 

of teachers transferred from private 
schools in the months of August and 
September, 1959, in Kerala State as 
against the number in the previoua 
year for the corresponding two 
months? 

The Minister of Home Mairs (SlIrI 
G. B. Pant): 934 teachers were trans-
ferred from private schools in the 
months of August and September, 
1959; during the corresponding 
months of 1958, 133 teachers were so 
transferred. 

Central Scientific Instruments 
Organization 

r Shri Ram Krlshan Gupta: 
1960. ~ Shrl Osman All Khan: 

L Shrl Mohan Swarup: 

Will the Minister of Scientific Re-
search and Cultural AlIairs be pleased 
to state at what stage is the proposal 
to set up a Central Scientific Instru-
ments Organisation? 

The Deputy Minister of Scientific 
Research and Cultural Alralrs (Dr. 
M. M. Das): The Governing Body of 
the Council of Scientific and Indus-
trial Research at its meeting held oa 
the 17th October. 1959 approved of the 
setting up of a Central Scientific 
Instruments Organisation under the 
auspices of the Council of Scientific 
and Industrial Research. A Director 
for the Organisation has been 
appointed. 

S 1961., 

L 

Corruption Case. 

Pandit J. P. Jyotlshl: 
Shrl Kumbhar: 
Shrl D. C. Sharma: 
Shrt SarJu Pandey: 

Will the Minister of Home Alraln 
be pleased to state: 

(a) the number of caseS of charges 
of corruption brought to book against 
the Central Government offlcers of 

. the different categories during the 
year 1958-59; 
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(b) the number of officers prosecut-
ed, punished and acquitted (catelr0ry-
wise); and 

(c) the number of officers depart-
mentally (i) disQlissed. (ii) reduced in 
rank, (iii) fined and (iv) warned 
(Category-wise)? 

The MInister of State in the Minis-
try of Home Affairs (Shrl Datar): 
A statement regarding cases dealt 
with by the Special Police Establish-
ment during the year 1958-59 is 
placed on the Table of the House. 
rSee Appendix III, annexure No, 97] 
Information regarding such cases 
dealt with without the help of Special 
Police Establishment will be furnished 
as soon as possible. 

1116:&.J Shrl A. K. Gopalan: 
"\. Shrl V, P. Nayar: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment have stayed the election 
ftxed for the 5th October, 1959 to the 
Appeal Board to the Control Com-
mittee of the Kerala State Transport; 

(b) it so, for what reasons; and 

(c) whether the elections have 
been held since then? 

, The MInJster of Home Affairs (Shrl 
'd. B. Pant): (a) and (b). Elections 

to the Appeal Board were stayed as 
certain changes in the constitution and 
functioning of the Transport Board 

..fere under consideration. 

, '(c) The Appeal Board has been 
abolished and the question of holding 

. elections to it does not now arise . 
. -

Soviet Collaboration for on 
Development 

1963. Shrl A,llt SlDeh Sarhadl: Will 
the Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) whether there had been a meet- . 
tn, of the Chairman of :romp 

Affairs Commission of the Supreme 
Soviet ot U.S.S.R. and Union Minister 
of Mines and Oil about the Soviet 
collaboration tor development of Steel 
and Oil Industry in India; and . 

(b) if so, decisions arrived at? 

The MInister of Mines and Oil' 
(Shrl K. D. Malavlya): (a) Yes, Sir" 

There was a general talk between 
the Union Minister ot Mines and Oil 
and Chairman of the Foreign Affairs 
Commission of the Council of 
Nationalities of the U.S.S.R. regarding 
the oil industry and the Soviet assist-
ance in this connection. 

(b) No concrete decisions were 
taken as the talks were informal and 
were meant only for an exchange of 
information. 

Mineral Survey In Punjab 

r Shrl A,llt Singh Sarhadi: 
1964. ~ Shrl Hem Raj: 

L Shri D. C. Sharma: 

Will the Minister of Steel, MIn.,. 
and Fuel be pleased to state the 
result of mineral survey that wa.' 
conducted in Punjab in 1958-597 

The Minister of Mines and 011 (Sbri 
K. D. Ma!aviya): The reports on the 
investigations conducted by the 
Geological Survey of India in Punjab 
in 1958-59 are under preparation. A 
brief summary of the reports will be 
incOrPorated in the 'Annual Records' 
and 'Memoirs' of the GeologIcal 
Survey of India. Copies of such 
publications are invariably sent to 
Parliament Library. 

Appointment or Government Pleader 
In Trlvandrum 

1965 {Shrl Easwara Iyar: 
• SbrI M. K. Kumaran: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether in respect of appomt-
ment of a Government pleader fOr 
dealinl with land acquisition ~ 
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before the District Court of Trivan-
drum, Kerala State, applications were 
called for from advocates; 

(b) whether the District Judge was 
requested to forward a panel of 
names for these appointments; ana 

(c) whether the persOIl now 
appointed for dealing with land 
acquisition cases was an applicant? 

The Minister 01 Home Main (Shri 
G. B. Pant): (a) Yes. 

(b) The District Collector, Trlvan-
drum in consultation with the District 
Judge forwarded a panel of names in 
acordance with the rules. 

(e) Yes. 

011 Equallsation Flmd 

{ Shri Ram Krlshan Gupta: 
1966. Shri Madhusudan Rao: 

Will the Minister of Steel .. Mtnes 
and Fuel be pleased to state at what 
stage is the proposal to set up an Oil 
Equalisation Fund? 

The MInIster of Mines and 011 (Sbri 
K. D. Malav;ya): There i. no propo-
sal under consideration of the Gov-
ernment to set up an Oil Equalisation 
Fund as such. However, in terms of 
the recent ad hoc arrangement arrived 
at with the Oil Companies regarding 
prices of petroleum products. an 
account to be known as "C & Jo" 
Adju,tment Account" is to be main-
tained for each product separately 
with effect from 1-11-1959 in order to 
give effect to the fluctuations in tile 
Cost and Freight elements in the 
prices of the major refined petroleum 
products from time to time. TIle 
opening balance of this account, 
which is in favour of Government. 
will consist of the variati0!1s in the 
C & F elements. during til" period 
1-4-1959 to 31-10-1959. 

RoJaI Inllian Navy MuUneen 

1961. Shri Villya Charan Sh~: 
Will the Minister of Def~ce be 
pleased refer to the reply given to 

Unstarred Question No. 404 on the 17th 
February, 1959 and state the result 
of Government's consideration of the 
petitions received from the Royal 
Indian Navy mutineers of 1946 who 
are stilI unemployed'l 

Tbe Minister 01 Delence (Slid 
Krisbna Menon): The petitioners were 
informed of the Government's 
decision that they could not be re-
instated in the Armed Forces but that 
there was no bar to their re-employ-
ment uhder Government in civil em-
ployment, except where such dis-
missal was with disgrace. 

Nepali Lanrnare 

1968. Shrimatl Renu Ch&kravartty: 
Will the Minister of Home Main be 
pleased to state whether instructions 
have been issued to enumerate all 
people speaking Nepali and its dialects 
in Darjeeling District of West Bengal 
in the coming census and not to 
categorise their mother tongue on thp. 
basis of castes? 

The MInister 01 Home Affairs (Shri 
G. B. Pant): The instruction pronoseot 
to be issued at the 1961 census is--

"Write the mother tongue in 
full including dialect as returned 
by the person enumerated. Mother 
tongue is language spoken in 
childhOOd by the person's moth .. r 
to the person or mainly spoken 
in the household." 

Tribal Zhumlas, Tripara 

1969. SbrJ Dasaratba Deb: Will the 
Minister ot Home Affairs be pleased 
to state: 

(a) whether the Tribal Zhumias ", 
Damchhera, Dhermanagar. Tripl11'8, 
have been rehabilitated; 

(b) it so, their number; and 

(c) it not, whether they are per-
mitted zhum cultivation for their 
livelihood? 

The Minister 01 State bl the MInI8-
tr7 01 Home Main (Shri Da&v): 
la, and (b). Rehabilitation "f 
Zhumias desirous of bei", .ettled OIl< 
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('1") ~~,al{~~." Ii~ 
nu ifl<T .. 'Fflf;rr~ ~r 'iff "l:~ t ? 

land in Dhamchhera area under 
Dhermanagar Sub-Division is in pro-
gress and 100 families out of about 
4\00 families, have been settled sO far. 

Ie) Yes, except in Reserved Forest 
and within half a mile on either side 
of P.W.D. roads and navigable 
streams. 

Aa-reement with Mareonl Wlrel_ 
Telegraph ComPllll7 

19'10. Shrl Ram Krlshan Gupta: Will 
the Minister of' Defence be pleased to 
atate: 

(a) whether the agreement between 
Union Defence Ministry and Marconi 
Wireless Tcl<'graph Company provid-
ing for the manufacture in India 
under licence of Marconi V.H.F. Multi-
channels radio terminals and re-
pea'ors, Valves and ancillary equip-
ment has been signed; and 

(b) if so, the main terms of the 
a"Teement? 

The Minister 
Krishna Menon): 

of Defence (Shri 
(a) Yes, Sir. 

(b) An agreement was signed on 
IMh August, 1959 between the Gov-
ernment of India and Mjs Marconi's 
Wireless Telegraph Company Limited, 
of the United Kingdom for technical 
assistance and collnbora tion for the 
production in India of Multi-channel 
V.H.F. equipment etc. It will not be 
in the public interest to disclose the 
details of the agreement. 

.r~ t1 ~ffiIt\" 1111 " 

ttll~, .t\' 'tV " : ifl<T 'It~ 
Jj~ li\! iffiT ~ 'lit 'PIT ~'.r fit; : 

(OF) if!1T ~ ~~ ~ fol> ;ri"~<'I" 
(fifi'IT 'qI';rT, f~ lfihr ) 't;;rrtflro 
it; if,.;r 1;(: f<,i.t ~, m~ ~ ot<'l" ;¢t 
;;it Ol"'Ii"iT ~ ... rft orr '3"~.fir ;¢tlfff 
'liT l!1Rf~ ~t. fl!<1ol if. '.{.f ~r ~ ~ 1fI";f,. 
tE.H ~ ifil:f?:"lITtT1fforr; 

(Qf) 'flIT lii[ "1ft " t fit; ~<ft 
~ ~~ij;~~wIT; ~ 

-. 
'It" ~ (.t\' Ifto .0 qI'ft') : 

(Ifi") ;;ft~~ I 

(Qf) ~ ('1"). f~ ~~ ~if it 
~~["{ ~lf iff I {~ ifI't if ... fiI" ;¢t 'iff "l:(t 
t ~ ~:f; ~I{lt<f liT 'iff-l <n: :a-f<ffl 
""" '"ri{\" ;¢\" 'if"I'I1ft I 

Imporl of Mild Steel Sheets 

1972. Shrl K. U. Parmar: Will the 
Minister of Steel, MInes and Fuel 
be pleased to state: 

(a) whether under the Steel Import 
Policy mild steel sheets of prime qua-
lity such as are roBed in the COUDtry 
are licensable to the actual users; and 

(b) if not, whether any engineering 
works who themselves are not manu-
facturing any steel articles or recept-
acles were given licences to import 
mild steel sheets which is a banned 
item? 

The Minister of Steel, MInes and 
Fuel (Sardar Swaran Singh): (a' 
Under the current import licensing 
poliey (October, 1959/March, 1960), 
mild steel sheets of specifications nor-
mally rolled in the country are not 
licensable. 

(b) No such case has SO far come to 
the net.ice of Government. 

Tacr.avl LOIUIS In ADdamaDB 

1973. Sardar A. S. SalpI: Will the 
Minister of Home Mairs be pleased 
to state the reasons for the Andaman 
Administration realising the arrears 
of land revenues from the taccavi 
loans? 

The Deputy MInlster 01 Home 
Mairs (Shr\matl Alva): Taccavi loans 
are not sanctioned to defaulters of 
land revenue. The question of re-
covery of arrears 01 land revenUe ~ 
taccavi loans does not, therefore, anlM!. 
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"'~rt of Coconat from the Aadamaas 

19'74. Sardar A. S. Sal,a1: Will the 
Minister of Dome Affairs be pleased 
10 state: 

(a) "'hat is the quantity of coconuts 
exported from Andamans to the main-
land since 1951 to-date (year-wise); 
and 

(b) th.. reasons for the fan in ex-
ports? . 

The Depaty Mlalster of Dome 
Affairs (Shrimati Alva): (a) The 
quan!ity of coconuts exported from 
the Andamans to the mainland from 
1951-52 to 1959-60 i. as follows:-

Year. 
1951-52. 
1952-53. 
1953-54. 
1954-55. 
1%5-56. 
1956-57. 
1957-58. 
1958-59. 

Quantity (tons) 
454 
487 
458 
517 
412 
438 
535 
181 

1959-60. (April-September, 
1959) 90 

(b) Information is being collected 
and will be laid on the Table. 

Saralkala and Kharswan 

111'75 f Shri Sllrendranath Dwlvedy: 
. L Shri Panl,rahi: 

Will the Minister of Dome Alrairs 
be pleased to state: 

(a) whether he received a deputat-
ion and representation on behalf of 
the U!kal Sammelani during the 
course of his visit to Cuttack this 
month in regard to the transfer of 
Saraikala and Kharswan to Orissa; 
and 

,(b) what action i8 proposed to be 
1aken in the matter? 

The IIlinlster of Home Affall'!l 
(Sbn O. B. Pant): (a) Yes. 

- (b) The States lteorganisation Com-
mission examined Orissa's claim to 
Saraikala and Kharswan and came to 

329 (Ai) L.S.D.---t. 

the conclusion that these areas should 
continue to be part of Bihar, After 
car&ful consideration, this recommend~ 
ation wa. accepted by Government and 
approved by Parliament. The Gov-
ernment of India therefore do not pro-
pose to take any action in the matter. 

Deihl Darwaja, Areot 

1976. Shri N. R. Manlswamy: Will 
the Minister of Seientifl" Research and 
Caltaral Alralrs be pleased to state: 

(a) whether it is a fact that 'Delhi 
Darwaja' at Areot in Madras Stale 
is in a state of disrepairj 

(b) whether stops are being taken 
to effect necessary repairs; and 

(e) whether tourist ruides have 
been provided at the site? 

The Deputy Minister of Seieatifle 
Research and Cultural Affairs (Dr. M, 
M. DoL'): (a) No, Sir. 

(b) Normal repairs are carried '1ut 
as and when required 

(e) No, Sir, 

Appoiatment of lad,es to Kerala 
Digh Court 

1977, Shri Narayaaaakalty Menoa: 
Will the Minister of Dome Affairs be 
pleased to slate: 

(a) whether any recommendation 
was made for nppointmf'nt of judges 
to the Hieh Court of Kerala by the 
Kerala Government recently; 

(b) if so, what action has been taken 
on the recommendation; and 

(c) whether any judge has been 
transferred from any other High 
Court to Kerala? 

The IIllnlster of Dome 
(Shri G. B. Pant): (a) Yes, 

(b) Shri P. Govinda Menon aad 
Shri T. C. Raghavan, both Advocates, 
have been appointed a8 Additional 
Judges of the Kerala High Court for a 
period of two years each. 
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(e) Yes; Shri Justice M. A. Ansari 

lias been transfel'1'1:d from the Andhra 
Pradesh High Court to the Kera1a 
High Court. 

CoeOllut PlaDtatloas, Port Blair 

mi. Sardar A. S. 8aip1: Will the 
Minister of B_ AJraln be pleased 
to state: 

(a) whether it is a fact that at Port 
Blair on the 18th October, 1958, the 
Coconut Development Officer invited 
tenders for clearing 400 acres of 
forest area at Mohwa-dera for coconut 
plantations, and declared the area as 
heavily worked and devoid of com-
merical trees on the basis of the 
I'orest Department's report; 

(b) whether it is a fact that actually 
3 to 5 tons or more of commercial 
timber per acre were found as un-
felled in the aforesaid area; 

(c) it so, reasons therefor; and 

(d) what action has the Adminis-
tration taken in the matter? 

The Deput,. MlDister of Rom .. 
AJralrs (SbrimaU Alva): (a) Yes. 

(b) to (d). Information is being col-
lected and wi:! be laid on the Table 
of the Lok Sabha. 

BariJaJl Welfare Departmeat, Kerala 

1979. Shri V. Eacharaa: Will the 
Minister of Home AlIalrs be plpascd 
to atate: 

(a) y'hat are the proposals submit-
ted by the Harijan Welfare Depart-
ment of Kerala since last three years 
for sanctioning grants for welfare of 
Scheduled Castes; 

(b) what is the amount sanctioned 
each year against the scheme and 
also for general welfare measures; 

(c) ... hether the sanctioned amounts 
have been spent completely for the 
purpo'l' for wtAch they were san-
etioned; and 

(d) ... hether these were diverted for 
any otheT purposes by the depart-
ment? 

The MiDIster of State in the MfDI&.. 
tr,. of Dome AJraln (Shrl Datar): 
(a) to (c). A statement is laid on the 
Table of the House. [See Appendix 
01, annexure No. 98.] No amount 
was saflctioned for general welfare 
measures other than Plan schemes for 
welfare 01 Scheduled Castes. 

(d) No, Sir. 

CaatOm. DaU. 

1980. Shri KhlmJi: Will the Minisl.el 
of FiDaace be pleased to state: 

(a) whether on the morning of the 
1st November, 1959 the OlIIce pre-
mises and the press buildings of 
"Kutch-Mitra", a daily published from 
Bhuj (Kutch) and the country resi· 
dence of its Editor at Mandvi in 
Kutch were simultaneously raided by 
the customs authorities of Kutch anll 
were subjected to search for three 
hours; and 

(b) if so, whether any objectionable 
material Was found? 

The MlDister of FiDaace 
Morarjl DeaaI): (a) Yes, Sir. 

(Shri 

(b) Nothing objectionable was found 
at the press premises at Bhuj. How-
ever nine dozen unbanderolled match 
boxes of foreign origin were found in 
the residential house at Kutch Mandvi. 

Stud,. Team for Scheduled .Castes UId 
Iche4aled TrlIJes 

1981. Shrl Saaraaaa: Will the Mm· 
Ister of Rome AJraln be pleased to 
state: 

(Ill whether any study team has 
been appointed for Scheduled Tribes 
and Scheduled Castes for the Third 
Five Year Plan; and 

(b) if so, whether they have sub· 
mltted any report to the Government 
of Incas? 

The Mlnlater of State in the MiDla-
try of Home Allalrs (Shri Datar): (a) 
As for thE< other development sectors, 
a working group has been set up tor 
formulation of the Third Five Year 
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Plan for Scheduled Castes, Scheduled 
Tribes and other Bacltward Classes 
aim. 

(b) No, Sir. They have drawn up 
only a note regarding the general 
.pproacb to the subject. 

Pamphleta 011 IDdIaD Culture 

11111!. Sbri P. G. Deb: Will the 
Minister of Scientl.8c a-&rch and 
Caltaral Mairs be pleased to state: 

(a) whether some pamphlets have 
bee.. prepared about Indian culture 
for circulation abroad; 

(b) if so, how much amount has 
been spent on them and to which 
countries they have been sent so far; 
and 

(c) who are the persons entrusted 
w;th this work? 

The Deputy Minister for SclentUic 
a-rch and Cultural Mairs (Dr. 
II. M. Das): (a), (b) and (c). No 
pamphlets have been prepared about 
Indian Culture with the primary 
object of circulatiOn abroad. But the 
Information Services of India of the 
Kinistry of External Mairs do send 
pamphlets on Indian Culture, pro-
duced by the Publication Division of 
the Ministry of Information and 
Broadcasting and by the Tourist 
Division of the Ministry of Transport 
and Communications. along with 
other Indian literature, to our Mis-
sions abroad. No separate ligures of 
expenditure on pamphlets on Indian 
rulture Bre available. 

Grants to Orissa State 

1983. Sbri Sang8DD8: Will the 
Minister of Bome Atrairs be pleased 
to state: 

(a) whether any special grants have 
been applied for by the Government 
of Orissa for the implementation of 
the schemes for the Scheduled Castes 
and Scheduled Tribes during the 
remaining period of the Second Five 
Year Plan; 

(b) if so, the amount of special 
JII'8I1ts asked for; and . 

(c) the amount sanctioned in this 
regard? 

The Minister of State In the ~ 
try of Bome Mairs (Shrl Datar): 
(a) Yes, Sir. 

(b) Rs. 3 '25 crores for Schedu1e4 
Tribes. 

(c) The proposal is under considera-
tion. 

MInerals In Bombay 

1984. Shrl S. A. Mehdl: Will the 
Minister of Steel, MInes and Fuel be 
pleased to state: 

(a) whether there are traces OIl 
minerals in the South Bombay 
Kaladgi System (Western India); 

(b) whether any survey has been 
undertaken; and 

(C) the results thereof? 

The Minister of Milles and 011 (Sbri 
K. D. Malavlya): (a) Yes, Sir. 

(b) and (c). Yes, Sir. The surve,. 
undertaken by the Geological Surve,. 
of India has revealed the presence 01. 
the following principal minerals fA 
the Kaladgis: 

Abrasives, construction materials 
(Building stone, slates, road-
metals, ballast etc. calcite, 
clays, glass-sand, lime-stone, 
dolomite, lithographic stone and 
ochres). 

Alum, copper and manganese-ores, 
though traced are not considered to 
be of any economic significance. 

Ferrous Scrap 

1985 J Sbri Nag! Reddy: . l Shrlmatl Parvathi B:ris\IIIaD: 

Will the Minister of Steel, auae. 
I.Ild Fuel be pleased to state: 

(a) whether Government have 
received any memoranda from Scrap 
Traders and Exporters Association, 
Bombay and Indian Merchants' 
Chamber, Bombay regarding ferrous 
scrap problems facing them; and 
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/(b) it so, what action do Govern-
ment propose to take in this matter? 

The Minister of Steel, MiDes and 
FIIel (Sardar Swaran Slnrh): (a) and 
~b'. Yes, Sir. The memorandum is 
under consideration. 

PrIce of Petrol 

1986. Shrl P. G. Deb: Will the 
Minister of Steel, Mines BDd Fllel be 
pleased to state: 

(a) whether the price of petrol in 
India is higher than those prevaili.q 
in the United Kingdom; and . 

< b) it so, the reasons thereof? 

The Minister of Mines and OU (ShII 
1[. D. Malavlya): (a) and (b). No, 
Sir; a comparison of the retail selling 
prices of petrol (standard grade) in 
London (as on 1-11-1959) and in 
Bombay is given below:-

Retail selling price 

Per gallon 

Lesa du,y Tax free scl!j"'g rricc.: 
( .. e'"il) 

London Rs. z· 83 
(4sh-3d) 

Ro. ,·67 
(alh.6J) 

R •. ,·,6 
(tsh'9d) 

Bombay Rs. z· 58 Rs. 1'48 ?.s ). ],~. 

Hous1n, for Pollee Pel'8ODllel 

198'. Shrlmatl Ila Palchondhurl: 
Will the Minister of Home Mairs be 
pleased to state: 

(a) whether it is a fact that the 
Central Government have advanced 
huge sums to various States for pro-
viding better housing accommodation 
to their Police personnel during the 
last 3 years; and 

(b) if so, the details of advances 
made each year (State-wise) during 
the above period? 

The Minister of Home Malrs (Shrl 
G. B. "ant): <a) The Government of 
India have advanced loans to State 
Governments to assist them in the 
implementation of their Police Hous-
ing Sebmes. 

(b) A statement is laid on the 
Table of the Sabha. [See Appendix 
Ill, annexure No. 99.] 

I.A.F. OfJicers on Loan to GIwIa 
1988. ShrI S. A. Mehdl: Will tm. 

Minister of Defence be pleased to 
stale: 

(a) whether some senior officers 
have been loaned to Ghana Govern-
menl to organise their air force; and 

(b) if so, what are the terms of 
agreement and the partic"lars of tm. 
officers? 

The Minister of Defence (ShII 
I[rlahna Menon): (a) Two I.A.F. 
officers have been loaned to the Gov-
ernment of Ghana. 

(b) The terms of the deputatjon 
have been settled by mutual agree-
ment between the two Governme$. 
Normal Courtesy to the Government 
of Ghana, requires that the concur-
rence of that Government has to be 
obtained before this infonnation can 
be given. 

False Late-Slttlnr Certlllcatea 

1989. Shrl Sarjn Pandey: Will tm. 
Minister of Home Malrs be pleased 
to state: 

(a) whether it is a fact that certain 
officers of the ~ome Miniatry were 
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found in the habit of issuing false 
late sitting certificates to their sub-
M'dinates; 

(b) if so, whether the matter was 
investigated by the Special Police 
authorities; and 

(c) if so, what are the findings of 
such inquiry? 

The Minister of State in the MJnis.. 
trJ of Home Affairs (Shrl Dalar): (a), 
(b) and (c). In January 1959, an 
anonymous complaint was received 
that cerlain Ministerial and Class IV 
staff in the Ministry had been wrong-
ly allowed over-time allowances, The 
eomplaint was investigated by the 
Special Police Establishment and cer-
tam irregulantlt!S In the payment of 
over-time allowances were noticed. A 
scrutiny of the irregularities did not 
reveal any deliberate malafldes. 
Payments which were considered 
irregular were" therefore, recovered. 

Export of Scrap Iron 

1990. Shri Challdak: Will the Minis-
ter of Steel, MiDes and Fuel be pleas-
ed to state: 

(n) whether export of scrap iron 
has been allowed in exchange for im-
port of other items; and 

(b) if so, what are the details as to 
the quantity and value of scrap iron 
allowed for export and destinations, 
and the names and values of items 
allowed for import in exchange there-
of together with the countries of 
origin during the period from April, 
1958 to March 1959 and from April to 
November, 1959? 

TIle Minister of Steel, MiD"" and 
Fuel (Sardar Swaran SlIlgh): (a) and 

. (b). Since June. 1958 exports of 
scrap against import of steel items 
have been allowed. So far 1,26,000 
tons of scrap. valued at Rs. 2,18,40,000 
has been exported mostly to Japan on 
barter basis. A statement containing 
the categories of steel items together 
with their values imported during 
April, 1958 to March 1959 and April 
to Kovember 1959 is laid on the Table 
of the Sabha. r~ee. Appendix III, 

annexure No. 100). The imports of 
steel are being made from Japan and 
the continent. 
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AeQuJalUOD of Land in MaDipv 

1m. Sbrl L. Aehaw SinCh: Will the 
Minister of Home Main be pleased 
to .tate: 

(a) whether it is a fact that lands 
are being acquired at Lilong in Mani-
pur for the expansion of the Lilong 
Bazar (under the Land Acquisition 
Act); 

(b) it so, whether Government will 
undertake construction of the Bazar; 
and 

(c) if so, at what cost? 

The MIDIBter of Home Mairs (Sbrl 
G. B. PaDt): (a) Yes. Proceedings 
for the acquisition of land measuring 
a little over 11 Bighas have been 
initiated at the request of the Manag-
ing Committee of the Lilong Bazar. 

(b) and (c). No. All expenditure 
in connection with the expansion will 
be incurred by the Managing Com-
mittee. It is, however, open to the 
Committee to approach the Adminis-
tration for a suitable grant for this 
purpose. 

IllS. Sbrl L. Aebaw SinCh: Will the 
Minister of Home Atraln be pleased 
to state: 

(a) whether it is a fact that mem-
bers 01 scheduled castes and sche-
duled trit- who are given contracb 
of 1Isheri"" and forest mahals in 
Manipur have to deposit DIlly 75 per 
eent of the amounte of security a. 
earnest money; and 

(D) the number of contractor. 
registered with the P.W.D. fishery 
and forest pattadars in Manipur who 
have been granted the privilege? 

The M1ntster of State in the MIDis-
try of Rome Main (Shrl Datar): (a) 
and (b). The informatloD Is being 
.0lJected. 

__ to Musllms In TrIpara 

11194. Sbrl Dasartha Deb: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) whether any kind of loan WIUI 
given to those Muslims of Dharma-
nagar who once left Tripura during 
1950, but returned to their homes in 
1951 for residing in India permanent-
ly; 

(b) if so, the amount thereof; and 

(c) whether any notice has been 
served for realisation of such loans. 

The MlDtster of Home "airs (Shrt 
G. B. PaDt): (a) and (b). Yes. 
Altogether 112 families were granted 
agricultural loans ranging from R.. 
100 to Rs. 250 on the merits of each 
case. 

(c) Only 13 families have repaid 
their loans in full. Recovery llro-
ceedings have been drawn up against 
the defaulters under the Public 
Demand Recovery Act. All the 
borrowers are understood to be in a 
position to repay the amount 

TaeeaVi ...... In Trlpgra 

1995. Sbrl Dasaratba Deb: Will the 
Minister of Rome "airs be pleased 
to state: 

(a) whether any taccavi loan prior 
to integration remains to be repaid in 
Tripura; 

(b) it so, the total amount of such 
loans; aDd 

(c) whether any cer1.i1lcale notice 
has been served for the realisation of 
such loan? 

The Minls&er of Home Main (Sui 
G. B. Pant): (a) and (b). Y.... To 
meet the situation caused by scarcity 
in .oml' tribal areas during IHll-47, 
the erstwhile Stat.- Government of 
Tripura issued taceavi loans amount-
ing to RI. 1,11,117-2-0. A sum of 
RI. 1,01,879-5-3 !<till remains to be 
realised. 

(c) 1185 certificate notices were 
issued foJ' th.. ~..,ery of the loans. 
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A8 a result of representations receiv-
ed from the borrowers subsequently. 
further proceedings to realise the 
Joans were suspended pending a 
decision on the question of total 
waiver of recovery. 

MlJrrBtioD of BIaD~ People 

1996. Shri Dasaratba Dell: Will the 
M..inister of Rom., Affabw be pleased 
to state: 

\a) whether a large number of 
Riang people of Lusbai Hills and 
Cachar area of Assam have migrated 
to Damehara of Dharmanagar Sub-
Division, Tripura: 

(b) if so, what i. the caus .. of their 
migration; and 

Ie) whether"such Riang people have 
received any financial aid for their 
>ettlcment in Tripura? 

The MlDiB&er of Bome Affairs (Shri 
G. B. PaDt): (a) and (b). In 1952, 
169 Riang families migrated to Tri-
pura from the Lushai Hil1s as a 
result 01. friction with the Lushai 
Tribes, who constitute a majority of 
the population in that area. Another 
15 families have similarly migrated 
during the current year. 

Ie) y.".. Th,' families which mig-
rated in 1952, were given Rs. 3,008 as 
gratuitous rt>lief and Rs. 6,000 a. 
agricultural loans. All these families 
have been rehabilitated in Tripura. 
The 15 families of new migrants haft 
oettled themselves in Tripura without 
any sppcia I help from thp Adminis-
tration. 

Tra· ... lliDC AUow&Dee .. r Goye.....-t 
EmpJoy-

1911'1. Shri DiDeIob SiD«Ia: Will the 
Minister of Finance bl! pleased to 
refer to the reply given to Unsiarred 
Question No. 509 on the lOth AUlUSt, 
1959 and state: 

(a) the rate of travelling allowance 
admissible to officials and non-officials 
travelling on Government business; 
and 

(b) whether it is a fact that some 
officials draw T.A. according to old 
rate of lst class fare, which is about 
the same as Air-conditioned class, 
while non-officials are allowed ~ 
claSs fare according to current ratesT 

The MlDJster of FIDanee (Slut 
Morarjl Desai): (a) A statement 
showing the rates of travelling allow-
ance admissible to officials and non-
officials travelling on Government 
business is laid on the Table of the 
Sabha. [See Appendix III. annexure 
No. 101.] 

(b) No. 

Employ_ of Former IDdo-MereaaUie 
BaDk In Kerala 

1998. Sbrl Kodlyan: Will the Minls-
ter of FInaneI' be pleased to state: 

(a) whether the employees of the 
former Indo-Mercantile Bank In 
Keral. who were retrenched as a 
result of the merger of that bank with 
the Travancore Bank have .inee beeD 
rt>-employed; and 

(b) if not, the reasons for the delay? 

The Minister of FlDBDee (8bri 
Morarjl o.aJ): (a) Eight former 
employees of the Indo-Mercantile 
Bank are reported to· bave been 
taken into employment by th .. 
Travancore Bank. 

(b) The absorption of the other 
retrenched employees will depend on 
their suitability and also on the 
needs of the banks for additional 
sta1!. The Travancore Bank and the 
Stat.. Bank of India will examine the 
possibilities of providing employment 
for this other staff, but the matter Is 
entirpJy within their dif;crption. 

JOlll1lallRts in Defenu Min1BhT 

1999. 8hrl Babadar 8iDrb: Will the 
Minister of Defence be "leased to 
state: 

(a) whether it is a fact that re-
cruitment and promotion rules in 
respect of the joumallsts worltinc iu 
the MInistry of Defence especiBlly in 
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Defence Headquarters are differen~ 
from those applicable to their 
counterparts in the Information and 
Broadcasting M'nistr;; and 

(b) if so, the reasons therefor? 
The Minister of Defence (Sbrl 

Krishna Menon): (a) and (b). The 
recruiunent and promotion rules in 
respect of the edItorial staff of "Sainik 
Samachar" . are somewhat different 
from those applicable to similar posts 
in the Central Information Service of 
the Ministry of Information and 
Broadcasting. The rules in respect 
of other journalistic posts are the 
• ame as those of the Central Infor-
mation Service; in fact they are 
mostly filled by officers on deputation 
from the Central Information Service. 

In the case of Sainik SamachaT, the 
cadre to which recruitment is made 
through the Employment Exchange 
consists of 30 posts of Translators 
(pay "cales Rs. 80-200 for non-
gradua tes and Rs. 100-300 for 

. graduates), and 10 posts of Sub-
Editors (Rs. 200-330); the latter pos!< 
are filled 100 per cent by departmental 
promotion from the former. The 
hlgher posts (2 in number) of Assis-
tant Editor (fls. 530-710) and the 
Editor (Rs. 720--1000) are filled by 
recruitment through the UPSC.. In 
the caSe of the C?ntral Information 
Service, the cadre in the lowest rungs 
contains posts of Sub-Editors, Trans-
lators, Assistant Journalists, etc. (pay 
scale RE. 200-400) and recruitment is 
eon'lned to graduate. who have one 
year's journalistic experience or 
diploma in journalism. The higher 
grades of Assistant Editors, Asstt. 
Information Omcers, etc. (pay scale 
Rs. 300-,--620), A .. istant News Edi-
tor, New. Reporter, etc. (pay scale 
Rs. 350~50) and Chief News Editor, 
Information omcer, Editor, etc. (pay 
scale Rs. 800--1150) are filled partly 
by departmental promotion and partly 
by direct recruitment through the 
UPSC. 

The main reasons for these differ-
ences are:-

(I) Persons recruited to the initia' 
c.dre of the "Sainik Samachar". 

editorial stan are not regarded 
as sufficiently qualifled, pari;.-
cularly the non-graduates, .. to 
fill the higher posts of whleb 
there are only two. 

(ti) Such of them .s are qualified 
for the higher posts have & 
ch.nce of being recruited 
through the UPSC. 

(iii) The gap between the salary 
scales of the lower rungs and 
the higher posts is substantial 
and it is not desirable to make 
promotions from one to the 
other . 

(iv) Although in the Central InfOl"-
mation Service there is a velT 
wide field of cho' ce for making 
departmental promotions to the 
higher grades, a proportion <1f. 
these posts in each grade has 
been earmarked for being filled 
by direct recruitment through 
the UPSC. In the case of 
"S.1inik Samachar" the number 
of higher posts is only 3. 

Enrlneerinr Collere at Waranpl 

ZOOO. Shri Madhusudan Rao: Will 
the Minister of Scien!Uic Reseaftib 
and Cnltural Affairs be pleased tID 
state: 

(a) what is the progress made in 
thp construction of Engineering 
College at Warangal since the 
foundation-stone of the College wu 
laid by the Prime Minister on the 
10th October, 1959; 

(b) when the building will be com-
pleted; and 

(c) what will be the cost of the 
building? 

The Depnty MlDlster of ScJeatHIo 
Raearch and Cultoral Affairs (Dr. 
M. M. Das): (a) Soli investigation 
of the site has been completed and 
detailed plans for the : ,uiIding have 
been prepared by architects. 

(b) The buildings are expected to 
be completed by the end of 1962. 

(c \ The college building i. ten· 
faUvely estlmnte.d at R. '1).42 lacs. 
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Flood Rellel 

PAUSA I, 1881 (SAKA) Written Answe7's 

1801. 8hrl S. A. Mehdl: Will the 
MiDister of FIDaDce be pleased to 
atate: 

(a) the amount of aid given to 
Bengal, Orissa and Assam for con· 
.1.1'Uction of hOWle8 in the ftood a1fect· 
ed areas; and 

(b) if so, on what terms these 
amounts will be distributed to the 
a1fected people in these regions? 

The Minister of Finance (Shrl 
lIoruji Desai): (a) No aid has 80 
far been given to any of these States 
tor the purpose during the current 
year. 

(b) The normal procedure is that 
the State Governments render assist-
ance to the a1fected people according 
to their judgement and seek 
reimbursement from the Central 
Government under the scheme of 
Central assistance to States for 
natural calamities. A copy of the letter 
addressed to the State Governments 
outlining the pattern of such assist-
ance was placed on the Table of the 
House on the 3rd March 1958 along 
With the answer to Unstarred Ques-
tion No. 787. The pattern provides 
for sharing of expenditure by the 
Central and State Governments in 
respect of amounts spent on repairs 
of houses damaged by' floods upto a 
maximum of Rs. 300 per house. 

Vola.ntary Corps 

zeoZ. Shrl Bam KrIshan Gupta: Will 
the Minister of Bome Main be pleas-
ed to state: 

(a) whether it is a fact that Gov-
ernment are considering a proposal to 
hlcrease the strength of voluntary 
forces of Home Guards; alld 

(b) if so, to what exteut? 

The MlD.I8ter of Bome Atraln (Shrl 
G. B. Paut): (a) and (b). The Hom .. 
Guard Organisations, wherever they 
are spt up, are under the adminis-
trative control of the Stat .. Govern-
ment. and ar.. their responsibility 
The strength of the organisation a. 

originally set up and its increase ar~ 
matters for consideration by the State 
Governments. 

Anclent Monumenta in Jammu and 
Kashmir 

2003. Shrl P. G. Deb: Will the 
Minister of Scient1llc Research and 
Cultural Mairs be pleased to state: 

(a) whether it is a fact that Gov-
ernment have taken over maintenance 
of the protected ancient monuments 
In Jammu and Kashmir recently; 

(b) if so, their location; and 
(c) the amount earmarked for their 

upkeep during 1959-60? 
The Deputy Minister of Sclent1lll1 

Besea.rch and Cultul'lll Main (Dr_ 
... M. Das): (a) Yes, Sir. 

(b) Statement is laid on the Table 
of the Sabha. [See Appendix ill. 
annexure No. 102]. 

(c) Rs. 39,000. 

Boase Bent and Compensatory 
Allowances 

IHC_ ShrI Tanpmanl: Will the 
Minister of Flaance be pleased to 
state: 

(a) whether some cities like 
Madurai and Tuticorin etc. have been 
up-graded after the receipt. of the 
Pay Commission'S Report, for the pur-
pose of House Rent and Compensatory 
Allowances; 

(b) if so, the number and names of 
cities so up-graded; and 

(e). if not, the time by which the 
list will be finalised 1 

TIae MInIster of FInance (Shri 
Morar.ll Desai): (a) No, Sir. 

(b) Does not arise. 
(e) The Commission have recom-

mended that the present system of 
classitlcation of cities on the basis of 
the population should continue, and 
it would not be advisable to make a 
general review until 1961 when the 
rext decennial census is due. The 
next review will, therefore, be under-
takpn when the 1961 census flgute!l 
become available. . 
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MIIIJeI!Dl at KamalplU' 

2008. ShrI Arad}: WlJI the Minister 
uf ScleatUlc Rel!learch and Caltaral 
Affall"ll be pleased to refer to the 
reply given to Starred Question 
No. 1389 on the 11th September, 1959 
and state the fu~ther progress made 
towards the construction of a MuseUm 
in Kamalpur villaR" in DelJary 
District (Mysorp State) to preserve 
the antiquities of VijayanaRar Empire 
period 'rom Hampi? 

'1'be Deputy MlDIsIer or 8eientillc 
Research and Cultural Atralra (Dr. 
M. M. Das): The Chief Engineer, 
Central P.W.D. has been requested to 
send an architect immediately to 
Kamalpur to see the selected site and 
prepare a design of the build in, in 
question. 
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Steel Plmt 

zeot. Sbrlmatl Oa Paleh01ldharl: 
Will the Minister of Steel, MIDes and 
... 1 be pleased to state: 

(a) wbether it is a fact that an 
American citizen has offered to build 
a Steel Plant in India entirely at hi. 
own cost; and 

\ b) if so, the reaction of the Gov-
.,rnment of India thereto? 

The MlDls&er of Steel, M1Des and 
FUel (Sardar SWaraD SIDch): (a) No, 
Sir. I am not aware of any such 

,'offer. 

(b) Does nol arise. 

Central Seeretarlat Serv1ee 

ze.l. 8lIri Bam Garllt: Will the 
Minister of Bome Mairs Ix- pleaaed 
to .tate: 

(a) the names of Central Govern-
ment offices in Delhi/New Delhi whiCh 
are not included in Central Secretariat 
Scrvi.,.. Scheme; 

(b) whether these olftceo were ask-
<'<I to join the lleheme; 

Ce) if "0. with what results; 

Cd) whethpr thl' newly set up 
oIIiee. after the constitution of the 
.chem~ aTl' nl.... asked to join this 
""heme; • 'Or· 

Ce) whal i. the position of the 
I)e.partm~nl of Parliamentary Alfail'''; 

(f) whether such offices are abo pro-
posed .to be ineluded in the scheme; 
and 

(g) if not. the reason~ th('rt~for:' 

TIle MiDlIIter of Stale Ia tile MiDIs-
U7 of Home Mairs (Shrl Datu): (a) 
A statement showing the names of 
MinistrieslDepartments of the Govern-
lDent of India and Attached Offices 
under them located in Delhi/New 
Delhi whicb are participating in the 
c""tral Secretariat Service Scheme 

(R & R Scheme) is laid on the Table 
of the House. [See Appendix III, 
annexure No. 104]. No other Depart-
ment/Office located in Delhi and New 
Delhi participaties in this Scheme. 

(b) and (c). All Ministries/Depart· 
ments were consulted for participa-
tion of those Ministries/Departments 
and offices under them in the Schem .. 
before it came into existence. Offices 
whee.- the nature of the work was 
similar to the Secretariat and which 
wanted to participate in the Scheme 
were included. 

(d) No. 

(e) The Department of Parliament .. 
ary Mairs does not participate In 
the Central Secretariat Service 
(R & R) Schem ... 

(f) and (g). No; such offices have 
their own cadre. and recruitment 
rules for manning the posts under 
them. 

FIn... INl TrafIlc RIll.. OIlea4en 

ZOll. Sbll Bam Garlb: Will the 
Minister of JIAIme Allairs be pleased 
to state: 

(a) whether Government have 
issued any instructions to the police-
men on duty in Delhi to ceJlect a fine 
of Rs. 5 from eacb cyclist having no 
lamp and in ca... he i. not having 
cash money wjth him hi. <":vel .. should 
hi' depo.itf-d; and 

(b) if SU, what aI'£' the 1'(,8S01'\8 lor 
thE' same? 

The MlDbler nI Home Mairs (Shri 
G. B. Pant): \a) and (b). No. How-
ever, the police obtain a security of 
Rs. 5 for their appearance in court, 
if necessary, from cyclists .who are 
found breaking the traffic regulations. 
Where the otfending cyclists do not 
furnish such cash security their cycles 
are takeo a. security in lieu. 
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IOU. J Shri u" L. PaW: 0 

l Sui Prakash Vir SbutrI: 0 

Will the Minister of BOmB ~ 
be pleased to state: 

(a) whether it is a fact that the 
Union Public service CommiSSion 
held examination for Hindi Assistants 
in June, 1959; 0 

(b) if so, how many candidatell 
passed the examination; 

(c) how many candidates were r&:; 
commended by the Union Public 
Service Commission for the Posta of 
H;ndi Assistants; 

(d) how many have been appointed 
so far; . 

(e) whether the Home Ministry had 
called for the number of Hindi Asaist-
ants required by various Ministries; 

(f) if so, how many Ministries have 
sent in their requirements and the 
action taken thereon; and 

(g) the number of Hindi Assistants 
required by various Ministries in 11180-
61? 
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TIle Mlni8ter 01 State in the Minis-
U)' of Bome Aftaln CSbri Datar): Cal 
Yes. 

(b) and (c). 48 candidates hav .. 
qualified in this examination and all 
of them have been recommended by 
the Union Public Service Commission 
10r appointment as Hindi Assistants. 

(d) to (f). Information regarding 
the number of existing posts of Hindi 
Assistants in the various Ministries 
was called for and 42 posts of Hindi 
Assistants were reported to be in 
existence. Out of this number, 7 
were vacant, 9 were held by regular 
Assistants, and the remaining one 
flllt'd by the ad hoc appointment of 
suitable Upper Division Clerks/Lower 
D.,ision Clerks or persons recruited 
from other sources. e.g., Employment 
Elrehange/Subordinate Offices, etc. 16 
qualifled candida,tes were immediately 
appOinted as Hindi Assistants by re-
placing the regular Assistants and by 
nomination, against the vacant posts, 
arid orders of appointment of 15 more 
candidates as Hindi Assistants havr 
also since been Issued. Two of the 
qualified candidates were already 
working as Hindi Assistants and one 
has resigned. The remaining twelve 
~lindidates will be appointed as and 
W'hen vacancies are made available. 

(g) It is not possible to estimate 
the further likely requirements of 
posts of Hindi Assistants during the 
"tear 1960-61. 

Anti-Fraud Squad 

2015. Sbrl Moball Swamp: Will the 
Minister of Bome Allain be pleased 
to .tate whether it is a fact that an 
anti-fraud squad i. to be set up in 
Delhi to watch trade in cut-piece 
doth? 

TIle MbUster of State In the MiDIa-
P1 of Bome Allairs (Sbrl Datar): No 
such proposal is under consideration. 

Blcber Secondary Schoo.. In 
Lodi Road. New Deihl 

2016. Shrl Tanramanl: Will the 
Minister of Education be pleased to 
state: 

(a) the number of new 
Secondary Schools opened 
Road, New Delhi in 1959; 

Higher 
in Lodi 

(b) the number of schools ugraded 
to higher secondary schools; . 

(c) whether in all these schools 
there is proper staff to teach lanl'll-
ages, drawing, science and other spe-
cial subjects; 

Cd) whether the schools have equip-
ment to teach science; and 

(e) if not, the reasons therefor~ 
Tbe Minister or Education (Dr. 

K. L. SbrImaU): (a) Nil. 
(b) Only one in 1959 in this colony. 

(e) Yes, with the exception of one 
Domestic Science teacher and one 
Drawing teacher. 

(d) Yes, Sir. 
(e) Docs not arise. 

Fire in Sita Ram MUIs, Kerala ... 

S Shri Narayanankutly Menon: 
2011. Shrl Sarj~ Pandey: 1 Shrl Manlyangadan: 

l Shrl V. Eacbaran: 

Will the Minister of Home Allal ... 
be pleased to state: 

(a) whether it is a fact that a part 
of ~he Sitaram Textiles. Trichur, 
Kerala was destroyed by fire; 

(b) if so, whether the working of 
the whole Mill has been stopped; and 

(c) what measures have been taken 
to help the workers who are un-
employed? 

The Mlnls&er or Bome AftBln CShd 
G. B. Pant): (a) Yes. 

(b) Yes. 
(c) Measures for rehabilitatinl the 

workers are under active considera-
tion of the Government of KeraJa. 'V 
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PAPERS LAID ON THE TABLE 

AMENDMENTS TO CENTRAL s.u.m TAX 
(R.IIGIBTRATION AND TtlRNOVER) RULES 

TIle MiDister of FlDallce (8brt 
MorarJI DesaI): I beg to lay on the 
Table, under sub-section (2) of sec-
tion 13 of the Central Sales Tax Act, 
1956, a copy of Notification No. GSR 
1321 dated the 5th December, 1959 
making certain amendments to the 
Central Sales Tax (Registration and 
Turnover) Rules, 1957. [Placed in 
Lib,...",;. See No. LT-I835/59.] 

REPoRTS or ENQUIRY INTO EXPLOSIONS 

The Minister of Works, Rousing IIIld 
Supply (Shrl K. C. Bedely): I beg to 
lay on the Table B copy of each of the 
tollowing Reports: 

(n RPport of enquiry into the 
explosion at Jamuria Bazar, 
AsansQI on the 29th Novem-
b .. r, 1959. [Placed in Libra.". 
See No. LT-1836/59.] 

(ll) RPport of the Commissioner 0' Police, Hyderabad dated 
the 16th December, 1959 on 
the explosion on 13th Decem-
ber, 1959 in a three-stnreyed 
buUding in Begum Bazar, 
Hyderabad. [Placed in Li· 
bra.". See No. LT-I837/59.] 

AMENDMZN'I' TO COMPANIES (CEN'rRAL 
GoVZRNMENT'S) GENERAL RULES AND 

FORMS 

The Deputy Minister of Commeme 
aDd Industry (Shrl Satlsh ChIIIldra): 
On behalf of Shri Kanungo I beg to 
lay on the Table. under sub·section 
(3) of section 642 of the Companies 
Act, 1956, a copy of Notification 
No. GSR 1364 dated the 12th Decem-
ber, 1959. makinl! certain amendment 
to the Companies (Central Govern-
ment's) General Rules and Forms, 
1956. [Placed in Libra.", See No. 
LT-I83B/59.1 

KE8ALA MoNEY U<NDERS RULIB 

The MlDlster of State In the MiDis-
try of Rome Alfalrs (8ul Datu): [ 
beg til lay on the Table, under sub-
section (3) of section 21 of 4:he 
Kerala Money Lenders Act, 1958 .. 
read with clause (b) of the Proclama-
tion dated the 31st July, 1959. issued 
by the President in relation to the 
State of Kerala, a copy of NotificatiOll 
No. B045/59/IA4 dated the 13th Octo-
ber, 1959, published in Kerala Gazette 
containing the Kerala Money Lenden 
Rules, 1959. [Placed in LibraTl/. See 
No. LT-1839/59.1 

KICRALA MINIsTERS' AND SPlI:AKBIl's 
T. A. AND D. A. RuLES 

Shrl Datar: I beg to lay On th,. 
Table, under sub-section (2) of Sec-
tion 10 of the Payment of SaJariea 
and Allowances Act, 1951 read with 
ctause (b) of the proclamation dated 
the 31st July, 1959 issued by the Pr ..... 
sident in relation to the Stew of 
Kerala, a copy of NIltification No. 
G. O. (P) 552 dated the 2nd June. 
1959 published in Kerala Gazette, con-
taining the Kerala Ministers' and 
Speaker's Travelling Allowance and 
Daily Allowance Rules, 1959. rplaced 
in Libra.", See No. LT-I840/59.] 

I,ocATJON OF DRUGS PROJECTS AND 
INTERMEDIATES PROJECTS 

The Minister of Industry (Shri 
Manubhal Shah): I beg to lay on the 
Table a COllY of the statement regard-
ing the location of Drugs Projects and 
the Intermediates Projects. 

There is a small correcti'on on pBgt!" 
2 of the statement. It should be 
Rongo hills in Assam and not Ronge 
hills. [Placed in Lib""TJ/. See No 
LT-I841/59.] 
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RI:PoRT 0.. THE COMMISSIONER FOR 
ScHEDULED CASTES AND ScHEDULED 

T!uaES 

The Deputy Mlnlster of Home 
Mairs (Shrlmatt Alva): I beg to lay 
an the Table, WIder article 338 (2) of 
the Constitution, a copy of the Rep\)rt 
(Parts I and II) of the Commissioner 
for Scheduled Castes and Scheduled 
Tribes for the year 1958-59. [Placed 
in LibTary, See No. LT-1842/59.] 

AMENDMENTS TO MEDICINAL AND Ton.m 
PuPARATIONS (EXCISE DUTIES) RULES 

The Deputy MInIster of Finance 
(8brtmatJ Tarkesbwarl SInba): I beg 
to lay on the Table, WIder sub-section 
(4) of section 19 of the Medicinal and 
Toilet Preparations (Excise Duties) 
Act, 1955, a copy of NotiHcation No. 
GSR 1363 dated the 12th December, 
1959 making certain further amend-
ments to the Medicinal and Toilet 
Preparations (Excise Duties) Rules, 
1956. [Placed in LibTClry. See No. 
LT-1OO/59.] 

R!I: CORRECTION OF ANSWER TO 
STARRED QUESTION No. 585 

81u4 Harlsh Cbandra Mathur 
(Pali): You will observe from the 
correction that a big slip was made 
by the Deputy Minister. It was stst-
ed on the Hoor \)f the House that a 
committee was appointed in May 1959, 
whereas it is obvious now by the cor-
rection that the committee was cons-
tituted as early as 1955. Therefore, 
the complaint of the Auditor-General 
has a lot \)f substance, that the high-
powered committee has nol function-
ed. May I have a clariHoation now 
from the hon. Deputy Minister as to 
the stage in the working of this com-
mittee, when it was appointed as 
early as 1959? 

Mr. Speaker: The hon. Minister has 
jun laid a paper on the Table. 

Sbri Barish Chandra Mathur: It i. 
.. correctton to the reply given to a 
,upplementary question. 

Mr. Speaker: He is referring to 
something else. This is item No.8. 
relating to Papers laid on the Table. 

Sbri Harlsh Chandra Mathur: It is 
just correcting the answer given to 
my question. 

Mr. Speaker: No, that correction or 
a reply to a question comes later. He 
Is anticipating it. 

RE: PAPERS LAID ON THE TABLE 

Mr. Speaker: I would like to make 
an observation regarding the two 
statements laid on the Table of the 
House by Shri K. C. Reddy today. 
This is not an ordinary report, sub-
mitted in the usual course, relating to 
the administration of any property, \)(" 
any autonomous corporation. So far 
as this is concerned, two adjoununent 
motions were tabled here on the ex-
plosi'ons in Asansol and Hyderabad. 
Naturally. the hon. Minister was not 
in a position to give sufficient details 
on the horrible eXDlosions that took 
ploce. Whenever such information 
is souJt'ht to be given to the House. 
becausp at an earlier stage the hon. 
Minister wanted time to collect in-
formation, when he presents a report 
of this kind. he should make somp 
observation as to wha.t exactly is the 
cause of the accident. It should be a 
summary 'of the report, which gives 
thP detoils. Whenever matters come 
up before this House by way of ad-
journment motions, if the Minister ]!I 

not in a position to give a reply then 
and h .. takes time, whenever they get 
fKl11le more infonnation, instead of 
merely putting it on the Table \)f the 
House. I would urge upon them to 
mak" a statement as to what exactly 
has happened. When these serious 
explosions took ploce people were 
naturally agitated, and the hon. Min-
ister was not in a position to give th~ 
information then. 
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The Minister of Works, Hoasinr 
.... d Supply (Shrl K. C. Reddy): The 
.... ports which I have laid On the Table 
of the House today contain all the in-
fonnation 'on this subject. 

Mr. Speaker: How many people 
died in each case? 

Shrl K. C. Reddy: The report of the 
enquiry committee gives all the de-
tails. They are vlaced on the Table 
of the House. It is for the House to 
decide whether they wOuld like to 
hAve a discussion in this Housp.. 

Shri Braj Raj Singh (Ferozabad): 
Have you now come to know how 
many people died? 

Mr. Speaker: With respect to audit 
reports, annual reports relat-
ing to autonomous corporations etc., 
they stand on a differing footing and 
in such cases it must be left to the 
members to -ask for discussion. Other-
wise, the report slands approved as it 
is. But with respect to accidents 
etc. in respect of which adj'ournment 
motions and other motions have been 
brought up before this House, if the 
bon. MinistC'r takes timE" to give some 
more infonnation. beside thc informa-
tion that he is able to gjve to the 
house in the report, he must give a 
.ummary of the report when the 
places the report on the Table of the 
House. Otherwise, the House would 
not take notice of it. and the coun-
try would not take notice of it. even 
though it has been laid on the Table. 

So, I want .. different procedure to 
he adopted in relation to matters with 
respect to which the han. Ministers 
promise to supply information to the 
House. instead of merely placing a 
report 'On the Table of the House. 
They must also give a summary of 
th .. re!lort rel1ating to accidents etc. 
This procedure may be followed in 
future. 

Shri Hem Barna (Gauhati): The 
summary o( the report should be read 
out in the House. 

of Memlleft 
Mr. Speaker: That is right. Where-

as the report is laid on the Table, the 
summary should be read. 

Shrl K. C. Reddy: That is noted 
and it will be done. So far we had 
been following the same prooedure 
that is followed with regard to judi-. 
cial and other enquiries in connection 
with railway accidents from time to 
time. That has been followed in this 
case also. 

Shri Bra! Raj Sinrh: May I know 
the number 'of de.th. in each cas_ 
Asansol and Hyderabad? 

Mr. Speaker: The hon. Minist.·r 
does not have a sun1lllllry with him. 
Whenever any accidents ar" brought 
to the notice of the House relating to 
any Ministry and information is 
sought, if the Ministers 'are not In . 
possession of the information, if on a 
future date they lay a copy of the re-
port on the Table, the House would 
not be satisfied with thet.· They have 
to give a summary of what happened, 
what a "tion has been taken to prE'-
vent recurrence 'and so on, in addition 
to placing th.. entire report on the 
Table of the House. 

COMMITTEE ON GOVERNMENT 
ASSURANCES 

MINtlTES OF SIXTEENTH SITTING 

Pandlt Thakur Das Bharl!llva (His-
sar): I beg to lay on the Table thl" 
minutes of the Sixteenth sitting of the 
Committee on Government Assur-
ances held during the Ninth Sessioo. 

COMMITTEE ON ABSENCE OF 
MEMBERS 

MINvns OF THE SEVENTEEN'l'H SITTING 

Shri Achar (Mangalore): I beg to 
lay on the Table the minutes of the 
Seventeenth sitting of the Committee 
on Absence 'of Members from the alt-
tings of the House held during the 
Ninth Session. 
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MESSAGES FROM RAJYA SABHA 
Secretary: Sir, I have to report the 

following messages received from the 
Secretary' of Rajya Sabha:-

(l) 'In accordance with the pro-
visions of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduot of Business in 
1Ibe Rajya Sabha, I am direct-
ed to return herewith th.· 
.sugar (Special Excise Duty) 
Bill, 1959. which was passed 
by the Lok Sabha at its sit-
ting held on the 17th Decem-
ber, 1959, and transmitted to 
the Raiya Sabha for its re-
commendations and to state 
that this House has no recom-
mendations to make to the 
Lok Sa bha in regard to the 
said Bill.' 

(2) 'In accordance with the pl"O-
visions of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Condu"t of Business in 
the Rajya Sabha, I am direct-
ed to return herewith the 
Mineral Oils (Additional Du-
ties of Excise and Customsj 
Amendment Bill, 1959, which 
was passed by the Lok Sabha 
&t its sitting held on the 18th 
De"ember, 1959, and trans-
mitted to the Rajya Sabha 
for its recommendations and 
and to state that this House 
hlls no recommendations to 
make to the L'Ok Sabha In re-
gard to the said Bill.' 

(I) 'In accordance with the pro-
visions of sub-rule (6) of rule 
1112 of the Rules of Procedure 
and Condu~t of Business in 
the Rajya Sabha, I am direct-
ed to return herewith the 
Indian Taril't (Amendment) 
Bill, 1959, which was passed 
oy the Lok Sabha at its sitting 
held on the 17th December, 
1959, end transmitted to the 
Rajva Sabha for its recom-
mendations and to atate that 
thia House has no recommen-
datlona to make to the Lot 
!!I.bha in regard to the uid 
Bill.' 

D(AI) L.S.D.-5.· 

IUD hra. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

SEvENTH REPoRT 

Sbri Sinbasaa Singh (Gorakhpur): 
I beg to present the Seventh Report 
of the Committee on Subordinate 
Legislation . 

ESTIMATES COMMITTEI!! 

SIxTY-EIGHTH, SIXTY-NINTH Am> 
SEVENTIETH REPORTS 

Shrl Dasappa (Bangalore): I beg to 
present the following reports 'Of the 
Estimates Committee: 

(i) Sixty-eighth Report on the 
Action taken by Government 
on the recommendations con-
tained in the Thirty-ninth 
Report of the Estimates Com-
mittee (First Lok Sabha) on 
the Ministry 'Of Defenoe-
Bharat Electronics C Private) 
Limited, Bangalore. 

(ii) Sixty-Ninth Report on the Ac-
tion taken by Government on 
the recommendations contain-
ed in the Fourth Report of the 
Estimates Committee (Second 
Lok Sabha) on the Ministry 
'Of Education-Elementary 
Education. 

(iii) Seventieth Report On Ihe AI:-
tlon taken by Government lID 
the recommendations contain-
ed in the Sixty-t1rst Report of 
the Estimates Committee 
(First Lok Sebha) on the 
Ministry of Transport-Inland 
Water Transport. 

Sbri T. B. Vltlal Rao (Khammam): 
May I seek a c1aritlcation? These re-
ports were submitted to the Hou .. 
early in 1957. Now we are at the 
fag end of 1959. Thtat means it haa 
taken nearly three years. Questlonl 
on these Estimates Committee 'ecom-
mendations are not admitted hecauae 
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the Government decisSon is not made 
known, or the Estimates Committee'. 
decisions on the revised recommenda-
tions are not made known .. Therefore, 
I would request you to ask the Esti-
mates Committee to expedite the exa-
mination of this, or allllW us to put 
questioos on the Estimates Commit-
tee's recommendations. 

Shri Dasappa: These are no! reo 
ports of 8n original character. These 
are merely about the action taken 0" 
the recommendations made by thi.; 
Committee which have gone to the 
Government. Therefore, it takes 
lOme time. With regard to some, the 
recommendations are accepted; with 
regard to others, further clarifications 
are sought. So, there is some amount 
of time. 

As regards the other suggestion 
made by the hon. Member, that, of 
course, is left to your good self whe-
ther to allow or nut to allow ques-
tions. 

Mr. Speaker: There is no difficulty 
that any hon. Member need feel in re-
..... d to this matter. As soon as th. 

. Estimates Committee's Reports are 
plaoed 00 the Table of the House, they 
may read them. Quite a number of 
recommendations could be carried out 
or implemented Immediately. Some 
others may be long-term recommenda-
tions which have to be aarrled out 
later on. Therefore, the same rule 
does not apply to every one of these 
rec!lJlnlllHftdatlollll. 

Hon. Members will look into this 
:fnIm time to time. Whatever re-
commendations can be Implemented, 
Government is implementing. There 
may be delay, but if hon. Members 
ftnd after a reasonable time that im-
plementation does not taR .place, 
they are entitled to put questi_ 'as 
to why It has not been implemented. I 
will certainly allow th_. 'l'beyaan 
even now look into this. 

AS a' matter ot 'ract, hitherto the 
hon. Mlnister Of PIIIrllalD~tary 
AIWra UII!id to make'. stateDitnt 'to 

the House that such and such recom-
mendations had been implemented. 
W P. have now adopted a different pr'O-
cedure. The Implementation may 
not be implementation In ful!. There-
fore. before a statement is made here, 
I h"ve advised them to write to the 
Estimates Committee as to whatever 
has boen implemented, so that the 
E.t;m .teo Committee may look into it, 
and if it Is not real implementati'on, 
tl>' ~-t;m"t~s Committee will say that 
this is no implementation at aI!, and 
write back to them and satisfy them-
selves that the implementation really 
takes place, and then the Estimates 
Committ"" presents the report. 

Han, Members will read it. If there 
is any delay in anyone of these 
matters, I will certainly allow ques-
tions as to why the delay has occur-
red. 

Shrl T. B. Vittal Rao: In this case 
thrcp year.!'. 

Mr. Speaker: I do not know. Hon. 
Member may put down a question. If 
it is a question on a small matter, of 
course I may not allow. If it is aD 
Important matter, I will certainly 
allow all those questions. 

CORRECTION OF ANSWER TO 
STARRlo QUESTION No. 585 

1'Ile Deputy MJnJater 01 FIDance 
(ShrimaU Tarkeahwarl SIDha): With 
your permission, Sir, I bee to correct 
the reply given ·to supplementaries 
_ed_Starred Question No. 585 OD 
the4tb. Deeember 1959. 

During the coune of S\lPplementa-
ries on ·the queltion, Shri Hariab 
Chandra Mathur ·asked u under: 

"Is it not a tact that a committee 
conilltln, of the Cabinet :8eeretalT. 
-file 'l'irJance Secretary aDd a repre-
sentative of the . CornptrGller arid 
• Auditor:benetlil, wa, ·to fa into this 
matter, 1II1d mpy I know whethar 
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they hove given any thought to thia 
matter?" 

to which I replied as follows: 

"Yes, Sir. In May 1959. the Prime 
Minister did appoint a committee at. 
three officers with the Cabinet Sec-
retlry as Chairman. They went into 
the entire question and it was de-
cided in a meeting 'Of the Cabinet 
Sub-Committee that a small Sub-
Committee of the Home Ministry 
should be set up with the Direotor of 
the O. & M. Division as Chairman, 
with a representative of the Home 
Ministry, Finance Ministry and a 
representative of the ComP'lroller 
and Auditor-General. That com-
mittee went into the entire auc~t.i .... 
and they m"3de certain re .... ommend3-
tions. Meanwhile, the Pay Commis-
sion was also going into the entire 
question of the service conditions of 
these officers. Therefore. the whole 
thing has to be amalgamated." 

The correct positi'on, however, is that 
the Prime Minister appointed the 
committee of three offieers with the 
Cabinet Secretary as Chairman, in 
J.hy 1955 Ilnd not in May 1959. 

May I o1fer a clari1lcation? read 
that rep.y from the pad and I remem-
ber to have read 1955. I think it was 
a typing error which just by-passed 
my notice unfortunatl'ly. and it was 
not corrected from 1959 to 1955 as I 
should have corrected in the proceed-
Ings. Therefore tha t mistake re-
mained, and I take this opportunity 
of correcting tha t reply. 

WhateVer the hon. Member, Shri 
Mathur, has referred to Is an entirely 
different question, because this com-
mittee had nothin!! to do with the 
comments made by the Comptroller 
and Auditor-General which he brought 
'before the House. This committee 
WIIS appointed to ,0 into the question 
which from my reply i. quite dear. 
When he aski!>d iIlat question about 
'the comments wblch the Comptroller 
and Auditor~General had made about 
the procedures and !he delay in the 

procedures, what I replied was that 
the Finance Ministry had already re-
plied to the Auditor-General and that 
necessary action was being taken. 
That should not be confused with 
this. 

Shrl IIariIIh ChlUlllra Mathur T~ 
Mr. Speaker: Is there s.ilI any con-

fusion? 

Shrl Barish Chanllra Mathur (PaU): 
'It makes a world of d.fferenee when 
one says that the committee was ap-
pointed in 1959 and when one says 
that the committee was appointed in 
1955. And nothing ha, been done 
during the four years. As a ma!.er of 
fact, one expects to get a rea ex-
planation 8S to how this committee has 
been engaged all these four years. I 
could have understood if it was re-
ferred to the Pay Commission and all 
that. I wonder if the hon. Deputy 
M:nister has gone into the document 
which was referred to by me, As a 
matter CIt fact, the Auditor~General. 

Mr. Speaker: I am not going to 
'allow a discu'lSion on this matter. As 
I understand i', the hon. Minister read 
out 1955 for 1959. If it is 1955, four 
years have elapsed; if it is 1959, then 
not even one year has elapsed, a~d 
therefore, all the supplementarles 
would be out of order as to why there 
has been delay and so on. Now the 
whole thing stands corrected. 

Shri n.npmani (Madurai).:. The 
actual position is that the orlgmal re-
ply was 1959 and th~ correc~ed ..... ply 
Is 1955. Therefore, the question arises 
what has happened aince 1955. 

Mr. Speaker: What 'is ilIe coJ'l'el!t 
'pOSItion? 

8hrllllati Tarke.hw.rl 81Dha: Thill 
committee was appointed In 1955, but 
due to a typina: mis'ake, It wad left 
u 1959 in the proceedings, and there-
fore I take thl. opportunity 'Of correct-
ing it. From the reply you will notice 
that this committee roUld not lI.ve 
tlllen 'appoin't!d in lIaY, UNill ---
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[Shrimati Tarkeshwari Sinha.] 
I had referred to the Pay Commission 
which had been constituted mem-
while. 

Mr. Speaker: Now it i8 clear. The 
committee was, in fact, appointed in 
1955. The hon. Minister inadvertantl7 
referred to it as 1959. There is no 
quarrel now. 

lion. Members want to know why 
there has been so much delay from 
1955 to 1959. I will allow the hon. 
Member to put a supplementary ques-
tion. 

Shri Barish Chandra Mathnr: This 
committee was apointed to eliminate 
delays, and if the committee itself de-
lays like this from 1955 to 1959, we 
do not know what has happened. 
There are two questions which I want 
to refer to. 

Firstly, how is this pel-lod of four 
years explained, when a .,eraon like 
the 'Comptroller and Auditor-General 
had written a stron, letter to the 
Prime Minis'er himself about these 
irritating delays and all that? 

Secondly, the Auditor-General has 
very recently, only during the lut 
three months, referred again to this 
matter. It may also be explained how 
that committee is different from this 
committee. 

Mr. Speaker: What is this delay of 
four years due to? 

ShrimaU Tarkeshwarl Sinha: This 
committee went into the entire ques-
tion of what delay is takin, place, im-
provement of procedure and o~her 

things. Meanwhile the Pay Commis-
sion was also appointed and It was 
In their terms o' reference also to go 
into the entire question. So, actually 
when this committee concluded it. 
deliberations, the report did not come 
out and the whole thing was amalga-
mated with the working of the Pay 
Commission. We were awaltln, the 

ftnal report of the Pay Commisaion to 
look Into the entire question In • 
different manner al. ogether as the 
Pay Commission would have thoughL 
Therefore, we amalgamated the re-
commendations of that committee with 
the recommendations of the Pay Com-
mission and wanted to see the whole 
thing in one perspec'ive, with both 
these things taken together. 

Shri Barish Chandra Mathur: Now 
that the report of the Pay Commission 
is out, will the Deputy Minister te'\ us 
what Is there in the report of the Pay 
Commission which relates to this 
matter? 

Mr. Speaker: Evidently, the 
Member wants to say that the 
Commission has not referred to 
at all ..... . 

hon. 
Pay 
thi. 

Shri TJag\: That is what she is try-
ing to avoid. 

Mr. Speaker: ...... as to how de-
lays are occurring and how they could 
be eliminated. 

Sbri Barish Chandra Mathur: What 
is there in the Pay Commission's re-
port which relates to this matter? 

Shrlmatl Tarkeshwari Sinha: The 
Pay Commission has gone into the 
question of improvement in the pro-
cedures and working conditions, and, 
therefore, all that matter is under ex-
amination by GovemmenL 

Sbri Tanpmanl rose-

Mr. Speaker: This is all that can be 
allowed in answer to a question. Hon. 
Members may refer to all these mat-
ters while discus,ing the Pay Com-
mission's reporL This i8 a I that the 
Deputy Minister has to say in reply. 



PAUSA I, 1881 (SAKA) Motor Vehicle. 6588 

12'21 bra. 
MOTOR VEHICLES (AMENDMENT) 

BILL 
Th" MInIster of Stat" In th" Minis. 

try of Transport and Communlcatlou 
(Shri Raj Bahadur): I be, to move: 

''That the Bill further to amend 
the Motor Vehicles Act, 1939, be 
taken into consideration". 

The Motor Vehicles Act, 1939, ell:· 
cept Chapter VIII thereof. came Into 
force on lst July, 1939 in what were 
then known as the Provinces of 
India. Chapter VIII relates to com· 
pulsory insurance of motor vehicles 
against third party risks. Chapter 
VIII was brought into force in the 
said Provinces on 1st ,Tuly, 1946. This 
Act itself was extended to Part B 
States under the Part B States (Laws~ 
Act, 1951, with elfect from 1st April, 
1951. Chapter VIII was extended to 
these States on 29th October, 1956, 
except to the former State of Tra· 
vancore-Cochin. It was not considered 
necessary to extend this Act to the 
Travancore-Cochin State, because, at 
that time, the Ministry of Finance 
had under their consideration the 
question of taking over the entire 
insurance business. It was, therefore, 
thought proper to allow the State 
Government to continue to do the 
business, till a broad decision on 
policy was taken in the matter. 
Though the consideration of the 
matter has now been deferred for 
some time, it has been considered 
proper to maintain the .tatus quo for 
the present. 

Meanwhile, States' reorganisation 
has taken place, and under the States 
Reorganisation Act, 1956, a new State 
of Kerala has come into being, com· 
prising a major portion of the former 
Travancore-Cochin State plus th .. 
Malabar area of the Madras State, 
excluding, of course, the islands and 
the Kasergod taluk of the present 
Mysore State, that is, the taluk which 
has noW been transferred to the 
Mysore State from the Malabar dis-
trict. Some portions of the former 
Travancore-Cochin have been trans-

ferred to the State. of Madras. 

(Amendment) Bi!! 
Under section 119 of the States Re-

organisation Act, 1956, any law in 
force in the States immediately befo .. 
the reorganisation, was to continue to 
be in force un til otherwise provided 
for by a competent legislature or other 
competent authority. The result has 
been that two sets of laws are in oper-
ation in the same State, in respect of 
insurance of mo~or vehicles against 
third party risks in ditl'erent parts of 
the State. It is desirable that each 
State should have a uniform law on 
the suhject. 

It is obvious that Chapter VIII of 
the Motor Vehicles Act, 1939, is in force 
in the Ma' abar port of the present 
Kerala State. Similarly, Chapter VII 
of the Travancore-Cochin State Motor 
Vehicles Act, 1125 Is in force In the 
part of the territory which has been 
transferred from the Kerala State or 
from the former Tra vancore·Cochin 
State to the Madras State. 

So, in order to achieve uniformity 
in law on the subject, so far as this 
particular question of insurance of 
motor vehicles against third party 
risks is concerned, we have decided, 
and We have thought It proper, to bring 
forward the necessary legislative 
measure for the purpose. This Bill 
i. designed to achieve that object. 
The etl'ect of this Bill, when passed, 
wLuld be that Chapter VIII of the 
Motor Vehicles Act, 1939, will apply 
to the whole of the territory of the 
State of Madras, and Chapter VII of 
the Travancore-Cochin Motor Vehicles 
Act, 1125, will be in force throughout 
the territory of Kerala. It is provided 
that whenever Chapter VIII is decided 
to be extended to the Kerala State 
as a whole, It can be done by a neces· 
aary announcement in the offictal 
gazette. 

I think this is a non-controversial 
measure. It is a measure which Is of a 
consequential nature, following in the 
wake of the States' reorganisation, and 
hence I think it would be readily 
accepted by the House. 

Sir, I move. 
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IIr. S,..aker: The question is: 

''That the Bill further to llDlend 
the Motor Vehicles Act, 1939, be 
taken Into consideration". 

The motion W4S odopted. 

Mr. Speaker: The question is: 

'''nlat clause 2 stand part of the 
BIll". 

The motion W4S adopted. 

C14use 2 was added to the BilL 

Claus. 3 was added to the am. 
Clau.e I, the E1&4Cting Fonnula and 

the Title were added to the BilL 

Sui Raj llabadar: I beg to move: 

"That the Bill be passed". 

Mr. Speaker: The question Is: 

"That the Bill be pasaed". 

The motion was adopted. 

1"'11 bra. 

MOTION RE: COAL MINES RESCUE 
RULES 

Mr. Speaker: The House will take up 
consideration of motioflll for modifica-
tion of the Coal Mines Rescue Rules, 
If.59. The time allotted for this is 2 
hours. 

Who are the hon. Member. who 
want to participate in this discussion? 
Shri S. C. Samanta has tabled some 
m<>tions. But he is absent. Then, there 
i. Shri T. B. Vittal Rao. Does any-
body else want to speak? I find that 
there is none. So, I shall call the hon. 
Minister after Shri T. B. Vittal Rao 
finishell. _ •. 

Shrl T. B. Vlttal Baa (Klu!mmam); 
But where is the MInister in chargeT 

Mr. Speaker: Is there anybody to 
take char,e of this item? 

The MlDIster of State in the ...... 
try of TraD.sport and C_~ 
(Sbrl Raj Bahadar): I am takina 
charge, for the present. 

Mr. Speaker: Has he been instructed, 
or is he taking charge voluRtarilyT 

Shri Raj Bahadur: I have just now 
been instructed. 

Shrl RaH (Buldana): The Minister 
in charge is just coming. 

Mr. Speaker: There is the Whip, 
and there is one Minister here. So, 
there are sufficient people to take 
note of the points, and they will ans-
wer. The Minister in charge will 
come and answer. 

Shrl Raj Bahadar: I shall be taldng 
note of the points. 

Shri T. B. Vlttal Baa: I beg to 
move: 

Rule 3 [sub-rule (1) 1 

(1) This House recomme:,ds that in 
the Coal Mines Rescue Rules, 195t, 
laid On the Table on the 6:h August, 
19511, in clause (i) of !\lib-rule (1) of 
rule 3, for the word "President" the 
word "Secretary" be substituted. (8) 

.". W Rule 3[sub-rule (2) 1 
(2) This House recommends that in 

the Coal Mines Rescue Rules, 1959, laid 
on the Table on the 6th August. 1959, 
for sub-rule (2) of rule 3 the follow-
ing be substituted, n"8mely:-

"(2) Election and term of office 
of the Chairman: (I) There shall 
be a Chairman for the Rescue 
Station Committee who shall be 
elected by the members of the 
committee from among themselves. 
He shall hold office for a period of 
two years. 

(Ii) & soon as may be after the 
CO:lstitution of the REscue S'ation 
Committee under rule J a meet-
ing of the committee shall be eon-
vened by the Secretary for elect-
Ing the Chai,:"an. "J!:e Secretary 
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to the Government of India, Minis-
try of Labour and Employment 
shall preside at such meeting. 

(iii) For l\11ing up a coual 
vacancy in the otJ\ce of· Chairman 
a meeting of the committee shall 
be conve"ed by the Secretary and 
the election shall be held. The 
Secretary to the Government of 
India, Ministry of Labolll' and 
Employment shall preside." (9) 

Rule 4 [sub-rule(1)] 

(3) This House recommends that in 
the Coal Mines Rescue Rules. 1959, 
laid on the Table on the 6th Augu.t, 
1959, in sub-rule (1) of rule 4, tor 
the word "three" the word "two" be 
substituted. (10) 

Rule 5 

(4) This HOuse recommends that in 
the Coal Mines Rescue Rules, 1959. 
laid on the Table on the 6th Aucust, 
1959, in rule 5. wherever it occurs, for 
the word "Pre3ident" the word 
"Chairman" be substituted. (11) 

Rule 5 

(5) This. House recommends that in 
the Coal Mines Rescue Rules 1959, 
laid on the Table on the 6th August, 
1959, in rule 5, for the words "Chief 
Inspector" 'he words "Secretary to the 
G.overnmen t of India, Ministry of 
Labour and Employment" be substi-
tilted. (12) 

Rule 8 

(6) This House recommends that in 
the Coal Mines Rescue Rules, 1959, 
laid 0" the Table on the 6th August, 
1959, for rule 8, the following be sub-
wtuted, namely:-

"8. POWe1'S and duties of the 
Chairman: The Chairman shall 
preside at the meetings. In his 
absence one of the members may 
be elected by the Committee to 
preside at that meeting only." (13) 

I welcome to a certain extent this 
revision of the Cpal Mines Rescue 

Rules 
Rules. These are very important, for. 
after nearly twenty yean, we are re-
vising these ruleo. .1 am very g1acl 
thet· for the first time, repl'ellentatlca 
is given to the coal-ftelds· other then 
Bengal-Bihar coal-ftelds. As regarda 
the Singareni coal-flelds, th .... e are 
25,000 miners working in these coal-
fields in Andhra Pradelh; there are 
nearly 3(1,000 miners working ill 
Madhya Pradesh, but up to this day, 
there has not been a single r .. cue 
station thue. 

Rescue stations and rescue squads 
playa very important part in this min_ 
ing industry. Whenever an accident 
takes place or acciden ts like explo-
sions, ftre or flooding take place in the 
mines, those personnel who are train~ 
ed in this re;CUe work can go and 
rescue the people. It has happe~ in 
OUr country that these rescue men 
could save some lives. When one of 
the coal mines was flooded in 1957, 
some men had been saved, and it was 
amazing to find after a lapse of 11 
days 'hat some 9 m ·ners were brought 
to the surface. alive. There are ins-
tances in foreign countries where 
people were rescued even after the 
lap"e of 1~21 days from coal mines. 
Rescue work i!I our country is J. a 
very infant stage.. I do not know why 
Government have not. given enough 
importance to this work. If you read 
the annual report presented to us only 
a few daY3 ago, you find 1here are 
only two rescue stations in India. One 
is i!I Dhanbad and the other at Sita-
rampur in the Raniganj coal fteld. The 
number of workers trained in this 
work is very low. That is about 1,000 
to 1,300. It you take the whole mining 
population in the coal flelds, it is 
3,70,000. 

Mr. Speaker: In all coai flelds in 
India? 

Shri T. B. Vlttal Kao: Yes. 

So there is much to be done. During 
my trip to Poland, I visited some of 
the rescue stations there. I found the 
number of the apparatuses a"d the 
number of personnel in char,e far far 
greater. Not only that. Su1Ilcient 
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emphasis is being given to rescue work. 
1'his is one aspect. Rescue squads go 
In when an accident takes places and 
rescue people who are behind the fire 
or have been trapped in mines. 

There is one more important aspect 
which this rescue squad can attend to. 
1'h'at is to extinguish the fire or, if 
there is any gas, see that the gas is 
diluted and sent out. They are spe-
cially trained for this work. If there 
are not trained personnel, the fire may 
~read or the gas may increase. This 
has been occurring. I am glad that in 
the last report, it has been men'ioned 
that our rescue stations squad were 
able to retrieve the PorbeJlia colliel'7 
which was sealed for mining opera-
tions for well over 3 years. This 
mine contains 40 million tons of 
metal! urgical coal. 

,1n our country, there is a huge 
ahortage of me'allurgical coal. With 
the three s~eel plants going into opera~ 
tion and with the expansion of the two 
in the private sector, we are going to 
faCe a shortage of metallurgical coal. 
In this situation, the rescue squad 
going in and retrieving the Porbellia 
colliery is a very noteworthy thing. 

Only the other day 7 along with the 
J4inister and one or two MPs saw a 
fire in one of the mines. That was In 
the Bowrah colliery. This also is a 
mine which contains very good coal, 
metallurgical coal. It was burning 
and the ftames and smoke could be 
seen for several miles. 

Therefore, I need not elaborate the 
importance and signiftcance of these 
rescue stations. For the ftrst time, 
In these revised rules, representation 
is being to Singaren; coal ftelds. 
But there are no rescue stations es-
tablished as yet either in Madhya 
Pradesh coal ftelds or in the Singareni 
coal fields. I ask the Minister when 
these rescue stations are going to be 
established in these areas which have 
been nel(lE'cted, though mining ope-
rations in thele areas have been 
carried on for the last 60 years. 

Therefore, I 8trongly urge upon the 
J4inister not to wait until the cess is 

collected until funds are realised for 
the establishment of thp'e rescue 
s'ations. The es,ablishments of rescue 
stations in these two coal fields is an 
immediate necessity. 

We need not wait for funds to be 
collected by the levy of the cess. 
Afterwards, th'e amount that has been 
spent in the establishment of these 
stations could be adj usted against the 
cess amOtUlt realised. 

The amount which we collect by 
levying a cess of l' 9 nP on every ton 
of coal raised is not very sulllcient. It 
will not meet the expenditure for the 
es'ablishment of these rescue stations. 
Last year, a sum of Rs. 8l lakhs onl;,-
had been collected wh ile we raised in 
the country coal worth about Rs. 70 
crores according to the revised price. 
This sum is very insignificant and We 
may not be able to establish m'any 
more rescue stations. 

I have moved some amendments to 
the Coal Mines Rescue Rules which 
have been laid on the Table of the 
House. One of the amendments is to-
the effect that the person nominated by 
the Chief Inspector of Mines should 
not be the Chairman of this Rescue 
Stations Commit'ee but shall be the 
Secretary to the Committee. The 
Chairman of this Committee should 
be one who should be elected by the 
members who have been nominated or 
appointed on this Committee. The 
inspectorate as it is today, as every-
body knows, does not consist of very 
talented persons. There arE' in coal-
fields people far more talented in 
mining engineering. That is why if 
the person nominated by the Chief 
Inspector of Mines is made Chairman 
of the Committee, the best of men 
will not be appointed to this Com-
mittee by the mining managers' asso-
ciation or the trade unions or the 
owners themselves. 

Therefore, I have suggested that a 
non-olllcial should be the Chairman of 
this Committee. Recently we have 
seen even in our Zila Parish ads that 
the Collector is not the Prealdent. 
Firot Government • thought that the 
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Collector should be the President, but 
subsequently the Ac\ was amended 
and a non-official made Chairman. The 
be.t talented person should be the 
Chairman of the Committee. 

Secondly, a non-official should be 
the Chairman of the committee which 
is to operate the finances running to 
about nearly RI. 8i lakh •. 

Then, I have said tha t the first 
meeting to be convened for the 
purpose of the election of the chair-
man should be presided over by a 
very responsible person; and that res-
ponsible per.on, I have put down as 
the Secretary to Government. In this 
case it will be the Secretary to the 
Ministry of Labour and Eployment. 

The term of offiCe of these nomina-
ted members or those appointed is 
put down as three years. I want it 
to be reduced to 2 years. This is very 
essen \ial in view of the fact that some 
representatives of some organisations 
are there On this committee who do 
not really represent labour at all. 
There have been changes. Therefore, 
if the term is kept at 2 years, once in 
two years we can nominate such of 
those persons who are really repre-
sen'.atives of the organisations of that 
particular section fOr whom represen-
tation has been provided in the rescue 
rules. 

Some of the amendments are mere 
procedural matters. If my amend-
ment is accepted, other things are 
merely procedural, how a vacancy has 
to be filled if the chairman of the 
Rescue Station Committee resigns and 
so on and sO forth. 

U my amendments are accepted 
they will go a long way in improving 
the working of the rescue stations. 
It will also enable the establishment 
of rescue stations in outlaying coal-
fields which are not there now. There-
fore, I strongly commend my amend-
ments to the Bouse .• 

1881 (SAKI',) . Coal Mine. Rescue 6Sg6 
i Ilule. 

Shrl S. C. Samanta (Tamluk): Sir, 
beg to move: 

Rule 3 [sub-rule (1)] 

(1) This House recommends that in 
the Coal Mines Rescue Rules, 1959,. 
laid on the Table on the 6th August, 
1959, in clause (;) of sub-rule (1) of 
rule 3, the words ''who shall be the 
President" be omitted. (1) 

Rule 3 [new aub-rule (lA)] 

(2) This House recommends that in' 
the Coal Mines Rescue Rules, 1959, 
laid on the Table On the 6th August,. 
1959, after sub-rule (1) of rule 3, the 
following sub-rule be inserted, name-
ly:-

.. (tA) The members shall elect one 
of their members as President," (2) 

Rule 3 [sub-Tule (2)] 

(3) This Hause recomme!lds that in 
the Coal Mines Rescue Rules, 1959, 
laid on the Table on the 6th August, 
1959, in sub-rule (2) of rule 3, after 
the words 'The President" the words 
"in consultation with the members of 
the Committee" be inserted, (3) 

Rule 18 [rub-rule (1)] 

(4) This House recommends that in' 
the Coal Mines Rescue Rules, 1959. 
laid on the Table on the 6th August, 
1959, in sub-rule (1) of rule 18, for 
the word "two" the word "three" be 
substituted. (4) 

Rule 3HA [New] 

(5) This House recommends that in 
the Coal Mines Rescue Rules, 1959 .. 
laid On the Table O!l the 6th August, 
1959, after rule 3B, the following rule 
be inserted, namely:-

"3BA. Only one team at a time can 
be sent underground but the Superin-
tendent of the Rescue Station or any 
other responsible oftlcer in the absence 
of the Superintendent can send an· 
additional team or teams if he is satis-
fied that the circumstances permit and' 
require it. (5) 
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Rule 39 [new .ub-role (6)] 

(6) This House recommends that in 
the Coal Mines Rescue Rules, 1959, 
laid on the Table on the 6th August, 
1959, a1~r sub-rule (5) of rule 39, 
the followin& sub-rule be added, name· 
ly:-

"(6) Air sampling instrument 
shall be part and parcel of the 
breathing apparatus donned by the 
leader of the brigade who shall 
take air samples." (6) 

Schedule 

(7) Thi. House recomme!1ds that in 
the Coal Mines Rescue Rules, 1959, 
laid on the Table on the 6th August, 
1959, af:er item No. (15) of Schedule 
I, 'he following item be added, name-
ly:-

"16. Two portable hal dane gas 
analysis apparatus or the like, to 
be maintained in working order." 
(7) 

I commend my amendments for the 
,consideration of Government. As you 
know, the Govemmnt, the public the 
coalminers and the colliery owners are 
all trying to avoid accidents in coal 
mines and in 0 her mines also, It Is 
true that preveAtion is better than 
cure. But, when something happens 
we must try to do our best to less~n 
the gravity of the accident. 

.1:1 England in 1938, in the report of 
the Royal Commission on Safety b 
Coal Mines it was suggested that in 
each big coal mine there should be 
some rescue organisation; or else, with .. 
in an area of 7 or 10 miles, all the 
mine. joined together should have 
some organisa'ion, In India we have 
accepted th'at principle and we had 2 
rescue stations, O!1e at Dhanbad and 
the other at Sitarampur which cover. 
ed the whole of India. But now we 
find that it is very insufficient and 
there are big areas in distant places 
where such arrangements should be 
made. So, we are glad that by the 

Xules 

amendment ot the rescue rw.. Gov-
ernment has taken the dec:jsion te 
open other rescue stations i:I the COUl)-
try. 

Sir, these rules have been framed 
under the rule-making powers of 
Government under the Mines Act. The 
committee wed to choose its own 
Chairman or President, But now it 
has been said that the Chief Inspector 
of Mines will nominate one of the 
L'lspec ,ors to the rescue committee and 
he will be the chairman. I think 
this is not right. I would req"eat 
Government to give thought to tbiI 
and restore the position as it Wa&. 

Different interests are represented 
in the committee and why should 
the Chief Inspec :or of Mines whose 
responsibility is there in every aspect 
of the Mines Organisation be given 
the power to nominate the chairma!1? 
I have no objec.tion to his nominee 
being there on the committee, because 
he has the re'ponsibili.y for the whole 
thing. But other sections who have 
been represented on it should not be 
debarred from being chairman of the 
comittee, I would like to know from 
the hon. ML'lister what difficulties be 
found when there \l/a8 this system of 
electing the chairman by the mem hers 
of the committee. If, there had been 
any difficulty we must kn.ow it. But, 
from OUr point of view, we find that 
the organisation was going on well. 
The procedure that was there should 
remain. So, J have given an amend-
ment to the effect that the Chief 
Inspector's nominee will be there 
but the members of the committee 
will elect their chairman from amongst 
themselves. 

My second proposition is this. Now 
the President shall appoint 8 person to 
act as the Secretary of the com-
mittee. But I propose that the Presi-
dent, in consultation with the co~ 
mittee, shall appoint this Secretary. 

Then my suggestion is that in 18 (1) 
not less than three competent ins-
tructors including the Superintendent 
shall be employed at each reocue 
station to train. the rescue worlteN . 

• 



6.599 Mati"" re: PAUSA I, 1881 (SAKA) Coal MiM. Rescue 6600 

Whenever a superintendent is absent 
from office the compe ;ent instructor 
wlao I, there has to act aa superinten-
dent. U there be only two competent 
instruc' ors, when the superinte"dent is 
absent the training work will suifer. 

11.541 brs. 

[PAlmrr TILuaIR DAS BRARGAVA i .. the 
Chair.] 

That is being felt by the organisation. 
U there is to be not le3s than two, 
generally two are appointed. I would 
therefore ,request the hon. Mini.ter to 
put it at not less than three so that 
the orga:lisation's work will not 
suffer. I am referring to rule fS (1) 
which says that not less than two 
cc;>mpetent ins ructions, including the 
superintendent, shall be employed. If 
there are two competent imtructolS 
including the superin :endent and ;f the 
superi:1tendent is forced to be absent, 
there will be only 'he other person 
who will be the superintendent and 
there will be none to give instructions. 
Because of my practical experience, I 
am suggesting this amendment. 

I want to add one new section 38(A), 
My amendment Nu. 5 reads: 

"Only one team at a time can 
be sent underground but the 
Superintendent of the Rescue 
Station or any other responsible 
o1!Icer in the· absence of the Supe-
rintendent can send an additional 
team or teams if he I. sa' isfled 
that the circumstances permit and 
require it. n 

In the Chinakuri accident, we find 
that at 9.45 P.M. there was the acci-
dent and at 10.45 P.M. the rescue "eam. 
began to come. At least two parties 
were present and then the other 
parties came. But only one party 
was sent down. The occasion may 
demand that two Or three parties 
should go to di1ferent quarters in 
search of persons. There may be a 
necessity. According to the rules 
framed one party can be sent. That 
party will come l1ack and the other 

Rules 
party will go. The accide\1t took place 
at 9.45 P.M. and the reSCue work was 
completed at 4 A.M. Within this time 
only three parties could enter. I 
would like that power should be given 
to the mperintendent or the officer in-
charge of the m ;ne there to use hi. 
discretion to send more than one team 
at a time if circumstances require it 

I now come to my amendment No. II 
which is for the additional of a new 
sub-rule (IS) to rule 39. It is also 
my experience that in courts they uk 
why sample of air was not taken 
when the re:~ue party went under-
ground, Therefore, I say here that 
air sampling instrument shall be part 
and pucel of the breathing apparat"" 
donned by the leader of the brigade 
who shall take air samples. When 
the le3der goes underllround with hIS 
party in search of persons they should 
automaticaliy take air sample. 90 
that after examining that the next 
step can easily be taken. 

In the schedule I wanted to add. 
this and my amendment No. 7 to the 
schedule reaeb: 

"16, 't'wo portable haldane gas 
analysis apparatus or the like to 
be maintained in workina order ," 

They should b., In the rescue station. 
It i. very necessary. So, I requeat 
that this should be taken up. 

Over and above this rescue orga-
nisation, its work and other tbinga, 
some researches should be done in tile 
Central Institute of Mines to see how 
accidents can be avoided b""ides se&-
ing how rescue work could be done 
when accidents happen. We are glad 
that the quality and the number of 
persons that have been produred in 
these rescue stations are really high. 
I had an opportunity to see and 
examine them in the courl In the 
other rescue stations that are going 
to be formed in different parts of the 
country, the same number l't persoDS 
should be trained. Even in the 8011lt. 
or extreme east, if there are re.wcua 
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stations, where there are lese number 
of mines, I would requeat Govern-
ment to send people from Bengal and 
Bihar there to have training so that 
the needs of the rIOscue organisationa 
could be met. 

If the men who are working in the 
mines arl: trained, if and when 
accidents happen they can get hold 
of the situation. It takes one hour 
or more for the rescue party to reaen 
the mine when an accident happens. 
If some preliminary work is being 
done by those who are working there, 
it will be good. I am glad that this 
system has been taken up by the 
Government and in every mine, 
especially big and moderate mine, 
there should be sufficient trained 
people who, at the time of the 
accident, will not wait for the help 
Of the rescue .tations but they will 
themselves begin to work according 
to the instructions of the officer res-
ponsible there. That arrangement is 
being done and we hope that in 
future every big mine will have suffi-
cient number of trained persons, 
trained in these rescue statinns. These 
reSCUe stations can produce two 
brigades or three brigades at the 
station; they can also give training 
to those persons who are sent frODI 
different mines for training in the 
rescue station. That work Is com-
mendable and We hope that in the 
Dear future every roal mine will be 
equipped with a number of such 
persons who would eome forward and 
Dot let the accidents in mines do that 
much mischief as they want to do. 

13 lin. 

Sir, I hope the han. Minister will 
give thought over the suggestions I 
have made and accept them. 

Shrl AarohlDdo Ghoul (Uluberia): 
Mr. Chairman, Sir, the Coal Mines 
Rescue Rules of 1939 were very much 
old and anti-dated and were subject 
to much criticism. The present rules 
are certainly an improvement over 

the old rules, but still there are 
Bome lacunae as pointed out by the 
amendments of Shri Samanta and 
Shri Viltal Rao. 

Sir, the rescue problems are inti-
mately cnnnectod with the safety 
Issues of the coal mines and the 
magnitude of the tragedies of these 
coal acridents can be reduclOd if 
timely rescue operations are taken. 
Specially, the rescu" parties are to 
be very cautious. They arc to look 
after the satety of persons involved 
in the accidents and also their nwn 
safety during the reSCUe operations. 
TIley are just like the Fire Brigade 
system. 

Firstly, I strongly object to sub-
rule (1) of rule No. 3 where the 
Mine Inspector has been proposed to 
be the President of the Rescue Station 
Committee. My objection is on twu 
grounds. Firstly, the Mine Inspa.-
torate is too inadequate. We are 
running the whole show with the .ta1f 
depleted by 50 per cent. A Mine 
Inspector cannot even inspect a mine 
once in three years, whatever, of 
course, might be the reason. Why 
are you saddling this inspector with 
marIO responsibility, with the res-
ponsibility of looking after the rescue 
operations which is more time absorb-
ing and onerous? Secondly, rescue 
parties not only do rescue operations 
but they also serve as an important 
agency through which the cause of 
acciden ts can be known or verified to 
a great extent. They play an import-
ant role in the enquiry into the causes 
of ignition in Chinakuri accident. As 
the Mine Inspector might be one of 
the parties to the accident, he should 
not be made the President or some 
other responsible person whereby 
influence can be exerted. 

In this connection, I would like to 
mention one thing, that if you could 
Implement the old safety rules, that 
is, the rules which Rre in ""btene", 
most of these accidents caul. be 
avoided. But we kave found 1bat 
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there is no adequate staff to imple-
ment the old rules, the old' rescue 
rules or the safllty rules nor is thert> 
any co-ordination in the different 
departments of the Labour Ministry 
-the Ministry, the Coal Commis-
sioner', Department and the Mines 
Inspectorat!:. 

The Depnty Minister at Labour 
(Shrl Abld All): The Coal Commis-
sianer is Dot under the LliboUI Minis-
try. 

Shrl Anroblndo Gh05al: In the 
Safety Mines Conference representa-
tives of all these different depart-
ments were quarrelling in the con-
ference itself and :ilffellDll from each 
OUl~r. In that connection, in the open 
session of the Safety Mines Confer-
ence the late Shri P. C. Bose of 
Dhanbad opined that it would be 
better if t11e hon. Minist"". could bring 
ccrordination betwf'en the different 
departments which will help in pre-
venting mine accidents. Therefore, 
that co-ordination is a:.o lacking. The 
suggestion of Shri Samanta should, 
therefore, be accepted. 

Rf:garding Rule No. 38, there is DO 
provision as to how many teams can 
be sent underground for rescue 
operations. It is provided that at a 
time only one team should go under-
ground. In the case of Chinakuri alia 
it has been found that before a team 
came up another team was sent 
down. If the accident is wide-
spread and is a very dangerous and 
serious one, the Superintendent Of the 
Coal Mine Rescue Station must be 
authorised to send two tearm for 
rescue operations. This was decided 
in the Chinakurl Enquiry also, 
because two teams are necessary to 
have proper rescue operations carried 
out if the accident is a widespread 
one. if the accident has been on a 
Wide scale. It is an enabling clause. 
That power should be given to the 

. Superintendent so that he can send, 
'if he thinks fit, a second team tor 
. rescue operations undercround. 

Lastly, regarding air-sampling 
instruments I have to say something. 
Due to inadequate samples at air the 
Chinakuri Enquiry Committee had to 
suffer. Therefore, the Judge of that 
Enquiry has on page 2726 of the 
Gazette of Inl1ia said like this: 

"As to the second ground of 
criticism, although there is noth-
ing in the Coal Mines Rescue 
Rules, 1939 which govern rescue 
operations. to indicate that only 
one brigade at a time ha. to be 
sent underground .... etc. etc." 

That is regarding sending two teams 
underground. Regarding air sampl.-
on page 2687 he has said like this: 

"This statement of his was left 
unchallenged in his lengthy cro .. -
examination, and there is hardly 
any reason why. it .hould not be 
accepted. It would certainly hav .. 
bepn better if more air samples 
on the surhce had been taken 
and if more samples of the 
underground air had been taken 
by the Rescue Parties or others 
who went underground after the 
first explosion." 

Naturally, an amendmpnt in Ihat line 
has been brought by Shrl Samanta 
and it should aho be accepted by the 
hon. Labour Minister. 

With these words, Sir, I would 
request the han. Minister to accept 
the amendments brought forward by 
Shri Samanta. 

Dr. Melkote (Raichur): Mr. Chair-
men, Sir, the amendmenb broughU 
forward by the Government at thil 
juncture are very welcome becaule 
they improve the situation from what 
it has been so far. Rescue parties are 
necelsary in mines for varioUli 
obvious reasons. There is the sudden 
collapse of roof, sudden floodin, of 
mines, sudden emission of foul gas 
and due to nOIJ-v~ntllBtion atter 
explosives are used people take In 
foul gas and accidents occur. For aU 
these and other causes rescue partie. 
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have got to be sent up. '!bey 'should 
be of sufficient number and the num-
ber depends upon the nature of the 
mine ilseif. 

More parties may be necessary and 
may have to be set up particularly 
in coni mines. I am aware of one 
instance in the Hatti gold mines. 
Even in gold mines accidents of this 
nature occur. I remember of a case 
where five or six persons died from 
poisonous gas. The reaSOn there was 
tha t an explosive was used as 
detonator. foul gas was emitted, in-
sufficient ventilation was caused and 
when people went down they inhaled 
that foul gas and succumbed. By the 
time the rescue party went down 
they died. People were actually 
afraid whether they could go in, 
because they did not know what 
would happen to them. In such 
things length of time takes place and 
even if rescue was possible it was 
made impossible because people did 
not know the sourCe of danger. 
These and other causes have led the 
Government to set up these bodie!!. 
It is the duty of the inspectorate to 
see from day to day that every aspect 
of the rule, in regard to the safety 
in mines is conformed to by the 
management, but once an accident 
occurs it should not be the inspec-
torate as such which should take up 
the matter, because it inspects the 
mines and after finding it all r;pt 
.. nd making a report, it is difficult 
for them to proceed in the case of 
accidents. So, it becomes the func-
tion of the re,cue parties not marely 
to re'oue those who have been aftect-
ed but to bring-and they do brinl-
very valuable information to the 
lurfaee. If they are subjected to the 
eerviee rules, there are to be under 
the inspectorate, and naturally the 
evidence that they would give will 
be vitiated. Therefore, the rescue 
party should be a separate orlanisa-
tion by itself. These parties should 
be in sufficient numbers and the 
eVidence that Illey 8dduce should he 
untampered. 

WhYle welcoming this me&llure, 1 
feel that a resuce party in sufficient 
numbers should be set up and the 
operation of this Act should he made 
applicable even to such mines as the 
Hatti gold mines and .. ther mines 
where the depth may be sufficient to 
cause accidents that arl: prevalent in 
the country. When the accidents 
occur, it is difficult to imagine that 
the people will be bold enough to 
volunteer themselves to work there, 
unle.. they know that if something 
happens there is sufficient attempt on 
the part of the company and the 
Government to rescue the miners 
from out of the disaster. 1 would, 
therefore, commend to Government 
the idea of enlarging the scope of 
this Act so that it could operate in 
respect of other mint>. in the country. 

Shrl Abid Ali: I am thankful to 
the han. Members who ha .. e parU-
cipated in this discussion and have 
given the benefit of t'leir experiences 
in the coal fields alld particularly to 
the hon Member from West Bengat, 
Shri S. C. Samanta, for the help 
which he has given to the committeE: 
for some years. He was good enough 
to accept our request to work on thE: 
committee of enquiry about which he 
made a reference, and there too he 
was of considerable assistance to th~ 
court. Since then he has been taking 
a keen in terest in the aVOidance of 
accidents in mine!! by giving us sue-
g""tions from time to time. 

Some han. Members have mixed thE: 
two things-aeeidents in mines and 
"""cue operations. These are quite 
S8parat~ departm .. nts, so to S8,., 
although they are very much inter-
connected Iond interdependent. TIle 
han. Member who made a referenDe 
to the accident enquiry commiUee 
said that the person who is conneo'-
ed with the inspectorate should not 
be allowed to pre!!lde on these COIII-
mitteesbecause he is the party cOll-
cerned. As I have said earlier, th_ 
Ue separate functions and whatev .. 
may be the ca~e of the accicl .. " 
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after the acciden to everyone is very 
much anxious and active in the .rea 
to rescue those who .we entrapped or 
to exUnguish the fire and take part 
In other rescue operations. 

Reference was made to accidents 
end to the workinll of this depart-
ment, ·although they are very much 
unconnected wi th this particular dis-
eIlSSlon. Perhaps hon. Members are 
under some minpprehension because 
lIOme people say that accidents in 
mines are increasing. Thi; year has 
been somewhat a good year because 
of the kindne... of God and because 
in the history of IndIan mining-so 
far as the records up to date are con-
cerned-we have the least number of 
person. who have died this year 
because at the accidents in mines. 

Let me compare our mining 
accidents with the position obtaining 
In' other countries. I have the ngure. 
for Canada, ~rance, Germany, J aplllI, 
United Kingdom, United States of 
America and Africa. The maXimum 
15 that of Canada with 2' 65 per 
thousand workers. The death-roll is 
2'85 per thousand. The minimum is 
in the United Kingdom. It . is O' 62. 
The figure for India is 0''12. So, w" 
are tile second best in the world, ant! 
atlll Bome Members, In their entnu.-
lasm to criticise the department, tor-
getting the ftgure which they genera1-
I)' come across and the intormauon 
Whlcb We also supply from time to 
tlJ'ne, say that accidents are Increa.-
It!g and that the working of the 
mmes department is not very sati"-
factory. I hope that they will take 
some lesson from these ftgures ana 
wlll be kind enouch to the depart-
ment Which Is certainly dOing ve17, 
'Very gocJd work. 

·8IIrID. C. SIIanaa (Gurdaspur): 
J'1'OIIl '''bere ean Utey get Ulese 
a.uresT 

Sbrl Ablil All: They have to 
explain. May be in dream! With 
reearcs,·to the· .u .. tiona wnicb MV" 
been made, particulfrly aboat the 

• 

appomtment of the chairman, thl9 
partiCular section is in operatlon 
since 1939. Up to this time, we have 
no restrictions about the election and 
'f!Yery time the inspector nas !lP.P.n 
eJected as the chairman. There was 
not even one year when there WAS 
any suggestion for electing any otner 
person except the inspector. '1'all:lng 
tbe clue and the advantage of thll 
experl~nc~ and also the neceBslLY 
wnen public funds are expected to 
be "Dem, we have provided tnat there 
Should hp an otHcial chairman. This 
's all additional reason. But tne 
main reason is that, since 1939 up tu 
thiS tlme--these 20 years-not even 
on one occasion was a non-ofHcial 
-Iected as chairman. Therefore, tne 
persons who are appointed in the 
~ommittee themselves feel the neces-
sity 0' having an official c"airman 
o"d we are only acknowledging tbe 
",xi.ting fact. 

About the suggestion that it shoul« 
be for two year. and no' three, 
bPr.ause if tile trade unionilsts or 
other persons repre.enting other 
organisations are apoolnted, they 
may 10.., their representative charac-
ter, I may Bay that that suggestion 
tor reeallillJ! them can be considered. 

13.18 hrs. 

[MR. DEPUi'Y-SPEADR In the Chair] 

'But it takes time for the people, 
after appointment, to get themselv5 
acquainted with the working of this 
section. So, some .. easonable time 
anould b.. allowed to them to pm 
experience. 

Shri S. C. Samanta: According to 
the coal mines reiulations and rescue 
rules, 19311, there is a P1'OY1siOD tor 
·eleetion. "'1'IIe Members lball _, 
nne of tile members •• president". It 
he was not appointed by thl! .Cl2dd 
Intpector of· Min.. . .. 

8IIrI Abld All: That is what I ·I~. 
That is the po.itian. He is elecW,. 
end always an oftIeilll Is eleeted. . ... 
·the amendment, as I 'lI3id ftrlier, Is 
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"nly acknowledging the existing fact. 
Nil non-offtcia! up to this time has 
been elected; in spite of the power 
having been vested in the committee 
to have their own chairman elected, 
they have elected an olllcia!. The 
addit~onal reason that I have -uD-
Initted is, where these funds are. 

Shri S. C. Samanta: Then where 
do". the necessity arise to appoint 
one? Let it remain as it is. 

Shrl Abld All: Because of this 
additional reason, nO one is appoint-
ed. I am repeating. 

About co-ordination, some offtcers 
w"re mentioned. I interrupted and 
said that We are not connected with 
it and they are not under the Labour 
Mimstry. AI! the departments which 
ar" working under the Labour Minis-
try hav" got co-ordinated working 
through the Labour Ministry itself. 
III case any particular defect has 
come to the notice of hon. Memben, 
they will be obliging us by pointing 
It out the same and We shal! be very 
glad to look into it and dO whatev". 
b necessary for ensuring proper, 
effective and useful co-ordinated 
working. 

A suggestion was made that 
w"rkers should be trained. It is a 
very good suggestion. This was also 
mentioned at the safety conference. 
Certainly we shall take it up with 
all earnestness and seriousness, 
because those who are actually in the 
mines should know how to rescue 
themselves, how to avoid accidents 
and i1 accidents occur, how to mini-
mise their severity. 

I am glad that hon. Members have 
appreciated that this department II 
doing !!iood work and have felt the 
necessity of its expansion. We desire 
to increa.e the present cess and make 
it 1'9 nP or 2 nP, so that it may 
have more income. Hon. Members 
.have been suggesting that ita opera-
tion, should also expand, both so tar 
as the area and the place where it Ia 

workin, are concerned. The iDteIl-
tlon is to have more rescue stationa 
and I hope that this proposal allO will 
materialise soon. 

There is an amendment about the 
nomination of the Chairman and 
there are certain other consequential 
amendments to it. A. I have said I 
am not accepting those amendments. 
But some other amendments are 
acceptable. One such am~ndment II 
amendment No. 3 wh~re SIlri Samanta 
has suggested: 

"In sub-rule (2) of rule B, 
aUer the words "The President" 
the words "in consultation with 
the me!nbers of the Committee" 
be inseried". 

Then, so far as amen;lment No. II Is 
concerned, I am moving a IOrt of 
alternative amendment to what hal 
been suggested by Shri Bamanta. I 
hope he will also like the amendment 
to go in this form: 

I beg to move: 
Rule 39 [new sub-rule (8)] 
(I) Tills House recommends that 

in the Coal Mines Rescue Rules, 
1959, laid on the Table on the 11th 
August, IP59, after sub-rule (5) 
of rule 39, the following sub-rule 
be added, namely:-

"(6) Whenever the Superin-
tendent or a person authorised by 
him Or an Inspector speciflcal17 
requires air sample(s) to be corec-
ted by a brigade, the leader of the 
brigade shgll carry an air rampling 
apparatus .... 

There is one more amendment No. 
7 to the Schedule. The suggestim: 
made by Shrj Samanta II, 

"Two portable haldane gas analy. 
sis appartus or the like to be maiD-
tained in working order." 

What I am su ~r.esting IS: 

"Two portable hlldane IU 
analysis apparatus or .imi1ar appa- ' 
ratu .... 
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1 hope he wJlI welcome this chanKe. 
I formally beg to move: 

Schedule I 

(2) This House recommP.nas that 
in the Coal Mines Rescue Rules, 
1959, la;d on the Table on the 6th 
August, 1959, after item No. (15) 
of Schedule I, the following item 
be added, namely:-

"(16) Two portable Haldane 
Gas Analysis Apparatue or similar 
apparatus." (15). 

I hope the explanation which I haTe 
given concerning the othpr points will 
be welcomed by hon. Members. 

Shri S. C. SamlUlta: What about my 
other amendments? 

Shrl Abid All: I am not accepting 
theln. 

Shrl S. C. Samanta: When the 
Superintendent is absent, that man 
will have to work as Superintendent 
or Instructor. 

Shrl Abld All: Under the existing 
rules, not Ip.ss than three competent 
instructor. .hail be employed at each 
rescue station to train rescue workers, 
whereas under the revised rules Dot 
Ie .. than hI'O competent instructors 
shail be employed. This reduction was 
made as the rescue stations proposed 
for the coal· fields of Madhya Pradesh, 
Andhra Pradesh and Bombay are 
smailer OIIes and there is no need for 
appointment of three instructors. The 
requirement of two i. the minimum 
and there is no bar to employing more 
instructors, If nllQessary. The stalf 
at the Jharia and Sitarampur Rescue 
Stations will be maintained at ita 
present strength. The rescue stations 
which we are proposing to open will 
be of much smaller strength, as their 
sphere of activity will also be much 
smailer. For the existing rescue Ita-
tiono, the present rule •• it is will 
apply. 

Mr. Deputy-Speaker: I am putting 
those thrc.e nmcndments first which 
the Govemmpnt are prepared to 
accept. 
329(Ai) L!!.D.-6. 

Rules 

The question is'. 

Thi.. House recommends that In 
the Coal Mineo Rescue Rules, 1959, 
laid on the Tabl.. on the 6th 
Augu.t, 1959, in sub-rule (') of 
rule 3, after the words ''The Presi-
dent" the words "in consultation 
with the members of the Commit-
tee" be inserted (3). 

The motion IDIU odopted. 

Mr. Deputy-Speaker: The question 
i~: 

Rule 39 [new sub-mle (6) 1 

This House r<!commends that in 
the Coal Mines nescue Rules. 1959, 
laid on the Table on the 6th August, 
1959, after sub-rule (5) of rule 39, 
the following sub-rule be .dded, 
namely:-

"(6) Whenever the Supenn-
tendent or a person authorised by 
him or an Inspector specifically 
requires sir sarr.J;le (I) tr. be lUl-
lected by a bri gade, the leader of 
the brigade shall carry an air 
sampling apparatus." (14). 

The motion was odopted. 

Mr. Deputy-Speaker: The question 
is: 

Schedule 1 

This House recommends that ill 
the Coal Mines Rescue Rules, 19511, 
laid on the Table on the 6th August, 
1959. after itenl No. (15) of Srhe-
dule I, the following item be added, 
namely:-

"(16) Two portable Halaane 
Gas AnalJ sis Apparatus or similar 
apparatus." (15). 

The motion was odopted. 

Mr. Deputy-Speaker: I shall now 
put all the other amendments to the 
vote of the HOUSE. 

Amendmeft'. No •• 8 to 13, I, 2 ",.. 
4 to 7 Illere put and ne"atived. 
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13.10 hJ'II. 

MOTION RE: PETROLEUM AND 
NATURAL GAS RULES 

Mr. Deputy-Speaker: The House 
will now take up discussion on the 
mot;on for modification of the Petro-
leum and Natural Gas Rules, 1959. 
Shn NarayanankuUy Menoh, Shri 
Nagi Reddy, Shrimati Renu Chakra-
vartt~·, Shri V. P. Nayar, all are 
Rbsent. If no hon. Member wants to 
muve any amendment, we can pro-
cccu. I find that Shri Narayanankutty 
Menon has come. I expect at least 
those Members who have Eubscribed 
their names to be rtady in case the 
other Members are not present. 

Shrl Narayanankutty Menon (Mu· 
kandapuram): I beg to move: 

Th's House recommends that in 
tpe Petroleum and Natural Gas 
Rules, 1959, laid on the Table CXI 
the 25th November, 1959, the fol-
lowing proviso be added to rule 8, 
namely: 

"Provided that the Central 
Government shall conclude such 
agreement only after the terms of 
the said agreement have been 
approved by both the Houses of 
Parliameht." 

Jt provides for only one clause that 
all) agreement contemplated under 
that particular provision shOUld have 
the approval of Parliament b~tol'e 

that agreement is finalised and Is 
treated as an agreement under rule 
8 of the Petroleum and Natural Gas 
Rules. I am mov!ng this amend-
ment because, so tar as the entire 
petroleum industry is concerned, both 
the licensing part and al'" in thl; 
distribution part, Govenlment I.ave 
enterEd into many agreements, which 
are in force now, which have got their 
operat!on 101 • perio.; 01 ttl, hi" l \e 
years In many respects, and this 
House very well know that, later on, 
by having entered into agreements, 
for example, the Rennerie. Agree-
ment, the Government have flln into 

troub!e because of the fact that the 
agreement, and the previous onea 
also, did not fit in with the overall 
shapt 01 economic development, as 
far as oil industry in our country i. 
coneE-rned. 

Now the explanation given many 
times by the non. Minister is that at 
the time \\"e have enterel! into these 
agre~ments there wel'e certain cir-
cumstances, compelling circum-
stances, under which the Govern-
ment was compelied to enter into 
~uch agreements, and the conditio"" 
mSlsted by the companies had to be 
agreed to. Now, as a result of it, cer-
tain contradictory forces have deve-
loped, as far as oil industry in OUI' 
country I. concerned, and the Gov-
ernment itself is find ng it impossible 
to work it out, because any re-orien-
tation of policy decid~d by the House 
and th~ Gov~ .. nment is imposs.ble to 
be Implemented because of the com-
mitments we nave already entered 
into in the petroleum IIEld. SurprI-
singly, last month the hon. Minister 
came to the House ana IIllnoun<ed 
that the Governmen t is extending an 
invitation to foreign oil interests to 
conte and exp!ore all busif1~~s In this 
counlry, ana ne made It a point to 
suggest It.at by itself did not consti-
tute any aeparture from the lndus-
tr;al Policy He.olutior, of 1948. Before 
going into tne contents of the lndus-
tr.al Policy ResolUtion, 1 beg to sub-
mit b~for" thl. HailS" ... hethel the 
announcen",nt made by the han, Min-
ister is in COn9On:1nc" with the policy 
ahtement m1ae by the hon. Min'ster 
and whetner tnese polic) statements 
are an mterDretatlon of the panlcular 
provision uf the Inaustrial Polk-y Re-
SOlutIOn, Ot a ~ohcy later on evulved. 

The IndustriRI Policy resolutiCXI aa 
such ~s an evaslY" and enigmatic 
thing that ally hall. MInister or an)' 
dpllM1ml'nt of th" Government of 
India could give its 'Jwn interpreta-
tion, just like the Bible, which haa 
been interpretea for two thousand 
l ears by about 700 sects of Christia-
nity. Therefore, there is no point In 
now skying tha~ whatever policy 
enunciated by the hon. lrlinlster Is In 
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conformity with the Industrial Policy 
Resolution. This House has heard for 
a very long time pol cy statements by 
the hOin. Mmisters and by dllferent 
Ministries tnll~ oil, III a mailer of 
fact, IS to De conllned to the public 
III!CtOl", beclluse of the importancp of 
011 u. Ih~ uverall t>Cono.ny uf this 
country. 

La.t time the han. Minister, picking 
a s~n tenct: from my speecn, said tnat 
the public sector is leading, and the 
public sector has taken a lead"ng 
part. The whole question I. whetner 
th" public sector is taking a leadmg 
pkrt, 0 .. the Government Is allowmg 
certan foreign interests to hav" a 
hold on oil exploration in this cuun-
try. We hllve gOt our own apprenen-
olOns DecaUse of th" hesit.ting and 
sometimes snrprinsingly surrenClerJng 
polIcy of the Government with tne 
for.lgn oil monopolists and tnat IR 
wh~ we s.y that this Parliament can-
not delegate powers to the liovern-
ment of I.,dla to enter into agree-
ments with foreign oil interests. our 
apprehension has been substantiated 
not only by agreements entered mto 
by the Government of India but DY 
certain newspaper reports which W~I" 
being publicised in this country of late 
reviewing our oil policy. 

When we achieved our independ-
ence in 1947, apart tram a little oil 
field that we nave got 'n Assam WnJCIl 
Is controlled cumpletely by Ine 
Burmah-Shell group of companies, we 
did not have any oil fields, or IIny 
011 explormg ".vstem, .... d Wt< we,." 
lacking in SCientific personnel. But, 
of late, even long before the 0.1 and 
Natural Gas Commi~slon was consti-
tuted as a statuto~ body, our owu 
&c'entists, wilh the help 01 other 
friendly foreign countries, were able 
to make substantial contrlbutlouS In 
the explol atlon 01 oil And tne t,on. 
Members will admit, and the entire 
11011.. '''Ill aclnlll Ihal til s has b.>en 
done by the on and Natunral Gas 
Commission by exploring oil in al\ the 
dill'erent villages a.nd various part:: of 
India. 

Now the hon Minlsler com ... betore 
this House and says that by th" ) eu 
1970 the total consumpt'on of oil III 
this country will be to the tune of .u 
million ton. and so the little work 
that we are going to do will not be 
sufficient in urder to meet the require-
ments of this country. About the 
new policy enunciated b) the Gov-
ernment I want to point out to" tho 
House that the Governmellt have sent 
a memorandum and also brochures 
to almost all Embas.ies, and it is not 
known to Ihie House to which part of 
the world or Ihe oil sector of the 
world, Ihe Go,"ernment wants to coo-
fllle ils activities. Because, there are 
two parts or oil sectors in the world, 
nne of which is the oil monopoly 
which is controlled by the Burmah-
Shell group. the other is the 011 
monopoly which is controlled by the 
Standard Vacuum Compan)~ne I. 
Am~rican and the other is British, 
These are the oil monopolies which 
cootrol the whole oil supply tu the 
world, except a little production in 
the soc'alist countries. Of course, 
there are some small companies like 
the Italian comp.ny, which is con-
trolled by the Italian G"vernment. 
Japan has also a company and that 
has made an insignilioant "cor.tribu-
tion to thE: OIi monopoly, but stil: the 
control remains with those two 
groups. 

So, I want to warn this 1I0use and 
the country of the inherent dangers 
in looking to the west, or invitin, 
these companies to explore oil in our 
country, because for the last 20 to 25 
years this country has suffered a sor-
rowful plight because of our depend-
enc. ~Jl the Burmah-Shell group or 
the Standard Vacuum, and our Gov-
ernment had no alterr •• ti". except 
to accept the terms and cond" tiona 
dictated by th0ge oil interests, though 
they were not Ir. the interests of 
our country. It Is not to be repeat-
ed. We have got serious apprehen-
.ions whether it will be repeated. 

When We tslk of oil we must re-
member th.t oil is now revolvln, 
round international politics; arid aa 
long as oil controls the economy ~f 
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[Shri Narayanankutty Menon] 
the entire country, if the oil industry 
is controlled by the big monopolista 
ir, tht Unllld 5tgte& and England, if 
the licences for exploration are 
gran ted to these foreign monopolista, 
certainly there will be political cir-
CUlII!PU IiLn B. IS now ~luatmg in the 
Middle East today. 

It is interesting to note that in the 
year 1959, in the days when the 
American President Mr. EisE:nhower 
was visiting this country and telling 
us "we stand for peacE." hls Gwn 
country, where half the oil world is 
concentrated, the Wall Street 0'1 
monopolists were talking in terms of 
war. They were sal ing that if there 
is a m~lting of the cold war between 
the Soviet Union and America, if 
there is a lessening of tension, the 
0:1 industry will suffer. In this con-
nection I would like to read a remark 
made by one of the biggest oil mono-
po~ists of the United States of 
America; Mr. R.' G. Follins, whose 
company controls three members of 
the cabinet of President Eisenhower. 
He said: 

"If there is a genuine settlement 
between the Soviet Union and the 
United States of America in a dis-
armament conference, the impact 
on the oil industr} and, on the 
whole economy of the United States 
would be terrific. It would be hard 
for me to believe that such a ter-
rible thing could ever happen." 

This speech was reported in the Willi 
Street Journal of 1st November, 1953. 
So, the oil monopolies of the United 
States feel that a lessening of inter-
national tension and understanding 
between the Soviet Union and America 
would be disastrous for thcm. So. we 
may rest assured that these geC1tle-
men controlling the oil 'nterests whom 
70U want to invite to this . country 
will bring the same ideology here. 
They want mounting profits and do 
not want lessening of tension which 
We require. which the Sov'et Union 
and also President Eisenhower re-
quIre. So, oil always brings politics. 

Look at the Middle East. For the 
last fifty years the rich oil fields of 
Saudi Arabia, Iraq and Iran have been 
completely controlled by these same 
people. 

Mr. Deputy-Speaker: That might 
be a good argument for not inviting 
them, but he should confine himself 
to the terms. 

Shrl Narayanankutty Menon: I am 
commg to the point. They can be in-
vited. I do not mind, but the terlD5 
on which they are invited should be 
approved by Parliame"t, because the 
agreement w:th ARAMCO gave only 
a little royalty to the Saudi Arabian 
King and he was satisfied berause he 
did not care for the economy and the 
development of his country. After 50 
years when there was a resurgence 
of Arab nationalism throughout the 
Middle East, they could stand up to 
the company, and the terms were 
made a little better. At the same 
time, the Ki"g negotiated weth the 
italian company on a different basis 
and a little difference was made. 

I am pointing this out because the 
entire oil press is stress'ng that their 
own original formula of fifty fifty 
should stand. and anybody who inter-
feres with it should be fought out. 
Therefore, when there is competitio" 
between the big concerns and the 
small oil corporations wh'ch are 
coming out to disturb the formula, we 
should not be caught in this inter-
national struggle. 

Why should we invite these people? 
That is the whole question before the 
House today. Our Oil and Natural Gas 
Commission is carrying on very well. 
It might be true that the capacity of 
the Commission today is very limited, 
but we have been co-opernting with 
Rumania and the Soviet Union. Th" 
Min'ster may tell us if there is any-
thing wrong with that co operation, 
and why it should not be extended to 
have more and more of scientific per-
sonnel trained in this country, so that 
the Commission is able to control oil . . 
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exploration in this country. Certain-
ly Governml!llt should prefer that 
eourse than inviting private capital 
from outside. 

We feel that givin, blanket power 
to the Government is dangerous. My 
hon. friend the Minister, the demo-
erat that he is, will not also object 
to thos amendment because by it we 
are not prevl!llting him from enter-
ing into any agreement. We are giv-
ing him complete power to negotiate 
with tbe oil companies On the strength 
of this brochure. He can negotiata 
and arrive at his own terms, but then 
he should come to the House with 

. those terms and convince this House 
that they are better for us, and 
this House will certainly, without any 
delay, approve the terms. So. he 
cannot object to that. 

His calculation is 14 mlllion tons 
of oil by 1970, but about the capital 
expend'ture required for that there is 
some difference of opinion, because 
the Bunnah-Shell which knows more 
about oil, has stated that if the entire 
oil industry is handed over to it. it 
can see to it that by 1970 the produc-
tion will be 14 million tons at a cost 
of Rs. 230 crores. That has to be 
accepted. Even if it coots Rs. 300 
erores Government has got the money, 
this House will vote tne money for 
that, because more than anything else 
this country should become .elf-suftl-
cient in oil because our economy and 
entire sovereignty depends upon our 
self-sufficiency in oil. 

There is no point today in talking 
about war or Our sovereignty. So 
long as the Burmah-Shell and Stan-
dard Vacuum Oll Co., whirh have got 
the ideology which I just now read 
out control oil distribution in this 
country, to talk about our sovereignty 
is ridiculous. 

8hrl D. C. 8harma (Gurciaspur): 
No, no. 

8hri Narayanankutty Menon: If 
we want self-suft!ciency in oil, it 
should b. controlled by us. You may 
get help from the Soviet Union, U.K. 

or U.S.A,; we welcome it, but it 
should not be on the terlll3 :agreed to 
by the successors of Mossad iq in Iran 
with the oil consortium, as &udl 
Arabia has agreed to with ARAMCO. 
It should be an agreement favourable 
to us while assuring the company in-
vesting its money for exploration of 
oil here a legitimate return on Iii 
capital. 

The hon. Minister has not told the 
House his idea in inviting these 
people. No company Ms ever come 
forward to invest its precious money 
in this gamble of exploring oil unless 
it is allowed to share in the profits 
till the oil is refined and aistributed . 
We are going to hav~ two refineries 
at Barauni and Naharkatiya, and two 
big State oil compani~s h"ve been 
formed, one for refining and one for 
distribution. If the foreign compa-
nies are invited, they will come in 
direct conflict with our policy since 
the history of oil shows t!-at they 
will not be satisfied unle... they are 
assured of profits up to Ihe point of 
distribution of the oil. 

One mistake has been committed in 
1950. We allowed Burmah-Shell to 
have a big refinery. They c .. n import 
oil as they want and have it refined. 
If oil sprouts in Cambay now, the 
Minister will find difficulty i" selling 
it to the Bombay refinery b~cause he 
cannot fix the price for it. 

The MlDlster ot Mines and 011 (8hrl 
K. D. Malavlya): No diftlculty. 

Shri Narayanankutty Menon: We 
are going to have a pipe-line from 
Naharkatlya to Barauni. If there had 
been an over-all plan of our oil re-
sources to locate our refineries at 
proper places, it would havp. been 
more prOfitable, but .... e allowed the 
private companies to have their re-
fineries, and they chose the coast be-
cause they wanted to import oil, while 
the policy of the Government is to get 
our own oil. The three refineries in 
the private sector will come directly 
into conflict with the one we are 
establishing in the public sector. 
Therefore. there is that contradiction 
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In Government's own p"lit'y. That 
should not happen in exploration also. 

They ha'le entered into an agree-
ment as far a3 the Bengal basin is 
concerned with Standard Vacuum. 
The hon. Min.ster should be pleased 
to tell us at least tnolay his own 
impression and he impression of the 
Oil and Natural Gas Commission 
about the working of this agreement 
wh.ch has become so notorious not 
o.dY in this country but international-
ly. Abou, Rs. 4 crores have been 
spent sO far, and every time a jig goes 
down, the return the Government gets 
is only a piece of paper "dry well". 
Ha. he got any data collected by the 
company? The entire da a has been 
flown to New York when the Govern-
ment has s!lent half the money. The 
e"tire basin has been wasted for four 
,-eva. As I have pointed out on 
s\:: Jo.!.l'al occas~ons, no oil company 
wh:ch is importing oil into this com-
pany and distributing it and getting 
about R;. 50 crores as profit i. 
interested in finding oil in this coun-
try. because they know very well the 
Mni.ter will catch hold it and their 
profit will be reduced. 

Therefore, I give a warning to the 
Minister that even in carrying on 
negotiations, he should be mindful of 
I he disadvantages that the semi-
independent countries of the M:ddle 
East have suffered. We are a 
sovereign country today. We have got 
technical assistance from many coun-
tries. Even if the companies refuse, 
we can shnd up 10 them. and on the 
basis of our present technical aFsis-
tance, even at the cost of a little sac,i_ 
flee, we will be able to do the job. 

So, he should not object to coming 
before Parliament with the terms 
before they are finalised, because the 
agreement is so important. If it is 
in confonnity with the policy of the 
Government, it can be passed very 
easily, and the Government wnt also 
have a majority. It will take only a 
very short time to get it passed here. 
Even according to the notification, 

31st January i. the last date for sub-
mission of applications to the Govern-
ment of India for oil exploration in 
Ihis country. When the applications 
would have come, the House will be 
in session for about three and a halt 
mO"lths; and he can just negotiate 
with them, and during the next ses-
sion iself, he can get this passed. 
Therefore, I commend my amendment 
to the House for acceptance becauFe 
it is very innocuous, and it will not 
give even the slightest trouhle to the 
hon. Minister, and at the same time, 
it will save the count,y, save he 
House and save the people of this 
country from all misapprehensions 
and d:sadvantages which the Govern-
ment of India them.;elve; admit oday 
they had in 1950, 1951, 1952 and 1954 
when they entered into these agree-
me.lts. 

Shrl K. D. Ma'avlya: I am sorry it 
will not be possib'e for Governmen to 
accept the amendment that has been 
moved by Shri Narayanankutty 
Menon. and which has been given 
notice of by a number of hon. 
Members opposite. 

The amendment will crea'e a situa-
tion, in my opinion, which will take 
away the clements, both cf busi-
ness and of propriety, in the entire 
transaction th.t will have to be 
undertaken by the Oil and Natural 
Gas Commission on behalf of Govern-
ment. I do not think any successful 
negotiation cou'd be carried on, and 
positive and frui ful remits achieved, 
if the details of the negotiations are 
brought before the forum of the 
House simultaneously when at· em1)ts 
are made to reach a successful con-
clusion of the agreement. As a matter 
of fact. nowhere either in the public 
sector Or in 1he private sector, now-
here either in the West or in the East, 
can such a situation be acceded to by 
the negotiating parties. Even pre-
suming that all that the hon. Member 
has said is right, and there is a big 
gap today and Government are weak, 
as he thinks, yet in that si~uation, no 
party will be willing to go and nego-
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tiate on the conditions postulated or 
implied in the amendment that has 
been moved by my hon. friend. The 
advantages which Government will be 
playing for in negotiations will also 
be undone, if each time Government 
have to come up and obtain the sanc-
tion of the Lok Sabha to the agree-
ment in all its details. 

Shrl Narayaaankutt, Menon: My 
amendmen t is only to this effect that 
after all your negotiations are over, 
and the agreement is entered into, it 
comes actual1y into effect only af er 
being approved by the House. So, 
there is no need to come before the 
House while the negotiations are 
going on at all. 

Shrl K. D. Malaviya: .I admit that 
that is the implication, but once the 
agreements are not reached, and they 
are brought before the House for 
ra itlcation, then all that has been 
done in order to win c~r •. aiH ad"ant· 
ages may be 10.1. That is a theoreti-
cal situation, which t want my hon. 
friend to consider. 'r"e~ef"re, no 
party will be willing. !I1uch less a 
government, to put fl"'wud all the 
working of its mind and the unfold-
ing of arguments and tr~nd3 to win 
the competitive element > g"mst thp 
other party. while things ... e not 
finalised. Therefore, I submIt that 
such a situation will Mt I:-e ;n the in-
terest of the very object that we have 
before us. If I had tune at my dis-
posal, I could have 'ri,:d to expla in 
my situation by putting forward 
certain illustrations ~nd exaMples. 

Shrl T. B. Vlttal Rao (Khammam): 
The han. Minister has plenty of time. 
Therefore, he may please let us know. 

Shrl K. D. Malavlya: Looking to the 
past, if any particular pattern of 
agreement was not according to my 
han. friend. and according to ourselves 
also. was not very much as we liked, 
it WRS not because the agreement 
could not be ratitled before it was 
finalised and sanctioned. Of course, 
!Parliament is always there; if we 
want a particular pat'em of agree-
ment to receive ratitlcation from the 
Parliameat. wei!. we c~ulc!. bring It 

Natural Gu Rule. 

forward before it. and by sheer 
majority of votes. we can h~ve it rati-
fied. and the 'Ayes' and the 'Noes' will 
decide it. But that is not the point. 
There is something deeper involved 
in it. The en ire 011 indu'try and the 
objectives which we are pursuing to-
day a"e inherent in ouch a situation. 
Therefore, without going into further 
detai.., I would say . his; I rely on 
the intelligence of my han. friend who 
has made a very eloquent speech just 
now, but I would request him to 
apprec;ate the viewpoint ; hat I want 
to put forward, namely that while 
negotiations are going on, while they 
are not finalised, while 'he seal of 
ratification by Government has not 
been given to them, it will not be 
businesslike or proper to disclose a\l 
the details, on the suopoo,Uon that 
they have not yet been sanctioned and 
they will have to receive the Fancl" on 
of the House. Such a situa ion can be 
disadvantageous to us, just as it c.n 
be disadvantageous to the other party. 
Therefore, even though we may like 
to get a very favourable situation 
in our favour and m.y be 
hopeful of it, the very possibility that 
this has to be rat:tled, and al\ the 
details are to be disclosed can pul\ 
back 'he negotiating party from put-
ting forward certain conditions which 
they may not like to make public. 
Once the whole thing has been tlna-
lised and ratitled and the agreement 
reached, 'hen and then alone will the 
negotiating party be entitled to feel 
that the agreement hos been reached. 
Of course, the papers relating to the 
agreement or the copy of the agree-
ments will be laid on the Table of the 
House, and if neceso;;ary, some discus-
sions could take place, if the House 
so desires, and opinions offered with 
rcgard to the ratitlcation and the 
nature of the conditions contained 
therein. This is al\ that I want to oay, 
and I hope my han. friend will give 
his due consideration to what I have 
said. 

Shrl T. B. Vlttal Rao: Government 
have realised this too late. 

Shrl K. D. Malavlya: There are 
many other points which have been 
raised bY my han. friend. I thint 
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many of them have a larger back-
ground and are more fundamental 
than what is relevant to the amend-
ment that has been moved by my han. 
friend. 

Shri Narayanankulty Menoll has said 
that he is apprehensive of the fact 
that if these terms· are not ratified by 
the House and are not scrutinised by 
the House, an agreement like the 
lndo-Stanvac agl'eement might be 
repeated. I think he is not justified 
in having such apprehensions. Since 
the Indo-Stanvac agreement was 
reached between the two parties, that 
is, Government and the Standard 
Vacuum Oil Co., much water has flow-
ed; great changes have ocurred; the 
policy ha~ been revised. Today, we 
are working under totally dilferent 
circumstances than what we were 
working when this agreement was 
concluded in 1952. 'i'he I"dustrial 
Policy Resolution was approved by the 
House in 1956. Therefore, basically, 
the conditions have changed very 
much. Secondly, since the Industrial 
POlicy Resolu ion has been approved 
by the House, further great changes 
have occurred such as our getting 
more knowledge of the technique and 
the difficulties of oil exploration and 
also our getting greater confidence in 
ourselves because of our grappling 
with the problem. Therefore, it is not 
likely that any oil exploration 
interests, however mighty they may 
be, however intelligent they may be, 
and however experienced and know-
ledgeable they may be, could win this 
race, in so far as getting an upper 
hand in the negotiations is concerned. 
Government are assisted by an army 
of technicians who know the job. 
Sitting in their company, we have 
also got a little insigh' as to how 
these negotiations shou:d be conducted. 
Therefore, my hon. friend need not be 
afraid Of such a situation that any 
pattern of agreement not consistent 
with the interest of the nation is 
likely to be accepted by Government. 
Nevertheless, the declaration made by 
me in the House a few weeks back has 
to be understood in the fullest context 
and its signiftcance also realised. 

NatuTal Gas Rules 

The fact is that we want a certain 
quantity of crude oil to be discovered 
and produced as ooon as possible. 
When I gave a figure of about 14 
million tons by about 1968 or 1970, I 
gave a rough indication of a probable 
consumption of crude oil by the nation 
by that time. No one, whe'.her it IS 
the Burmah-Shell, the big ones or the 
small ones or ourselves, can say with 
any degree of precision-r.o one clin 
be dogmatic about it-that a certain 
quanti y of oil will be found out in 
such a time by spending so much 
money. By and large, we have still 
to prove that in the large areas of our 
sedimentary basins, about 400,000-
square miles, We will find adequate 
quantity of oil. In the totality of 
circumstances, a real, geological and 
technical assessment has still to be 
made as to whether we shall get 
!ufficient quantity of oil, for our coun-
try or not. That can only be done 
when a fairly big oil discovery 
io made in our country in the depths 
of the Himalayas stretching from 
Kashmir to Assam. The discoveries 
in Naharkatiya, Hugrijan, Moran or 
Cambay do not lead us to that conclu-
sion, that our sedimentary basins arc 
capable of containing a very large 
deposit of oil. 

I am not saying this because I take 
a pessimistic view of the situation but 
because I :.'\Tant to take a realistic view 
of the thing. It is nol possible for 
this country to stand this strain of 
spending-burning-about Rs. 101t 
crores to Rs. 200 crores in foreign 
exchange every year. We have got 
to strike a balance, that is, Of reduc-
ing this drain of foreign exchange 011 
us and also spending progressively 
more and more money in order to win 
our own crude oil in the country Sl> 
that we may become self-sufficient. 
For that, we hav', got the In-
dustrial Policy Resolution, which 
guides us. That Re.olution is clearly 
indicative of the t,.ct that such basic 
and key industries :ike sted and oil 
have to remain under the' control 0' 
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the Government. But if national 
In erests so demand, such deviations 
could be made which would not 
depart from the fact that administra-
tive and policy controls and such 
other controls will remain with the 
Government. So long as the initiative 
in the oil induetry is retained with 
Government, why should our friends 
opposi e or anywhere else be afraid 
of a situation where by collaboration 
between experienced people and our 
own Govcr~ment, we can d'scover 
lOIIle oil which can not only be pro-
duced for us but will also give some 
legitimate profit to the exploring 
party? Government do not grudge a 
little profit, a reasonable profit to 
them, to the companies coming here. 

Shrl T. B. Vlttal Rao: But you give 
more profit. 

Shrl K. D. Malavlya: Government 
are willing to take a liberal view. I 
say this so that everybody who wants 
to come to Fearch for oil must not be 
misled by any situation where we 
want to say or do things in reserva-
tion. We do not grudge a liberal 
interpretation of 1 he profits that might 
accrue to the party which might search 
for oil and lind out such oil. But 
that does not necessarily prove 
that any party which comes and wish-
es to search for oil does so becau.e it 
must shar" for itself the processes 
from discovery right up to the distri-
bution of the oil. My hon. friend, Shri 
Narayanankutty Menon, says that 
nobody is interested in coming and 
searching for oil. producing the oil 
and thpl' going away leaving us with 
the process of distribution of aIJ that. 
I presume he said that. I hav~ a case 
against it. What have we done In 
the case ot the Assam Oil Company? 
WiJI my hon. friend consider this 
aspect and tell me? Have we not per-
suaded the Assam Oil Company, to 
enter into partnership with Us on the 
basis that the price which they will 
fix for the crude oil wiJI be negoti-
able and wiJI be sulJject to the appro-
val ot Go'ltrnment? Have we not 
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taken the entire quantity of crude oU 
which is going to be produced there 
for refining under a public sector re-
finery? If we can get aU the oil that 
has beon produced by the Assam Oil 
Company for our public sector re-
finery, why should our hon. friends 
be afraid that all the oil companies 
that wish to come and search for oil 
want to exploit the whole thing and 
that we are so blind to our interests 
that we will just allow them to 
exploit us? 

What I mean to say is that the 
situation is so totally changed today 
that everybody has become more 
reasonable. Thcretore, I also want my 
hon. friends to take a reasonable atti-
tude in the matter. 

Shrl T. B. Vittal Rao: Have they 
become reasonable even now? 

Shrl K. D. Malavlya: do know 
that there are differences in the 
approach of the exploring company 
and the interest of the host Govern-
ment. I concede that point. I know 
that there are differences in outlook. 
Any company which wishes to come 
and search for oil would like to have 
the maximum benefit. It is for us to 
see how far and no more. That Is 
a point that has got to be left for 
negotiation. If we do not leave it 
for nego' iation, I just do not know 
what is the alternative way by which 
we can get it done. 

Therefore, I hope tha t my hon. 
friend who knows such a lot about oil 
and the mechanics of oil, how this 
business is conducted and what is the 
background, political and economic, ot 
the oil industry, will appreciate that 
the situation in which we are placed 
today compels us to take such a blend-
ed view of thing. that while ret~ining 
the initiative with us, while develop-
ing the public sector project under 
the Oil and Natural Gas Commission 
and while also seeing to it that we 
produce the maximum quantity ot 
oil by our own efforts, we have also 
got to see that some quantity of oil 
is produced in the country, for which' 
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'We have to create conditions In which 
.those who come here with their 
1Jloney and know-how find a favour-
.able situation here in order to do the 
job. That favourable situation is a 
situation whore the two parties have 
to sit down and agree upon a pattern. 
That can only be done when they are 
left in peace and they try to under-
stand each other. One viewpoint has 
got to be consistent with the other 
viewpoint in so far as the two inte-
rests demand. 

Having said that, I think my hon. 
friends will realise that this is not an 
easy task-where a little amount of 
confidence has got to be conceded, 
where it has to be agreed amongst 
ourselves that we are not going to for-
sake or deviate from the Industrial 
Policy Resolution, wnere, neverthe-
less, we have got to gIve a chance 
to such people as want to come and 
search for oil and find suitable and 
favourable conditions to dO BOrne 
business here. 

Now, my hon. friend has saId that 
the foreign help m OIl exploration 
should be honourable. I admit It 
must be honourable; otherwise it is 
not worth touching with a pair of 
tongs. 

He has referred to certain figure •. 
I do not know where he got them 
from. He quotes Shell as the autho-
rity. I think in order to win about 
14 million tons of oil and to process 
it and use It will require much more 
than what my han. friend has stated, 
namely Rs. 230 crure.. It may be 
2 times or 3 times that amount. 

Shrl NarayanaDkutty Menon: I did 
not say 30 crores. I said Rs. 230 
crores. 

Shrl K. D. Malaviya: Yes, he said 
Rs. 230 crores. But I think it will 
require 2 or 3 times more than that; 
at least much more than that. 

When my han. friend referred to 
a leading part of the Oil and Natural 
Gas COmmission, I think, he means 

what he has said. I entirely agree 
with hIm and I assure him and t!le 
House that in the entire business of 
oil the intention of Government is to 
see that the Oil and Natural Gal 
Commission takes a leading part De-
cauSe we have to do our own job. 
We depend upon help from outsiders 
and others and should welconlt' it. 
We must try to build up our own 
strength and we must try to stand on 
our own legs. That is the fundamen-
tal principle and we wish to pur3ue 
it in this way, getting all the help 
we can from our friends the USSR 
and Rumanian Governments. 

My hon. friend asked, is the aS8il-
tance not satisfactory and alI that. 
The assistance that we are getting i:l 
the supply of equipment and the 
supply of the know-how is most wel-
come and desirable and we are bene-
fiting a lot by that. But for that, pe,-
haps, we would not have made any 
progress. 

I have no doubt that there ilJ Ii 
growing tendency amongst otner 
friends also to appreciate Our SltUII-
tion and to sympathise with our POSI-
tion. Therefore, now, the situation 
has improved and is improving. We 
are getting promises of help from 
other quarters also. We should wel-
come that very much though the 
situation is not as difficult as it was .. 
few years back. For this the credit 
must go primarily to the team c;f 
people that have been working here 
and the assistance that we have gQt 
from our friends the USSR and the 
Rumanian Governments. 

I have nothing more to say except 
that I. hope this amendment will be 
withdrawn by my friend and that my 
friends will give an opportunity to 
Government to pursue the prosecu-
tion of this programme and policy 
that has been made clear by me from 
time to time in this House. 

Mr. Deputy-Speaker: Does the hon. 
Member want this to be put to the 
House? 
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S!.. 
Meaon: Yes, 

Mr. Deputy-Speaker: The question 
is: 

"This House recommend. that 
in the Petroleum and Natural Gas 
Rules, 1959, laid on the Table on 
the 25th November, 1959, the follow-
Ing proviso be added to rule 8, 
namely:-

'Provided that the Central Gov-
ernment shall conclud. Ruch Rgre.: 
ment only after the terms of the 
said agreement have been approv~d 
by both House. of Parliament.' .. 

Those in favour will please Bay 
"Aye', 

Some HOD. Members: 'Aye'. 

Mr. Deputy-Speaker: Those against 
.... iIl please say 'No'. 

Some HOD. Members: 'No'. 

Mr. Deputy-Speaker: I think the 
'Noes' have it. 

Shrl NarayaDBDkutty Menon: The 
'Ayes' have it. 

Mr. Deputy-Speaker: Then I can-
not take it up now; it will have to 
be held over. Can it be held over 
till 3.00 p.m.? 

Shrl T. B. Vlttal Rao: At 2.30. 

Mr. Deputy-Speaker: We will take 
it up again at 2.45 for voting only. 

Now, let us proceed to the next 
item. 

• 

IUS bn. 

MOTION RE REPORTS OF THE 
ORISSA MINING CORPORA1'ION 

Sbrl PaDirrahl (Puri): Mr. Deputy-
Speaker, Sir, I be, to move: 

"That this HOuse takes note of 
th~ First and Second Annual Re· 
ports of the Orissa Minin, Cor-
poration (Private) Limited for the 
years 1957 and 1957-5&, 1lIic! on the 
Table of the House on the- 16th 
February and 19th Noven.ber, lSb9 
respectively." 

This Orissa Mining Corporation hal 
been established for the la,t 3 years. 
In the First Annual Report its ob-
jective have bee ~ made very clear. 
It has been stated: 

''The objects rur which the Cor-
poration is established are, the 
raising and assembling and tran3-
porting of iron ore and o'her mine-
rals in such areas In Orissa as the 
Corporation may from time to tIme 
determine, for the purposes of "ale 
or export, and the doing of all other 
thin!!s as are incide~tal or co,,-
ducive to the attainment of the 
above objects, including the provi-
sion of facilities for the transporta-
tion from the mining areas to lind 
at Paradip." 

It nas been .peciflcally stated that 
the Mining Corporation has be"n 
established in pursuance of the ob.iec-
tives laid down in the IndustrulI 
Policy Resolution Of the Govemmlmt 
of India. It is the first and the "r-
liest undertaking in this field, both 
the Government of India and the Gov_ 
ernment of Orissa having a share In 
it. And. it is the first Mining Cor-
poration in India which was formed 
to carry out the object laid down in 
the Industrial Policy Resolution. 

But, if you go through these two 
annual reports you will find that 
though attempts have been made by 
the Corporation to implement the high 
objectives for which It was establish-
ed, the shortcomings which have 
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come in its way have nut helped It 
to grow as It was desired orginllUy. 

I was going through the Industrial 
Policy Resolution. So far as mining 
of iron ore IS concerned they Ull ye 
very specilically mentioned that Gov-
ernment have taken the very dell-
berate decision to expand the publ!c 
sector 80 far as the MIning of irun 
are is concerned. 

This Orissa Mining Corporation 
which was started in May 1956 na. 
not maDe very good progress. From 
the working results which have Deen 
explained not in great cietail but m 
brief in the two annual reports, It IS 
revealed that the Corporation has not 
got sumcient encouragement 'from the 
authorities concerned. It has Deen 
said that the workmg results will De 
more signincant If the areas had Deen 
increased. It will then be posslDle 
for the Corporation to secure large-
scale economl"~. 

You will lind that this Corporation 
for the last 3 years had applied for 
leases of arells which are rich In Iron 
are, chromium or manganese ore 
deposits. But the corporation has 
not been favoured with the lease. 
Rather, private individuals have neen 
given over-riding considerations !lnd 
the application of the Corporation !las 
been overlooked. 

It has also been stated in the repon 
that the Orissa Mining Corporatloa 
has experienced difficulty in securmg 
adequate supply of wagons as a con-
sequence of which the entire produc-
tion could not be rail"d from one of 
its mining areas, for example, in the 
district of Mayurbhanj near Padam-
pahar railway station. It has been 
stated in the report that the Corpo-
ration was not given railway plots in 
the Jaipur centre where it has got a 
mining area being worked out. They 
were not readily available to the 
Corporation. Because of that it could 
not raise the necessary amount of iron 
are. 

Mining Corporation 

Simila.rly, let us look to the appliclI-
tion fol' mining lease. Orissa poss_ 
ses vast resources of mineral or"., 
Orissll is very rich in iron and chrorue 
oreS. H7 per cent of the total chroru .. 
ore available in India is in Or15sL 
You will be surprised to know that 
an area of 1.4 square miles con tam-
ing Cllrom" 01'" 111 the Cuttack district 
was given in lease to a private pany, 
Sirajuddin and Company and not to 
the Orissa Mining Corporation though 
It is a State undertaking. It has 
been estimated that Or15SI1 possess"", 
at least 2300 million tons of iron ore. 
An area in Cuttack was prospected 
by the Corporation and it applied 10r 
that area. It was estimated that tne 
iron are reserve in that area was 2'1 
million 10ns. Though the Corpork-
tion applied for this area earlier than 
a private interest, its application was 
not forwarded for the consideratior. 
of the Ministry of Steel, Mines and 
Fuel. I do not accuse Shri Malaviya 
because the application did not come 
but was retained by the State Gov-
ernment. The private interests, Nan-
dram and Hantram applied for this 
area in April, 1957 while the Cor-
poration applied for the same area in 
February 1957 but it was not favour-
ed with the lease. 

In answer to one of my questions, 
the han. Minister has admitted that 
the application for the Tomka and 
Sukinda areas was not forwarded to 
the Government of India for consi-
deration. The private mining inter-
ests, Sirajuddin and Comapny 311c! 
Nandram and Hantram are given 
more preference than the Corpora lion 
though it is a hundred per cent con-
trolled Government Corporation. 

I can also cite the instance of one 
private mining interest that applit!ll 
for lease in that area, freE< area. Tho 
Government Of India appointed an 
expert committee to visit the plac. 
in Orissa where there were deposits 
Of iron are and lither ores. The Com-
mittee has also said that certain por-
tions should be reserved for these 
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fl·e. are&.> fo> t:.xploitation completely 
by the State sector. But you will be 
surprised to know that in these very 
areas in Cuttack, one private mining 
party applied for lease for an area of 
1245 acres for which the Corporation 
al.o applied. But preference was 
given to the private mining interest 
and it got the 1245 acres. But it 
encroached upon 83 acres more from 
that free area and no action is being 
taken against that concern though the 
Corpor"tion has been deprived of 
this. 

I shall nof refer to the limited re-
source, of the Orissa Mining Corpora-
tior.. The hon. Minist~r is very wen 
aware of that. It is not that the officers 
of the Corporation do not want to 
work but they are working under 
hardships and the State Government 
is interfering at every step. I got a 
leLter from the capital of Orissa, 
Bhllbaneshwar. The General Mana-
ger of the Corporation, Shri Rama-
chandran, is being forced by the 
State Government to give a lease to 
the private mining interests and 
elforts are made not to forward the 
application of the corporation. I would 
like to be enlightened on this sub-
ject by the hon. Minister. If a cor-
poration has been established bv the 
Governments of India and of Orissa 
with the sale objective of implement-
ing the Industrial Policy Resolution 
of our Government, if it does not jl!et 
any preference during the last three 
years of its formation, what is the 
necessity of having a corporation in 
the public sector? The hon. Minister 
must look into all these things. If 
the officers of the Corporation send 
any complaint, do they ask any 
favour from the Government at 
India? They must be given prefer-
enCe and they should not be intimi-
dated by the State Government mak-
ing the Corporation to suffer. 

I shall now refer to the disabilities 
of the Corporation. I know the hon. 
Minister Is aware of them. The 
Corporation has got vast scope for 
development. You will find in the 

Mtning CorporatIOn 
report that it intends to expand it. 
activities by Rs. 10 or Rs. 5 lalths. I 
would urge upon the Minister to .eP 
that it gets sulflcient capital so that 
it can expand its activities. 

The State Trading Corporation has 
its dealings with the Orissa Minin. 
Corporat.on so far as the export of 
iron ore is concerned. This Corpora-
tion was established with a particular 
objective-that is to see that the port 
of Paradip also develops through the 
export of iron ore. What was thp 
amount of ore exported through thIS 
port and how much of it has been 
secured from this Corporation "nd 
how much of it, from private Inter-
ests? IS,OOO tons of iron are were 
exported through Paradip and onlY 
about 3-4000 tons had been secured 
from this Corporation. The rest came 
from Nandram and Hantram. Is It 
that the Central Government and the 
Government of Orissa intend havin. 
a port only to satisfy the private min-
ing Interests who will get what profit 
they could and not the Corporation! 
All these pOints need an enquiry. I 
think the hon Minister has not been 
kept informed of all these develop-
ments and the difficulties the Cor-
poration is facing. So far as the ex-
port of iron are is concerned, you will 
see that the Corporation Is working 
under difficultIes. 

Now let Us look to the cost of rais-
ing Ir~n are. In Maharajpur mines 
and Mayurbhanj mines It comes 10 
about a little over Rs. 5 per ton. Wh .... 
the are is sent from the pit-head to 
the rail-head the cost comes to about 
R. 17 per ton. Sir, al! the minl'lg 
ar~as which are situated in the inac-
cessible part. of Orissa have been 
given on lease to the Orissa Mining 
Corporat.ion. You can very well im-
agine why when the raising cost per 
ton comes to Rs. S per ton the cost 
comes to Rs. 17 per ton when it Is 
transported to the rail-head. now 
can the Orissa Mining Corporation 
compete with private mlnin, 
interests! 

These private mining Interests hRve 
taken on lease the mining areas In 
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CutLack. Sukmda and Tomka. They 
a,'e able to raISe iron ore at Rs. 3 to 
Rs. 4 per ton and they are sellinl 
that orl: to the Gover,unent of Orissa 
at Rs. 27.25 per ton. You can very 
well see thl: difference. The Orissa 
Mmml Corporation is working with 
all kinds of difficulties. How can 
such a concern be profitable, where 
thl: Government of India has invest-
ed money and the Government of 
Orissa also has invested money~ 

'l'h" hon. Minister of Steel, Mines 
ana Fuel, Sardar Swaran Smgh, once 
disclosed m thiS House that the re-
Bources uf the Orissa Mining t;or-
pUJ.'lHIOn both in men and equipment 
are very meagre. It is a fact. Therl:-
to,·e. the Government of India should 
help them in expanding its activities 
wltn more money so that the Orissa 
M.ning Corporation can appoint more 
experIenced and skilled men and eX-
pand its activities. It is now suffer .. 
Ing from lack of funds and the Gov-
ernment of India should go to its help. 

During the last two or three years 
the Orissa Mining Corporation has 
been able to raise only 47.450 tons 
of Iron ore. Is it profitable for .. 
mmmg corporation to work if during 
the last two working years it has been 
oniy able to raise 47.000 tons of ore, 
Whereas a private mining company 
every day raises about 10,000 to 15.000 
tons of Iron ore? Therefore, it the 
Government really intends that the 
Orissa M'ning Corporation should be 
there, it should prosper, it should 
expand its activities and it should ex-
ploit the iron ore resources and chro-
me and manganese ore resources 
which are available in Orisa. then I 
would request the hon. Minister to go 
to the help of the Orissa Mining Cor-
poration. He should look into its 
difficltlties and .ee that the Orissa 
Mining Corporation gets enough as-
Iistance from the Government 80 that 
It can expand ita activities in the near 
tuture. 

Then, the Orissa Mining Corporation 
eontracted with the State Tradinl 

M,nin" Corporation 

Corporation to supply 35,000 tons of 
iron ore before 30th June, 1958. I 
would like to know from the hon. 
Minister how many tons of iron ore 
the Orissa Mining Corporation has 
been able to supply to the State Trad-
ing Corporation. The Orissa Mining 
Corporation has not been able to 
supply the required quan,ity of 35.000 
tons of iron ore to the State Tradin, 
Corporation. Why? That is because 
the Orissa Mining Corporation has not 
been able to work out the mines given 
to it. The total reserve of ore in the 
Maharajpur and Mayurbhanj mining 
areas is not more than 2 lakh tons 
to 3 lakh tons. How can the Orissa 
Mining Corporation work profitably 
with such low reserves of iron ore. 
As aglinst this, in Sukinda there are 
nearly 27 million tons of iron ore 
which has been explored. Why not 
the Orissa Mining Corporation be 
given preference and given the lease 
of these areas which are rich in ore 
reserves? Why should these areas be 
given to private mining interests? 

I will now tell you how the Orissa 
Mining Corporation is being helped 
by the Railways and by the State 
Trading Corporation. There was a 
specific provision that the Orissa 
Mining Corpora ion should help in 
providing transport facilities for the 
export of iron are at the port of 
Paradip. What fund have you kept. 
at the disposal of the Orissa Mining 
Corpora tion, so tha; it can develop 
transport facilities so far as export 
of iron ore is concerned at the port 
of Paradip? No amount has been 
spent so far because the amount 
placed at the disposal of the Orissa 
Mining Corporation is very meagre. 
As already said, the men and equip-
ment at the disposal of this Corpora-
tion are also VeTy meagre, and they 
cannot under'ake such a big task 
which th.y are required to undertake 
if they are not supplied with neces-
sary m~n, necessary equipment and 
material. 

The Ori .. a Mining Corporation has, 
as I said, lot trl!mendou8 possibilities 
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of expanding its activities in Orissa. 
The han. Minister recently has fonl1-
ed a National Mineral Development 
Corporation and that Corporation IS 
looking after the Kiriburu mines In 
Orissa. A sum of Rs. 15 crores hILI 
also been placed at the disposal of 
tha t Corporation. Why should not 
the Orissa Mining Corporation be 
gi"",,n this spccific area for develop-
men' of iron ore mines in Orissa? If 
tho llhtional M'neral Development 
Corporation has been given the ar~a 
lu l\.lrib ... ru, the Orlss" Mininll Cor-
poration should at least be givell the 
entire area in Sukinda and no pri-
vate mining interest should be ldven 
any lease there. The Orissa Mining 
Corporation should als", ". I said. be 
given thoe scope to expand its activi-
ties in that area. Then you will see 
th.t the Orissa Mining Cnrnoratior. 
will be able to give to the Goven.-
ment of India sufficient amount of 
foreign exchange becauge t.h~ Iron 
ore resources in Orissa are tremen-
dous .and they need fast develop-
ment. 

I will now refer to another point 
Why is it that the Orissa Govern-
ment is now acting as IImiddle man" 
between the State Trading Corpora-
tion and the Orissa Mining Corpora-
tion? 

The Minister of Mines and on 
(Shrl K. D. Malavlyal: Orissa Gov-
ernment is acting as "middle man"? 

Shrl Panlgrahl: Yes. The Orissa 
Government is actine as ''middle 
man" and purchase iron ore, from the 
Oriss.. Mining Corporation for supply 
at Paradip Port to the State Trad-
Ing Corporation. How much goes as 
commission I do not know. WlIJ Is 
It that the Oriss" Mining Corporation 
I~ nOI allowed to supply its iron are 
directly to the State Trading Corpora-
tion at a fair rate? In the report It 
has been said thn the Orissa Mining 
Corpora· ion is getting a fair rate from 
the Oriqsa Government and from the 
State Trading Corporation. But you 
w·n find that whereas a ton of Iron 
ore is b."ing given. delivery of at 

Paradip Port at the rate of Ra. 27.25-
per ton, the raising cost of the Oriasa 
Mining Corporation is RI. 5 per ton 
and when it goes to the rail-head it 
comes :0 Rs. 17 per ton. How can 
thp Orissa Mining Corporation make 
ani profit? There is no reason why 
the Orissa Government should en~ 
into any nego iation with the Orissa 
Mining Corporation, purchase the iron 
'>re from them and then sell it to the 
State Trading Corporation making a 
commission over it. I think it Is not 
necessary. I hope this procedure 
would not be followed In future. 

Lastly, Sir, I refer to the Orissa 
Mining C<orporatllm's recent apl>lica-
tions for lease. The Orissa Mining 
Corporation has applied for lea.., for 
13 places, and has applied for lease 
for chrome ore and also for iron ore. 
I want to be assured by the h"n. 
Minister that the applications of the 
Orissa Mining COrPoration will nllt 
be detained by the State Government. 
The application of the Orissa Mining-
Corporation should be forwarded to 
the Government of India and the Gov-
ernment of India should have no 
other consideration, private or pub-
lic, but to favour the application of 
the Orissa Mining Corporation and to 
grant the leases which the Corpora-
tion has requested, so that in the 
next annukl report W~ will be able to 
find that the Orissa Mining Corpora-
tion has progressed satisfactorily and 
has expanded its activities. 

Mr. Deputy-Speaker: Motion mov-
ed: 

''That this House takes note of 
the First and Second Annual 
Reports of the Orissa Mining 
Corporation (Private) Llmlt~d 
for the years 1957 and 1957-58, 
laid on the Table of the House on 
the 16th February and 19th 
November, 1959, respectively." 

Shrl D. C. Sharma CGurdaspur): 
The han. Member who preceded me 
has looked at the whole problem, 
mainly from the local and the Stat", 
aspects. It is a very wholesome point 
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of view. I however want to look at 
this problem not only from the limit-
ed context of the State but also from 
the all-India context. I do so because 
I think that this kind of corporation 
which is described in the report as a 
pioneer corporation is going to be 
more or less a model for similar cor-
porations. It is a corpora tion which 
is going to blaze the trail for similar 
corporations which are going to deve-
lop and. expand our mining resources 
in this country. I have no doubt that 
our resources in this field are very, 
very g."at. As time passes, I think 
we will have a neat deal of good 
out of those resources. 

The very first thing that I noticed 
in the reports in this. So far as the 
Orissa Mining Corporation (Private) 
Limitrd is concerned, on its directo-
rate there are so many I.A.S. and 
I.C.S. officers. I have a great regard 
for I.A.S. and I.C.S. officers and I 
know that the chairman of the cor-
poration i. an olllcer of a very high 
repuhtion, an olllcer who has given 
a g:>ad account of himself in several 
fields. Bu~ I should have thought 
that in a corporation like this, we do 
not require only administrative talent 
as such but we require what one 
might caIl mechanical and profes-
sional talent. I would like the direc-
torates of corporations like this to 
mgke a balance between those who 
h~ve some gift to administer and 
those who can supply the technical 
knowledge and who can help the 
directors to tide over the technical 
dilllculties and who have some kind 
of professional knowledge of these 
things. I feel that the directorates 
of all these corporations should re-
present n kind of mixed economy, a 
kind of happy combination of ad-
ministrators, technicians and profes-
sional men. I hope the hon. MiniS-
ter who is sO' much interested In the 
mining processes and who has made 
mining a live subject In our country 
wiIltake due note of this suggestIon. 

)fining C011)OI'Gtion 

I like these reports very much, 
because, not only they can stand a 
general reading as one runs through 
the pages, but there is also a lot of 
material contained In them, if one 
reads between the lines. I feel there 
has been given to us something where 
I can read something which is not 
said but Which 15 implied. These re-
ports are very good reading for what 
they say, but they are worth reading 
for what they do not say implicitly 
'and directly. For instance, I find 
that thc Orissa Mining Corporation 
is a child owned by two parents. It 
is a child of the Central Government 
and a child of the State Government. 

Pandlt D. N. Tiwari (Kesaria): One 
is the father and the other is ·thc 
mother! 

Shrl Mahanty: Thcre are always 
two parents. 

Shri D. C. Sharma: When a child 
is claimed by two paren ts, I do not 
predict a very bright future for it. 

Shrl Mahanty: Why? 
Shri D. C. Sharma: The han. Mem-

ber knows it very well. I would 
submit very respectfully that an elJ-
terprise like this, an enterprise of 
national magnitude, an enterprise of 
great national possibility, an enter-
prise of great u~e In respect of our 
natural resources, should be L'elJ-
trally administered. It should be ill 
the charge of the Centre. I cl,I not 
think that a corporation lil<e this 
should be partly under the <;:entre 
and p~rtly under the State. I think 
its utility will be much more increas-
ed if the Centre, which has an 
overall view of the mineral resour-
ces of the country, which has to 
prospect, mine, exploit, export and 
sell, Is in full charge of it. It is not 
necessary that the State should come 
in because the .State Govemment 
can after all look at this problem 
from a very limited point of view 
only, whatever its qualifications. I 
would, therefore, say that corpora-
tlons like this should be centrall,. 
controlled, centrally mmaged mel 



6643 Motion re: PAUSA I, 1881 (SAKAl ' RepoTts of OTissa 6644 

eentrally administered and centrally 
looked after. 

Shrl Mahant,.: Oh! 

Shrl D. C. Sharma: Shri Mahanty 
ill the finest gentleman I have come 
across in this House and I have great 
regard for him, but his interruptions 
are not always very effective. I 
was submitting very respectfully 
that the record of the State Gov-
ernment in this matter was not 
vt!!ry encouraging. I am sorry to say" 
It. I think Shri Panigrahi has refer-
red to that point. Firstly the grant 
of leases takes a lot of time. Sec-
ondly, the leases that are granted are 
not commensurate with the demands 
that are made. For instance, when 
they wan t leases for 17 acres they 
get them only for a few limited 
number of areas. The third point is 
this. The State Government has to 
make the choice between private 
prospecting and Stat~ prospecting of 
these mines. It is a very difficult 
decision to tak,c. s,;, this Corpora-
tion, which is half-Centre and half-
State, gets only the left-over or the 
remnants of private enterprise. I think 
the private enterprise is the top-dog 
there and the Corporation is a kind 
of underdog. This Corporation does 
Dot. enjoy that kind of privilege 
which it should enjoy. 

There is the other difficulty also. 
Of course, the results are satisfactory. 
They do not say that the results are 
satisfactory, but they say, "thE: re-
sults are not unsatisfactory". I like 
this kind of statement. But there Is 
the other snag, that of rail transport 
It is said in this report that the sup-
ply of waggons was not as adequate 
as it should haVE: been. This is a 
difficulty under which this Corpora-
tion is functioning. The Railway 
Ministry does not co-operate with It 
a9 fully as it should and does not 
give priority to this. The Corpora-
tion has to carry certain things by 
means of motor transport and I am 
told that the motor transport which 
fill placed at the dls~al by the Gov-

329(A1) L!;'D.-7. 

Mining COTporation 
ernment of Orissa is not adequate. 
Therefore, this poor Corporation, 
even though its Chairman is an ICS 
officer, has to depend on private 
transport to supplement the efforts of 
the St.t" Transport Department 
Som-etimes it has to use private trucks. 
So, this is another obstacle in the 
way of the Corporation. So, the re-
sult is that in the Jajpur sectOT rail-
way facilities were not readily avail-
able and the Corporation could not 
build up a stock at the railhead. It 
is a very innocent statement, but it 
means that the facilities are not ade-
auate and that this leads to so many 
financial disabilities. 

Another point that I want to make 
is that the State Government does 
not have any idea of what this Cor-
poration can become, It does not 
have any illea of the great potentialities 
of this Corporation. Orissa is a State 
rich in iron ore and other minerals. 
If thcse are exploited, it can become 
one of the most progressive States in 
this country. Mineral resources are 
a gift. But somehow, the State Gov-
ernment does not take into account 
the fact that this thinp( should be 
done at a level which can add to the 
exchequer of the State Government, 
to the financial resources of the Gov-
ernment of India and give to our 
countrymen a new kind of hope, so 
far as mineral development Is con-
cerned. 

15 brs. 

There is a statement which I want 
to highlight so far as this report for 
1957-58 is concerned. That is given 
on page 3: 

''Your Company has spared no 
eflorts in searching out areas and 
making applications for the grant 
of concessions over them. n 

What is the impI.ication? The Com-
pany has been makin, applications, 
but they have not been gran1led , as 
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expeditiously as they should have 
been. It is also said here: 

"In C~~·,l' these arE" granted in 
:h:: ncor future, your Company 
with its resources and its ex-
perience, could contribute splen-
didly to the achievement of the 
Government's intentions as set 
forth in the Industrial Polley 
Resolution of April, 1956." 

This shows the meagre support given 
to this by the State Government. It 
is said that it those concessions are 
given, this Company can be capable 

. of giving very splendid performance, 

"in addition to providing em-
ployment on a large scale within 
the country and adding to the 
,,!'forts of the country in earning 
the much needed foreign ex-
change". 

So, the employment potential of this 
organisation and the financial benefits 
of this Corporation are not taken 
note of. So, I submit to the hon. 
Minister that this Corporation should 
not be looked upon as a poor rela-
tion. This Corporation should be 
given all its rights, all its privileges 
and all its due, because this is going 
to show to us what we can do in this 
new field. 

1 have also something to say about 
the auditor. I compliment the audi-
tor for giving a very thorough report. 
I wish all auditors could do that. The 
auditor has not left anything un-
noticed. I do not know who that 
gentleman or company is, but I find 
that the auditor has done a very 
thorough job, sO far as this Corpora-
tion is concerned. I feel that the 
points he has raised in the report 
should be looked at very carefully. 
For instance, I refer to para. l(b): 

"But this explanation could not 
stand the test of audit. Some 
Instances of this type of irregu-
larities are furnished below. 

Mining Corpo1'atilJT' 

which arc illustrative, but not ex-
haustive." 

Thes·e are irrrgularities .with refer-
ence to the labourers and the wages 
paid to them. I quite realise that 
this Corporation is in its formative 
stage. Even then there should be 
better accounting here than I find. 

Then I come to item 2. It is stated 
that the price which has been billed 
on 2,318 tons cannot be taken as cor-
rect. This means that there Is aome-
thing wrong with the fixation of 
price procedure, and I hope it will 
be rectified next time. Then, re-
garding under-loading charges it is 
said tnat the eXcess railway freight 
charged for this is Rs. 13,505'37 nP. 
This could have been avoided by 
proper supervision. 

Then I come to item No.4. It is 
said that there is no distribution list 
or regis'er maintained and so the 
rice account vis-a-vis the recoveries 
could not be checked. On item 5 we 
aTe told something about the con-
struction aoonl1n15. It is said that the 
bills were not passed by the compe-
tent authority. 

Item 6 relates to the purchase of 
tools. The purchase of tools was not 
planned well in advance and the bulk 
purchages were not made by inviting 
quota :ions from different suppliers 
on open tender basis. It is also stated 
that the detail of accounts of tools 
was not maintained. Then it Is 
stated: 

"In the absence of any further 
agreement varying the ahovesaid 
stipulated rate of 2 annas per 
ton, the provision made by the 
Corporation at the rate of 4 annas 
per ton for unloadin, 4,994 tons 
of are at Jenapur is held under 
objection." 

So, the unloading ch........ __ iD 
~s fit. the nOl'llDaI rates. 



Motion reo 
Reports of Orissa 

Mining Corporation 

PAUSA I, 1881 (SAKM Motion reo 
Petrol~um and 

Natural GaR Rules 
Then it is stated that thE' consump-

tion of petrol for vehicul (II' !Taffic 
could not be checked. 

Mr. J)eputy-Speaker: Is the han. 
Member reading every item? 

Sbri J). C. Sbarma: This is the 
most vital part of the report. 

Mr. Deputy-Speaker: It is. But 
how many items are there? 

Shri D. C. Sharma: I am coming 
to the end of that. These are very 
vital things. Then, it is said that 
vouchers were not passed by com-
petent authority. 

So, on the whole, I appreciate the 
efforts that have been made by the 
Mining Corporation, but I cannot 
help saying that it has not been up 
to the mark in accounting procedure 
and in some other things. But these 
things can be explained away, and I 
thin1< they will be explained away 
by th" hon. Minister. According to 
m(' this Mining Corporation has to be 
strengtbened. and should be treated 
with a grpater amount of attention, 
with a greater arn.'lunt of seriousness 
and with a greater amount of fore-
sight, after taking into account its 
future potentialities. On the whole 
it has given not a very unsatisfactory 
account of itself-I would use the 
word which the draftsman has used. 
It has made a net profit of Rs. 19,945. 
But profit does not matter very much, 
so far as its working is concerned, in 
the first two years. What matters 
more is its shape, its structure, its 
capacity for growth. Taking into 
accooot all these things. 

Sbri T. B. VIUal Rao (Khammam): 
What is wrong in its structure? 

Sbrl D. C. Sharma: This Corpora-
tion is not In a very healthy stage. 
I wish the Government .... 

Shrl NarayauaakattJ llleaoa 
(Mukandapuram): What is the 00-
hapoin_ about it? 

• 

Shrl T. R. Vittal R&D: You said 
the1"<' is something wrong with the 
structure? 

Shri D. C. Sharma: You were absent 
when I was discussing it. I cannot 
now recapitulate that. 

Shri Narayanankulty Menon: I was 
here. 

The Minister of Steel, MIDes &ad 
Fuel (Sardar Swarm SIDch): Not 
unsatisfactory is not always happy. 

Shri D. C. Sharma: This is a poineer 
corporation, according to the Board. 
It should be given more power, more 
strength and more resources so that 
it can' be a model corporation for 
exploiting the mineral resources of 
th(' country which are &TeSt and 
which arc going to lead the COootry 
to prosperity. 

15.10 hr •. 
MOTION RE: PETROLEUM AND 

NATURAL GAS RULES--contd. 

Mr. Deputy-Speaker: Now we have 
to interrupt the discussions to take 
up the amendment to the Petroleum 
and Natural Gas Rules moved by 
Shri Narayanankutty Menon and 
others. The question is: 

'This House recommends that 
in the Petroleum and Natural 
Gas Rules, 1959, laid on the 
Table on the 25th .November, 
1959, the following proviso be 
added to rule 8, namely:-

"Provided that the Central 
Government shall conclude such 
agreement only after the terma 
of the said agreement have been 
approved by both the Houses of 
Parliament." , 

Those in favour will say "Aye". 

Some Hon. Members: Aye. 

Mr. Deputy-Speaker: Thnse against 
will say ''No''. 

S-e Baa. Members: No. 
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Mr. Deputy-Speaker: The "Noes" 
have it. 

Some Hon. Members: The "Ayes" 
have it. 

Mr. Deputy-Speaker: I am going to 
ask for a division now. 

I am sorry to make this observation 
that several inaccuracies are brought 
to notice. It is not always the machine 
that is at fault, more often the hon. 
Members are at fault. They have not 
yet learnt. I should say. to work that 
correctly. I will request them to be 
careful. 

They should make up their minds. 
which button they have to press. 
Sometimes they cannot notice correct-
ly whether their vote has rightly been 
recorded here, and by mistake get up 
and say that the machine did not work 
and they had pressed it. while later we 
find that the photostat copies show 
otherwise. Therefore. I would request 
hon. Members to be more careful. to 
press the right button at the right 
moment. to keep both hands engaged 
80 long as the division continues. 
Division No. 11] 

AI.ar,8hri 
Beck, Shri Ian.~ 
Chaknvll'tty. Shrimlti Renu 
Chludhuri, Shri Tridib Kumar 
DI. Gupta, Shri B. 
Daulta, Sbri P. S. 
Dhumaliftjlun, Shri 
Dwivcdy. Sri Surcndranath 
Oaikwad, 8mi B. K. 
Ghore, Shri A. V. 

Abdul Lated', Shri 
Achar,8hri 

AYES 
Ghosh, 5hri Subiman 
Gadlora, Sbri S. C. 
Gupta, stuJ Sadbaa. 
Halder, Shri 
l_dh.v, 8hri 
Katti, 8hri D. A. 
Kodiyan, Shri 
Kunhan, 8hri 
Malhi. Shri R. C. 
Mater., Shri 

NOES 

B .. llppa. 8hri 
Be.umltari, 8hri 
Bhatt D.lIMa, Shri 

The question is: 

This House recommends that in 
the Petroleum and Natural Gas 
Rules. 1959. laid on the Table on 
the 25th November. 1959. the fol-
lowing proviso be added to rule 
8. namely:-

"Provided that the Central Gov_ 
ernment shall conclude such agree-
ment only after the terms of the 
said agreement have been approv-
ed by both the Houses of Parlia-
ment.n 

The Lok Sabha divided: 

Shri Narayanankutty Menon: One 
machine here has not worked. 

Shri N. T. Das (Monghyr-Reserved 
-Sch. Castes): Here also a machine 
has not worked; but I voted for Noes, 
Sir. 

Mr. Deputy-Speaker: The result of 
the division is: Ayes: 29: Noes: 169. 
The Noes have it. The amendment is 
lost. 

Ayes: 29; Noes: 169. 
[15,14 hrs.. 

Menon, Shri NarayanankuttJ 
Mukerjec, Shri H. N. 
Pandey, Shri Sniu 
Panillrahi, Shri 
Pali!, Shri Oala.aheb 
Rao, Shri T. O. Vinal 
Sin.h, Shri Braj Raj 
Soren, Shrj 
Supakar, Shri 

Choudhry, Shrj C. L. 
Chuni LlI, Shri 
Damar, Shri Alit Sinp. 5hri 

Ambalam. Shri Subblah 
AMy. Dr. M. S. 
An;lDappa, 8bri 
Al'umUlLaDl. 8bri R. S. 
Arumugham, SOO S. R. 
Bai.i. 8hri Kunalnayan 
BalmUti, Shri 

Bhargava, rlndtt Thakur D .. Da., Shri K. K. 
Da,appa, Shri 
DClhmukh, Shri K. O. 
Dindod, Shri 

_lil, Shri P. B. 
_.Sbri 

Bhattar, Shri 
Bhogji Bh.i, Sbri 
Bi.w .. , Shri Bholaneth 
Brajc.war Pra.ad, Shri 
Drii Narayan "Brijnb", PaneI!t 
Chandak, Shri 
Cbmdn ShllDku, Shri 
Cbaturocdl.SbrI 

Dwivcdi, Shri M. L. 
Oanapathy, Shri 
Gan •• Devi, Sbrimati 
Ohoth, Shri M. K. 
Goboiw, Dr 
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Gupta, Shri Ram Krishan 
Hanado, Shri Subodh 
Heda, Shri 
Hem Raj, Shri 
JhunjhunwQla, Shri 
Iinachandran, Shti 
JOlhi, Shri A. C. 
Joshi. Shri Liladhar 
Joshi, Shrimati SubhlldrB 
Jyotishi, P.mditJ, p. 
Kamble, Shri O. C. 
Kanungo, Shri 
Kedarill, Shri C. M. 
Kenf KUmnri, Shril1lllti 
Khadiwaia, Shri 
Khawa;ll, Shri Jamal 
Khedkar, Dr. G. B. 
Kiledar. Shri R. S. 
Kriahna, Shri M. R. 
Lachhi Ram. Shri 
Lutar, Shrj N. C. 
Laxmi Bo.i, Shrimatl 
Maiti, Shri N. B. 
Mahadeo Pr.lad, Shrt 
Mal.viy., Shri K. O. 
Malvi., Shri K. B. 
Malviya, Shri MotU" 
Mandai, Shri J. 
Maniula Devi, Shrlmatl 
Mauriya Din, Shri 
Mathur. 5hri Hariah ChlUldra 
Mehta, Shri J. R. 
Mclkotc, Dr. 
Minimata , Shrimati 
Miami. Shri Bibhuti 
Miahrl, Shti S. N. 
Milra, Shri B. D. 
Mill'a, Shri R. D. 
Mill'a, Shri R. R. 
Mohideen, Shei Gulam 
Monrka, Shri 
Murmu, Shri PII.W 
Murty, Shri M. S. 
Muafir, Giani G. S. 
Nair. Shri C. K. 
Naldurgkar. Shri 

I 
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Nall .. lcoya, Shri 
Narayana81.my, ShrJ R. 
N'1.,kar, Shri P. S. 
Nehru, Shrimati Uma 
Onkar Lal, Shr! 
Padalu, Shri K. V. 
Padam Dev, Shrl 
Pahadia, Shrl 
Palanlyandy, Shrl 
Pilichoudhuri. Shrim.ti lIa 
Pang-arkar, Shri 
Parmar, Shri Deen Sandhu 
Patel, Shri Raje,hwar 
PilIai, Shri Thanu 
Prahhakar, Shri Naval 
Radha Raman, Shri 
Rai, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Rojiah, Shri 
Ram Garib, Shr! 
Ram Shankar Lal, Shri 
Ramananda Tirtha, Swami 
Rama,wamy, ShrJ K. S. 
Ramaul, Shr! S. N. 
Rampul'1:, Shei M. 
Rane, Shri 
Rangano, Shri 
Rao, Shri Jaaanalha 
Rao, Shri Rame.hwar 
Rao, Shri Thirumala 
Reddy. Shri K. C. 
Reddy, Shri Ramakrllhna 
Reddy, Shri Vilwanatha 
Roy. Shri Bilhwanath 
RunlJlung Suila, Shd 
Rup NBuin, Shei 
Sadhu Ram, Shei 
Sahu, Shri Rame.hwar 
Samanta, Shri S. C. 
Sansanna, Shri 
Sarhadi, Shri Ajit Singh 
Satyabhama Devi, Shrimati 
Selku. Shri 
Sen, Shri P. G. 
Shah. Shrimati Jayaben 
Shakuntala Devi, Sbrimati 

Sharma, Shri D. C. 
Sharma, Shri R. C. 
Shastri, Shri Prakash Vir 
Shastri, Swami R!unanand 
Siddananjappa, Shri 
Siddillh, Shri 
Singh, Ch. Ranhir 
Singh. Dr. Ram Subhag 
Singh, Sardar Swaean 
Singh. Shri Birbal 
Singu, Shri D. N. 
Singh, Shri Daliit 
Singh, Shri K. N. 
Sin"h, Shri M. N. 
Singh, Shri Raghunath 

Singh, Shra Umrao 

Sinha. Shri Anirudh 
Sinha. Shr. H. P. 
Sinhll, Shri Jhulan 
Sinhu, Shri Satyendra Narayan 
SinhUlln Singh. Shri 
Snatait, Shri Nardeo 

Sonavane,Shri 
Subbarayan, Dr. P. 
Suhramanyam. Shri T. 

Sugandhi, Shri 

Sumat Prasad, Shri 

Sunder Lal. Shei 
Surya Pealad. Shel 
Tahir, Shri Mohammed 

Tewari, Shri Dwariltnath 

Thimmaiah, Shri 
Tiwary, Pandif D. N. 
Uilte, Shri 
Upadhyay, Plindit Muniahwar 

Dan 
Varma. Shri M. L. 
Varma, Shri Ramsingh Dhai 

VYII~, Shri R. C. 
VYlls. Shn Radhc:lal 
Wasnik .Shri Balkri9hna 

Willon, Shri J.N. 

TI\e motion was ftellatived. poration and also incidentally for 
referring to the basic policies that guide 
the Government in the development 
schemes of mining and the industries 
associated with mining. 

15.15 hrS. 

MOTION RE: REPORTS OF ORISSA 
MINING CORPORATION-eontd. 

The Minister of Mines and Oil (Shrl 
KD. MaIavlya): I welcome this 
oppor,tunity for a di.flcussi~n. on the 
functioning of the ~rlssa Minmg Cor-

There is general agreement on the 
basic issues Involved in it that the 
industri~s of mining, the mining of the 
ores and as far as possible. the pro-
cessing of the ores, should be under-
taken by the public sector, while 
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aSsuring those who are engaged in 
such basic industries that their inlerests 
will not be taken away by the Gov-
ernment simply because of a change, a 
subsequent chanlle. in the policy of the 
Government, that is from the private 
sector to the public sector. 

Such an inteJ(rated approach to the 
problem of the mining industry, as you 
know, has created a blended pattern, a 
mixed economy, even in certain indus-
tries in which the emphasis is wholly 
on the public sector. This is inevi-
table to maintain the continuity, also 
to assure a condition in wh'ch our 
development programmes make pro-
gress and to see that unnecessarily 
our development schemes and econo-
mic growth are not hampered. 

With rellard to this Corporation, my 
hon. friend., Silri Panigrahi, has rightly 
pointed out that it is about three years 
since it was incorporated as a joint 
venture of the Central Government 
and the Orissa Government for pur-
poses of raising, assembling and trans-
porting iron ore and other minerals 
also, and also for organising transport 
facilities to and at Paradip port. 

Although the Authorised Share 
Capital is Rs. 50 lakhs, the Subscribed 
Capital is only Rs. 10 lakhs-Rs. 5 
lakhs of the Orissa Government and 
Rs. 5 lakhs of the Central Govern-
ment. 

Many points have been raised by my 
hon. friend Shri Panigrahi. 1 would 
like to refer to some of them, but they 
ali flow from an assessment and a 
criticism that the two Governments 
concerned are not paying adequate 
attention and not attaching due 
impor1.ance to the programme under_ 
taken by the Corporation. 

As a background, 1 might say that 
the Government is wedded to this 
policy, and therefore, wherever oppor-
tunities offer in its favour, we go 
ahead. As has been rightly pointed 
out by my hoa, friend, Shri Panierahi, 
there are other projects under the 
National lQneral Dtwelo~nt Cor-
poration where we are making a some-

what faster progress. With its limited 
obiectives and limited resources also. 
perhaps the progress was not as· fut 
and as satisfactory as we all desire, 
but there has been no lack of good 
intentions behind it, and ever <ince 
this corporation was incorporated, it 
has been our great desire to push 
ahead with the mining projecLs under 
the public sector under the Orissa 
Mining Corporation. 

There are certain difficulties inhe-
rent. I am quite sure the attention of 
the han. Member must have been 
invited to them. For instance, I would 
invite my hon. friend's attention to 
the cxi.Ling rules and the desire of 
Lhe private sector to establish their 
righ t in order to get prospecting 
licences and mining leases. You know, 
'First-come-flrst-served' is our funda-
mental rule, which guides us in 
giving over licences and leases to the 
private sector or the public sector. So, 
wherever the Orissa Mining Corpora· 
tion could not win the raCe in pros... 
pecting and mining leases, it was part-
ly due to the fact that some other 
parties had come in first, and we, as 
a Government, who are playing the 
double role of running the mining and 
also acting as an independent judge to 
enlorce the laws and rules made by 
this House, have to see that those rules 
and laws are not infringed by us In 
some cases, therefore, naturaJly, haw-
soever much we may like, we are not 
able to give the right for prospecting 
licences and mining leases to our 
ownselves- the Orissa Mining Cor-
poration. 

Certain cases were quoted by my 
hon. friend. He said that somewhere 
-1 forget the place--one Mr. Surajud-
din got a lease, despite the fact that 
it should have gone to the Orissa 
Mining Corporation. This was in COIl-
nection with, perhaps, chrome ore. I 
remember that Government have a 
policy in this regard, and I wish to 
refer to that policy here, that whereV1lr 
the processing of iron ore is sancttoll-
ed by Government as a whole, Whe-
ther it .be by the Commerce and indus-
try Ministry or by .the State Govern-
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ment or by any other sister Ministries, 
the natural corollary which is general-
ly followed is that if there is an 
anxiety on the part of the processing 
party to mine the ore also, then, 
,enerally preference is given to that 
party to win the material also, in 
order to maintain the efficiency and 
economics of the processing plant. 
From that point of view, at some 
places in th" country, prospecting 
licences and mining leases for winnmg 
the mineral ores have been accorded 
to the private seteor, although, accoM-
ing to the Industrial Policy Resolu-
tior., strictly speaking, those rights 
should not have gone to the private 
sector for these minerals. There 
were many instances where Govern-
ment had already, in the last three or 
four years, made such a concession. 
And I see no reason why if the parties 
arc willing to invest large sums of 
money in such processing and develop-
ment schemes, a better condition 
should not be created where the win-
ning of the raw material is also con-
ceded to them. But, as I said, there 
are very few cases in which this i. 
done, and the guiding principle. is that 
there ought to be an integrated pat-
tern of economy, so far as the 
winning of the raw materials and the 
processing of the raw material into a 
finished product are concerned. This 
was in connection with the ferro-
chrome plant. My hon. friend .... ight 
be knowing that the Tatas also had 
won such concessions, and, therefore, 
it was very difficult for the Govern-
ment of India to say 'No' to the 
smaller party, when already such 
principles had been conceded in 
favour of a bigger party like 
that. But I assure my hon. friend that 
such cases are not too many; and by 
and large, the public sector plan of 
winning or retaining the mining 
interest in the pubJlc sector continues 
to be our objective. 

Then, a certain case was referred to 
by my hon. friend opposite that some-
where in the Cuttack area, in ~ 
of whiCh an application h·ad ~ for-
warded by a private party, they wOn 
as against ·the applicatiOn of the qnssa 
MIning Corporation. The fact of the 

Mining C07'J>Oration 
matter is that there was already a 
commitment made to that private 
party. I forget the name. 

Sbri. Pam .... ahi: It was Nandaram 
Hantram. 

Sbri. K. D. Malavl1a: That commit-
ment was made by the outgoing State. 
Government, before the States were 
merged. These commitments had bCt!D 
made, and according to set conventioni 
and accepted principles everywherto-
I think there were one or two such 
cases in Madras also-here also, Gov-
ernment could not have gone ag"inQ. 
the eommitments that had already 
been made by a preceding Gaven.-
ment. As a result of it, I am told that 
the party also had gone to a court of 
law. So, when the totality of cIrcum.. 
stances was considered, it was perhaps 
tho\lght proper by the Government of 
Orissa to have recommended their 
application, because of the previous 
eommitments. 

.50, in the generality of things, I 
will not Itgree with my hon. friend, 
Shri Panigrahi, that we are giving 
preference to private sector as against 
the public sector, so far as the mining 
industry is concerned. It is not like 
that. But the fact stands out that thl' 
programme of the Orissa Mining Cor-
poration is not going ahead in _uch a 
big way. Perhaps, it might be due to 
the fact that two Governments ar~ 
involved in it, or because capital is a 
bottleneck, or as I personally think, 
there are not too many experienced 
people, tha t is, mining engineers, and, 
therefore, delays occur in the prepa-
ration of mining projects and pro-
gramme of prospecting. 

After all, so far as the public sector 
is concerned, the prosp...,ting authority 
is the Indian Bureau of MInes. And 
they arc paid fees of prospecting by 
public sector bodies, and there is too 
much of pressure of work on them. 
Therefore, naturally, some delays are 
inherent in the processing of our pub-
lic sector projects so far as the prov-
ing of the ore, the proving of the 
quality and preparing the mining pro-
jects are concerned. 
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-. In Kiriburu, We are going ahead, 
because there is a particular target 
which has to be fulfilled, of produc-
ing a large quantity of minerals, 
about two to three million tons, and· 
there is a link-up of this production 
and the mlnmg project to win 
fBrf.:ign exchange in connection with 
a' certain export programme, namt!ly 
export to Japan. Now, that is speci-
fically linked up with a project in 
which the Japanese Government and 
the Indian Government are interested, 
and they are committed to eaeh other. 
Therefore, that is going ahead. There 
is no reason why the Orissa Mining 
Corporation should also not make 
satisfactory progress. What little 
trouble it had to face in the early part 
of its birth has been substantially 
solved, some further discussions bet-
ween the Orissa Government and the 
Central Government, which I. alao 
under way, as a result of which I 
hope, that the production programme 
also will be speeded up. 

The question of handling the export 
through the Orissa Governmer.t wu 
also raised by Shri Panigrahi. The 
fact of the matter is that the Orissa 
Government are specially interested, 
iii fact, much more interested in 
developing Paradip port than others, 
and, therefore, they are developing 
all the water channels. Now, some 
wc.l·k must be r.ssured to the water 
cnanntls in ordH to n\~et tht exp~nses 
and so on. and also directly to develop 
the Paraliip port. Therefore, the 
Orissa Government want much more 
business to pass through those chan-
nels. That is why, presumably, that 
arrangement has been made to route 
the transport of ore to Pradip through 
the Orissa Government, So far as the 
Orissa Mining Corporation is concern-
ed. 

Now, no preference is given to any 
private concern with regard to the 
export trade at Pradip. There was 
no discrimination against the Orissa 
Mining Corporation. The reserves 
were not very large. It is a fact that 
the areas which are held by the Orissa 

t Mininll COTpOTation 

Mining Corporation in Maharajpur and 
Tungasoli do not contain a large 
reserve of minerals. We wish the 
Corporation had such areas as contain 
large reserves. Now, this point is also. 
under consideration. The Corporation 
has applied for 22 or 28 leases, out of 
which we have got about 12 and the 
speed of work now has gone up. The 
expenses also are not very much. 

The Corporation has ao far been 
granted 12 concessions. A few appli-
cations are still under consideration of 
the State Government. Some of them 
are awaiting approval of the Central 
Government. Some cases have been 
rejected after taking into consideration 
various factors such as priority of 
application, overlapping of areas etc. 
By and large, the State Government 
has not unduly brushed aside the 
application of the Corporation where 
there are no prior applications c. 
where, the areas are otherw;' avall-
able without any encumbrances. 

Now, whatever may have been the' 
causes at a small beginning, it should 
be our eftort to gO ahead as speedil)o 
as possible to increase the activities of 
the Corporation. For that, our Gev-
ernment are willing to consider an,. 
proposal that emanates from the 
Orissa Government. Sometime back. 
we discussed this question amongst 
ourselves and we were prepared to 
increase the in terest of the Corpora-
tion, if they so desired. The point is 
that our Ministry is not the financier. 
They will have to find resourCes for 
it. They have to find the technical 
army of workers to increase the tempo' 
of their work. If it is the desire of 
the Corporation to expand their acti-
vities, take greater interest with a 
view to developing mining, the idea 
will be most welcome to us in the Min_ 
istry. So far as Government in our 
Ministry are concerned, We will be 
most willing to help the Orissa Gov-
ernment in furthering the activities of 
the Corporation. Let it also be known 
that so far as we are concerned, it· 
will be our objective to proceed in 
pursuance of the. Industrial Polley 
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Resolution in its entirety. Neither the 
Government of India nor the Orissa 
Government can go out of the scope 
oi :that Resolution. Both of us are 
conintittcd to the policy underlym, it. 
Therefore, it will not be easy for US 
to deviate from that policy, so lonll 
as we function under an agreed for-
mula enunciated by that Resolution. 

With regard to availability of funds, 
there also if there are proposals made 
by the Orissa Government which are 
consistent with the expansion pro-
gramme, as they see it, it will be for 
our Ministry to help them in the 
.ttainment of their targets. As I have 
said, we, on our part, shan also con-
tinue to make efforts to increase the 
."t1vities of the Corporation. 

·Now, there are certain points raised 
by my hOIl. friend, Shri D. C. Shanna. 
Many of them have been noted; and I 
do not know whether they are direct-
lY important to the problems that face 
... I admit that it instead of this 
project being run by two Governments 
we had it run by one Government, 
pemaps, there could have been more 
emeentrated thinking and plannJni. 
Or even, it the Orissa Government 
wiahes to take larger interest in it. 
8'{en then, we shall 'lot object to con-
aidering such proposals and tryinll to 
create a new pattern of conditions tor 
the Orissa Mining Corporation to 
function much more in the interests 
of the Orissa Government than in the 
~terest 01. the Central Government. 

I have nothing more to add except 
that our policies are pursued both by 
the Orissa Government and ourselves. 
But if there are certain lapses, these 
laps,," require to be investigated and 
considered. We have also to find out 
why certain things could not be 
.bserved. But, as I said, most of thes" 
have been examined and it was found 
that there were genuine causes for 
such deviations. In future also when-
ever proposals come before Govern-
ment, the only guiding principle to 
decide the matters in issue will -be tlile 
policy of the Government and the 
·commitments which have already been 
made and all the circumstances put 
together in order te take a declslon. 

I admit that the Board of Directors 
is predominated by the administrators. 
We have to have the representatives 
of both the Governments on an equal 
basis. If there is any proposal from 
the Orissa Mining Corporation to in-
clude some technicians also, we shall, 
in principle, not object to it. I agree 
and aecede to the principle also that 
so far as possible technical hands 
should also contribute to the policies 
and the implementation of those poli-
cies by bringing them on the Board 
of Directora. 

I hope that what I have said regard-
ing this matter will satisfy my hon. 
friend, Shri Panigrahi and he will 
realise that it Is the objective ot both 
the Governments and this House to ... 
to the implementation of the polley 
which has already been adumbrated. 
I have nothing more to say. 

Sbri Panlgrahl: Mr. Depuly-
Speaker, Sir, I was glad that the hOD. 
Minister has promised 10 take more 
Interest ileneeforward in the workina 
of the Orissa Mining Corporation. I 
hope he takes Intel'llSl and !be Gov-
ernment of Oriasa will not try Ie damp 
his interest which he has promised to 
take. 

The hon. Minister has said that there 
bave been some lapses and that they 
were due to ge",tine causes. With 
regard to the lease given to the pri-
vate mining interests, the han. Minis_ 
ter said that there was some agree-
ment with the private mining interests 
when that particular landlord, the 
e-ruler of Suklinda was expropriat-
ed. I know that. But the agreement 
was for 1,000 acres. That particular 
prIVate farm has got more than 1,2113 
acres. So, the han. Minister should 
enquire as to how when the agreement 
was for only 1,000 acres it has got 
1,283 acres. The owner of the particu-
lar farm went to the High Court. 
The Government of Orissa wanted to 
negotiate with him. How is it that he 
can get 1,283 acres and then encroach 
upon 83 acres? That was not given. 
I\S a lease. He has by force acquired 
these 83 aCi'es of land. 

Shrl K. D. Malavlya: Is it the han.· 
Member's contention that· he got 2D 
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acres more than what he should? If 
so, we will make enquiries and find 
out. 

Shri PanJcrabI: Let the hon. Minis-
ter enquire into the details of these 
thin ... 

With regard to the lease given to 
the private firm for chrome ore the 
hon. Minister explained that because 
he was given a licence for a ferro-
chrt'me plant, he was given lease for 
the chrome ore mine. I do admit that 
a licence has been given but it has 
been pending with him for the last 
three years. The hon. Minister men-
tioned about the Tatas. 1 know that 
the Tatas have their chrome ore mine 
in Sukinda but for many years they 
did not prefer to work that mine. 
Sometimes they work; sometimes, not. 
If the leaseholder does not take sulli-
cient interest in the working of the 
mines or after gelting a lease or licence 
for a plant is not able to establish the 
plant, is it necessary that the entire 
area of L4 square miles should be 
given to them in preference to others'? 

Shrl K. D. Malavlya: May I inform 
my friend that I have seen to it that 
a provision is linked up with the lease 
if the party refuses or fails to install 
the processing plant, the mining lease 
will be foriei ted? 

Sbri Panlgrahi: I am very glad that 
a provision like this has been made. 
I have grave doubts with regard to 
the interest which the Orissa Govern-
ment will take in furthering the 
activities of the Corporation because 
from the very beginning I am trying 
to impress upon the hon. Minister 
that the Orissa Government does not 
want to encourage this CorpOl'ation. 
For various political reasons, the 
Orissa Government wants to encour-
age private mining interests because 
they subscribe to the coffers of the 
Orissa Government. I would urge 
WPIIII hllIl to see that this Corpora-
tion becomes a Government of India 
'lP"cern completely so that it works. 

Mining Corpo1"ation 

You have got very good staft and with 
good experience it will come into' its 
own within two years. But if yo~' 
depend upon the Orissa GoverDD\e~: 
and you want that they shall request 
you to expand its activities that re:-
quest will never come. 

One more point and I have llnlah-
ed With regard to the export of iron 
ore through Paradip port, I pointed 
out what transport facilities have been 
provided for by the Orissa Mining 
Corporation there. The hon. Miniater 
has not replied to it. I hope the hon. 
Minister will look into the matter and 
at a suitable opportunity inform the 
House about the steps taken in this 
regard. Once again, I request the hon. 
Minisler to take more interest and, 
see that the Corporation goes ahead' 
and gets what is due to it so that the 
leases do not go to the private mining 
interests. 

is: 
Mr. Deputy-Speaker: The question 

"That this House takes note of the 
First and Second Annual Re-
ports of the Orissa Mining 
Corporation (Private) Limit-
ed for the years 1957 and 
1957 -58, laid on the Table of 
the House on the 16th Feb-
ruary and 19th November, 
1959 respectively." 

The motion was adopted. 

Mr. Deputy-Speaker: We have to 
take up the next business at 4 O'clock. 

Dr. Ram Subba/l' Singh (Sasaram): 
We can start it. 

Mr. Deputy·Speaker: No. The Prime 
Minister is not here; we cannot start 
it. We will adjourn for 15 minutes. 

Dr. Ram Subbar Slnrh: There are 
other ljofinisters present in the House 
and they can note down the pointA 
raised: 

Acbarya KrlpaIani (Sitamarhi): 
have to speak firse 
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Mr_ Deputy-Speaker: I cannot start 
the discussion unless the Prime Minis-
ter is also here. If both the parties, 
the Government and the MoVer agt'ee 
I have no objection. 

11.48 bnr_ 

The Lok Sabha then adjourned til! 
FOUT of the Clock. 

16 bra_ 

[MR. SPEAKER in the Chair] 

DISCUSSION RE: SINO-INDIAN 
RELATIONS 

IIT- Speaker: The House will now 
p~oceed with the discussion to be 
raised by Acharya Kripalani on the 
letter received from the Chinese Pre-
mier in reply to the Prime Minister 
of Ipcija's. letter dated the 16th Nov-
ell\ber 1959. The time at our disposal 
for this discussion is two hours. 

Some Bon. Members: Two and a 
half hours. 

Mr. Speaker: If the House is will-
ing to sit for two ond a half hours, 
I have no objection. 

Shri Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): If we wish to 
sit longer, I hope you have no objec-
tion. 

Mr. Speaker: I do not think any-
body would like to sit longer than 
half-past six. The hon. Mover will 
have 20 minutes. He will have ten 
minutes for reply. Other hon. Mem-
bers will have ten minutes each. The 
Government will have 20 to 30 
minutes. 

Dr. Ram Subhag SIn,h (Sasaram): 
I have given notice of a motion regard-
ing the statement of Karam Singh. I 
request that it may be taken along 
with this.' 

Mr. S~er: I would not treat it 
as a motion. Hon. Members may say 
what they wish to .say. 

Dr. Ram Subhag Singh: In the 
letters placed on the Table, that sub-
ject also is mentioned. 

Mr. Speaker: Very well. The hon. 
Member may refer to it. 

Acharya KripaIanl (Sitamarhi): 
Mr. Speaker, Sir, it is no pleasure for. 
me to criticise our Prime Minister. 
What I say is just to help the Gov-
ernment and to inform those whom it 
may concern about what the people 
feel. But I am sorry that the Prime 
Minister takes every suggestion to 
change the policy that he has so far 
followed with regard to the Chinese 
aggression as an affront to himself. He 
thinks that his policy is that of nego-
tia lion and the policy suggested by his 
critics is that of war. The word 
"Negotiation" has an agreeable flavour 
and war today has a sinister connota-
tion and it reminds us of the a tom and 
the hydrogen bomb and the destruc-
tion of the world. This is playing with 
words and not meeting squarely a 
situation fraught with danger to the 
honour and integrity of our country. 
May I suggest that there are many 
things in betwen fruitless negotiation. 
and war, as my hon. friend Shri 
Jaipal Singh pointed out yesterday, 
which can be done. It is not all white 
and black as our Prime Minister is 
often repeating. 

Aggression began 11 ve years back 
as admitted by the authorities them-
selves. Wbat have We been doing 
all these years but negotiating? What 
bas been the result? Aggression has 
been going On apace. It shall now 
be clear that the Chinese want to 
occupy all the lands that they have 
indicated in thei" maps as their own. 
We have time and again pointed out 
that these lands belong to us by 
geography, by history, by custom and 
convention and even by treaty rights. 
The question is, how long can a na-
tion carry on negotiations giving op-
portunity to the enemy to consolidate 
his position and even to colonise the 
territory he has occupied. What have 
we been doing all these ears of nego-
tiati<'n.! We have been, instead ~ 
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Jltrengthening, weakening our posi-
tion progressvely. 

I .. emember that once our Prime 
Minister said that our boundary was 
represented by the McMahon line, 
maps or no maps. Then he said, not 
an inch of our soil will be yielded. 
Again he said that negotiations can 
,be based only on the .tatus quo as 
it existed before the aggression took 
place. But today We have allowed 
the Chinese to occuppy territoi"y 
south of the McMahon Line and we 
have aquiesced in this. 

Some BoD. Members: No, DO. 

Shri Raghuaath Singh (Varanasi): 
That is how you feel. 

Acharya KrlpalaDi: In the Ladakh 
area, we are willing to return to the 

,borders indicated in the Chinese 
maps, which would mean even more 
than 2,500 miles already occupied. 
Even our atlas giving the variOUJI 
maps is aot ready yet. 

Our propaganda is such that even 
those who would like ta be friendly 
10 us do not know the merits of our 
case. Instead of imposing economic 
sanctions, I find that exports to China 
in some commodities that are useful in 
war have been increasing. Here are 
some of the figures of jute and jute 
goods. Raw jute-in 1957, nil; in 1958, 
nil; in 1959, 25 lakhs. Gunny-bags-
In 1957 nil; In 1958, 77 lakhs and in 
1959, 2,66,00,000. Gunny cloth-in 1957, 
nil; in 1958, nil; but suddenly in 1959, 
50 Jakhs. 

Sir, if no appropriate action is taken 
the people get demoralised. They 
come to have a suspicion that perhaps 
that perhaps thp authorities have not 
the requisite strength to halt aggres-
sion. This i!li what is happening on our 
Himalayan borders, whether in our 
territory or in that of our allies, for 
whose safety we have made our-
selves responsible. This is plain from, 
what the leader of the Nepali dele-
gation said on his arrival here. 

Further, as I said yesterday,,-I will 
repeat it today-under the guise of 

negotiation, opportunity is taken by 
our enemies here and outside to in-
tensify subverslve activities. The Prime 
Minis ter may dismiss this as bazaar 
rumours, but one of the Ministers in 
the Nepal Government has testified to 
these subversive activities there. Fur-
ther, there is a party in India with 
WIdespread ramifications in all 
spheres of life, not excluding the 
military, which is more loyal to any 
foreign Governmen t, provided it is 
communist dictatorship, than to this 
country. 

However gOod 'negotiation' may 
sound, I think we must fix a time-
limit for this fruitless pursuit in the 
presen t circumstances and in the pre-
sent case. Even Chamberlain had 
to do it in a few months after he had 
promised ''peace in our times". I 
have already said that the alterna-
tive to fruitless negotiation is not war. 
I will read to you what a Chinese 
General says. He 1IIlYB: 

"Marxists hope that since the birth 
of class in the seciety, war and 
armed forces have been the 
phenomenon of the class so-
ciety. War is the higil.est 
form of political struggle and 
it is also a special form of 
class struggle, and the armed 
forces are a branch of 
politics." 

The Chinese Prime Minister has 
stated that the two armies are facing 
each other. But when the Chinese 
army takes action and occupies our 
territory, it does not become less of a 
war if we do not use our force. In a 
war a country does not use armed 
forces and strength at one time. It 
uses whatever strength it things neces-
sary for the object, for the imme-
diate object in view. I think the 
Chinese have used such strength and 
such instruments as are necessary for 
the purpose they have in view, and 
they have sucoeeded. They have oc-
cupied a1l"eady 33,000 kilometres of, 
our land and what they now. claim, 
will be a small kingdom In Europe. 
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What happens if We do not resist? 
This also has been pointed out to us 
by the Chinese Prime Minister in very 
eloquent terms in his latest commu-
nication. He says that our taking 
no effective action against aggression 
in Ladakh for years is eloquent proe>f 
that we had no rightful title to the 
lands occupied. This is how time is 
occupied by the Chinese. 

Any way, if we de> not resist and 
carry on nege>tiations to the bitter end, 
as our Prime Minister wants us to do, 
the bitter end will be that we shall 
lOse what is e>ur own and we shall 
endanger the safety and security of our 
country. I do not con,ider, as I have 
poin ted out in this House often 
enough resistance to aggression is 
war. More so when Chinese aggression 
itse If is not considered as a war but 
only incidents. 

We used armed forces in Kashmir 
and in Hydcrabad. We are told that 
we had the consent of Gandhiji for 
the f~rmer. So, if it comes to war, 
we have to face it. We must remem-
ber that unless there is a peaceful and 
a non-violent solution found for the 
troubles of the world, war, and 
especially small and local wars, can· 
not he avoided. When such wars are 
fought, thanks to the wisdom of the 
world, they are le>calised and after 
some time a workable solution is 
found. This was the case in Korea, 
in Indo-China, in the Suez trouble and 
recently in Laos. So, we need not scare 
ourselves that any resistance to the 
Chinese aggression will lead to a world 
war and a destruction of humanity. 
The world will see te> it that this does 
DOt happen. 

For instance, if a dacoit enters my 
house. I canne>t. be deterred fre>m 
driving him out, by the foct that if 
he is thrown out he will ~o and set 
fire te> the whole neighoourhOC>d. If 
that is so, it becomes the responsibility 
ot the neighbours to guard' their 
houses. Nay, they must help me to 
drive away the robber, as quickly as 
poISible. 

When the Prime Minister says thaI 
he is negotiating and, in the mean-
while, preparing, I am sure he is 
thinking in terms of war. Because I 
givc no other meaning to the term 
that we are preparing except that it 
will be war if no solution is found, 
however 'limited that war may be. 
Historical experience must teach us 
that the best preparation is te> take 
effective action. In the last two world 
wars, neither England nor America 
were prepared. When did ~hey pre· 
pare? They prepared themselves in 
the midst of con1licts. It is contlict 
that brings about the unity of the 
country and brings about the best that 
is in people. 

Let us see what happens if We allow 
drift in the guise of fruitless negotia· 
tions. OUr people lose faith in our 
capacity to resist aggression. They 
become not only frustrated, but full of 
fear. Fear leads to cowardice. We 
were taught that nothing can be more 
degrading than fear and cowardice. It 
is better to use violence than suffer 
injustice out of fear of the conse-
quences of resistance in a just cause. 

It is not my purpose to analyse the 
latest. letter of the Chinese Prime 
Minister. Our Prime Minister has 
done this effective'ly when he said 
that all the points that he had raised 
have not been properly answered, and 
he has rejected that letter. I do not 
want to take any long time of the 
House; the speakers who follow me 
will deal with the details of that letter. 
I am concerned with principles. I am 
also concerned with our timing of re-
sistance to aggression. If that timing 
is wrong, our people will lose faith 
in us. They will know that their gods 
are tin gods and have feet of clay. 
Nothing can be more disastrous than 
this, that the people lose faith in ~heir 
leaders. If they do so, they can never 
be disciplined, and if they are not dis-
ciplined, they can never be organised. 
That would be a greater disaster in-· 
deed than resistance to aggression, cost 
what it may. I am sure even today 
the Prime Minister can take out the 
nation from the slough of despondency 
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and frustration. His sp;,ech in the Lok 
Sabha last· month did this, but un-
fortunately this was again followed by 
a depressing speech in the Rajya 
Sabha a week later. 

This is not. the way to roust' a 
nation to activity. He should need no 
assurance that whatever apppropriate 
action he is taking, the country will 
be behind him, but words without 
action may satisfy for a time, they 
cannot satisfy for ever; also, words 
cannot solve the problem that is be-
fore us. 

Shrl H. N. Mukerjee (Ca"lcutta-
Central): I desire on behalf of our 
party to reiterate our support to the 
Prime Minister in his continued efforts 
for a peaceful settlement. Unfortunate 
expression . . . . (laughter). 

In spite of this laughter, I wish 
fervently that nothing was said or 
done in this House which is our 
highest forum of discussion, I wish 
th1t nothing was said or done in 
this House which would queer 
the pitch of the Prime Minisl.er's policy 
in regard to this matter. 

Aellarya Krtpalani: No fear of that. 

Shrl H. N. Mukerjee: I have listened 
to Shri Kripalani's speech. . . 

An Ron. Member: Acharya. 
Shri R. N. MDkerJee: . . . and I can 

only say that we are a mature coun-
try. 

An Ron. Member: Oh. yes. 

Sbrl R. N. Mukerjee: We have a 
tradition or relinement which gDel 
back to many thousands of years. 
Our foreign policy at non-alignment 
ba!ed on Panchsheel has the nation's 
approval. (laughter). 

I know there are objectors who are 
laughing in this House, but I wish 
them to go to the country and te'll the 
country that they are against this 
national policy which is being pursu-
ed In the sphere of foreign affairs. And 
I wish to say again that when that 
p&liey itself is put to a very .. ere 

test, we should not be petulant and 
ask for steps to be taken by this coun-
try which go against. the grain. 

Acharya Kripalanl: Goes against 
the grain of whom? 

Shrl H. N. Mukerjee: Yesterday Shri 
Kripalani made certain statements and 
to<iay he has only amplified them. 
And the principal thing which seems 
to be bothering him is that there is 
now no basis for talks, and that there 
is no possibility of any negotiations. 
Those are the words which he has 
actually used. This followed the state-
ment which the Prime Minister him-
self made yesterday, and that, I con-
sider, was the most unfortunate pro-
ceeding. I say it was most deplorable 
because, let not an impression be 
created that the unanimity of support 
behind the Prime Minister's efforts for 
peace-and they are efforts for a 
peaceful settlement, which is why 
they have unanimous support in the 
country-let not an impression be 
created that those efforts are not 
shared by representative elements in 
this Parliament. 

Shrl M. P. Mishra (Begusarai): The 
country is unanimous to defend itself. 

Shrl II. N. Mukerjee: I know with 
China our trouble inlght appear to 
loom very large; there is no doubt 
about it.. But we must not lose our 
sense of per9p<!Ctive. 

The Prime Minister told us yester-
day when he was making his statement 
that he was always ready to meet and 
discuss the outstanding ditf ..,,,nees 
between India and China. He toldlls 
that he had expressed his disagree-
ment· with the Chinese Prime Minister 
In regard to certain matters, but at 
the same time, he agreed thllt our two 
countries have got to concentrate on 
our own tasks of reconstruction, and 
he sa!d-I am quoting his words-

"India has we'lcomed the filet 
that there Is .ome lowerin, Of 
world tensions and thII~ I . 
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quote-th~ world situation i. 
developing in a direction favour-
able to peace". 

Then, the Prime Minister added: 

uIt is for this reason, even apart 
tram th~ imporative n~ed to im-
prove the relations bet.ween our 
two countries, that in spite of re-
ce.t events, I have continually 
stressed the need for a peaceful 
settlement of our problems .... 

Let us not. lose our perspective in 
this only because we are feeling 
petulant in r~gard to certain matters, 
and l~t us r~memb~r that there are 
in the world today signs of a very 
big change; and it is not for a country 
like India which has made such a very 
large contribution to the arriva1 of this 
present post.ure of things in inter-
national affairs, it is not for a country 
like India, to bedevil the situation. 

S:>, I reiterate again our support to 
the Prime Minister's efforts for peace, 
whatever our differences with the 
Prime Minister-and they are many, 
and WE' do not hesitate t.o express 
them. when we have our differences, 
but ~thRtftver our differences with 
thO! Prime Minister. we can confidently 
sunlYlrt him, in stens to solve the 
p ..... ~"t dimutp throue:h neJ{otiations, 
ill· stem to safel!uard whenpver neces-
sary the honour and the integrity of 
our country, in steps to combat the 
creation of any form of war psychosis 
in the countrY, in steps to strengihen 
India's policy of non-alignment based 
on Pancl .. heeL 

I say, Sir, that we owe It flo our 
country and to history to pursue this 
world-acclaimed policy of peace and 
non-alignment and not be diverted 
from it by the kind of speech which 
luis been made unfortunately by 
Acharya Kripalani. 

Sbrl M. P. Ml8hra: Even when the 
Chinese ar" advancing. 

ftrI Khatlllkar (Ahmednagar): '!.'hi! 
1!ciUse haa' deY01led some attention to 
t!ie latest reply thft Mr. Chou Iln-Ial 

has sent to our Prime Minister's 
'letter. It has about it a certain air 
of reasonableness, but at the same 
time, if one were to study it very 
closely, one would find at the same 
time it contains a veiled threat. The 
Chinese Prime Minister considers 
that the territory occupied in Ladakh, 
the Indian territory-It is being con-
solidated-is almost a part of China. 

An Hon. Member: It is beIng 
'liberated'. 

8hrl Khadllkar: And in case Inala 
thinks of getting it back, then there 
ia a threat that China would like to 
assert its claim on the other part, on 
the other side of the border, I mean 
the MacMahon line, that is, on the 
NEFA area. 

In such a situation, for the first 
time after the attainment of freedom 
when we are faced with issues of war 
and peace, can this House consider 
the issue from a certain amount of 
partisan angle and look at the pre-
sent process of negotiations with a 
little amount of distrust? To my 
mind, what is being challenged today 
must be properly grasped. When we 
say our policy i, non-alignment and 
Panchsheel, it in the final ana1y.is 
means that we have given a lead to 
the peoples of Asia and Africa, that 
we will follow an independent policy 
and Asians will not be instruments of 
the policy of the West. What is being 
challenged is the fundamental basis 
of this policy by our so-called good 
neighbour, China. 

In such a situation, we must be 
prepared, in my OpinIOn, as things 
stand at the present moment, for a 
state of affairs when there is not 
likely to be a condition of peace but 
at the same time, it seems conditions 
are not likely to deteriorate to the 
level of war. 

It is very easy to talk about war. 
But when the issues of war and peace 
are before the nation, I would like to 
remind Acharya Krlpalani of what 
Bwhmacharya had to say in Sh4nti 
Pa",a. When the lasue of war and 

. peace was raised, he said in • very 
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significant, very small, pithy sentence 
which epitomises the philosophy of 
Mahabharata: ;r"f'f ~q.'f GOff '!4P<" 

"We are prepared for peace, but if 
you are going to force us to war, we 
are equally prepared and will face it". 

Shrl Goray (Poona): That is what 
Acharya Kripalani said. 

Shrl KhadUkar: I am quoting from 
the Mahabharata. When we consider 
that there are other steps short of 
war, has the time come for pursuing 
such steps? Or have we exhausted 
all avenues of peace to settle the issue 
in a peaceful way? 

Some Hoa. Members: Yes, yes. 

Shrl Khadllkar: When we look at 
the latest communication from the 
Chinese Premier, I do not think any-
one of us can forget the almost 
barbarous treatment accorded to our 
prisoners and aggression committed on 
our border. In fact, their entry into 
the Himalayan region has threatened 
our security and our integrity. A big 
wall, almost a Himalayan wall, of 
prejudice and distrust between the 
peoples of China and India is being 
created. But at the same time, we 
must bear in mind, as the spokesman 
of this policy, on which even the 
Chinese claim to lay some emphasis, 
-the so called Asianism, as they term 
it-that Asians will not be instruments 
of the West, so also let China under-
stsnd that Asians are not going to be 
the victims of Chinese expansionism 
at this hour. If we make them under-
stand this ..... . 

An Hon. Member: Now. 

Shrl KhadUkar: I do not feel that 
loose talk of war is going to brine 
about any results which would be 
beneficial to our coun try or to the 
advancement of our nation. We have 
not faced war for a long time. As it 
Is aaid-

YuddhlUl/a vartha ,.amlla 
('i~lf <rr<rr '·'m) 
It is enchanting to talk of war. A 
great disciple of Mahatma Gandhi 
also, it seems, is now developing that 
psychology. It is very unfortunate 
(Interruptions.) 

An Hon. Member: A new disciple 
has come! 

SbrI KhadUku: Therefore, my sub-
mission is this. At this hour we must 
look at the phenomenon as it has 
developed. We must be prepared to 
live not at peace but at a certain 
tension with our neighbour; at the 
same time be prepared for the even-
tunality if it comes. 

An HoD. Member: What is the 
eventuality? 

Mr. Speaker: Let the han. Member 
go on. 

Shrl Goray: But he is not going 
on. He going round and round. 

Shrl KhadUkar: China is not an 
isola ted part. China belongs to the 
international communist movement as 
a partner. It might behave in a parti-
cular way at this juncture but we 
must realise that, at the same time, 
there is a certain amount of discipline, 
s certain amount of responsibility. a 
certain amount of maturity which has 
been attained by the communist move-
ment all over the world, by which 
China will be restrained in the long 
run. (Interruptions). 

Even now, when we are looking at 
China and when we are determined 
to pursue our effort to settle our dis-
pute by peaceful means, as far as 
possible, by negotiations, we are not 
going to negotiate on the terms of 
Premier Chou En-Iai's letter. That 
was made perfectly clear yesterday 
by our Prime Minister, (Interruptiona) 
We must realise the peculiar groove 
in which China is functionine, certaIJI 
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past humiliations as they are project-
ing in the defensive and oftensive 
aspects ,of China's policY. If we 
realise that China is behaving in such 
a manner inconsistent with the 80-
ealled Marxist professions we can 
understand that the doctrine is being 
vulgarised in practice. 

I will just give you an instance. At 
the Camp David meeting there was 
a mention of 5 American prisoners 
who are rotting in Chinese jails. We 
know Mr. Khrushchev indirectly sug-
gested that he would plead the case 
of America. There he failed. One of 
the senior partners of China failed in 
persuading the Chinese Government 
10 win the goodwill of the world. 

Shri Nath Pal (Rajapur): And you 
hope to succeed there? 

Shri 1DwII1ka.i-: At 
juneture it seems that 
Union has not .uct,eeded. 

the 
the 

present 
Soviet 

Shri Barbunath SlDrb: What i. 
your point? 

Shri KbacUJkar: Therefore, if we 
follow the past instances of negotia-
tion, China usuauy negotiates and 
negotiates without any result. China 
very rarely yields any ground. That 
is the experience all over the world. 
Therefore, my submission is this. 
Short of war, there can be breaking 
oft of diplomatic relations. Somebody 

·did suggest that. 

In fact, yesterday, Shri Jaipal Singh 
made a suggestion of breaking off of 
diplomatic relations. (Interruptions) . 
He gave the analogy of Goa. 

Mr. Speaker: Order, order. The 
hon. Member must be allowed to pro-
ceed. Only then other han. Members 
of respective groups will be provided, 
as far as possible, with an opportunity 
to speak. Let him finish. J;Ie has 
only two, minlJ!es more. He. is .li~t,en­
ing to interruptions from lndlVldual 
members. .. 

329(Ai) LSD-B.· 

Shri KIwUlkar: At this juncture let 
Us face the reality. They talk of 
taking any measure at this juncture 
short of war, and negotiations with 
well-prepared determination to resist 
aggression if they fail. That is one 
aspeet of the matter. 

There is another aspect and a 
broader responsibility on India. I 
would appeal to the Prime Minister 
that in order to strengthen our posi· 
tion, in order to strengthen our hands 
at the table of tho negotiations, we 
must look at the South-East Asian 
people. People in Indonesia are 
frightened though they are not pre-
pared to tolerate the high handed 
attitude adopted by the Chinese 
regarding citizenship. People in 
Burma are silent and seem frightened. 
People in South Viet·Nam feel that 
even if in spiri t India shows signs of 
weakness or appeasement, the whole 
South· East Asian world is likely to 
succumb to the aggressive designs of 
China. Therefore, it is our responsi-
bility as the initiator of this policy of 
non-alignment in the newly freed 
countries of Asia to see that we 
remain firm; we will not be instru-
ments of any other policy of the West 
in order to create an artificial crisis 
:.with same ulterior motives inside the 
country and at the same time take 
courage. With the mobilised opinion 
of the Asiatic people and the African 
people making positive efforts to 
mobilise them, we will ultimately 
show that in spirit we are deter' 
mined so that the Chinese will think 
twice before taking any further steps; 
or if negotiations fail, there is a might 
that they will have to face. I do not 
for the time being say that we 'should. 
at once get to the limits of negotia~ 
tions and diplomaey. Diplomacy with 
strength-<ls I said earlier • m 

'.1IfT Jf~ keeping this precept of 
Mababharata in mind negotiations 

should be carried on. 

Shri KamI Slqlljl (Bikaner): Mr. 
Speaker, Mr. Chou En-w's letter haS 
staggered the na !Ion. Most of us front 
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[Shri Kami Singbji] 
this part of the House were critical of 
the Government's policy and the 
Prime Minister's last letter thinking 
that it was too conciliatory and in his 
attempt to care for a peaceful solution 
he has gone too far. But we now find 
that Mr. Chou En-lai has· gone even 
beyond that. We are, therefore, very 
glad that the Prime Minister has 
rejected his offer to 110 to Rangoon. 
The language of the letter which has 
veiled threats is very derogatory to 
our national prestige and therefore, 
we are glad that the Prime Minister 
is taking a strong stand against it. 
There are two aspects to this pro-
blem. The first is the political aspect 
which has been dealt with at length. 
The other one is the legalistic aspect, 
which is the vacation of aggression 
before any negotiations can take place. 
We are at present putting the cart 
before the horse. We must first get 
our territories vacated and ereate a 
st"tus qUO "nte before we can go in 
for any negotiations. 

A lot was said yesterday about war-
mongering on this part of the House. 
I would like to say that nobody today 
in his right senses wants war. 

All BOIl. Member: Many have no 
right sense. 

SJui KamI Slqbji: I had myself 
had the experience of seeing war in 
11141 against Rommel's forces in ElYPt 
and Lbya. It was my experience that 
war was horrible. But today with 
atomic warfare, any war that we may 
Btart today may end up in a global 
war and may annihilate the entire 
civilisation. Therefore, when we 
talk in terms of plllhing out 
CAmeBe from our territories, we tully 
realise the implications of war and we 
do not make any such suggestion 
lightheartedly. 

The problem today can be summed 
up in the fact that India today is 
facing a huge expansionist country 
poised on our borders. (An Hort. 
J("",ber: Within Our borders) . '. '. '. 
poised withift our borders, I agree. It 

is not amenable to any reason and it 
is indulging in actions which are 
against all canons of international 
behaviour. The border st"tus quo has 
been disturbed unilaterally by Chinese 
action and they hav,> the audacity to 
put the blame on us. 

Now, the question is: knowing these 
problems, how do we overcome them 
and how do we solve these problems! 
Negotiations seem to be out of ques-
tion although we sincerely hoped our 
Prime Minister would succeed in the 
negotiations. But with the mood of 
the Chinese as it is today I feel that 
nellotiations are more or less ruled 
out. 

The second question is, are we pre· 
pared to go to war. I have no doubt 
that if war is thrust upon US we will 
certainly defend our frontiers, but we 
as a peaceful nation who are members 
of the United Nations do not believe 
in war as any remedy, 

Therefore, Sir, the only way as we 
can see it now is to have a pollce 
action whereby we can push the 
Chinese out of our territory, create 
the status quo 4nte, vacate aggressiOn 
and after that have a basis for nelO-
tiation. 

I would only like to say this much. 
that a country like China understand. 
only the language of strength and. 
therefore, I would like to assure __ 
Prime Minister that we as a nation 
stand behind him if only he will lead 
us to see that our Indian soil is 
cleared of the Cbinese menace. 

Dr. Bam 8abbaa' Siacb (SasarBflU): 
Sir, a close-study of Shri Chou En-
la.i's leiter indicates that ..... 
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~ 'IIT~ ~"~m:'i! ~ ~<'l 
"W ~ I ~ ~ ~ f'F m;;r 'fro 
'Fl ~ f'f>'lf\ ~ I .m~ ~'I'W 
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~ ~ ~ >:l'I'<rT it ;;it flf; ff'ffir '!it 
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~I ¥'~~~~ 
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m it ~~ Ii ~ IlWi' "'~ 
~ ~ ~"(!<f ~ ~ f~if ~ 
f. ".,""" ~ ~ ~ t I 
~.;r it f~ '"IT ~ : 

"Dr. Ram Subhag Singh of the 
Congross, in his speech, had asked 
for the establishment of heavy 
inc'ustry in Ladakh." 
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"Shri A. M. Tariq, also of the 
Congress, asked how hi. colleague 
hom Bihar had forgotten to ask 
for a shipyard in Ladakh." 
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(1Sft' nrmrftrU 
~.m {lmorr~~'I~~t 
w~'IiI~m'liliffil ~~~ 
q:;;fl ~1; ~ ~ fl!; ~ 1ft ""t 
~~ tirJt ~ q~ ~ m ""'m~ 
~ ,I'[ q gl!T't o;q~ WU ~ I ~I-U 
q"(PI'Ulf, ~.mI' 't~, ~ mr-
wm ~~~, ~lI1ft~~~ t, 
~ ;ft~ ~ f ~ ~ ~ m'JIiII'UT 
~q1;~II1;rr~ I 'IlT1if~ 
~1; t fl!;;ft;ft ;fqr.r t ~ If q'li{, 
;fqr.r '1ft ~1I11f q'llf ~ ~ q~ ~ 

~ or","" 'I1ltr ~ '<ri\' ~~ fuaRr *" 
9fu:~tN I ~ ~~ tUT'WtD, 
'~~T~nrl't Ii" Ii' ~ ~ofT ;rg'f ~ ~ I 
,f ~T m Wo'fT ~ f.fi ~1I1tl'~ '1ft 
~tl'''l'r ~~~>:,.;r,f~ m 
'IIfT<IT t, ¥'.; "11<11 ~ ;fqr.r ~ 'llfTm t 
-tlIl'\'if'li WIIltl'"..('Ii\ ~ '!i1 -m It'Ii 
m t, m ~q' q'q;f '1ft arl6Ii llAit 
~~:'l\'t "~il:rt~'lfP ~~6IfTlf 
~ ,I ;rrf~if I ~ 'In f;:pjfor "1)< ~~ 
;f\~ ;;rT "11"1' ~ ujfll'li ,!'T ~ f.!1f "'~ 
t, 'a'l~ ~ of'll<'l' -';1 ~I'" ~, f~m <iiI 
""" il:T, ~~ ~ «"1'<'1' ~, ~ tf 
';'<'I";f 'iii ~a t I ,f f,,~~ ~T 
"'Itm ~ f'li ~1I1~ m'!i1' ~ ~ 
'1~ ~ iIA;ft ~lm'llf) if;;fIt tf f.r<r;tT 
mr-i f'li 'i1J'lil ~'1T ~ qr ~ 
;qm: 1'ffi4i ,~r (ft m<lf ;ft~T lTifrl' ;tift 
i!ft 'W<IT if 'liCIT f'li H~r. ~ ~HI3 
if ~~ ~~ ~ off 'llfh: ~~ 
i!ft <fl: Ii ~ 'lilt 'llfI'ffu ~ '1ft ITt ~ I 

,!!f 'll"3"Ul('Ii~ -~,!8~ 
~tfl!;;fro; iM 'Ii~t1'T ~lfil:t 
f.I; 1["';; If if! ~ ;ftIr t .rr ~ 1tTiI'iiT 
.fi<;r;;r ~ t f'fi ';ff;T ~: "!~ 
~ rnr I ;fro; "!(!I ~ 'Ii~r, "l'T 
lfil: ~ t Jj' 't$IT ~ ~ fit; m 
.~ ;ft~ '1ft 'f'I\"rornf '1ft rt @, ~ 

~ m ~ ~ <fl:~ ~ 1I1'rf t ? 
~;f qR ~: ~ 'lit ~ mli 
lTd'~ ~(fr t f.I; tt'li ,.; ~ l('Ii 'Ii'l"l{ 

001' ~ !{ ~~ ';f~ 'llff ~t I ~ 
flio;ra- 'liT ~ 'liPTiI11'I' <t<n" pr~, 
'ir~~ ~ ~ 'f,nJ oro ~'Tlfr iP. 
~i~l('Ii'lfrotT<ft "'Oftorr~tt I 
Ifi{ «.r fill: ,,~ 'IiW t f.F ;f!f~i 'Ii 
fi[ll'flj if ~ '!itt ~ ~ if~T 1I't..-.rr t 
~ ~ ~:r.r~ 'Ii ,!<nf.r'Ii <f ~ ~ .t-
(I (ft~~IT1'flt; ~r~~;f 

if.\1!; il:If il:'~~~l<~~lfl 
ifRf&~. ~rto;IT.:'fil:~'<f 
(A; llJ."" ~r ~ ~ #I;;; m 
m'I'-m'I' ll:# '!.~T <llil"(t ~t ~ 'fliT 
fit; ;;rT ~'lJ.flr t ~'f>1 iii! m-
fulifi ~ ~ ~ <ffi i, a~'f>1 
~ 'liq if~ ~~~@I 

lIRf ii ~ i;<AT 'fi"~ fit; ~ f.r<r~T 
l[flr i ~ , ~Af ~ \~ if ~T. ~ 
<'ft'Ti, 'lit <mi~, f.,.a-~t ~t l[fJf mor . 
;fro; <i; ifoi'i if a \3'~ l[fJf 'liT 'llf'f;{ "io.t 
ii ~-<f "" 'lit 'liTmr 'liVl't 'fIf~ I 
1i ~<IT ~ f'fi lTll'rI' Ji';fr Jf~Wl 

;;rT ~ 'fit ~T'fiil @ ~ ~T'fiil 'lit ""' 
S!l'rI' ~iT q-h: lilt 'Iifq' 'l>iiT f;;m;r.t~ 
'6't l],\:t:n 'lit 1Tn:!T ~T fiat @ ern: t)r~ 
~ ~~ 'lit 'lfI'riIT '!if 'llfm: ~) fiCIT @ I 
8hrl KamalDayan BajaJ (Wardha); 

Mr. Speaker, Sir .... 

,~ 'fl'iilft'q ~ : f~T i! ;fTfOfIf I 
Shrl KamalDayan BajaJ: I would 

like to speak this time in English. 

Mr. Speaker: The hon. Member 
may choose any language he likes. 

Shri • KamalDaylUl BajaJ: Hindi 
friends will kindly forgive me. 

There are crises and crises, but thJs. 
is something which is really very 
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grave. There are national crises, but 
J regard this as a crisis for the nation. 
J differentiate between the two. If 
there is a postal strike or a railway 
strike, it can be a national cri.ns, and 
there could be some political parties 
or individuals who could take a dl1!e-
rent view in solving that crisis. But 
because here there is an extenial 
factor, this is a crisis for the nation. 
And everybody has to think with one 
mind, as long as everyone is a 
national, and a patriotic national, of 
the country. 

For that reason, Acharya Vinoba 
Bhave made a speech the other day, 
and appealed to our Prime Minister. 
He said that there are four people in 
the country who are disciples of 
Gandhiji, Irst ot all, our Prime Minis-
ter, then Rajaji, then Acharya 
Kripalani, and then 8hri Jaiprakasbji. 
He said that they should get together 
and discuss about the problems coming 
out of this in private and evolve a 
policy so that Government may then 
think about it and tollow it. Acharya 
Vinoba Bhave is also one of the dis-
ciples ot Gandhiji, and I feel. ... 

Swami BamaIwlda TIrtha (Auranga-
bad): Has the hon. Member read the 
speech ot Acharya Vinoba Bhave made 
two or three days ago, and which has 
appear:d in the press today? 

Shrl KamalDayan BaJaj: Swami 
Ramananda Tirtha just asked me 
whether I have read Acharya Vinoba 
Bhav~'s speech, which he had deli-
vered two or thtee days ago at Strsa. 
Luckily, I was present while he was 
delivering this speech, and I have 
befor~ me a copy of this speech, and 
with your permission, I shall read out 
the relevant portion, after I have said 
something more. 

I was arguing this, that as Indians, 
we are far more united than what 
appears to be the case, the differences 
being due only to political affiliations; 
and because ot the dil!erences, we 
should not lose our emphasis. While 
we are considering.thia problem, we 
must think, first of all, that we are 

Indians. And I think it is not very 
wise for us that we should discuss 
this problem so openly in this House. 
1 think we should restrict ourselves 
in some manner, so that we do DIIt 
give expression to any military secrets 
which, ot course, are not expressed. 
here but even then, some points In 
the course of argument may leak fOut, 
or otherwise something which has to 
be closely guarded may leak out, and 
it may become very difficult. 

Today, in the country, there Is a 
position, and unfortunately, it is so, 
that we have to defend Government'. 
policy, and at the same time, we have 
also to defend our frontiers. Gov-
ernment really cannot do both the 
things, when they are confronted with 
this. For that reason also, a policy 
has to be enunciated so that we do 
not have to defend our policy in the 
country. 

For that reason a climate has to be 
created. We are very happy to learn 
from our Defence Minister that the 
morale of the army is perfect and 
very good. It is very reassuring. But 
at the same time, we must see that 
that is not sufficient. It is very essen-
tial that the morale of the Army 
should be very good. But it is not, 
as I said, sufficient. The morale of 
the people also should be equally 
good. If that climate is created, then 
alone .... 

An Bon. Member: What about the 
morale of the Defence Minister? 

Shri Kama!Dayan BajaJ: .... we can 
carry out in the best way whatever 
policy that the Prime Minister or the 
Government enunciates. If I may be 
permitted to paraphrase the feeling In 
the country in my own lame langu-
age, it is something like this: Our 
fight in the U.N.O. or Internplly is 
so glorious that we are building his-
tory. But while we are building his-
tory, China is building geography. 
This is the feeling in the country, to 
which I do not fully subscribe. At 
the same Ume, I must say that it i. 
not e~.~1y baseless. There are mis-
givings and misunderstandings. The 
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full facts are not before the country. 
The climate is not there. For that, 
we must take the support of the 
Opposition-those who are patriotic. 
For that reason, if there is any other 
way out, we must look to it. 

I have nothing more to say, but as 
I said, I would like to read out a 
certain relevant portion rendered in 
free English of Acharya Vinobaji's 
speech delivered at Sirsa on the 16th 
of this month. This is what he said: 

"Some people have unneces-
sarily become panicky and are 
bringing pressure on the Govern-
ment to change its basic foreign 
policY. Even Rajaji, who is a 
great and far-sighted leader, 
pleads that we should seek mili-
tary help from other countries. We 
should not get nervous about the 
present Sino-India tensions. China 
cannot be so foolish as to create 
i!nemies all round. Even if China 
is not behaving properly, India 
need not change her basic policies. 
That will be a wrong step. 

"Pandit Nehru is the only leader 
in India who is asking people not 
to get nervous but face the situa-
tion boldly and with courage. He 
tells us no country in the world 
today can afford to plunge into a 
world war. I have full sympathy 
with Pandit Nehru's stand in this 
matter. At present, sevel1l1 
followers of Gandhiji are also 
pleading for a change in India's 
foreign policY. Pandit Nehru 
continues to maintain that he 
understands the internal as wall 
as the international pulse of the 
people. I feel that this phase of 
Pandit Nehru's life is the brightest 
and the most glorious. Despite 
his advanced age, he is maintain-
ing wisdom and balanced judg-
ment. His words make me feel 
that Gandhiji is still alive in India. 
At present Pandit Nehru Is being 
attacked on all sides. But every-
body looks at this problem purely 
from the political point of view, 

forgetting the broader aspects of 
the problem. At a time when 
even wise people are losing grip 
of the situation, Pandit Nehru is 
maintaining his wisdom, cautious 
vigilance and practical action." 

This is what Acharya Vinoba Bhave 
said the other day at Sirsa, and I am 
sure that if leaders like him, leaders 
of other parties also take up a con· 
structive and positive attitUde in the 
country .... 

Shrt BI'a,j Raj SlII&,h: Who is not 
taking? 

Shrt KamalIIaJaa BaJa,j: ...... the 
climate of distrust will be removed. 

'" .,tI'P!t (~ ): ~ 
~, ;ft;r ~ 5I"ll'ln If'lfT 'IiT::it om "'" 
qJlfl @ ~ ~ ~lfIT mJr.l11;'" iff qf~­
fi:trF.l" ~ ,r lit t I lNr.I" Jt'JfT T'r 
~\ ~ ~ qq;f "'" it;ft;r ~ mll;'-
"i"~f.;ort; 5I"~ ~of fiAif; ~ 
>m: 'iff;!- ",r ~ it ~""'"'rfir ~ 
..,..-T ~;r\" ~ ;;rr;:rr 'Il q-n; ~ I!T 
If~ lTT ~ t«r 'flU '1'1 f.t; ~ " it 
1IroI" lTT qq;f ~T 'It! 1R'iI I 51""''1" 
Jt'JfT "IT if; ,q '!'""" "'T"« W<f if qr.jt-
'AT wt '1'1" I ~ \rlt \lI4f"d"lil'ti .~ 
'IT ~ ifl\' '1'1 f'" .. « ir ;ft;r 'liT m'li1!'lr 
~ 'liT ~ fir;if'l'l, ;3if qq;f ,!u;f 
~"'r,!~~ir'tiT q-'h:'I"I1;~~ 
""" 'liT ~ lim fir<if'l'l I 'if A ~ 51"11'1'1" 
~'IiT"lram:5I"f"(fwmt ;rn~,ij" 

il"11'f"'T,!~ tm"T@ I 

iPllf 5I"ll'lif Jt'JfT ir 'if A ~ «RfIi\" 
'I>'r il"'l"w, ~l!fif ~ f<'l"ct If~ ~ ~ 
'IT f", 'if A "Il",~a"fIf 1l.i1r 'li"r ~~ 'fi"l: 'fflT 

"T1I1;, .If'I'~ '""I!R 5:ij"'ti"1 If~ ~ m-I 
t fit; ~ 5I"~ ~~ ~Rif ;tt ,,1m 
<N" ""'l 'flit I!m~. ~ ~ 
1IroI" ~ omiT" iI{.Ilf It 'l!fir ~ ~ 
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~~~r ~ I~ 'Tfif 1-ifNq) '" U'I> 
"'I1I'rf ;;rr ~<fr ~ I q')fipr ~ 

'1T':<f"hf ~ '" orr ~ !{lfpf 
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"''If ~ I 
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. iIi~ ~ ~ m I ~ {II" ~ ~ 
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rn OF! 'fflrl1fT'lT m 'I(f flI;qr ~ 
~<rr I 

1fIf I'('f' am! ~ lJ![off t fit; {11m 
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'iI"");ft Q;-t"r ~·~'-"f .rtf ~~ir ~ 
~ ~T( 'W '111 3-'" m ~ I f«>;r 
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~ 'I"'IiT ~ I ..,If iJT'r '111 !lfm"lflli"ffi" 

~I 

Shri Jalpal SiD&'h: Mr. Speake,·, Si 
Yesterday, when I pleaded for youl 
acceptance of a further discussion on 
this subject. I had hoped that hon. 
Members would give new light, new 
strength to our Prime Minister in 
handling this problem. I cannot but 
regret it has not happened so far. This 
debate has no meaning if it is merely 
B repetition of what has gone on in 
the past. I had hoped that the Prime 
Minister would have had the latest 
pulse of the representatives of this 
country . 

For my part, Sir. I would ftrst take 
him to task for treating us like little 
children as he did yesterday when he 
told us there were only two waYI', 
diplomatic methods and war. He 
stuck to that point tUl b& was 
reminded of Portup.I, of South Africa. 
of economie sanctions and the like, 
and you were good enough to come 
to our rescue. 

If he is at all consistent, if he really 
believes in negotiations to the bitter 
end, I want to know why he has 
broken off negotiations with Portupl 
and with South Africa. Never mind 
what happens, results or ao results, 
ad infinitum we should continue neao-
tiations. Sir, I am one with him in 
continuing, even desperately, negotia· 
tions. But that Is not where I shall 
..... t. When I ftnd that negotiations 
are not going to give anything, then 
there must be something else as w:ell. 

I am not on& who believes in rat-
tling swords. India i. not a country 
for that, certainly not at the present 
moment, despite the big talks we hP8r 
from our Defence Minister and others. 
How could we attack a country like 
China? Let us not talk languace 
which has no substsnce behind it. Bat 
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(Shri Jaipal Sinlbl 
the point is there are other things, 
apart from this language of war, 
whi~h should carry some meaning to 
our ancient friends. and that is, that 
we shall brook no aggression. 

What happened in this particular 
~ase? There has been aggression. We 
have kept quiet about it. Even when 
there has been aggression later on, we 
again kept quiet about it. Now we 
think of negotiations and the like. 
Very well, if negotiations did not 
succeed a suggestion was made about 
poli~e action being taken. That also 
has h<'en turned down. 

Now, the whole question is, not only 
China but there is our other neigh· 
bour also who has come to believe 
that we only believe in writing letters 
and waiting for replies should they 
come at all, because we are wedded 
to /'no war". What about Tukergram, 
what about the Chittagong Hill Traets, 
what about Beruberi? Have I not 
been told ten years ago that there 
have been negotiations? Have there 

, been negotiations? Have they result· 
ed in anything? I want to know 
exactly what is happening. I want to 
ask our Prime Minister here and now. 
"I. he going to give away chunks of 
territory, small or big, but anything, 
without taking our country and our 
Parliament into confidence"? That is 
why I wanted this particular debate 
to take place. We want Ie strengthen 
his hands. We want him to appre· 
elate the fact that, if he wants to 
succeed at all, he rriust carrY the 

. Parliament and the country with him. 
'1t is not for him to give away this 
ar that chunk to any country, whether 
it is our neighbouring country, Plikls· 
tan, ar a grelit country like China. 
But that is what has been happening. 
I have my own apprehension in my 
mind in the light of what has been 
happening in the past. 

I am not saying that he is gaing 
to do that. We must now tell them 
Ilrmly_nd I wish my hon. friend, 

my young friend, Shri H. N. Mukerjee 
wa. here. He """",,ed to be applaud. 

ing the efforts of the Prime Ministe,·. 
I would like to know whether he has 
endorsed our Prime Minister's refusal 
to meet Mr. Chou En·lai at Rangoon. 
I would like to know that, because, 
Ihat would be a concrete way of 
iiving support to our Prime Minister. 

There is something rather humorous 
about 26th December a"d not meeting 
in our country but meeting in Rangoon 
on Boxing Day. I hope hon. Mem· 
bers realise that Boxing Day is not 
a day for pugilism or wrestling. It 
is the day after Christmas when you 
give present.. to each other and when 
people go here to there to collect their 
presents. I was wondering what kind 
of present Mr. Chou En·lai expected 
of our Prime Minister at Rangoon, and 
whether the present that he was 
bringing all the way from Peking: 
"Here, take beck the whole of 'your 
35,000 sq. miles and so on". 

I feel that this is not the time when 
we should weaken the hands of .. our 
Prime Minister. I feel that we 
strengthen him in his attitude that "I 
am not going to talk to you unie. ... 
you vacate the aggression". Let there 
be no weakening of that position. I 
....ould even say that letter writing. 
notes, and all that may be done. It 
is all right; it is the diplomatic 
method. Th.ere is nothing wrong in 
that, but I think our Prime Minister 
shOUld realise that his kindn888. IWr 
friendliness; has been mlsunderaiood 
lor weakness. I would like him to-
appreciate the fact that relatively we 
may be weak but our morale,' our 
spiritual heritage, is as good as that 
of any other country. 

It is a question of izzat. It is not 
a question whether that lana is 
inhabited or not, or with our know· 
ledge ar even withaut Dur kno",ledge 
they have made a tank, or a house. 
or a hut or anything ake that. The 
question is, is it Indian territory or is 
it not. . 

Supposing, for example, we could 
allO take half an inch of ChInese-
territory somewhere in tile N.E.F.A 
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area-it is an easier thing to do so. 
lt the Prime Minister would permit 
me, I can do it even without hi. 
knowing about it! Doe. it, therefore, 
mean tloat it becomes my territory'! 
Is that any argument? 

Th .. question is. let us make up our 
mind, The Prime Minister, in the 
past, has not been very clear in his 
own mind in his tremendous urge fOI" 
the establishment and the acceptance 
in the world, of Panchsheel. When 
I asked him a question 8 couple of 
years back, about the maps the 
Chinese people were showing in 
various magazines, showing vast 
tracts of Indian territory as Chinese 
territory, what was the reply he gave? 
"1 cannot prevent anybody printing 
anything", If that is the attitude we 
have to take up, we certainly will 
land ourselves in trouble. But the 
thing is, it is not a question of landing 
ourselves in trouble. We shall stand 
lor every inch of our territory 'and 
it shall not be merely a question of 
tall talk in the Lok Sabha. We must 
mobilise public opinion throughout the 
length and breadth of the country 
never to get aWllY from the basic 
Jlrinciples of our national policy: that 
is, peace with everybody, but not 
peace at any cost, as the Prime Minis-
ter WOUld' have us believe. That is 
what I have 10 say. 

I flOe!. that a foreign atrairs debate,-
1 have pleaded In the past agaIn and 
again-it shOUld never be a party 
debate. It should be a national debate 
with everybody behind the national 
policy. I regret it is not 10. I hope 
my hon. friends will forgive me It I 
chide them for it. Recently 1 had 
been seeing it, though I was not phy-
sically able to be present dlU'ing the 
last two or three debates on this parti-
cular problem. I think we ourselveo 
make it worse Ity making this an 
enonnous aDd big problem. a party 
problem. Foreign atrairs should be a 
national problem. We should certainly 
take him to task-I think he deserves 
to be taken to task-for many of the 
.rungs he has kept back from us. But 
once that Is aceepted, behind him we 
stand, the whole &OUDtry s1Bnds. I 

wish our Prime Minister all the grea't! 
to his elbow in maintaining the izzat 
of our Indian territorial integrity. 

~o pm ~ (witt) : q..'T(eT 

l!t~.l{~'!I'Irr.f~;;ft'lit~ 
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~To 'l:11f ~1l'1T f~~ ;f f~T<i1i it; 
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[~o ~ if\'lf{] 
'I1I"r.I'Ie ~mAIfiT~~~1fT 
~'flI'r~<mr~~~'l'T 
fit;~'F~~mn-~~m 
tim ~ of f'F Ill!: _p1 orrn= ~ I 
~ ~ ~ l{'lI'T ~-m- m"T iF 
f~ mr iF ~ ri 'I'I'rof iF futt 
'r'f~IfiT'Sf~qm~ 
lfffu#ro iF m1f ;fi~ of 'If'\;: m-u ,!\"F 
m m'l' <rT'iIT 1fT 6l Ii ~ ~T 
~ fit;~.n ~Tfur~'fT~~ 
;tT omt ~ ~ ~, IIfr.r ~ ~ ifil 
<'I'R;tT~t~Ii'~ ~T~ 
fit; OI'~ tt'F m:q; ~ ~ 'li\li:;r ;tT <IT 
~ ~ift, ~, 'I>W ~ iIlFfIIT 
~~iF'If~~)m:q;~if\! 

~<i~~~~iF~,~ 
~ ffl iF f~ ~ .n ff'Sf~ ~T 
;tT omt iF f~ ~ 'fT 'If'\;: m fur~ 
;tT ~ ~ ~ifT ~ iF ~ qqi\' 
~;tTm;;rrU~~fi I ~~ 

m Q;'F IIfm'i ~ ~ .mr ~ 
.r m afu:ffi 'If IIffJl' ~ IIff 
~ t ;;r;r ~ Q;'F 1Iff<rr.r ~ ~~ 
'If'\;: fm1i:or if ~ mil' ~ i 
IIfIf.t 'Sf~ll' P!f;m;: ~ ~ ~ if>': 
~~ <1m IfiT Q:<'IT'f 'Ii't fifo" f~T'f ;tT 
tt'F ~'if 0I''TT'f ~T 'ifT'f iF Ifo"oor if 'itT 
~I 

Raja Mahendra Pratap (Malhura): 
On a point of order, Sir. Speeches 
are made by Members. They do not 
know the facts about Tibet. I was 
in Tibet. The mountains are so high 
that there cannot be any Chinese 
colonisation in thlit country. On the 
other side oJ China there are 180 
warships of America, and Taiwan is 
there, Japan is there, there is no 
danger Of war. They are speaking ... 

Mr. Speaker: There is no point of 
order in this. 

The Prime Minister and Minister 
of External Atralrs (Shri Jawaharlal 

Nellru): Mr. Speaker, Sir, I do not 
exactly remember the date of our 
last debate in this House. 

Dr. Ram Subhar SluCh: 25th, 26th 
dnd 27th. 

Shrl lawaharl,al Nehru: I think it 
was in November, towards the end of 
November. A little before that, a 
few days before that, I had scnt a 
leiter to Premier Chou En-Iai which 
the House knows. In that letter we 
had made certain proposals and we 
had a full and instructive debate in 
this House. The House had that 
letter before it and the whole situa-
tion., and the House was pleased to 
give its support, and if I may say with 
respect, its enthusiastic support, to 
the action we had taken in that 
matter. 

Since then we have had a reply 
fram Premier Chou En-Iai, and I 
have sent a brief reply to him., to 
his letter. In effect, the new points 
for consideration are Premier Chou 
En-Iai's letter and my reply. On 
the whole, however, the debate has 
proceeded more Or less on the sa'me 
lines as previously, though references 
have, no doubt, been made to Premier 
Chou En-lai's letter. 

Hon. Member Aeharya Kripalani 
complained or remarked that I was 
allergic to suggestions being made to 
me or criticism being made. I hope 
I am not, and that I am alwa)" very 
willing to listen to any suggestions or 
criticisms. Naturally, when a criti-
cism means a reversal of a policy, 
which 1 believe in, then, I find it 
somewhat difficult to accept it, unless 
I am prepared to accept the reversal 
of that policy; it is not a question of 
minor changes or anything, but a basic 
reversal of the policy, and, therein, 
naturally, 1 have some difficulty. 

Now, I have listened, as I should, 
with VE!iTy considerable attention to 
the various speeches made, and made 
rather long notes about what has 
been said. I shall not say much in 
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regard to the many things said, be-
cause much of that was said, though no 
doubt justified from some point of 
view, was not particularly helpful in 
understanding the situation or what 
should be done. There were natural-
ly exhibitions of resentment and anger 
at what the Chinese had done. One 
can understand that, but they are not 
helpful by thmnsclves in finding any 
particular way' out of the difficulty. 

May I say that I entirely agree with 
Shri Jaipal Singh when he said that 
this matter should not be treated as 
a party issue? Of course not; it is 
not a party issue. Many things have 
been said by hon. Members opposlte 
with which I am in hearty agreement; 
some things have been said by Mem-
bers sitting with me on this side, with 
which I am in hearty disagreement, so 
that it is not a party issue at all; it is 
a national issue, and indeed, it is 
something more even than a national 
issue, because it impinges on all kinds 
of international i .. ues: but certainly, 
so far as we are concerned, it is a 
national issue. 

Now, let us be clear about cer·tain 
basic factors, so that they need not be 
thought \0 be in doubt. We are com-
mitted, from every point of view, to 
defend our country, to preserve its 
integrity, to preserve its honour and 
self-respect. That is not a matter for 
argument, I thought. Opinions may 
differ as to how to do it. That is a 
different matter. But th" ba.ic thing 
is clear, and in doing that, in the ulti-
mate analysis, almost any price has 
to be paid. One cannot proceed on 
the basis of barter, haggling and the 
tactics of the market-place, where a 
nation's honour and self· respect are 
concerned. That is clear. But when 
you come to the next step about what 
one should do, much has been argued 
about negotiation or war or something 
in between. I said the other day 
that if you really stop negotiations, 
the alternative is something which is 
either war or leading up to wlr, or, 
of rourse. it may be just sitting tight 
and doing nothing, which seems to 

me a very feeble way of meeting the 
situation. 

Shri Jaipal Singh referred to what 
he considered the many intermediate 
or middle stages, such as, he said, 
South Africa or Portugal. Well, I 
would hardly have thought those ins-
tances helped this argument. In 
spite of all that has happened in 
South Africa, every year, we have put 
forward the proposal to negotiate 
with them in the United Nations, and 
it has been passed there by a con-
siderable majority. Lt is South Africa 
that has refused to negotiate, the 
word may not be right, anyhow, to 
talk about these matters, which have 
created so much trouble there. 

In regard to Portugal, we have al-
ways been willing to talk to Portugal; 
naturally, the talk has to be about the 
basic matters, not about some super-
ficial matters. So, those examples are 
not very. helpful. 

Then, Acharya Kripalani mentioned 
economic sanctions. Another hon. 
Member talked about a punitive police 
action. Now, with aU respect to 
them, I do not sec how economic 
sanctions have the slightest effect on 
anybody in the present situation. We 
have very very little trad.e with 
China. We had some trade with 
Tibet which has dwindled chiefly br-
cause at Chinese activiti(~~ on the 
other side. We may consider fur-
ther as to whether we should continue 
it or stop it or take another st('P in 
the economic sphere. That is a 
matter for consideration. One may 
do that. but it has no real effect on 
the situation. It is obvious. 

As for the idea of a police action, 
I am rather surprised that the hon. 
Member who, he himself has remind-
ed us. has been a gallant soldier, 
should put forward this idt'a of a 
police action. What exactly it IT'.f~ans 

in this context is not clear to me. 
You can have a police action against 
some very very weak adver5ary 
where the polic_the whOle meaning 
is that the police can function tht'rc 
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and get results--can g·et results. 
Whether the police is repr~sented by 
some little anny or not, essentially it 
is a police action allainst a small ad-
versary. We do not take police action 
against a larger force of police, if you 
like to call it, or whatever it is. It 
is a misnomer. Let us not confuse 
ourselves. 

Then I found in the speeches of 
many Members a desire to make it 
clear that they do not want war, but 
they suggesled various other things. 
I have mentioned some. Acharya 
Kripalani asked: 'Why do you always 
talk about a world war'l It may be 
a local war,' Yes, it may be, of 
course. But anyone studying the 
question in the context of wars to-
day-possibly of wars-knows very 
well that local wars do not takc place, 
are not likely to take place, between 
two great countries without develop-
ing into big wars and the big wars 
without developing possibly--not cer-
tainly-into a world war. I am 
merely trying to clarify these matters 
so that We may indulge in clear 
thinking. Mer~ly in our resentment 
saying:. 3~ an hon. Mem·bE'r just said 
a little before me, that we must do 
this here, we must take Tibet or Tibet 
must be this--alJ that may be a 
pleasant thought, but it has no rela-
tion to reality. 

Hrre are two countries, both strong 
in their respective ways, both huge, 
both-I say-incapa'ble of being 
defeated by the other. It is quite 
absurd to imagine for anyone in China 
or elsewhere that China, however 
powerful she may be, is going to ulti-
mately defeat India in case of war. 
1 do not accept that, and I think China 
knows that too. It is equally absurd 
to imagine that India is going to defeat 
China in a great war. 

Shrl Braj Raj Sin&'h: We never 
wanted it. 

Shrl lawabarlal Nebru: Of course. 
Then why talk about it? 

Sbri 8l'aj Raj SiD&'h: Nobody i. 
talking about it. 

Shrl lawaharlal Nehru: If you do 
not want it, why talk about it? If 
you say 'We do not talk about that 
thing', then I would say: Do not talk 
things that lead up to it. One has to 
be- logical· about this. We admit it. 
It is quite clear. 

First of all, for some things a 
country pdys-it does not count the 
cost. If its honour, self-respect and 
freedom are involved, no cost is too 
IIreat. It is betco,' to perish in the 
attelOpt than to su::mit or· surrender. 
That is the ba,i" of our thinking-
and I hope of this House and our 
people. 

Having said that, it does nc: mean 
that We should give up think" ~ 111 

regard to the' st('ps that we take in 
order to justify' whatever our position 
may be. If we have to think of 
problems of war we have very much 
to think of what the views of experts 
may be. I do not mean to say that 
experts are only people wearing the 
military uniform. Civilians like 
Achar),a Kripalani may become ex-
perts in military matters; for aught I 
know he may be ",ble to give an 
opinion about what should be done. 
(lnterrup:ion) . 

18 hrs. 

Normally, when one talks about 
war or even police action one does so 
after logically thinking as to what 
those sieps should be one after the 
other. What is more important and 
what every General has to think is 
this. A General has to forget him-
self for a While and think that he is 
the enemy'. General and what he will 
do. Then he should devise his 
policy. That is the way to think. 
One cannot imagine any General who 
has any experience at all imagining 
that he has a clear fleld and the other 
fellow is a fool and he will run awa, 
before him. That does not happea 



Discussion re: PAUSA I, 1881 (SAKA) Sino-Indian Relations 6716 

in war or in any circumstances like 
thi<. Everyone thinks about these 
matters in the strictest practical way. 
In addition tu that he may think in 
an idealistic way. I hope we think in 
both ways, idealistic and practical. 
But if you give up one of them it will 
be unfortunate. But if you give up 
both idealism and practicality then 
wh(~re are we? There is no anchorage 
to hold on to. 

As I said, apart from strong ex-
pressions of opillion etc., broadly 
speaking, I believe that there is a very 
large unanimity or opinion in this 
House on this issue. It may be ex-
pressed differently with greater em-
pha~is or Jess emphaf;is. There is a 
large unanimity of opinion about (hi;; 
rna t k r, even though some peop h~ may 
differ here and there about the steps 
10 h" taken, (he timing of it. 

Much ha,; been said about trming. 
Acharya Kripalani is apprehensive 
th:1t time may run again~t us .and the 
Chinese authorities may consolidate 
their positlon in these areas. In fact 
he used the word 'colonise them'. I 
do not know what the Chinese may 
or may not do. But as Raja Mahen-
dra Pratap managed to say before he 
sat down-and he speaks with expe-
rience having, I believe, wandered 
about some of these territories-it is 
not a particularly easy matter to 
colonise, or, if I may say so with all 
respect ti> Dr. Ram Subhag Singh,-to 
industria lise these territories. 

Dr. Ram Subhag Singh: But they 
have three ton trucks in the Kongka 
Pass. 

Shri JawaharlaI Nehru: That is not 
colo~ising. I do not know what 
modern science may not do jn future. 
I cannot say. I am merely referring 
to the present, that for the last 2,000 
or 3,000 ye3l's nobody has succeeded 
in that in Ladakh. I am t.alking 
about Ladakh for the moment because 
there are cliff.'rent areas. At" the 
pr~:::cnt moment, in all this wide a~ea, 
I think, possibly one or two tIny 
villages or a few ~uts arc there. 
Otherwise, there is no inhabitant. 

In summer some shepherds come to 
graze their sheep and they walk 
away in winter. We are now-I need 
not remind han. Members-in winter. 
It is exceedingly difficult except for 
some daring explorers or that type of 
persons to function with ease in those 
terntories. Nobody lives there. I 
do not deny the possibility of, with 
great effort, creating conditions for 
people to live there. They live there 
not by producing anything there be-
cause the territory is not that way-
for thousands of years it has been like 
that. If it is going to be changed by 
scientific effort, that will take a very 
considerable time. If. docs not 
change suddenly like this. 

Shri Hem Barua (Gauhati): This 
oftrcpeated statement of uninhabited 
areas where only shepherds go to 
graze tht~ir shE'cp hus given cncour-
agem(mt to the Chinese .... (Inter-
ruption,,). It has been repeated often. 

Shri Rajendra Singh (Chapra): It 
only substantiates the charge against 
you. 

Shri Jawaharlal Nehru: was talk-
ing . about the colonisation of these 
territories. I am merely pOinting 
this out as Raja Mahendra Pratap 
wanted to do. This may be done-
I do not know-with the rcsourceo-~ of 
people but it is not a practical pro-
position. I am talking about the 
time element. The hon. Member ha5 
rightly pointer! out that a road has 
been built. Mr. Chou En-Lai has 
in his letter referred to th is road 
being built with 3,000 civilian P'T-
sonnol and all that from 1955-57. 
That is perfectly true. The Rouse 
knows that-the road that was built. 
I am not talking abou~ till! subsequent 
developments. Mr. Chou En-Lai's 
statement presum~bly refers to this 
road through Aksai Chin area; that is 
perfectly true. In that corner of 
Ladakh that road was built and for 
two years or so, we knew nothing 
about It. It is perfectly true; It muy 
be our fault. We knew nothing 
about it. Whatever has happened in 
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Ladakh, so far as we Know, apart 
from the Abai Chin area, the wide 
area that they have transgressed has 
been done mostly in the last summer-
this last summer_s part of the con-
tinuation of their efforts to suppress 
the Tibetan revolt. I cannot say of 
any comer but broadly, this. I think, 
is true. I am merely stating the facts 
and not trying to answer any argu-
ment. 

So we come back to this. Again, 
Dr. Ram Subhag Singh made it clear 
that he did not want a ship-building 
yard in these areas. 

Dr. Bam Subba, S~h: That is 
true. But tha t can ·be done in this 
age of science when Moscow has been 
joined to the five seas and Alaska and 
Siberia have been equally well deve-
loped. 

Shrl Jawaharlal Nehru: Quite so. 
I happen to have been to Siberia and 
know some little things about it. I 
do not know what in this age of 
atomic energy can be done or what 
might not be done. But tlrite the 
NEFA area. I think that we have 
done a rather good piece of work in 
the NEFA area, an area in which the 
British failed to do anything at all 
for decades and decades. They just 
failed completely. We have done a 
good piece of work not only in spread-
ing our administration there but in 
('ommunications, in schools, hospitals, 
agriculture etc. among the people 
who are very difficult to handle. 
That was done and that no doubt will 
continue. 

W c want those areas to develop 
ond naturally we cannot expect them 
to develop in the real industrial 
"'!me. It is far bettcr to develop in-
dustries where they can easily deve-
lop than across mountains and other 
places where it is a much harder task 
but those areas should develop in that 
senoc and may be, where we find 
goo<l mineraI., etc. they will certain-
ly have to be developed anc!' exploit-
ed. 

But the main thing is this. If you 
do not go back to the past which we 
had discussed so often, what is to be 
done in the present? 

Now, I repeat that whether we talk 
about negotiation or whatever else 
we may talk about, it is clear, and I 
thought there would be no doubt i. 
any hon. Member's mind, tliat an), 
kind of further step that the Chinese 
may take wilJ obviously be resisted 
wherever it may be-that is obvious-
to the best of our ability. 

Shrl Rajendra Singh (Chapra): 
What about the places that are still 
in the hands of the Chinese? 

otm.- R ~ ".~" (f~"'icr): 
1If0lf4f ~T~, 'lflf! Of! gm ~ ~ 
ilTt it 'I'fI ~ ~ ~ I 'lf1'lT 'if! e:'ttrr, 
~iIli5~~1 

~~~ m>:ramr 
.rt ~t 7~r t <iil' 'Oij'! 'fO' ~ .rr 'lf1J! 
811ft ~ 'If'\>: '0(11; om: it ~T f'M'r '1m 
~ I 1If'1'>: <i~ iffiT R,,!<'1 mq; 
~"m'r ill !!ll'fm '1fT>: 'iii' 0'I><'11Q; ;;1;r.r 
iI!! 'if~i'f 'I' ~ti'fl 'If'\>: lii! <rim ~'l' ~! 

(Interruptions) . 

Mr. Speaker: Order, order. 

Shrl Jawaharlal Nehru: Because 
Shri Vajpayee put me a straigRt 
question I am giving him this answer 
that, as a matter of fact, that has 
been our policy-whether it was 
fully and properly implemented or 
not is a different matter. That 
policy has not changed. And, as a 
matter of fact, in NEFA, of course, 
apart from that very tiny enclave of 
about three or four miles, Longju, it 
is because of our .trength thore and 
our determination to resist that we 
have prevented their entry into NEFA 
eXe'ept, as I said, in Longju. In all 
these areas, whether it is the border, 
Uttar Pradesh or Himachal Pradesh 
or Punjab, We have prevented their 
entry and we "'ill prevent it. 
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Now the real question is that dilll-
culties have arisen in regard to this 
fairly large area in eastern Ladakh 
which, as I said, apart from the Aksu 
Chin area, they have entered mostly 
during the last summer. It may be 
said, rightly that we should have been 
in a position to prevent that. It is 
a difllcult task, but it may be that if 
we had directed all our attention to 
it previously it might have been done. 
I do not wish to argue that point. 
Anyhow, here is this present position 
and this present position can be re-
solved basically in two ways: one is 
by an attempt at negotiation yielding 
some kind of fruitful results, a peace-
luI settlement, and the other is by 
compulsion and coercion which may 
be less than war or war itself. Any 
attempt at compulsion or coercion is 
really-in these circumstances econo-
mic sanctions do not count-if not war, 
call it police action if you like, that 
is. the use at armed people. Now, 
when han. Members refer to this, no 
doubt they have to bear in mind that 
there are armed people on the other 
side too, it is not a one way traffic. 
Therefore, if one has to take that, 
principles apart, one has to do so in 
favourable circumstances when one 
thinks that it is likely to yield sub-
stantial results. One does not do 
this merely in a hull' or because one is 
angry. That may lead to something 
the opposite of what one desires. 

Therefore, while one tries to settle 
it always by negotiation one, at the 
same time, strengthens oneself to deal 
with any situation that might arise or 
has arisen. These are normal platitu-
des-the House will forgive me for 
repeating them, but I want a little 
e1r,ar thinking. on this issue. We 
follow both these policies. We tried 
to negotiate because that is not only 
right but inevitable and I would sub-
mit that no country in the wide world 
would not negotiate, does not matter 
how much they are opposed" to each 
other. If they are dead opposed to 
each other, even then they talk. We 
have had in recent months, or maybe 
in the last year, .... ery serious incidents 

• 

between powerful' coun tries like the 
Soviet Union· and the United States 
of America,-shooting dawn bombers, 
aircraft, etc. Well, they have talked 
about it. They have not declared war_ 
They have talked about it; settled it 
and sometimes not settled it; it is still 
there unsettled. Sometimes they have 
gi'Ven compensation, or whatever it 
is. But countries, whatever the situ-
ation may be, always negotiate. It is 
inevitable in international affairs. 
Otherwise, there will be a complete 
law of the jungle. You may say that 
one party is functioning as if it WIllI 
the law of the jungle. It may be. I' 
is deplorable and one should naturally 
do what one can to stop that. But 
one negotiates even then. Negotiation 
always carries weight if there i. 
strength behind it. A weak country 
or a weak person cannot negotiate at 
all. Therefore, strength is an essential 
factor. The building up of strength, 
the addition to your strength, i. 
obvious. It has to be done. 

Then, hon. Members might ask, 
"What will you do if your negotiation 
does not yield results?" I cannot, and 
it would not be right for me now, to 
lay down what one does; but, as I 
said, in any event, we have to build 
up strength to meet such contingencies 
at a suilable moment. For us to say. 
as some hon. Members hinted at, that 
"Do not talk to them; do not negoti-
ate" is a thing which, 1 would venture 
to say, will not be understood by any 
country in the wide world. 

The hon. Member, Acharya 
Kripalani, seems to think that this is 
the fault of our publicity. Countries 
gather information, and their foreign 
offices, even if we are at fault, do 
keep themselves informed about these 
matters. They are interested in a mat-
ter of this kind. It has excited world-
wide interest naturally because of the 
possibilities in it; because of tne poten-
tialities of big scale trouble in it. 
Every country has watched it, studied 
it; we have helped them to study it 
and all that. If those countries do 
not immediately accept, let us say, 
Acharya KripaJani's view-point on it, 
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It is not necessarily true that we are 
at fault. It may be that Acharya 
Kripalani's viewpoint may be at fault. 
H may be. 

Acharya Krlpalani: If you are satis-
fied with your publicity, I have no 
objection. 

Shri Sawaharlal Nehru: No, no. It 
is not a question of my being satisfied. 
One seems to imagine that if we shout 
loudly enough about what we feel the 
other party or other country will agree 
to it! Publicity goes a very small 
way in these matters. It really con-
sists, as far a..c;; possible, in placing the 
material. In judging of any matier 
outside India-many malters come up 
-do we decide. because somebody's 
pUblici ty hits us on the head, in his 
favour? We judge these things from 
our own sources and our own infor-
mation as to what has happened in 
Europe or South America or Africa or 
Asia or South-East Asia. The coun-
tries have t.heir ambassadors, minIS-

ters, agents of publicity, and what not, 
to get information. They judge from 
them. We may fail completely in sarno 
small matter; this may happen if 
there is a riot somewhere here; but 
in big matters concerning two coun-
tries, other countries are deepl~ in-
terested and are very well informed. 
They have to be. They cannot afford 
to be not fully informed about. mat-
ters like this between two great coun-
tries like India and China. They may 
be right or wrong. That is a different 
matter. But they attempt to keep 
themselves' informed and we attempt 
to keep themselves informed too. I 
have no doubt the other country also 
keeps them informed. There it is. 

To imagine that what we think ~ 
inevitably a hundred per cent. right 
is not neeessarily correct. Some-
times we may be a little wrong too. 
We are human beings subject to err<>r, 
just like others are. I think it comes 
in the way of clear thinking. If we 
decide and if WI' hav .. come to the 

contJusion, that we are a hundred per 
cent. in the right, no further thinking 
is required. Only some kind of strong 
action is necessary. Action, or rather 
the capacity for action, is always 
necessary, because without that, words 
do not count. But that action must 
think of the consequences and every 
action that is indulged in surely is 
indulged in with a view to achieve 
results. To indulge in action not to 
achieve results obviously has no good 
result itself. 

So, these factors have to be con-
sidered. 

Shrl Nath Pai: May I ask, is it not 
that we are 100 per cent. right? This 
is casting an aspersion and weakening 
our case when he indicates that there 
is one degree of doubt regarding our 
basic rights. He has made the state-
ment that we are not 100 per cent. 
right. 

Shrl Jawaharlal Nehru: That de-
pends on, right in regard to what? 

Shrl Nath Pal: Our rights in J.,adakh, 
regarding the border. 

Shrl Jawalll.rial Nehru: I think we 
are in the right, very much so. We 
have a strong case. 

Shri Nath Pai: Is it not 100 per cent. 
right? 

Shri Sawaharlel Nehru: He sh(>uld 
not ask me theRe questions, which it 
is not proper for me to deal with in 
these circumstances. I am prepared 
to discuss this matter with the hon. 
Member, because these matters are 
complicated matters. As I have told 
you, we have been dis('us~ing in re-
gard to two or three areas in dispute 
with the old Tibetan Government. This 
has been g<>ing on; old standing dis-
pules have gone on. 

There are various factors to be con-
sidered I believe our case is a very 
strong ~ne; I have no doubt about it, 
but I can assure you that the Chinese 
believe that their case is a strong one. 
They say so, whatElller they believe. 
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Shri Rajendra Singh: They are 
wrong. 

Shri Vajpayee: Why should the 
Prime Minister say that the Chinese 
say so? Let the Chinese say wb:at 
they want. 

Shri Rajendra Singh: The Prime 
Minister is in doubt about our case. 
That is why he is saying like this. 

Shri Tyagi (Dehra Dun): The Prime 
Minister knows what he talks. 

Shri Raghunath Singh: That shows 
his vigilance. 

Shri JawaharlaJ Nehru: When you 
discus, the border of any country, 
wherever it may be, which has histori-
cal backgrounds, all kinds of past 
incidents are brought up, which are 
discussed. I think the Chinese case 
i, a very weak one. They go back, 
which is very wrong, I think, to past 
periods of history. That is a different 
matter. But whatever it is, if you have 
to deal with it, you have to answer it. 
My point is, I cannot deal with them 
by saying, "All that you say does not 
require an answer". We arc right, 
but that is not thp way. We may be 
right 100 per cent. or 99 per cent, but 
I have to answer their case, as I in~ 
sist that they should answer mine. 
Otherwise, there can be no dealings at 
all. Otherwise, you decide in an arm-
ed way or coercive way-they or we-
and whichever has the longf'l' lathi 
possibly produces a greater effect. The 
whole thing cannot be dealt with in 
this easy-going way, as if it does not 
require any argument. It does req~ire 
argument to convince them, to convmce 
the other countries and all that. 

Acharya Kripalani himself referred 
to some foreign countries. They are 
no fooIs-tho.e people; they are 
friends; yet, they have argued this 
matter in a variety of ways. 

These is SO much said ab~~t the 
McMahon line and we have strongly 
stressed our case. I have not a shadOW 
of doubt in my rvind that not only t1ie 

McMahon line is riiht from our point 
of view, but I would go further and 
say that before the McMahon line was 
made, the McMahon line itself was 
the laying down of something that 
existed before it; that is, a justilicat-
ion of the traditional border the"'. It 
is not the McMahon line that created 
the border. It is only after a conflict 
it was laid down. That is so. Takt' 
Ladakh. The history of Ladakh, tj1e 
present history of Ladakh goes back 
to 1842 when after war between the 
ruler of Ladakh, Maharajah Gulab 
Singh, and the ruler of Tibet, both 
being feudatories of others-lhe ruler 
of Tibet b"ing the feudatory of the 
Emperor of China and the ruler of 
Ladakh being the feudatory of the 
ruler of Punjab at that time--the war 
betwepn lhem ended ultimately in the 
victory of Gulab Singh's forces, and 
that resulled in a treaty, acknowledg-
ing that Ladakh was part of Kashmir 
State territory. Later this area, this 
boundary, was not demarcated on the 
ground, but laid down in maps by 
some English surveyors. 

Now I can understand some dispute 
being raised about some country here 
and there. Of course, it is not marked, 
and . its territory is not inhabited. 
There js no acinlinistration, no pay~ 

ment of tax, no proofs-the only 
proof is travellers' accounts the normal 
thing that has been understood by 
people who pass that way and maps; 
these an.~ the two 01' three ways of 
proving theSe things. So that, the 
question may arise about minor poinLc; 
here and there, but the major point 
is the basic boundary of Ladakh which 
was laid down 112 years ago, not 
today. It is not markf'dtherc; it is 
marked in maps. 

Naw, some maps differ. There is no 
doubt about it. Maps differ, travel-
lers' accounts differ and travellers' 
books differ, and all these matters can 
be argued about. One cannot say that 
we will not talk about these matters. 
But the basic thing is not about those-
border troubles, but this rather mas-
sive infiltration into Ladakh which has· 
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[Shri Jawaharlal Nehru] 
chielly taken place, to the best of my 
knowiecige, during the last summer, 

.apart from the Aksai Chin area. 

The arllument-if it is raised-that 
"we are here and we have taken pos-
session of this territory; therefore, it 
is ours" of course, i9 an utterly wrong 
argument. The sovereignty of a coun-
try does not change because somebody 
comes and sits in a corner of it. It is 
obvious it cannot. No country has an 
army spread out all alons its borders 
to protect it from people coming in. 
Anybody can come in, but the sover-
reignty of that country remains over 
that territory, even though some peo-
ple may sit on a little part of it. 

Therefore, if 1 may say SO the basic 
point today is not, 1 submit, that we 
should not negotiate; let us consider 
that, because one has always to negoti-
ate, and to say that negotiations will 
not bear fruit, if 1 may say so, has no 
relevance in this matter. Even if it 
did not bear fruit, even then you will 
have to neeotiate, because that is a 
way of procedure. The moment you 
refuse to do so, you are wrong before 
the world, and the world will think 
you are afraid of negotiation; you are 
afraid of that. They will not accept 
your word for it-you are afraid of 
talking to the other parties; that is 
the impression created. 

But the negotiation has some value 
only if it is backed by strength. 

Raja Mahendra Pratap: On a point 
of order. As an elderly man, 1 say: 
I"t us also negotiate amongst our-
selves. It is 6.30 and let us adjourn. 

Shrl Jawaharlal Nehru: In the final 
analysis, it comes to this that we must 
build up our strength and, as 1 have 
said previously-l think on the last 
occasion-this is not a matter which 
we can dispose of by a discussion. It 
may take a few months or a year or 
more. 

Whatever the issue of this is, the 
issue, of this matter may come or rna,. 
not come in a few months or so, 1 d. 
not know, but what 1 am saying i • that 
,the situation that has arisen on our 
borders is of such historical significance 
from a long-term point of view. India 
and China, these two great countries, 
for the first time face each other on a 
long border which is a live border, and 
even if we are friends, even then, we 
have a live and dangeI'OWl border; if 
we are not friends, then it is worse. 
Therefore, this tremendous historical 
development is taking place in Asia 
affecting not only India and China, but 
all the countries of Asia, necessitating, 
quite apart from other developments, 
the building up of our strength. Then 
we can consider usine it whenever it 
is necessary. 

Building up of our strength means 
certainly defence forces and the de-
fenCe apparatus, but remember that 
defence means today industrial 
strength; it is industry that gives real 
strength. So, while we keep our Arm,. 
etc., as strong as we can ma!<e it and 
as well-equipped as possible, the 
real basis, the real strength, will come 
from rapid industrialisation. 

We come back really not only to in-
dustrialisation; it means better agri-
culture, better industry, in order to 
meet these crises, because it is only 
then that countries become strong. 
That is how other countries are strong 
today. The so-called Great Powers or 
the middling Powers are strong be-
cause they have become a modernised 
State, because they take advantage of 
the modem methods which increase 
their production, give them strength, 
B 11 kinds of things. Therefore, the 
basic thing is that we become a 
modem Stnte, not remain in a back-
ward condition economically and 
socially. 

These are the basic things that we 
have ttl face, and this is a challenge 
to the country, not a challenge In the 
present of course which we have to 
meet, but much more sO a challenge 
for the future, becluse ultimately un-
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less proper balances are created in 
Asia, all our wishes may not lead ua 
to what we want to have. 

Therefore, I would beg this House 
to look at this matter from this wider 
point of view as well as from the im-
mediate danger point of view, and to 
consider it not a party matter, but a 
national issue of far-reachinll conse-
quenees. 

Shri BraJ Raj SlDa'h: Acharya 
Kripalani has to reply. 

Mr. Speaker: The discuasion hu 
been allowed under rules 193 and 195. 
It is specifically noted in rule 195 that 
there is no motion and no voting shall 
be taken, and there is no right of 
reply. I am sorry. 

(The Lok Sabha then ad;oumecl 
sine die). 
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ORAL ANSWERS TO 
QUESTIONS 6451-85 

S.Q. Subject COLtIXl'I'8 
No. 

1125. Ordnance Factory, Kha-
maria 

J126. Delhi Teachers 
II27. Exploration of oil 'in 

Janauri and Bathula 6.j5~2 

I128. Manufacture of Military 
Vehicles 6462-65 

1129. New Universities 6465-67 
I130. Indian Cricket Team 

in England 6467-70 
I131. Accounting system in 

Hindustan 5't.el Ltd, 647<>-72 
1132. Kerala Education Act. 6472-75 
1133. 'A Directory of mus-

eums in India' 6475-76 
II 34. LandlesslabourinKerala 6476-79 
I13S. Diversion of JaI1luna 

in Delhi 6479-S0 
1136. Scholarships to children 

of political sufferers . 
II37. Bihar-West Bengal 

Border Dispute 

WRITTEN ANSWERS 
QUESTIONS 

S.Q. 
No. 

Il3S. Indiscipline in Educa-
tional Institutions. 

II39. Smuggling .. 
1140. Commissioner for Sche .. 

duled Castes and Sche-
duled Tribes 

1141. Working of Suppression 
of Immoral Traffic 
in Women and Girls 
Act 

1142. Rihand Dam Project • 
IJ43. Tripura Territorial 

Council Accounts 
1I44. Foreign Exchange 
II4S. Disease in paddy field. 

of And_mans • • 
JI46. Pinto and rotary oil 

Mills 
II47. Manufactureofprecision 

in~trwnents 

II48. Mineral exploration in 
Orissa 

II49. Export ofscrap 
II 50. Hindi Assistants • 
IISI. Three Year Degree 

Course 

6491 

6494-9S 

WRITTEN ANSWERS TO 
QUESTlONs..:-contd. 

S.Q. Subject 
No 

1152. Excise Duty on Khand-
sari • 

1IS3. Loan from U.S.A. 
IIS4. Naga Hostiles 
1155. Oil exploration at Sib-

sagar 
II 56. Residential permits for 

foreign Nationals. 
1157. Bifurcation of Bombay 

St.te 
II58. Separation of Judiciary 

from Executive. . 
1159. Fertiliser Plant at 

Neyvell 
n60. Department of Archae~ 

ology 
1162. India's contribution to-

wards U. N. special 
fund. 

n63. Special type of steel 
II64. Durgapur S'teel Plant 
I164-A. Statue of Sardar 

ValIabhbhai patel 
1I64-B. American aid to India 
IJ65. Foreign Nationals with-

out passports 
1I66. lndo-Pak Financial 

talk •. 
1167. Seizure of knives in 

Delhi 
I168. Military Training for 

youths 
I168-A. Smuggling of gold 
1I68-B. Headquarters of 

National Atlas Or-
ganisation of India 

n69. Steel plant at Bokara. 
II 70. Gold smuggling • 
1171. Harijan Welfare De-

partment in Kerala 
1172, !.lx-members of Income 

Tax Investigation Com-
mission 

1I73. Production of oil . 
I174, Free education for the 

handioapped 
1175. Application,forN_tural-

isation by Chinese Na. 
tionals 

1I7S-A. Raid byNaga Hostiles 

COLUMNIl 

6495 
6495-96-

6496 

650 3 

650 3 

6504 
6504-0 5 

650S 
6505-«i 

6506 

• 
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WRITrEN ,ANSWERS TO 
QUESTION~ontd. 

U.S.Q. Subject 
No. 

1899. State Bank of ndi' . 
Branche. . 

1900. Visit of Commissioner 
for S. C. and S.T. to 
Bombay 

19"1. Polytechnic. in Punjab 
~902. Allahabad High Court 
1903. Remission of sentences 

of pri~oners. 
1904. Collection of taxes in 

Delhi 
[905. Han-cum-Auditorium. 

inOri .... 
[906. S. C. & S. T. Com-

missioner's visit to 
Punjab 

1907. Education of girls in 

COLUMNS 

6510-11 
6S11 

6511-12 

651~ 

6512- [3 

Punjab 6513-14 
[908. Welfare extension pro-

jects in Punjab . 6514 
[909. Tribal Development in 

Punjab 6514-16 
1910. Welfare of S.c.. S.T. & 

other backward classes 
in Punjab 6515 

[911. Children kidnapped in 
Delhi: 6515-17 

1912. Visit of Commissioner 
for S.C. t. S.T. to 
U.P. . 6517 

1913. General Education Sch-
emes of Delhi 6517 

1914. Unauthori;ed Entry into 
India 6518 

1915. Case. under Untouch-
ability (Offence.) Act 
in Delhi 6518 

[916. S. C. and s:r. in Pun-
jab . 6518 

[917. Aligarh Muslim Uni· 
versity 65 19 

1918. Paki.tani books banned 
in India • ., 6519 

1919. Import of C . I. .heets 6520 

1920. Corruption cases in Fin-
ance Ministry.. 6510 

1921 . Arrest of Pakistanis in 
India • ., '51 0 

1911. Agricultural coloni~. 
for S. C. & S. T. .n •• 
Punjab 6511 

1913. Training of Defence 
Personnel in foreign 
countries . 6511-12 

WRlTrEN ANSWERS TO 
QUESTION~ontd. 

U.S.Q. Subject 
No. 

1914. Gandhi Bhawan. in 
Univenlties 

1925. Development works in 
the Andaman. 

1926. Sangeet Natak Akademi 
1927. Delhi Schools in Tent. 
1928. Hindi in Delhi Ad-

ministration . 

1929. Co-ordination between 
Ministry of Commu-
nity Development and 
Central Social Welfare 
Board 

1930. Extension~ for superan-
nuated Stall' 

193r. State Museums. 
1932. Grants to Akhil Bharar 

Sarva Seva Sangh 
1931· Expendirure on st~cl 

plants 
1934· Rhe in land prices in 

Delhi 
1935. Panna Diamond Mine5 
1936. White Cement . 
1937. Salary structure in 

E'lgineering In!ititute" 

1938. Film Finance Corpora-
tion. 

1939. -Licences for business 
in Nicobar Islands 

1940. PosT-Matric Scholar-
ships 

194"1. Shuw roomsforartic1es 
produced in Ordnance 
Factories . 

1942. Corruption 
1943. Educational grant" to 

Institutions 
1944. Indian Botanical Gar-

den. Sibpur (H(}wrah). 
1945. Hou.es in Kasauli 
1946. Expenditure on Higher 

Education . . 
1947. Anlimonyorein Nag-

pur. 
1948. Government Rubber 

Factory ~ Kerala . 
1949. Red Fort, Delhi. 
1950. Industrial Projects 
195 I. Payn:tent ~f. rent by 

Delh. Mun.c.pal Corpo-
ration 

1952. Strike in Keral. 

COLUMNS 

6527 
652-7 

6527-28 

\>528 

6S]2-33 

6533 
6534 

6534-35 
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WRI'l"l'EN ANSWERS TO 
QUESTIONS--eontd. 

U.S.Q. Subject 
No. 

1953. Mineral oiHn Bombay 
1954. Silver 
'955. R.T.E. List of Assis-

tants. 
1956. Foreign ElXchange 
1957. Steel plant ~t Neyvell 
1958. Infirmaries 
1959. Transfer of Tcachen 

. in Kerala .. . 
1960. Central Scientific Ins-

truments Organisation 
1961. Corruption cases 
196,. Kerola S.a.eTranspor. 

Body 
1963. Soviet collaborotion 

for oil development 
1964. Mineral Survey in 

Punjab 
1965. Appointment·of Gover-

nment Pleader in Tri-
vandrum 

1966. Oil Equalisation Fund 
1967. Royal Indian Navy 

M.Hineen 
1968. Nepali I.ngu. 
1969. Tribal Zhumia., Tri-

pur. 
1970. Agreement wilh Mar-

coniWirelrs. Telegraph 
Company. 

1971. i:~kh:ir: centre in 

'972. Imporl of mild sreel 
sheets 

1973. Taeeavi loans in 
Andaman", 

1974. Export of coconul 
from the Andamans . 

1975. Saraikela and Kharswan 
1976. Delhi Darwaja, Arcol 
1977. AppoinlmentofJudge. 

to Kerala High Court. 
1978. Coconut plantations, 

Port Blair. 
'979. HarijanWelfareDepart-

mcnt, Kcrala 
Igiio. Customs duties. 
1981. Study leam for Sche-

duled Ca.tes and Sche-
duled Tribes 

198,. Pamphlet. on Indian 
culture 

1983· Grants to Oris.a 
State 
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COLUMNS 

6S36 
6S36 

6S36-38 
6538 

6S37-39 
6539 

6539-40 

6S40 

6S40-41 

6S4>-43 
6543 

6S43-44 
6544 

654S 

6545-46 

6546 

6546 

6547 
6547-48 

6548 

6549-50 
6550 

WRI'l"l'EN ANSWERS TO 
QUESTIONS--eontd. . 

U.S.Q. Sub;ect 
No. 

1984. Minerals in Bomay 
1985. Ferrous .crap 
1986. Price of petrol 
t987. HoUsing for Police 

personnel 
1988. LA.F. Officers on loan 

to Ghana. 
1989· False lale sitting cer-

ficate. . . . 
1990. Export of crap iron. 
1991. DefenceMinistryland 

in Gwalior . . 
1992. Acqui!\l'ion of land in 

Monipir . 
1993· Contracls of fisheries 

and forest mahals in 
Manipur 

1994. Loans to Muslims in 
Tripura 

1995. Taccavi loan. in 
Tripura 

1996. Migration of Riang 
People 

1997. Travell ing allowance for 
Government Employee. 

1998 Employees of former 
Indo-Mercant ile Bank 
in Keral. 

1999. Journalists in Defence 
Ministry 

2000. Engineering college at 
Warangal . 

,001. Flood relief 
2002. Voluntary corps 
z003. Ancienl monuments in 

Jammu and Kashmir. 
2004. House Rent and Com M 

pensarory Allowances 
2005. Mining Survey of D.P. 
2006. Geological survey of 

U.P .. 
2007. Grants to Cantonment 

Boards 
200S. Museum at Kamalpur 
2009. Steel Plant 
2010. Central Secrelariat Ser-

vice Scheme: 
2011. Fines on Traffic rules 

offienders . 
2012. Hindi teaching scheme 

for (j',overnment emp-
loyee, 

2013. Acqui.ition of Landa 
InU.P •. 
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COLUMNS 

65<2 
6SS2-53 
6553-54 

6553 

65S4 

65S4-SS 
655S-S6 

6SS8 

65S8-59 

6S59 

6S59' 6c 

6564 

6564 
656S 

6565- 66 

6566 
6566 
6S67· 

6S6S 



WRITTEN ANSWERS TO 
QUESTIONS---<:ontd. 

U.S.Q. Sub;ect 
No. 

20]4. Hinch As!<Oisunts 
2015. Anti-fraud .quad 
2016. Higher Second~I'Y 

Schools in Lodi Road. 
New Delhi 

2017. Fir~ in Sita Ram Mill;;. 
Kerala 

PAPERS LAID ON THB 
TABLE. 
(1) A copy of Notili.at idn 

No. G. S. R. 1321 daled 
the sth December, 1959. 
under sub-section (2) of 
Section 13 of the Cenrral 
Sale. To>: Act. 1956, mak-
ing certain amendments 
to the Central Sales Tax 
(Registration and Turn-
over) Rules, 1957. 

(2) A copy or e.ch of the 
following Reports : 
(i) Report of enquiry into 

the explosion al Jamuria 
Sa-zar. Asansol on the 
29th November, 1959. 

(ii) ReportofthcCommis-
sinner of police, H ydera. 
bad dated the 16th 
Df"Ccmber, 1959, on the 
explosion on the 13th 
December .• 1959 in a 
threc-.toreyed building 
in Begum Bazar. Hyde-
tabad. 

(3) A copy fIr NotificRfion 
No. G. S. R. 1364 dated 
the 12th Decemher. /9W. 
under sub-section (:~). of 
$cction642 of the Ci'm-
panics Act} 1956 .• making 
certain amendment fo the" 
Companies (Central Go-
vernment's)GeneraIRules 
and Forml'O., 195';, 

(-4) A copy of No·ific~ltion 
No. H045!59/IA4 dated 
tho 13th October. 1959. 
puhlished in Keral. G81.-
tte containing the Kerala 
Money Lenders Rules. 
1959. under sub-sec'ion 
(3) of Section 2J of the 
Kernla Money Lenders 
ACf, J9~M read with clause 
(b) uf-rhe Prochm'J'ion 
dated the lISt July. 1959 
issued hv -the President 
in relation to the Stale of 
Kerala. 

COLUMNS 

PAPERS LAID ON THE 
TABLE-contd. 

(5) A copy of No tification 
No. G. O. (P) 552 dated 
the 2nd Jt·ne. 1959 pub-
lished in Kerala Gazelte. 
containing the Keralu 
Ministers~ and Speaker's 
Travelling Allowance Rnd 
Daily Allowance Rules. 
1959. unde~ suh-seclion 
(2) of Secflon 10 of the 
Payment of Salaries and 
Allowance. Act. 1951 read 
with clause (b) ohhe pro-
clamation dated the 31St 
July. /Q59 issued by the 
President in rclathm to the 
StalC" of Kcrala. 

(6) A copy of th< "atement 
regardirg the location of 
Drugs Projecls and the 
Intermediates Project. 

(7) A copy of the Report 
(Parts I and II) of the 
Commissioner for Sche-
duled Castes and Scheduled 
Tribes for [he year 
1958-59, unde.r Article 
338(2) of the Co,stitution. 

. (8) A copy of Notifica.ion 
No.G. S.R.1363 dated the 
12th December. 1959. 
under sub-section (4) of 
Section 19 of!he Medici-
cal and Tnilet Prepata-
tions (F.xci!ic Duties) Act. 
1955! milking certain fur-
l her amendmenT S In The 
Medicinal and Toile1 Pre-
parations (Excise DUl k~) 
Rules~ I 9.c;'" , 

MINUTES OF PARLIA-
MENTARY COMMIT· 
TilES LAID ON THE 
TABLE. 
(0 The Mi~utes of the Six-

tCr.!l1lh sining ufthe Com-
mittee 011 Go\'erJlln~nt 
Assurances held dUring 
the Ninth Session were 
laid on the Table. 

(ii) The Minuics of the 
Seventeenth !lining (lfthc 
Committee on Absence of 
MembersfromtheSil1 ings 
of the Hou,e held during 
the Ninth Session w,'re 
laid on the Table. 

COLUMNS·' 
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MESSAGES FROM 
RAJYA SARHA 
Secretary reported three 

messages from Rajya Sahha 
that R. jya Sabh. had 
no recommendations to 
make to Lok Sabha with 
regard fO the followitlf: 
Bills:_ 
(i) The Sugar (Special 

Excise Duty) Rill. 1959, 
passed by Lok Sabha on 
the 17th December, 
1959. 

(ii) The Mineral Oils 
(Add donal Duties of 
Excise nnd Customs) 
Amendment Bill, 19,,9. 
pa"od by Lok Saliha 
on th~ 18th December, 
1959· 

(iji) The Indian Tariff 
(Ame,d'1'c ,,)Bill.1959. 
passed by Lo k Sa11h. 
on the 17th Decemher. 
1959· 

COLUMNS 

'REPORT OF COMMITTEE 
ON SUBORDINATE LE-
GISLATION-PRESENTED 

Seventh Report WBs pre-
!!cnted. 

REPORTS OF ESTIMATES 
COMMITTEE-PRESEN-
TED 6580·-82 
Six y-c:ighth. sixty-ninth and 

seventiet h Reports were: 
presented.-

'STATEMENT BY MINIS-
TER 65Sz- 86 

The Deputy Minister of 
FinSDce (ShrimBli Tar-
k •• hwari Sinha) made a 
suuement cl")rrectlng the 
reply given on the" 4th 
December. I9CiQ 10 a Sup-
plemenrary by·Shri Harish • 
Chandra Mqthur on 
Starred Question No. 585 
regarding Financial and 
Accounting procedure. 

'The Minister of State in the 
Ministry ofTranspon and 
Communication. (Sbri Raj 
B.hadur) moved for the 

BILL PASSED-coned. 
con~idcration of the. Aloror 
Vchicle!\ (Amendment) 
BiJL The motion was 
adopted, After c1auge-
by .. c1ause consideration 
the Bin was passed. 

MOTION RE. MODIFI-
CATION OF COAL 

COLUMId 

MINES RESCUE RULES, 658~6I2 
1959 

Fifteen motions regardinfZ 
modification of the Coal 
Mines Rescue Rules, 1959 
were moved by (I) Shri 
S. C. Samanta (2) Sllr; 
T. B. Vittal Rao and (3) 
Shri Abid Ali. 

The Deputy Minister of 
Labour (Shri Abid A.1i) 
replied 10 the Debate and 
three motionfi moved h" 
Shri S. C. Samant. and 
ShriAbidAli wereadop-
tcd, 

MOTION RE. REPORTS 
OF ORISSA MINING 
CORPORATION f63l-.48, 

Shri Panigrahi moved forthe 
consideration of [he First 
and Second Annual Re-
porH; of Orissa Minning 
Corporation (Private) l..i-
mited for 1957 and 1957-
58. The discussion was 
concluded and the motion 
wns adopted. 

(IJolt~~'tlbha adjourned Il' 3 ·45 
p.m. and fl-assembled at 
4 p.m.) 

665t-63 

DISCUSSION ON MAT-
TER OF URGENT PUB-
LIC IMPORTANCE . 6663-711 

Acharya Ktipalani raised I 
discu~sion on the letter 
received from the Chinc!lc 
Premier in reply to the 
Prime Minisrer of India" 
letter datc.d the 16th No-
vember. 1959· 

The Prime Miniater (Shri 
.la_rlol Nehru) replied 
to the Debates. 

[Lok Sabnaadjoum .. ' ,i". di. 
.t 6'33 p ..... ] 



6739 
RBSUMB OF THB NINTH SBSSION OF SBCOND LOK SABHA 

I. PERIOD OF THB SBS-
SION November 

~. NUMBBR OF SITTINGS 

16th to 
~2nd De· 
cember. 
19S9/Kar-
like 25 to 
Pausa J, 
188I(Soka) 

27 

3. TOTAL NUMBER OF 
SITTING HOURS. . 166 hr •. So 

mlO. 
4. NUMBER OF 

SIONS HELD 
DIVI· 

s. GOVERNMENT BILLS: 
(i) Penc!inl It the c:ommen-

oement of tbe S ... ion 
(i.) Introduced . 
(iii) Laid on the Table al 

palled by RajYI Slbba . 
(w) Referred to Select Com· 

mittee . 
(u) Referred to Joint Com. 

minee . 
(ui) ReP'?rtcd by Select 

Comnuttcc 
(dti) ReP!"tted by Joint 

Coml1Uttee 
(";;') PIssed 
(u.) Returned by RajYI 

Slbba without any 
amendment. . 

(.) Returned by Raiya ' 
Sabba with amendment . 

(ai) Pending It the cnd of 
the Se.sion. . . 

6. :I~:;E MEMBERS' 

(i) Pending It the c:om· 
mencement of the SOl' 
lion 

(ia) Introduced . 
(iii) Withdrawn . 
(iu) Pending It the end of 

the S ... ion. . . 
(t.) Nellldved 
(III) Pasacd . 
(1IiI) Modem ror leave to in· 

trocIuce-..... dwd 

7. iD?r~xm~BNT RBSO· 

Moved 
8. PRIVATE MEMIIl!R8' 

RESoLUTIONS 
(i) Received 
(i.) Adopted 

328 (Al) LSD-IO. 

II 

17 

Nil 

4 

Nil 

18 

9 

99 
6 

Nil 

104 
Nil 

2 

Nil 

781 
Nil 

(iiI) Included in the Lior 
of Business 

(iu) Withdrawn. 
(0) Nepdvcd 

9. STATUTORY RBSO-
LUTIONS 

Moved 
Nepdved 

10. GOVERNMENT MO· 
TIONS: 
(I) Moved 
(iJ) Adopted 

II. PRIVATB MEMBBRS' 
MOTIONS: 
(I) Received 
(ii) Ajlmitted 
(iii) Moved 
(io) Adopted 

12. MOTIONS RE. MODI· 
FICATIONS TO STATU· 
TORY RULES: 
(I) Received 
(ii) Admitted 
(iii) Moved 
(M Adopted 

13. DISCUSSION HBLD ON 
MOTIONS OF URGENT 
PUBLIC IMPORTANCB, 

14. HALF·AN·HOUR DIS· 
CUSSIONS HELD . 

IS. NUMBER OF MATTERS 
OP URGENT PUBLIC 
IMPORTANCE TO 
WHICH ATTENTION 
OF MINISTER WAS 
CALLED AND STATE· 
MENTS WERE MADE 
OR LAID BY MINIS· 
TERS 

16. ADJOURNMENT MO· 
nONS: 
(i) Received 
(ii) Admitted . 
(iii) Consent Withheld by 

Spelker 
t7. QUESTIONS ASKED: 

(I) Stlrrd 
(ii) Unstlrrcd (IncJudin. 

Starred Questions con~ 
":crled .. Un'tarrcd Ques' 
tlons). . . 

(ii.) Short Notice QUOltion. 

385 
Nil 

6. 
31 

10 
8 

t6 
16 
.6 

'4 

~ 

Nil 

1190 

20IS 
8 



IK. REPORTS OF PARLIA-
MENTARY COMMIT-
TEES PRESENTED: 

(i) Business Advisory Com-
mittee 

(ii) Committee on Absence 
of Members from the 
Sittings of the House 

(Iil) Contntltt ... em Petltlon. 
(iv) Committee on Prhrfte 

Members' Bills and 
Reso1urions . 

(v) Estimates Committee . 
(vi) Public Accounts Com-

mittee . 
(.Ii) Committee on Subor_ 

,"nate Legislation 

4 
10 
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